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LEGISLATIVE ASSEMBLY.
Tuesday, 28th Marck, 1922.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

QUESTIONS AND ANSWERS.

‘ExemprioN PROM INCOME-TAX OF CONTRIBUTIONS BY TEACHERS OF GOVERN-
MENT AIpED ScHooLs To ScHOOL ProvipeEnt Fuwnbs.

340. * Bhai Man Singht: (s) Is the Government aware that the contri-
"butions paid by the teachers of Government Aided Schools to their School
Provident Funds are not exempt from income-tax, though similar contribu-
tions by Government employees to the - Government Provident Fund are
-exempt from the said tax ? '

(6) If so, will the Government be pleased to state why the teachers are
treated differently from the Government servants in this respect ?

(¢) Is the Government considering to issue instructions to the effect thag
the amount paid by school teachers towards the Provident Fund of a Govern-
ment Aided School be treated like the Government Provident Fund, for the
purposes of income-tax ?

The Honourable Sir Malcolm Hailey : Under sub-section (3) of section
12 of the Income-tax Act, the only Provident Funds, contributions to which
are exempt fromn income-tax, are the Provident Funds ‘ to which the Provident
Funds Act, 1897, applies, or any . provident fund which complies with the
provisions of the Provident Insurance Societies Act, 1912, or has been
exempted from the provisions of that Act’. The Select Committee, which
dealt with the Bill that became the Act of 1918, deliberately restricted this
concession to the case of such provident funds ‘as are duly constituted under
«or recognised by the law ’.

To provide for the special case of teachers in educational institutions, the
definition of a Government Provident Fund in the Provident Funds Act of
1897 was amended by Act XIV of 1219 to read as follows :

‘ Government Provident Fund means a fund constituted by the anthority of the Govern-
ment for any class or classes of its employés or for teachers in educational institutions.’

It has been left to the discretion of Local Governments to decide whether
they shall require institutions which they aid to compel their teachers to
«contribute to a provident fund controlled by the Local Government and con-
stituted under the rules framed by the Local Government. ~Where the
-teachers in institutions contribute to such a fund, their contributions are, under
the Act, exempt from income-tax. Where, however, they contribute towards
a private fund which is not recognised by the law, their contributions are not
-exempt. Government is ~not prepared to exempt contributions of employés
t(t)l Plr:videnti Funds, the constitution and rules of which are not regulated by
the law. ’ . < ‘ '

. 1Bhai Man Singh being absent, Questions Nos. 840, 349, 350, 3561 and 352 were put
by Mr. P. P, Ginwala, ’

(8771 ) . A
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AsBoLiTIOoN OF DIvIsIoNAL Coumss;onmmrs.

341. * Rai G. C. Nag Bahadur: 1. Have the Government of India
seen the report of the Retrenchment Committee appointed by the Government
of Assam a year ago which recommends, among others, the abolition
of the posts of the Divisional Commissioners, and that while presenting the
Budget Statement to the Assam Council on 6th February last, the Finance
Member of that Government stated. that it was not possible for the
Government to give effect to some of the rgecommendations of the Retrench--
ment Committee, as it was not in the power of the Local Government to
abolish the post such as those of the Divisional Commissioners ?

2. Do the Government of India propose to accord their sanction to the-
abolition of these posts ?

The Honourable Sir William Vincent : Government have not seen the-
report referred to and are only concerned with the question generally in so far
.as it effects the whole of Indja As to that aspect of it, their attitude was stated
by me in this House in the debate on Mr. P. L. Misra’s Resolution on 28rd
March. ' '
: AMALGAMATION OF THE ORIYA-SPEAKING Tracts,

342. * Babu Br {?a Sundar Das: Has the Government received from

_the Government of Bibar and Orissa any communication arising out of the:
Resolution passed by the Bihar and Orissa Legislative Council recommend--
ing the Government of India to unite the Oriya-speaking tracts now under
four provincial administrations under one administration ? :

The Honourable Sir William Vincent: The Government of Bihar and
Orissa on a separate reference from the Government of India have submitted
their recommendations on the subject. They have also forwarded a copy of
the Resolution referred to by the Honourable Member.

Numper oF Orivas aAND Onriya assiMILATING TrIBES 1N BEHAR, BENGAL,
CexTeaL PROVINCES AND MaDRAS. : :

343. *Babu Braja Sundar Das: Will the .Government be pleased to-
state the number— aceording to the last census figures—of  Oriyas and Oriya
assimilating tribes under the four Provincial Governments of Bihar, Bengal,
Central Provinces and Madras ? ' ' '

hm'kae Henourable Sir William Vincent : A statement is laid on the

Statement.
The number or Oriya-speaking persons in the Madras Presidency, Bihar and Orissa,
“Central Provinces and Berar; and Bengal, according to'the Jatest census figures, are as fol-
lows. Thie figures for Bihar and Orissa are provisional. : .

_ ( ‘Persons. J Hﬂm. Females.
i -
|

Madree . . . . | 1549300 | 795534 | 833,766

Bihar and Orisss . . . . .| 7760780 | 379316 | 4A37,664
: Central Provinces and Berar . . ‘ 308,836 149,778 169,067
_M_ ' ., ., . . . . -

208372 | B9 80,376
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NuMBer oF SuPERINTENDENTS OF Posr OFFICES APPOINTED IN BIHAR AND .
I Ogrissa. '

344. *Babu Braja Sundar Das: Will the Government be pleased to
state the number of Superintendents of Post Office appointed in the Province
of Bihar and Orissa since the creation of the new Province? How many of.
them are (1) Biharis, (2) Oriyas? \

Colonel 8ir Sydney Crookshank: Five, of whom three are Biharis.
There are no Oriyas.

CircuMSTANCES 1N WHICH THE RovarL Tour FiuM CoNTRACT WaAS GIVEN:
To THE ANGLO-ORIENTAL FiLM CorroraTioN.

345, * Sardar Bomanji A. Dalal: (1) Will Government be pleased to
state the exact terms of undertaking given, by the Anglo-Orental Film
Corporation to develop the film industry in India as is implied in answer to. .
my. starred Question No. 277, and also what were the resources of this com-
pany. at the date of the contract given to them by the Government to
carry out that undertaking ?

(2) Is it a fact that Madan Theatres, Limited, is an Indian Company .
with a mixed Board of Directors consisting of Indians and Europeans, and did
they in their tender point out that they employed for the production of films
Englishmen, Frenchmen, and an Italian in addition to their Indian staff ?

(3) Will Government be pleased to give a definite reply to clause .2) of

my starred Question 277 asked during the current Session ?

~ (4) Will Government be pleased to state whether all the tenderers for the
sole rights of the Royal Tour Film were asked specifically regarding their
ability to produce a colour film ?

Mr. Denys Bray: (1) No exact terms were asked for or given beyond a
definite agreement by contract to develop the flm industry in India with
Indian capital and talent as far as possible. Information as to the resourees
of the Anglo-Oriental Film Corporation, Limited, on the date of the contract
isnot available.

(2) Itis a fact. As regards the latter part of this question, Messrs.
Madan Theatres, Limited, intimated when tont;:iring that they were employ-
ing one English, one Italian and two French operators for the production -
of Indian dramas.

(3+ Tt is considered that a definite reply to clause (2) of the Honourable,,
Member’s starred Question No. 277 has already been given; since, however,
the Honourable Member solicits further elucidation it may be mentioned that
the giving of a contract to a firm that has been brought into existence with -
the distinct object of developing a certain industry with Indian capital apd
talent can, in no sense, be considered a deviation from the settled policy of -
Government on the question of encouraging Indian industries.

(4) The answer is in the negative. The Anglo-Oriental Film Corporation,
Lll':lited; was, however, the only firm that expressed ability to produce a colour
film..

MEMORIAL Por THE TRANSFER OF CERTAIN, VILLAGES IN Bimap ayp Omissa.

‘ ' To BENGAL. . T

- 846. * Manlyi Miyan. Asjad-nl-lah:  (a). Have Government; received .
a memorial from my Division in the month of December, 1921, praying,
A2
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that the villages within police stations Rajmehal and Barharwa, within
the District of Sonthal Pargannas; within the Province of Bihar and Orissa,
be transferred to the District of Murshidabad, within the province of Bengal ?

(3) Will Government be pleased to inform what action has been taken by
it or what action is proposed to be taken by it? -

. The Honourable 8ir William Vincent : The Honourable Member’s
attention is invited to the aunswer given to Mr. K. Ahmed on the 10th
January, 1922, in reply to a question on the same subject. The memotial has
not yet reached the Government of India.

GovErNMENT CONTRACT PO THE SUPPLY oF STAMPS AND STaMPED PAPERS.

347. * Munshi Mahadeo Prasad: (1) Will the Honourable Member in
charge of the department of Stamps (Demand No. 6 of the Demands for
Grant, 1922-23) be pleased to lay on the table a copy of the contract for supply
of stamps entered into by the Government of India with an English firm in
England ? If that be not possible, will the Honourable Member state the details
of the said contract ?

(2) Are the Local Governments bound by the said contract to purchase
stamps for their use from the said firm under the Court-fees Law which they
have on the anvil of their legislature ?

(3) Will the said Honourable Member be pleased to state the name of the
said firms, as also the name or names of Indian firms from whom paper of the
value of 3 lakhs is to be purchased in India undet the Demand referred to
above ?

The Honourable Mr. C. A. Innes: (1) The contract consists of 82
clauges and 7 schedules and covers 22 large pages of print. I am reluctant,
therefore, to lay it on the table for that would involve the reprinting of the
whole contract in the official report, and in view of the House’s expressed
desire for retrenchment, I am sure that they would not wish me to go to
this expetse. But the contract is available in my Office for insp:ction by
the Honourable Member or any other Honourable Member of this House.

(2) I bave not taken legal advice on this point, but as I read the con-
tract, we are bound to obtain the stamps from the contractors.

(3) The English contract was concluded with Messrs. De La Rue and
Company. The Indian contract for the supply of plain paper to the value of

Rs. 3 lakhs during 1922-23 has been concluded with the Titaghur Paper
Mills.

ResparcH WoRE IN THE Foresr Researcu Instirure, Demra DuN, aND
PERCENTAGE OF INDIANS KNGAGED ON THE WORK.

348. * Munshi Mahadeo Prasad: (1) Will the Honourable Member in
charge of Forsst Department be pleased to state the percenfage of Indians
employed to make resesrch in the Forest Research Institute ?

(2) Will the said Honourable Member state what discoveries have been made
by the said Institute which have added or are likely to add to the revenues of
this eountry ? ‘ ‘
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Mr. J. Hullah : (a) Out of 26 posts held by gazetted officers -at the
Forest Research Institute 8, or 31 per cent., are held by Indians who are
engaged on research work.

() A statement giving the information required is laid on the table.

Statement of the research operativns at the Forest Research Instituts, Dekra
Dun,

1. Of the industries which have been developed as a consequence of
research work carried out mainly at Dehra Dun, the following are quoted
as instances: . )

Turpentine.—Its manufacture and constituents, methods of stan-
dardisation,

Essential” Oils.- The manufacture of the oil of Skimmia aureola as
a direct result of investigations carried out at Dehra Dun.

Similar developments in the case of Zanthoxylum acanthopodinm.

The manufacture for perfumery of the essential oils of Z. budrunga
and Andropogan jwarancusa.

The substitution for caraway oil of that from Blumea Malcolmii.

Investigations into possibility of the growth and manufacture of
camphor in India.

The exploitation of the products of Boswellia serrata.

A factory is now established in Gwalior.

Investigations in the field and laboratory of Rosha grass or Palmarosa
oil. Improved methods of distillation leading to the manufacture
on a large scale from forest supplies.

Deodar oil has been proved a suitable substitute for cedar wood oil.

Fized oils.—The results of the preliminary investigations are about to
issue, but it may be claimed that the development of the manufac-
ture of the oils in India for use in leprosy was largely due to the
results obtained at Dehra, '

Drugs.—Two important drugs, namely, Podophyllum and Santonine
have been proved to be available in India, and manufacture of
these is now in progress.

Pulp ~Investigations into bamboo and grass pulp have been in pro-
gress over a considerable period of time and the former is now
being used on an extensive scale for the manufacture of paper
in India.

A new system of digestion has been devised which considerably reduces
the cost of manufacture. '

Cutch.—An improved method of manufacture was worked out which
had led to the erection of an up-to-date factory. :

Tans were the subject of an inquiry chiefly in connection with
munitions, but subsequent investigations in Bengal have led to
the collection of forest products for this purpose on a commercial
scale.

[ -
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‘Tembers.—Experimentsin antiseptic treatment have beén conducted
for over 12 years resilting in fhe acceptance by railways of
certain second class Indian woods after ‘treatmént for railway
gleepers. ~ It is estimated that this investigation will eventually
save close on 20 lakhs of rupees annually on the purchase of

- foreign sleepers. .

Indian Walnut has been substituted for foreign walnut and prac-
tically all the supplies required for Government purposes, at
ordinary ‘times, can be produced in this country. -

The manufacture of three ply-wood, which is now well established in
Assam, was dependent on the Research Institute for the carrying
‘out of tests on thestrength of the manufactured material and of
the adhesives used.

Mechanical tests of timbers have led to the use of local timbers for
.7 new ‘purposes and :in substitution of foreign woods, for instance,
.. -hoot lasts, currier ontting blocks, brush backs ard to some extent
bobbins are now being manufactured locally instead of being
imported. Siniilarly axe-hdndles, paving blocks, aeroplane propel-
lers, hammer shafts and tiinber For embossing have all been
‘found from Indian'woods which has now replaced ‘the imported
+ preduct.
Stockkolm tar is now being manufactured in Tidlin &s a result of
investigations carried out in the Chemical and Eoonomic branches
of the Research Institute,

. 'Lhe above represent omly a part of the work Which can be olaimed to
Aave Jed to an increase of the country’s revenues, the object of Forest Research
being to develop the resources of the Indian forests and incidentally their
revenues. Practically all the work of the Research Institute has the latter
object in view. It must also be borne in mind that the Research staff takes
part in forest education so that the increase of forest revenues, which are
mainly dependent on a competent staff, are indirectly affected by the educa-
tion available in this country. . '

. 2. Forest Research is, of necessity, slow in showing achievements. The
¥ery nature of the forest implies this. Thus, observations dealing with Silvi-
culture, the production of timber crops, etc., must be carried over a long time
in order to produce results. Important research work into all aspects of
forestry has been undertaken and is still in progress, but it would be difficult
to assess the financial values of the results as often these are indirect, for
instance, the study of forest insectsand forest fungi leading up to the insti-’
‘tution of control measures, whereby damage may be minimised and the output
inereased, has an important, though obviously indirect, bearing on the revenue.
‘The study of the ecology of a single important type of forest, such as sal,
bas been in progress for many years, and some important,discoveries have
been made, the result of which will be manifested in improved methods of
treatment and management resulting in an increased output in a shorter time
tand therefore will be of benefit to the revenue.

. 8. It may be added that in the important FEconomic Section of the
Ynstitute, for invéstigations in timber-testing, artificial seasoning and wood-
technology —sciences almost new to this country—it has only recently been
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possible to obtain experts, and it has been necessary to obtain them from
America.

RECRUITMENT BY THE NoORTH-WESTERX RAILWAY oF INDIAN GRADUATES
45 CoMMERCIAL PROBATIONERS.

349. * Bhai Man Singh: (2) Is the Government aware that 10 Indian
. :graduates were reoruited as Commercial Probationers in 1918 on Rs. 76
‘per mensem on the North-Western Railway ?

() Will the Government be pleased to state #f there was any under-
-smndingto make them Claim Inspector or Traffic Inspector in the near
future ? .

Colonel W. D. Waghorn: (a) Seven Indian graduates, two Indian
undergraduates and one European were appointed in 1918 and 1919.

(6) The reply is in the negative.

CoNFIRMATION OF COMMERCIAL PROBATIONERS AS TRaFPIc CANVASSERS.

350. * Bhai Man Singh: (4) Is it a fact that all of the.Indian graduates
‘taken as Commercial Probationers in 1918-on the North-Western Railway
‘were confirmed as Traffic Canvassérs on Rs. 110 per mensem in April, 1920 7

(6) Is it a fact that none of these graduates has yet been promoted to
‘the grade of a Claims Ingpector or Traffic Inspector ?

Colonel W. D. ‘Va.g'llorni::t (a) Seven were promoted to appointments on
pay varying from Rs. 95 to Rs. 150 per mensem from Ist April, 1920: The
other three had resigned previously.

() The answer is in the affirmative.

PresENt EMPLOYMENT OF INDIAN GRADUATES RECRUITED A5 COMMERCIAL
ProBaTioNERS IN 1918,

351. * Bhai Man Bingh: (s) Isit a fact that out of the graduates
weoruited as Commercial Probationers in 1918 on the North- Western Railway
one is working as Personal Assistant to Station Master, Amritsar, and ancther
as Personal Assistant to Station Master, Saharanpore, on Rs. 110 per mensem,
whereas one Anglo-Indian gentleman is appointed in 1920 as Personal Assistant
$o Station Master, Rawalpindi, on Rs. 275 per mensem ?

'(8) If so, will the Government be pleased to btate educational and other
.special qualifications, if any, of this Anglo-Indian gentleman which give him a
preference-over those Indian graduates ?

(¢) Isit also a fact that another Anglo-Indian was appointed as Claims
Tnspector in 1920 and one Anglo-Indian as Gate Inspector in 1920 ?

Colonel W. D. Waghorn: () and (§) The Personal Assistants to the
Station Mast®rs at Amritsar and Sabaranpore draw Rs. 115 and Rs. 120,
respectively. .

The Personal Assistant to the Station Superintendent, Rawalpindi, an
Anglo-Indian with 138 lywrs’ previous railway experience, was appointed
in 1920 on Rs. 140 ; an Indian was appointed in 1921 on Rs. 210, The latter

. has 29 years’ service. '
[ -
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(¢) No Anglo-Indian was appointed as a Claims Tnspector or Rates-
Inspector in 1950. There is no such post as Gate Inspector.

ALLEGED DISSATISFACTION OF GRADUATES RECRUITED AS COMMERCIAL .
PROBATIONERS.

352. * Bhai Man Singh: (a) Is the Government aware that none of the
graduates who were recruited as Commercial Probationers in 1918 on the North-
Western Railway having got an appointment as Claims Ins r or Traffic
Inspector, there is a great dissatisfaction amongst them and 4 of them have
left the department already ? '

" (8) Does the Government intend to consider early the question of appointing
them as Traffic Inspectors?

Colonel W. D, Waghorn : (a) The answer is in the affirmative.

It is not known that great dissatisfaction prevails amongst the graduates.
Only 38 (1 European and 2 Indians) out of the 10 have resigned. The
resignations took place in November, 1919, and March, 1920.

(8) The claims of the men in question will no doubt be considered by the
Agent as vacancies occur but promotion to such posts goes by selection from
men who possess the necessary qualifications for the post and Commercial
Probationers cannct claim promotion as of right.

PoSITION AS REGARDS REDUCTION OF STRENGTH OF THE MADRAS BEXECUTIVE
CounciL.

353. * Rao Bahadur P. V. Srinivasa Rao: With reference to the
answer given to my unstarred Question No. 225 on 31st January, 1922, will,
the Government be pleased to state (1) whether the proposal now under
consideration is to reduce the strength of the Executive Council of the
Governor of Madras to three or two, and (2) at what stage the matter stands-
at present 7 '

The Honourable Sir William Vincent: (1) The proposal under con-
sideration is that contained "in the Resolution of the Madras Legislative
Council, viz., that the strength of the local Execative Council be reduced from:
four to three Members.

(2) The Government of India are about to address the Secretary of State-
on the matter.

Case oF MRr. MouaMMap Sarwar KHAN, ExTra AssiSTANT COMMISSIONER,.
NorTH-WEsT FroxTIER PROVINCE.

354. * Mr. §8. C. Shahani: (1) Is it a fact that the conduct of
Mr. Mohammad Sarwar Khan, Extra Assistant Commissioner, North-West
Frontier Province, was characterized as ‘ reprehensible ’ by the Sessions Judge,.

Derajat Division, in Criminal Appeal No. 219 of 1919, Lutf Ali Shah, ete.,.
versus Jiwandas?

(2) Is it a fact that Mr. Mohammad Sarwar Khan borrowed Rs. 18,000
from a Contractor at Tank against the ‘Rules of Conduct for Government
Servants,” and was reprimanded by the Local Administration ?

(8) Isit a fact that for misconduct Mr. Mobammad Sarwar Khan’s services:
were dispensed with by the Local Administration? Is it a fact that his

* !
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conduct was subsequently condoned and he' was reinstated in another
district ? 1f so, why ? )

Mr. Denys Bray : Inquiry is being made of the local Administration ;
information will be submitted to the Honourable Member in due course.

Case oF Mr. AuMap KHaN, TansiLpar, FroNTIER PROVINCE.

355. * Mr. 8. C. Shahani: (1) Will the Government be pleased to luy
on the table the telegraphic resignation of Mr. Ahmad Khan, Tabsildar,
Frontier Province ?

(2) Tsit afact,that in consequence of his threat of resignation, Mr. Ahmad
Khan has been made to act as Temporary Extra Assistant Commissioner, and
a qualified candidate, a B. A., LL. B., has been made to revert? What were
the reasons for this supersession ?

(3) Has the attention of the Government been drawn to an article in the
¢ Prsbune ’, dated 22nd December last, headed ‘Corruption in the Frontier
Province ’ ? .

Mr. Denys Bray : (1) and (2). Inquiry is being made of the local
Administration ; information will be submitted to the Honourable Member
-in due course.

(8) Government have seen the article.

Posrrion oF SurpLus OFFICERS OF THE INDIAN ARMY.

356. * Mr. Darcy Lindsay : Will Government be pleased to state :

(1) Is it a fact that there are a large number of officers serving in the:
Army in India in excess of requirements ?

(2) If so, how many officers are in excess and what is the approximate total
-of their pay and allowances?

(3) Was not a scheme prepared some time ago for the retirement of these-
officers on gratuity ?

(4) When was that scheme completed and despatched to the Secretary of’
_State for India?

(5) Have any orders been received in the matter ?

(6) If not, will Government be pleased to state how the proposal now

stands and the reasons for the delays which are causing heavy loss to the public:
funds and the greatest hardship and inconvenience toindivignal officers ?

Sir Godfrey Fell: (1) Yes.

(2) The number of surplus officers is estimated at between 2,000 and 2.500.
In regard to their pay and allowances, I would invite the attention of the-
Honourable Member to the reply given on the 31lst January last to Sir
D. P. Sarvadhikary’s unstarred &uestion No. 229. .

(3) Yes. _ '

(4) On the 9th August, 1921, by telegram. '

(5) and (6). The final orders of the Secretary of State have not yet been
received. The Government of India have been in constant correspondence
with the Secretary of State regarding the scheme. Action is being taken to-
ascertain the wishes of the officers concerned and to obtain special reports on
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them in anticipation of final orders. The chief reason for. the delay is hat
the War Office are also concerned with the proposal, and their concurrence has
not yet been obtained to the Government of India’s scheme,

Mr. Darcy Lindsay : Should an officer, who comes within the scheme,

be offered civil employment, or otherwise wants to refire before the terms are

ublished, would he be allowed to retire on the distinct understanding that
Ee will receive the full concession of the scheme when sanctioned ?

Sir Godfrey Fell: We are allowing officers to go on leave without pre-
judice to their benefiting by the terms to be offered, and I believe that Govern-
ment are also considering granting some further concession of the nature
referred to. If the Honourable Member will kindly see me afterwards, I will
give him such further information as I have at my disposal, I am reluctant
o answer his question off hand, since I am not quite sure of the facts.

PRESENT POSITION AS REGARDS BURMA REFORMS,.

Mr. P. P. Ginwala : With your permission, Sir, I should like to putto
‘the Honourable the Home Member a question of which I have given him
private notice. The question is : Will the Honourable the Home §dem'ber be
Pleased to say what is the present position as regards.the Burma Reforms ?

The Honourable Sir William Vincent: Sir, copies of the Report of the
Committee, over which you presided and of which the Honourable Member was
.a member, were sent to the Secretary of Stdte on the 6th January. It was then
necessary to examine the proposals, and to reduce them, with such modification
as were'thonght desirable, to the form of the rules under the Act, which will be
required in order to enable the Reforms to be inaugtirated in Burma. Drafts
setting forth the tentative conclusions of the Government of India were ready
at the beginning of this month and were sent to the Secretary of State on the
10th of March. The final recommendations of the Government of 1ndia have
now been formulated. Two draft despatches, one dealing with the proposed
.excluded areas, and the other with the rules under the Act, have been pre-

gared, and it is expected, or at least hoped, that they will be despatched to the
-Becretary of State by the ensuing mail.

I am precluded from making any definite statement as to the form which
.our recommendations have taken, but I think I may state that we have
accepted to a great extent the proposals of the Committee.

I cannot say when the Report of the Committee and our recommendations
‘will be published, hut -the Secretary of State announced in the House of
‘Commons on the 7th March, 1922, that, as soon as possible after he had
received our secommendations, he proposed to present the.papers to Parlia-
ment. I will endcavour to secure that they are published simultaneously in
Burma. The Government of India trust that it will now be “possible to hold
the first elections under the scheme in October, which, I am inclined to think,
is the most convenient month for holding elections in Burma, and to introduce
the Reforms from about the beginning of 1923. Butit must be clearly
understood, of coursg, that I can give no guarantee as to the latter portion of
‘Iny answer. ' '
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Mr. P. P.@inwsla: Is the Honourable the Home Member nware that
any further delay with regard to these Reforms will be very keenly resented
; _s:nt_he people of Burma, and will he give an assurance that no further delay
will take place ? .

The Honourable Sir William Vincent : I caii assure the Honourable
Member that we are expediting the matter.as much as possible and we are
well aware of the necessity for gespntch.

Mr. P. P. Ginwala : There is the question of the Burma High Coutt
‘which is also intimately connected with the Burma Reforms. Has that made
-any progress since T last put a question regarding it » yédrago?

The Honturable Sir Williatn 'Vincefit : T think the Honoursble Member
:might as well have had the courtesy of giving me private notice of this ques-
-tion. ({t is & little diffcdlt for me to give ansWers to quéstions of this nature
-off-hand.

UNSTARRED QUESTIONS AND ANSWERS.

TENANCY QUESTION IN MALABAR AND CAUSES oP THR MOPLAH
'OUTBREAK.

847. Mr. K. M. Nayar : With reference to the last few remarks of
‘the Honourable the Home Member in this Asdembly on the resdlution for »
~committee to inquire into the causes of the Moplah outbreak on the 9th instant,
will the Government be pleased to state :

(1) ¥ it is a fact that a short time back, during Lord Pentland’s
time, an exhsustive imquiry was made into the tenancy question
in Malabar, and the Madras Government, according to their
Administration Report, came to the conclusien that there was no
necessity for any interference ? -

i2) If it is a fact that according to the Tehants’ Confererce held
in Ottapalam it was decided that bad jenmis must be boycotted
and the Government muast not be asked to interfere in the
relations between landlords and tenants ?

{8) If the Government have been approached by any jenmis praying for
interference ? :

~{4) If in their experience of the management of the Zamorin’s Estate by
the Court of Wards they (the Madras Government) found any
justitiable cause for discontent among their tenants and, if so, what
action they have taken?

(5) If,it is afact that the Special Tribunal at Calicut composed of
three eminent and experienced Judges have unanimously come to
the conclusion that the present Moplah outbreak was not due to
agrarian discontent ?

"‘The Honourable Bir 'William Vincent: (s) Such an inquiry was made
and the Local Government came to the conclusten that no irterference was
. .
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necessary, but no statement to this effect has appeared, so far as the Govern-
ment of India can ascertain, in any administration report.

(1) It is understood that the Ottapalam Conference passed a Resolution.
on the lines mentioned.

(4%5) The answer is in the negative.

(¢v) The Local Government report that experience of the management-

of the estate referred to does not suggest that tenants in Malabar are discon-
tented or rack-rented. '

(v) In their judgment, in the case of Ali Musaliar, the Special Tribunal
state that it was neither fanaticism nor agrarian trouble nor destitution that
worked on the minds of the people but that the rebellion was due to the in-
fluence of the Khilafat and non-co-operation movements. I am to add that

this reply is given on information furnished to Government of India by the-
Government of Madras.

AMALGAMATION OF THE ORIYA-8PkaKING TraACTS.

348. Mr. B. N. Misra : (a) With reference to the assurance given on
20th February, 1920, by the Honourable Home Member to call for the views of
the several Governments concerned on a Resolution brought by the Honourable

_Mr. Sachhidananda Sinba about the amalgamation of the Oriya-speaking
Tracts, will the Government be pleased to state if the opinion of the several
Governments concerned have been received by them ?

(8) If so, will the Government be pleased to lay the same on the table of
this House ?

(c) If the reply to (a) is in the negative, do the Government propose
to call for a very early reply from the several Governments or such of them
as have not given their replies ?

The Honourable Sir William Vincent : (z) and (8). The last of the
replies from the Local Governments concerned was received during this month.
The information furnished by them is voluminous, and it is not yet quite
complete as one of the Local Governments is making further inquiries in the
matter. The Government of India will deal with the proposals as soon as
practicable. It is not proposed to place the replies on the table at present,

(¢) Does not arise. .

CANDIDATES WHO HAVE PASSED THE STAFF SELECTION BoarDp’s Exami-
NATIONS.

349. Babu Braja Sundar Das: (z) Will the Government kindly recon-
sider the figures of the statement given in reply to my unstarred Question
No. 82 on the 10th January, 1922, and state whether it is- correct or
otherwise ?

(8) If itis not correct, will the Government please lay on the table a
correct statement and an amended reply to the other parts of the question ?

(¢) If it is correct, will the Government be pleased to explain the
terms ‘ nominated * and ¢ appointed ’ as used in the statement ? '
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(d) Were all those nominated actually appointed ? If not, how is it that
the number of those not appointed is not included in 42 (number of those not
appointed) ?

(e) Are all those appointed not first nominated before appointment ? If se,
why has a separate number of those nominated been included in the total to
diminish the number of those who remain to be appointed ?

(/) Will the Government kindly instruct their subordinate officers to see
-that the replies to questions in the Assembly are correct and clear ?

The Honourable 8ir William Vincent : (z) The figures given in. the
-statement referred to are correct.

(6} This question does not arise.

(¢) The term ‘ nominated ’ included those who were nominated but not
-appointed ; those who resigned or declined offers of appointment were not
included.

(4) and (¢). The answer is in the negative. No figure in any one
column of the statement is included in any other, since the total of those
figures is 220, the total number of candidates who passed the Board’s test.

(/) Government are unable to issue such instructions. The replies to
-questions, given in this House, do not represent the views of subordinate
-officers, but are approved by the official representative of the Departments
4n this House.

TeMPORARY MEN IN SECRETARIAT WHO HAVE NOT PASSED THE STAFF SELEo=
TIoON BoARD’s TEST.

350. Babu Braja Sundar Das : (a) Will the Government please state
-the correct number of the passed candidates of the Staff Selection Board who
were not in the Secretariat service on 15th March, 1922 ?

(6) Will the Government please also give the number of unpassed
-temporary and officiating men employed in the various Departments of the
Government of India Secretariat (separately) on 15th March, 1922 ?

(¢) Do the Government propose to instruct all the Departments of the
“Secretariat to replace their unpassed men by passed men who are waiting on
-the list on the Board ?

The Honourable S8ir William Vincent: (a) As the Staff Selection
Board’s list of candidates varies from day to day, the figures asked for are
given up to the 24th March, 1922. The number of passed candidates on the
Board’s list who were not in employ on this date was a.p[ilroximately 78, of
whom 53 had qualified for the Upper Division, 17 for the Lower Division and
'3 as Stenographers. Most of the Lower Division candidates have been offered
posts and have declined them, or have indicated that they will not- accept
-temporary employment. There are also 49 candidates whose cases are in
suspense for various reasons, such as ‘employed elsewhere’, ¢address
unknown’, ete. ' :

(8) A statement is laid on the table.
() The Staff Selection Board has no passed Lower Division men available
“for temporary employment. seen T
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Number of unpassed te?;prary and officiating men employed sn the various Depart-

overnment of India Secretariat on 15th .I_fmﬁ, 1922,

Name of Department.

No. of
nnpassed
men.

Army Department . .

Office of Financial Adviser |

(Military Finance).

Foreign and  Political

Railway Department . .

QOommerce Department

Department of Industries .

Public Works Department .
Legislative Department

Revenue and Agricultural
Department.

partment.

9 officiating
and 7 tem-
POTary.

4

12

.19 tem

POTATrY
1 officiating,

n

Hnmcbepm .

BEMARKS.

About 6 will sbortly be discharged owing to the-
of permanent men from leave,

Office not yet under r&opeof Staf Selection, These:
21 men have been recruited mostly frem oiber-
Government n:ﬁce&

All officiating men and one temporary man employed:
before introduction of Staff SBelection Board.

2 failed at examipation but were permitted by the-
Board to continue till the next exsminatiom is beld..
The other two will be discharged: on 3rd .and 4th.
April, respectively, on expiry of leave vacancies.

rmﬂl:ment
for a long time and were taken over the Hoard
of Industries and Munitions. Remairirg 6 have
been recruited recently and their continned cmploy-
ment tas bern approved by the Staff Selectiom.
Board till their next examination is held.

16 have been in continuous temporar

Of these 4 hold permanent nf:pointmenh in Acoounts:
offices and are (mployed only for the Budget eeason.
Two others are beiligoret.ained with the approval of
!;hi _Eiiéaﬁ'&lecﬁun ard till their next exemination.
is held.

6 are assietants and were recruited direct in pursuance

of am arrargement made with the Staff Selcction
Roard in connection with the reorganisation of the
Department in 1920.  Of the 4 remainicg clerke, the
Staff Selection BDeard have agreed to the retention
of two and the other two are ¢mployed on a purely
temperary footing in the Peace ty Branch, &
temporary branch of the Department. All 4 wili
appear for the next examination,

Appointments will terminate on 1st April, 1922.

Lp_palnhmt agreed hﬂ_:y the Board.

Appdntad'ith approval of the Board.

SERVICE RENDERED BY Passgp CANDIDATES oF THE StarF SmLETION Boarb..
351. Babu Braja Sundar Das: (¢) Is it a fact that the passed

candidates of Staff Selection Board zre transferred from one
another in temporary vacancies without any fault of theirs ?

Départment. to-

(8) Ts it a fact that the establishment lists of - some of the Departments

do not contain the

date of the commenoement: of a temporary cagdidate’s

continuions service under the Board 7°
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(¢) Do the Government propose to instruct all the Departments to obtain
this information from the Staf Selection Board and include it in their
establishment lists for the Session commencing from 1st April, 1922 7 -

The Honourable Sir William Vincent: (a) Passed candidates of the
Staff Selection Board are not *transferred’. from one Department to another
in temporary vacancies. SR

(8) There is no such service as ‘service under the Board’. All service
is under Departments or attached or ‘subordinate offices of the Government
of India. - _

(¢) In view of the replies to (a' and (8), this question does not arise.

Request oF THE Recorp Sorrers. o¥ THE GOVERNMENT oF INpra To BR
. CLASSED AS. ‘ SUPERIGR.

352. Dr. N‘and Lal: (a) Is it a fact that the Hailey Committee, at page:
11 of its Report, recommended that the Record Sorters should be regarded
as superior servants ?

() Isit not a fact that Record suppliers in Government service in: the
Bengal High Court, *distributors’ in Presses, ‘attenders’ in the office of
the Accountant General, Madras, and other petty servants enumerated im
the Record Sorters’ memorial to the Viceroy of the 11th February, 1921,
are classed as ‘ Superior ’ servants ? ‘

(¢) Do Government propose to give a favourable consideration to this very
reasonable and equitable demand of the Record Sorters whose pay ranges from
Bs. 20 to Rs. 40 per month ?

The Honourable Sir William Vincent: (a) the answer is in the
affirmative, though I would remind the House that the report has never been
published and is still, in theory, a confidential document.

(¢) Government have no definite information. :

(c) Attention is invited to the reply given in the Legislative Assembly
on 11th March, 1922, to Maulvi Miyan Asjadullah’s question on the same
subject.

ConvErsioN oF Post oF ASSISTANT SECRETARY IN THE RaiLway Boarp
INTO THAT OF JOINT SECRETARY.

353. Rai @. C. Nag Bahadur: With reference to the first item at
page 53 of the official report of the Legislative Assembly Debates, Volume I,
which shows that the post of Assistant Secretary in the Railway Board was-
converted into that ofp(}zint Secretary, will the Government kindly say :

(a) Whether the incumbent of the post of Assistant Secretary could not

be retained for the pay attacEed to that post ? '

(8) Whether another equally capable officer could not be found for that
pay ? | B

(¢) Whether the conversion carried with it any inorease .in work com-
" mensurate with the increased cost, and if so, what ?

d) What were the arrangements previously in force for carrying ous
O e Bt o T won ropii wors they Found ool 5

. -
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Colonel W. D. Waghorn : (a) and (5). There is no specific rate of
pay attached to the post of Assistant Secretary iu the office of the Railway
Board. Officers filling these posts are selected from Railways and receive
#heir substantive rate of pay plus a duty allowance.

(c) and (d). The duties of the officer filling this post include all the
financial work of the Board which was previously split up between an
" Assistant Secretary gnd an Assistant Accountant General in the office of the
Accountant General, Railways. This arrangement was found unsatisfactory
in practice owing to the divided agency employed and the whole work has
now been concentrated in the Joint Secretary, the post in the Accountant

.General’s office being dispensed with.
ASSOCIATIONS OF (GOVERNMENT SERVANTS.

354. Mr. B. H. R. Jatkar : (a) Will the Government be pleased o state
what is meant by the term ¢ Distinct class’ in rule 2 of the “rules enclosed
with Government of India, Home Department, No. F.-39-Public, dated

18th October, 1921.

(6) Whether the non-gazetted establishment of several Accounts offices
situated at one place can have one association, and

(¢) Whether recognised associations can have members of the Council of

State, Legislative Assembl{' or Council, or men of special ability as their
President, Secretary or members of their Executive Committee ?

“~ The Honourable S8ir William Vincent: (2) Government see no
necessity to give any further definition of the term °Distinct class’. The
rules are supplied to associations when such associations are recognised ; and
if any such association is in doubt asto the meaning of this term, it will
presumably approach the authority which gives recognition.

() This depends entirely on whether'such an association could satisfy the
authority empowered to recognise it that it complied with the presecribed
rules.

(¢) Government do not object to persons who are not in the active
service of Government being office-holders of such associations, and the mere-
fact that any association had officers or members of their Executive Committee
of the standing mentioned by the Honourable Member in his question, would
not of itself involve the non-recognition of such an association. At the same
time, Government have reserved to themselves the right in particular cases to
refuse recognition to associations of which all ‘the office-holders are not either
in the active service of Government or honourably retired officers belonging to
the same class of Government employees as the association represents, In the
«case of associations of the employees in the Police or Prisons Department no -
person, who is not in the active service of Government or an honourably
retired officer, can be an office-holder. :

CoNCESSIONS REGARDING LEAVE AND PrnsioN 1N THE FUNDAMENTAL RuLgps.

355. Mr.B. H. R. Jatkar: (a) Will the Government be to state
whether an officer, to be entitled to concessions granted in (Government of
India, Finance Department, No 1798-F. E., dated 18th October, 1919, has to
put in a certain i finite period of service or that he has to ‘put in 8 .years’
gervice provided he has come in the substantive scale of the office ;
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(2) whether any provision for these concessions has been made in the
#undamental Rules ; and :

(c) if the reply to (5) be in the negative, do the Government propose to
make such provision to give effect to the concessions hitherto- allowedp; :

The Honourable Sir Malcolm Hailey : (2) In order to entitle the officer
to the concessions in question, he must have held a temporary post in the office

substantively for at least three years. -

(4) and (¢). The Fundamental Rules do not deal with pensions. -So far as
the leave concession is concerned, the Fundamental Rules give to the Govern-
ment of India full power to make rules governing the earning of leave by
temporary and officiating service. This particular concession to a single office
'has not been incorporated in the supplementary rules under the Fundamental
Buliies’ but it will remain in force and will be treated as an exception to those
R 8.

CatovrLation oF DATE oF INCREMENT IN cASES oF TRANSPER TO TIME-ScALE
oF Paxy.

856, Mr. B. H. R. Jatkar: Will the Government be pleased to state
from which date the next increment of an officer, brought on a time-scale of
pay by grant of certain percentage of increase over previous pay irrespective of
length of service, shall acerue, viz., either from the next date of entry in service
or a year after the introduction of revised scale ?

The Honourable Sir Malcolm Hailey : The next increment in a case of
the kind accrues ordinarily after the expiry of the full period by which it is
earned, and not from the next date of entry in service.

DiscHARGE oF BaBU TINKARI MAZUMDAR, TEMPORARY 13T CLASS AGENT,
SuepLy aND TranseorT Cores.

357. Mr. K. C. Neogy: {s) Has the attention of Government been
drawn to the comments that have appeared in the Press in connection with the
order of discharge of the services of Babn Tinkari Mazumdar, Victualling
Agent, 1st Class, in the Supply and Transport Corps attached to the 3rd
Worcestershire Regiment at Ji"_yza,ba.d.? If so, will Government make a
statement on the subject ?

(6) Is it a fact that the said person received some ° chits ’ from an Army
Officer for supply of some ration articles, but received no payment, and that
he brought this fact to the notice of the superior authorities ?

_ (¢) Is it afact that as a result he was placed under suspension for
disobedience of order and was fined ?

(2) Is it a fact that a Court of Inquiry went into the matter, and the
said Babu Tinkari Mazumdar supported his contention with the help of docu-
mentary evidende ?

(¢) Is it & fact that the said person has not been furnished with a copy
of the charge sheet together with that of documenis showing the grounds on
which his dismissal was ordered ?

(/) Will Government place on the table all papers and documents relat-
ing to this case ? .
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8ir Godfrey Fell: (a) to (¢). Government have seen an article which
appeared in the Press on the subject of the discharge of Babu Tinkari
Mazumdar, temporary 1st elass Agent, Supply and Transport Corps.

The facts of the case are as follows :

Babu Tinkari Mazumdar was discharged from the service on the following
grounds :

(a) He failed to comply with an order to attend office daily from
10 to 12-30.

(%) He failed to attend the Station Staff Office at 3 r.M. on the
8th March, 1921, when he had been ordered to do so by the

Officer Commanding, Station, and the Officer Commanding,
No. 8 Divisional Troops Section.

(c) He made a false accusation against an officer, in that he accused
Lieutenant and Quartermaster C. Hodgkinson, M.C., D.C.M.,,
3rd Battalion, the Worcester Regiment, of taking ration
articles from the ration stand without paying for them.

The charge-sheet, on which the three charges were clearly set forth, was
furnished to Babu Tinkari Mazumdar in order that he might offer an explana-
tion in defence. As his explanation was unsatisfactory, he was fined three
days’ pay and his services were dispensed with. He was not, therefore,
summarily discharged.

The documentary evidence brought forward by Babu Mazumdar in support
of his accusation against Lieutenant Hodgkinson consisted merely of chits
asking for certain ration articles which Lieutenant Hodgkinson was entitled to
purchase, the same chits being sent daily by every officer attached to the unit
for rations. The ration returns of the unit and the Quartermaster’s books
showed that the articles in question had been duly accounted for.

It may be mentioned that Babu Tinkari Mazumdar’s case was carefully
examined by the Government of Imdia, who saw no reason to interfere with
the orders passed by the local military authorities.

(f) Government are not prepared to lay on the table the papers relating
in this case,

IxrrovED Scar® of Pay Por Junrtor Crerks 1N TEE TrrEerarH CHECE
OFricR.

358. Mr. K. C. Neogy: (s) Is it a fact that the importance of the work
done by the Telegraph Check Office has been recognised by the present
Auditor-General and the Director-General, Posts and Telegraphs, and that it

has been emphasised by Mr. Cockburn of Messrs. Price and Waterhouse,
Chartered Accountants of London ?

(6) Is it a fact that all junior clerks of that office are considered by

Government, for purposes of classification, as having been specifically recruited
for lower grade work ?

(¢) Is it a fact that in November, 1919, all junior clerks of the Telegraph
Check Office were put on lower division scale of pay ?

(d) Isit a fact that as a result thereof, M. A.’s and graduates with years of

meritorious service in the said office were put on the lower division scale of
pay till July, 1921 2
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(¢) Do Government propose to consider the desirability of granting the
benefit of length of service in the new scale or by suitable percentage increase
in the new scale ?

The Honourable Sir Malcolm Hailey : (a) The importance of the work
has been recognised in so far as an upper division was created in 1921. The
Government of India have no knowledge that Mr. Cockburn emphasised the
importance of the work done by this office.

{6) The reply is in the affirmative.

(cj In November, 1919, there was no upper division and all Check Office

clerks, other than a few employed on supervising duties, were on the lower
division scale.

(@) The upper division was not created till July, 1921, and consequently
such graduates as were in the office remained on the only existing scale,
namely, the lower.

(¢) The Government of India are not satisfied that there is any justifica~
tion for the grant of further concessions.

CasEs oF DaMaGE oN RaAILWAYS AND AMOUNTS 5PENT BY RaiLways 1§ Lrean
ProcEEDINGS AND IN PaYING OFF CLaIMS, ETC.

359. Mr. K. C. Neogy: (a) Will the Government be pleased to state
what has been the number of cases for damage fought out by the Railways in
1920 and 1921 and how many of those wer:%oﬂ; by Railways and the approxi-
mate amounts of money spent in legal proceedings and in paying off claims
along with other charges accruing, as compared to the amounts originally
claimed by the claimants before going to a Court of law ? ‘

() Has it been brought to the notice of the Government that in several
instances Railway cash had to be attached by the Court in order to realise the
decree-money, which, in spite of reminders from the- decreeing Court, was not
paid by the ﬁaﬂways concerned before receiving the attachment warrant ?

Colonel W.D. Waghorn: (s) The extraction of the information required
would involve an expenditure of time and labour which would be incommen-
surate with the result to be obtained.

(6) This matter was brought to the notice of Government some time ago.
On examination of the few specific cases which were cited, it was ascertained
that though the suits to which they referred were lost by the railways con-
cerned, the allegation that their earnings had been attached in order to realise
the decretal amounts, was incorrect. fvidence, however, was forthcoming of
the decree-money having been so realised in one isolated case, and in explana-
tion it was stated that the plaintiff had the decree executed before a reply
could be received from the Railway Company’s pleader at Delhi, who had been
asked to settle the case out of Court.

HousE ALLOWANCE FOR STAFF WORKING IN RAILWAY STATIONS AND Goobs
. SHEEDS 1N CALCUTTA.

860. Mr. K. C. Neogy: (1) Is it a fact that the Eastern Bengal
Railway administration grants an allowance called house-allowance at the rate
of 15 percent. of the pay-to its staff working in Railway stations and goods
sheds in Calcutta when not provided with railway quarters ?

: B2

™ -



8790 LEGISLATIVE ASBEMBLY, [28Te MarcE 1922.

(2) Is this amount of 15 per cent. of their pay paid to men working in
the following stations and goods sheds situated within Calcutta or Head-
quarters, viz., (1) Sealdah passenger station, (2) Sealdah goods yard, (3)
Bagbazar, (4) Ruth-Tollah, (5) Saheb-Bazar, (6) Ultadanga, (7) Chitpore goods

shed, (8) Chitpore goods yard, (9) Cossipore Road, (10) Cossipore Section, (11)
City Booking Offices in Calcutta ?

(8) If so, is this allowance paid to men working in the goods shed at Seal-
dah ? If not, why not 7 Was this allowance given to them till the year 1911
and before ? Why was it stopped from 1912 for Sealdah goods shed only,
while the men working in the Sealdah passenger yard and Sealdah goods
yard and at other goods sheds under the one and same District Traffic Super-
intendent have all along been getting it ?

(4) Did the men working in the Sealdah goods shed submit petitions to
their Traffic Manager and Agent and later on to the Railway Board in 1917,
1918, 1919, 1920 and 1921 ; and is it a fact that telegraphic appeals were

sent for the same on the 19th January, 1921, and a second one on the 17th
February, 1921 ?

{6) If so, has any action been taken thereon with a view to grant the

allowance at the rate of 15 per cent. as given to the other members of the
Calcutta Goods Offices ?

(6) Do these men work in sheds on Sundays and other bank holidays ?

If <o, is any allowance given to them for working in sheds on those days?
If not, why not ?

(7) Is any allowance given to them for working overtime ? If not, why
not ? .

Colonel W. D. Waghorn: The information asked for is being obtained
and will be sent to the Honourable Member as soon as possible.

MOTION FOR ADJOURNMENT.

Mr. K. B. L. Agnihotri (Central Provineces Hindi Divisions :
Non-Muhammadanj : Sir, I rise to ask for your leave for moving an adjourn-
ment of the business of the Assembly to-day for the purpose
discussing a definite matter of urgent public importance, namely, the conduct
of the Deputy Commissioner of Delhi in prohibiting a public open air
meeting which was to have been held on the 23rd of March, 1922, to consider
the Khilafat question, in relation to the Paris Conference and the Government
of India’s representation, dated the 28th February, 1922, to the Secretary of
State for India; and to make a representation to the British Delegates in
Paris. 8ir, some Honourable Members of the Indian Legislature, about 22
of them, with three or four prominent citizens of Delhi, applied to the
Deputy Commissioner, Delhi, for permission to hold an open air public
meeting in the Queen’s Gardens. The Deputy Commissioner in his first

letter to Saiyid Raza Ali—who wrote to him on behalf of the conveners of
the meeting—wrote :

* Please let me know as s0on as you can the exact time and place at which it is proposed to
hold the meeting to consider the Khilafat question; also under whose arrangements the
meeting will be held, and who will preside. I see no primé facie objection to the holding
of the meeting, but I cannot definitely sanction or prohibit it until I have these
particulars.’

H
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The following reply was sent to him by Saiyid Raza Ali :
! With reference to your letter of date, Iam . . . .

Mr. President : The Honourable Member is now dea}iﬁg with the merits

of the question. : The request of the Honourable Member will be in order
only if no objection is taken . . . . -

The Honourable 8ir William Vincent (Home Member : May I make a
few observations on thissubject. I only received notice of this motion this
morning, but I believe that an application was made for permission to hold a
. public meeting and the Deputy Commissioner considered that it would not be
safe to have it in the Queen’s Gardens at present, but he said at the same
time that the meeting might be held in any Hall and even went so far as to
suggest a suitable place for this meeting. The point which I understand
he made was that it was dangerous to hold this public meeting in the Queen’s
Gardens. That is the only information I have at present, I will try to get
further information, if necessary, later.

Mr. K. B. L. Agnihotri: I was just going to assure the Honourable
the Home Member that, in view of the reply of the Deputy Commissioner,

it was absolutely impossible for the conveners of the meeting to hold any
meeting. :

Mr. President : That again is a question of the merits. Unless objection
is raised, this debate will take place this afternoon.

EKhan Bahadur Sarfaraz Hussain Khan (Tirhut Division : Muham-
madan) : I -wish to ask the Honourable Member if it is a matter of ufgent
public importance.

Mr. K. B. L. Agnihotri: Yes, it is very urgent, because the Conference
is still sitting and we can send our representations.

The Honourable Sir William Vincent: I make a formal objection
merely to ascertain whether the House or a sufficient number of the Members
wish to discuss it. It is merely with that object, otherwise I am quite pre-
pared to meet the motion.

Mr. President: Objection having been taken, I am to request those
Members who are in favour of leave being given to rise in their places.
Not less than 25 Members having risen, the debate will be set down for

4 o’clock this afternoon or for any earlier hour at which our proeeedings
terminate. '

The Honourable Sir William Vincent : Might I ask that it be set
down for 4 o’clock, because I have not any accurate information and it will

take me a few hours to get information.as to the facts from the local
authorities.

Mr. President : It will be reasonable to meet the convenience of the
Honourable the Home Member in that matter,

The Honourable 8ir William Vincent : Perhaps, Sir, I may be able
to let you know later on if I can get the information before 4 r.M. I only
want enough time in order to enable me to ascertain the facts.

..
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Mr. President : The motion is set down for 4 o’clock this afternoon unless
the Honourable the Home Member finds himself in a position to take it
earlier, should business terminate at an earlier hour.

Mr. W. M. Hnssanall{l (Sind : Muhammadan Rural) : Might I point
out that, if the business of the day ends before 4 o’clock, we shall be here till

4 o’clock for this purpose. It is likely that the business of the day will end
" about 1 o’clock. If that be so, we shall have to be here for another three
hours and that will not be very convenient for Honourable Members.

The Honourable Sir William Vincent: I will endeavour to get the
information as early as I can. It does not suit me any more than it suits
the Honourable Member to waste time here till 4 o’clock. All I want is
reasonable time to enable me to communicate with the local authorities and
ascertain in detail what the facts are.

Mr. W. M. Hussanally : The Deputy Commissioner’s office is not very
far distant, and the information can be got very easily. It will be very
inconvenient for Honourable Members to be here till 4 o’clock.

Mr. Preaidenf: As the Honourable Member will understand, the debate
may be entirely infructuous unless the Honourable the Home Member were
in a position to deslt with the question raised. :

The Honourable Sir William Vincent: I have to be here for two or
three Bills in the meantime.

THE GOVERNOR GENERAL’S ASSENT TO THE INDIAN
FINANCE BILL.

Mr. President : I have to acquaint the Assembly that His Excellency the
Governor General, under the provisions of sub-section (Z) of section 68 of the
Government of India Act, has been pleased to give his assent to the Indian

Finance Bill, 1922, passed by both Chambers of the Indian Legislature.
(Applause.) : '

THE HINDU CEREMONIAL EMOLUMENTS BILL. -

Mr. A. B. Latthe (Bombay Southern Division: Non-Muhammadan
Rural) : Sir, I move :

. ¢ That the Report of the Select Committee on the Bill to amend the law relai;ing to the
emoluments claimable by Watandar Hindu priests be taken into consideration.’

In doing so, Sir, I do not think it is necessary that I should deal with the
few changes that have been introduced in the Bil.{ at any great length, because
the changes are of a very minor nature. The first change that has been
introduced into this Bill by the Select Committee is that an extent clause has
been introduced, and it is numbered as clause 2. As the Bill stood originally, it
applied to the whole country, but it was found that, asa matter of practical
importance, this Bill would be of use only in two provinces, namely, the Bombay
Presidency and certain parts of the Central Provinces. So it was thought
necessary that, in the first instance, this Bill should extend only to
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those two provinces, and, if need be, later on the Local Governments
might introduce its provisions into their provinces by notification. As
the law stands, and as the law has been accepted by the various High
Courts, I do not think it will at any time be necessary to apply this Bill in
any other province, and, therefore, so far as the other provinces are concerned,
this Bill, I think, has no application.

The second change which has been introduced in this Bill is that the’
definition of the word ¢ Hindu ’ given in the orifinal draft has been omitted.
Obviously the reason for that is that the word ¢ Hindu ’, though understood
by everybody, " is such as cannot be defined with any kind of precision. Vari-
-ous attempts have been made to do so and I daresay that the many Hindu
Members of this Assembly know thatit is a word which, though very familiar,
is impossible to define. Therefore, that impossible attempt has been given up.
ghat is the second change which has been introduced in the Bill by the Select

ommittee,

Then, in order to make the meaning precise, some drafting changes have
‘been made, but they do not make any change in the substance of the Bill and,
therefore, they require no explanation whatever. This is what the Select-
Committee has done.

The only thing that I would like toadd for the information of Honourable
Members in connection with this Bill is that, though apparently to a super-
ficial observer the Bill would seem to affect Hindu Law, as a matter of
it has nothing to do with the Hindu religion or the Hindu Law, as it was laid
down by the Scriptures. What the Bill intends to do is this. Hitherto, in
the Bombay Presidency and in certain parts of the Central Provinces, the
Courts have used their authority for the pursose of enforcing certain claims
made by certain priests against persons who do not want those priests and
who do not make use of their services. Obviously, this is unjust, and the
Calcutta, Allahabad and Madras High Courts have all agreed in holding that
such right cannot be recognised, that such right really does not exist, and
that no Court should use its authority for the purpose of enforcing
such right. If Honourable Members refer to the ancient texts on
Hindu Law, they will not find a single authority for the claim which has
been put forwurg and recognised by the Bombay High Court in this respect.
All the gifts that were made to the priests were matters of charity, and vou
cannot find a single authority for the proposition that the person who has
received those charities would be able to go to a Court of law and get a decree
for those charities. Under these circumstances, it is very necessary and it is
only just to those people who do not wish to employ particular priests for
their spiritual welfare, that this Bill should be passed, and the law, as
obtaining in the Bombay Presidency and in certain parts of the Central
Provinces, should be brought into line with the law as it exists in the other
Provinces of this country.

1, therefore, move that the Report of the Select Committee may be taken
into consideration.

Mr. P. E. Percival (Bombay : Nominated Official) : Sir, as this is a Bill
which affects the Bombay Presidency, I should like to say a few words in
support of it. I think that Honourable Members who have read the opinions
which have been kindly supplied to them by Government—they were supplied -
at the Simla Session—will agree that the majority of these opinions are in
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favour of the provisions of the Bill. 'What, however, is of special importance-
is to consider the opinions of those officials and non-officials who come from
the particular parts of India which are chiefly affected by the Bill. In the
Bombay Presidency, the parts that are most affected by the Bill are the Poona
and Belgaum Divisions, which are commonly known as.the Central and
Southern Divisions. Now, Sir, these two divisions are represented in this-
Assembly by my Honourable friends, Mr. Latthe, Mr. Bagde and Mr. Kamat,
who, I understand, are all in favour of the Bill. Therefore, it may fairly be
taken that the non-official opinion in these two particular divisions, which are
affected by the Bill, is in favour of it. If we turn to the official opinions, we-
find the rame result, The Commissioners of Belgaum and Poona have been
consulted, and they are in favour of the Bill, as also is the Commissioner
of the Ahmedabad Division, which is affected by the Bill, though to a lesser
extent. There is one opinion to which I should like to refer -particularly,

and that is the opinion of Mr. Vernon, the District Judge of Ahmednagar.
He says: .

‘I am entirely in favour of the Bill. I am unable to see why Brahmin priests should
be allowed to levy fees through the Civil Courts in cases where their services are not
employed or desired.’

Then he goes on to say :

¢ If it is & fact that ¢ the principle laid down in the Bill has long been established Jew i
all parts of British India except the Bombay Presidency ’ this is in my opinion an argument
to which no answer has been suggested.’

This opinion of Mr. Vernon seems to me to put the whole case ina
nutshell. He shows that it is not purely a matter of Hindu Law but a ques-
tion of mixed Hindu Law and Civil Law, as was pointed out on the last
occasion by Dr. Gour. 1 may remark incidentally that two of the supporters
of the Bill, Dr. Gour and Mr. Samarth, are not prerent on this occasion ;
and that is my excuse for speaking to-day. As Mr. Vernon eays, the real

uestion to decide is whether the Courts, which are already overworked,
should go into these ,cases, and allow priests to levy fees from persons for
services which those persons do not require. :

On the last occasion the Honourable the Law Member stated that the Gov-
ernment of India would be neutral in this matter, but that, ro far as other
official Members were concerned, they were at liberty to take their own course.
I therefore suggest to other official Members that, if they take the view,
which I myself take, that the Courts should not spend their time in recovering
fees from certain persons for services which those persons do not require—if

they take that view, that they should support the Bill which has been intro-
duced by Mr. Latthe.

There is only one other point to which I should like to refer, namely, the
Report of the Select Committee. The Report of the Select Committee is
unanimous with regard to the Bombay Presidency ; but two of +he Honourable
Members of the Select Committee are of opinion that the Bill should not
apply at once to the Central Provinces. Now, Sir, I am not directly concerned
with the Central Provinces; but, at the same time, I should like to refer to-
two points which arise in this connection. The first is that, as has already
been pointed odt, the law on this subject in Bombay and the Central
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Provinces differs from the law in the whole of the rest of India. Now, if this
Bill is passed in regard to the Bombay Presidency, the anomaly will be
made still worse—that is to say, there will be one law in Bombay, Bengal,
Madras, etc., in fact througbout the whole of India, and a different law in
one particular Province only, namely, the Central Provinces. That seems to
me a strong argument for extending the law to the Central Provinces as well
as to Bombay. ‘

There is another point and it is this. The Courts in the Central Provinces
have taken their law from the Bombay Presidency. It is not merely that
they have adopted the same course, but they have followed the Bombay High
Court. This is clear from pages 3! and 32 of the opinions. Rao Bahadur
B. R. Angal, Public Prosecutor, Amraoti, says :

*In the matter of Vatan claims also in many other respects—Berar Courts follow the
law laid down by the Bombay High Court. *

Now the object of this Bill is to change the law, to change the decisions
of the Bombay High Court. Therefore, it seems to me only logical that it
should apply not only to districts directly under the Bombay High Court,
but also to districts which, though not under the Bombay High Court, still
take their law from the Bombay High Court, so far as these matters are
concerned.

For these reasons I snpporl\:. the Bill as amended by the Select Committee,
and am in favour of the opinion of the majority of that Committee.

Mr. P. L. Misra (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, I move :

‘ That the Bill to amend the law relating to the emoluments claimable by Watandar
Hindu Priests be re-circulated for eliciting public opinion.’

The House knows very well that I have been opposing this Bill from the
very start. Mr. Latthe has stated that there is a strong case in the Central
Provinces for applying this Bill. I am not a party to that statement at all.
The House, from the opinions circulated and supplied to Honourable Members
will learn that from the Central Provinces there have been only 8 or 9 opinions
sent to this House. Out of these, three are from Sub-Judges and two from
Additional Judicial Commissioners, all in favour of the Bill; one from the
District Sessions Judge, and another from another Sub-judge. There is dlso
one from the Public Prosecutor of Amraoti, to whom reference has been made
by Mr. Percival just now. Now, those who are against the Bill are the Govern-
ment, of the Central Provinces. I will presently quote the opinion of the Central
Provinces Government ; then there is Mr. Kotwal, Additional Judicial Com-
missioner ; Mr. Chitnavis, who is a Sub-Judge and a non-Brahmin ; Mr.
Pathak, Subordinate Judge of Akola: a first-grade pleader, Mr. Kathalay ;
the Nagpur Bar Association and the Bar Association of  Amraoti. These are
the opinions we have received so far from the Central Provinces, and the
opinions are almost equally divided. T shall read from some of the opinions
that bhave been received, and specially the opinion of the Central Provinces
Government ‘which will be found on page 80. It will appear from that tkat
the Central Provinces Government is quite against the Bill : ’

¢ Apart, however, from the question of principle, the Governor in Council does not ccn-
sider that there has been a sufficient advance in g'tlxlb]ic opinion in the Central Provinces and

Berar to gustif_y legislation. . . .. ... e question has never been raised in the
Central Provinces or Berar and until there is some indication that the present state of
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affairs is resarded as a hardship, His Excellency would deprecate legislation affecting a
oustom which has been so long established. He with 8ir Bipin Bose in thinkin,
that this is a case in which * the people may well be left to find their own ealvation,” or ng
least as a case in which they may well be left to agitate their grievance.’

Now, Sir, I will read further from the opinion of Sir Bipin Bose. Sir
Bipin Bose, perhaps the House does not know, is an eminent gentleman, both
distinguished for his legal attainments as well as for his public services to the
Central Provinces. He has practised for 40 years in the Nagpur Court, and,
as he has been in close touch with the people, he very well understands their
sentiments and feelings. He is not only a legal luminary but a social reformer,
and he is a Brahmo to boot. An opinion coming from such a practical
reformer is worthy of attention. He says—I am reading from page 31 :

It was said by the Mover of the Bill that the Bombay view prevailed in some parts of
the Central Provinces. This is not quite accurate. {n a case from Berar, one of the
dJudges of the Court of the Judicial Commissioner has followed the Bombay view mainly
on the ground that in matters of custom the Bombay rulings must have more weight in
cases arising in Berar than those of other High Courts, I am not aware of any Central
Provinces case where the yajman has been held liable for not employing the village joshi.’

Then further on he says:

¢ In view of the circumstances set forth above, I very-much doubt whether a sufficient
case has been made out for legislation. The number of cases in the Bombay Presidency
where the village joshi's services are mot availed of and as a consequence the parties go to
Court to settle their difference is not shown to be as numerous as to justify legislative
interference.’
And so on. So, Sir, this is the opinion of Sir Bipin Bose, a gentleman in
whom both the public and the Government have confidence.

Now this Bill, as I have just stated, was circulated to the Government,
and the Government obtained the opinion of ‘eight or nine officers. But
my submission is that, apart from Berar, there are certain districts
in the Central Provinces which have the institution of joshi. These
distriéts border on Berar and they are Nagpur itself, Wardha, Chanda,
and part of Bhandara district. No opinion has been elicited about
these districts of the Central Provinces. Nor has any opinion been
expressed with regard to joshi by these districts. Nobody has been con-

fed on the subject. Therefore, my submission is that this Bill has not yet
been properly circulated and opinions elicited from these different districts.
Joshi exists, you will notice, in every village in Berar, and so does it in some
districts of the Central Provinces, and there has been no protest except one
from Berar by joshis themselves.

Therefore, I am sure this House is not going to pass an ez parte
judgment on these joshis. Joshis are, as I submitted before and as
I submit now, an ancient institution. and they have vested rights, and
we cannot with one stroke of the pen do away with this right. Then, as I
have submitted before, there are not too many cases, exeept ome in Berar,
as noticed by Sir B. K. Bose in his note of opinion. Therefore,” when there
have been no cases, 1 do not see what necessity there is for thrusting a Bill on the
Central Provinces.” Of course, I cannot speak for the Bombay Presidency.
Let the Bill apply to the Bombay Presidency ; and then, if any necessity
arises in the Centra] Provinces and Berar and any grievances from the yejmans
come forth, then in that case the Local Government can move in the matter

0
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and apply the Bill to those patts ; but, until such necessity arises, I do not
see why we should thrust this Bill on an unwilling people who have not been
properly represented.

- 8ir B. K. Bose has made mention of another case, reported in I. L. R. 44,
Bombay 733 ; it is the case of the barber. My friend, Mr. Joshi,
has also given notice of an amendment to define the word  priest ’, and from
this note of Sir B. K. Bose it appears that barbers also ars entitled to these
gift and fees when they perform religious ceremonies. This case arose out
of a tonsorial ceremony performed by one of the barbers in the Bombay Presi-
dency at four houses ina village and then another man, the hereditary barber,
came forth and filed a suit against this man and he got a decree. So my
submission is that we should not confine this Bill to these joshis only, but
think there is sufficient ground for further inquiry in the case of barbers and
other village officials who perform religious ceremcnies at the houses of Hindus.
Therefore, I submit that this Bill should be circulated again for eliciting
public opinion in regard to the definition of ¢ priest > in view of the ruling
given by the Bombay High Court, as well as in view of the fact that there
has been inadequate representation of the Central Provinces and especially of
the four districts bordering on Berar ; and also in view of the insufficient opi-
nion we have received from the Central Provinces, I submit this House should
consider this Bill most seriously again and give consideration to the amend-
ment which I have moved to the effect that this Bill should be circulated for
further opinion.

Mr. K. B. L. Agnihotri: (Central Provinces Hindi Divisions : Non-
Muhammadan) : Sir, Irise to support the amendment moved by my friend,
Mr. Pyare Lal' Misra. If I mistake not, the origin of joshis in %emr is
similar to that of other village servants in villages of the Central Provinces.
In the Central Provinces there are people appointed in each village to serve
the needs of the people, for instance, the village barber, the village blacksmith,
the village chaukidar and obhier officers, Similar, I think, might have been
the origin also of the village joshis. The same practice also exists for similar
purposes even now. The State provides for Churches and Padresin this country
to give religious or spiritual benefit to the people. The joshis were similarly
appointed in the past to give religions and spiritual benefit to the people and
to perform all religious duties in the villages. Some remuneration had,
therefore, to be fixed for them, whether by way of customary dues as prevails
in many villages or paid by the State for the work done. It will be thus
necessary to provide some other agency in place of joshis for the purpose, and
it is but proper that the Bill be recirculated for public opinion and especially .
to the Central Provinces whose government is not in favour of introducing
this measure in that province. I, therefore, have much pleasure in supporting
the amendment of Mr. Pyare Lal Misra. -

Mr. N. M. Joshi (Nominated Labour Interests) : Sir, I rise to support
the motion of my. Honourable friend, Mr. Pyare Lal Misra, but for quite
different reasons. Although I am a Joshi and heredi priest, I have no
hesitation in stating that I support the principle of Mr. Latthe’s Bill whole-
heartedly. The only thing that I seek by asking for recirculation is not
that the Bill should be restricted to the Bombay Presidency, but that its
scope should be widened somewhat. I need not go into the object of the
Bill. Tt is clear enough, viz., that there should be no compulsion upon people
in engaging the services of hereditary village officers, at least in religious
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matters. That, I consider, is the object of this Bill ; and that object, in my
humble judgment, is a very landable object. Personally I do not believe in
any hereditary offices, whether religious or civil; but I am quite sure,
although the House may not accept my view, they will accept the view that,
at least in religion, there should not be a hereditary officer. Having spoken
so much upon the object of the Bill, I want to show that the Bill is somewhat
defective inasmuch as the word ¢ priest ’ is not clearly defined. In a religious
ceremony there are many people who take part and who officiate and perform
different functions. There is one man Who says some words which are
considered to be sacred ; there is another man who performs some other
function ..

Mr. W. M. Hussanally (Sind : Muhammadan Rural) : I rise to a point of
order. I find Mr. Joshi was a member of the Select Committee and he has
signed the Report without any Minute of Dissent ; and I ask, therefore, if he
is now in order in speaking against the Select Committee’s Report.

Mr. President : I am not sure that that is a point of order exactly. It
seems to me to strengthen the position of gentlemen who advance arguments
against Mr. Joshi to say that he contradicts himself ; but I do not think I can
rule him out of order in having apparently changed his mind towards certain
aspects of this question.

Mr. N. M. Joshi: Sir, I assure my Honourable friend who raised this:
objection that, even if the proposal of my Honourable friend, Mr. Misra, is
not accepted and even if my amendment is not accepted, I am going to
support the measure ; I have not changed my views. But I sought even in
the Select Committee to get the word ¢ priest’ defined with a view to
remove a defect in the Bill. Unfortunately, the decision of the Select.
Committee went against me, and, therefore, I seek a remedy in this House.
"The Bill does not define the word ¢ priest.” As I said, there are many people
who officiate in religious functions. There is one man who offers prayers,
says some words which are considered to be sacred ; there is another man who
]I);rforms some other action which is also considered to be equally sacred. My

onourable friend, Mr. Misra,, referred to barbers who shave. Shaving is
also considered to be a very sacred action, as sacred as the action of the man
who says some words. For this reason, if one man who utters some words
during a religious ceremony is to be deprived of his : hereditary right, the
other man, who also performs a similar action, which is also as sacred as the
former, must be deprived of his watan or his hereditary right. Sir,
Mr. Misra has already referred to the case of a gentleman who claimed
compensation from a person who encroached upon his right, namely, the village
barber, I want to read only a sentence out of that case, from the judgment
of Mr. Justice Shah : '

*On the basis of this finding it is difficult to distinguish the case of a village barber from
that of a village Joshi.’
The two cases, namely, the case of a village barber and the case of the
village joshi are absolutely similar, and therefore if this Bill is to be a sound
Bill it must not only apply to joshis, it must not only apply to barbers ;
it must apply to all hose who perform some functions during religious
ceremonies and claim hereditary right to be paid. During the Select Com-

mittee meeting,: I raised this question, and the Honourable the Home
Member said . ., . . :
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The Honourable Sir William Vincent (Home Member) : May I rise to
@ point of order, Sir ? The Honourable Member has no right, I - submit, to
refer to what I said at the Select Committee meeting. I raise that as a very
«definite point. «

Mr. President: The Honourable Member is aware that there is no
'verbatim report of what is said in Select Committees, for the reason that the
‘Select Committee procedure is provided in order to permit of free and easy
.discussion, which is the best way of arriving at an agreement. Therefore,
the Honourable the Home Member’s point is well taken.

‘Mr. N. M. Joshi : Then, Sir, I will not say what the Honourable the
Home Member said. I am sorry I referred to it, but the Select Committee
-decided that, if my amendment was to be approved of, the object of the
Bill might be extended, and the country was not consulted on that point.

The Honourable Sir William Vincent: Again, I submit, Sir, the
Honourable Member is out of order. Heis reforring to preceedings before the
Select Committee, and whether he refers to a personal statement or to a
‘general discussion, I submit that the whole discussion is confidential. No
record is kept of the proceedings; different Members will give different views
of what happened, and, for reasons that I gave the other day, I feel strongly
the proceedings in Select Committee, if they are to be of any value, ought
to be confidential, and they must be kept as such.

Mr. N. M. Joshi: All right, Sir, I will not also refer to that matter.
I only content myself with saying that the Bill as it is drafted to-day is
somewhat defective. The word ‘priest’ is not defined, and whether it
incluges all those gentlemen who officiate in the religious ceremonies is not
clear. As I said, even if the amendments are not carried, I am willing to
support the Bill. I am only anxious that the Bill should not be defective as
it seems to be. ' ' :

The Honourable 8ir William Vincent : Sir, I rise now to make the
Government’s attitude perfectly clear as regards this Bill. Although I
objected to some remarks of Mr. Joshi, I do not want to be thought for
a moment that Government are taking sides in this matter. Officials,
as Mr. Percival said, are perfectly free to vote as they liké. But really
whether a Hindu watandar or priest should be allowed to exact this money
from people under him or not is a matterin which Members of this Assembly
are more interested than Government.

Mr. Pyari Lal Misra, however, raised one ortwo points with which I
must deal. Inthe first place, he says that this Bill has not been adequately
ventilated. Now, it was introduced, if I am right, in this Assembly a
year ago. It was ocirculated to all Local Governments. Any one and
every one has had a right to express their opinion on it. It was
discussed again in the Assembly in September, when copies of the opinions
which had been then examined were referred to freely. It is now proposed
at this stage, after the Bill has been referred to a Select Committee, and
their report has been received, to recirculate it. This is a matter, Sir, I must
leave to the judgment of the House, but it does seem to me there should be
some limit of time for such a proposal and that a Bill should not be put off
indefinitely when the public has already had ample opportunity of examining
its provisions. If, however, the Assembly does not like the Bill, let them
turn it down ; Government has no objection whatever.
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Another point to which Mr. Misra referred is the question of the exten-
sion of the Bill to the Central Provinces. Now, this is a matter which did
cause considerable concern to the Government, because the” Government of
the Central Provinces, as those who have read the opinions will see, were
opposed to this course and consequently we had to consider our attitude very
carefully in respect of that extension. I think Mr. Percival has put before
the Assembly the really cogent arguments that finally weighed wit us, but
there is this further point—I do not know whether it is of very great
importance -namely, the Hindu Law is a personal law and not a territorial law ;
it would be absurd if 2 man on the borders of one province should be under
a legal liability to pay his due to a priest and on the ather side of the border
the same man might be free from this liability. That is a point that seems
to us worth considering in this connection. Mr. Joshi himself is one of the
caste, I understand, which is affected by this measure, and he supported this
measure throughout being, as he said, apparently an advanceg republican.
(Laughter.) Heisin favour of no hereditary offices, civil or otherwise.
We ourselves of course, who are servants of His Majesty, cannot take the
same radical attitude Mr. Joshi takes in such matter. His proposal in
connection with this Bill is to extend the principle to barbers and dhobies
and people of that class. 1 think that is what his intention is, and he
was supported by Mr. Pyari Lal Misra. Mr. Misra, I think, felt in the
position of the fox which lost its tail. He thonght that because the Brahmins
would lose & privilege then everybody else should be put in the same
position.

Mr. Pyari Lal (Meerut Division : Non-Muhammadan Rural): Mr. Misra
is himself a Brahmin.

The Honourable Sir William Vincent: It was therefore that he made
the proposal. The real principle of this Bill, as it was introduced, is however
whether priests were to be allowed to secure payment from non-Brahming
for services which they did not render and which the Non-Brahmins did not
‘wish to be rendered to them, and on the merits, it does seem to me a very
clear case that a person who is not a Brahmin is entitled to relief. I cannot
seemyself any reason why any man should pay for services which he does not
want and which have not been rendered to him. It may be that this same
principle ought to apply to barbers and dhobies, and I daresay to chamars and
other people. But the fact is this that the public are quite able to defend them-
selves adequately, as a general rule, against the men of that class, whereas they
have had in the past some difficulty in .defending themselves against these
Brahmin priests. It was for that reason that the Bill was introduced in a
form which dealt with Brahmins only, and for that reason, I think it would
be wise for the Assembly to confine it to Brahmins, for, if it is to be extended
beyond that to other classes, then I agree with Mr. Joshi that it would be
n to recirculate it. But it seems to me primd facie that it would be
better for the Assembly to deal straight away with the Bill as it stands and
not go on carrying a petty Bill of this character from year to year and
making this Assembly really almost a laughing stock.

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan Urban) :
Sir, coming as I do from Bombay, I connot help saying a few words in sup-

rt of the Bill that has been introduced by my Honourable friend, Mr. Latthe,
ﬂ spite of all that has been said here by Mr. Misra, I venture to believe
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that the passing of this Bill will remove a legitimate grievance of the non-
Brahmins in the Bombay Presidency, a grievance which, to a large extent,
anderlies the dissensions, the continucus dissensions, that we see between
the two communities, dissensions which are not of any particular advantage
to the progress of the country as a whole. I believe, Sir, that while Mr.
Joshi may contend that, if the Bill can be applied to Brahmins, it should also
be applied to barbers and other people.

I believe, Sir, and my own experience confirms this belief, that no one

18 Nooy,  cares for the rivileges of lower castes like barbers and others,

9°%:  but the Brahmin has the tendency of insisting on his rights and

has sufficient influence to get his so-called rights supported by Courts of

law. 1 think, Sir, that we in this Assembly shall have taken a step towards

a much needed social reform by passing this Bill, and it will be;none too soon
that this Assembly removes this long felt grievance of the non-Brahmins.

Mr. Pyari Lal: Sir, this Bill has my entire sympathy in so far as it at-
tempts to remove an evil which prevails so very largely in the Bombay
Presidency. One part of Mr. Pyari Lal Misra’s amendment has my sympathy,
and that is, why should the provisions of this Bill be extended to a province
where this evil does not prevail? Other provinces of India, like the United
Provinces and Bengal of course, are under the domination of Brahmins, but
this evil does not prevail, and therefore those provinces have been left out
from the scope of this Bill. In thesame way, the provisions of this Bill should
not be inflicted on the Central Provinces also.

Rao Bahadur T. Rangachariar (Madras City : Non-Mubhammadan
Urhan) : Sir, perhaps it is right that as an orthodox Brahmin I should
ive my support to the principle underlying this Bill. I do not think
rahmins care for this sort of forcing their company on people who do
not want them. They are not Brahmins really. Igo réal Brahmin will
care to do.that, and, if this exists in the Bombay Presidency, it is due
more to the ignorance of the judges who administer the law rather than
to the Brahmin’s obstinacy or his love of forcing himself on others, We
have no such thing, Sir, in Madras.

Mr. J. Chaudhuri (Chittagong and Rajshahi Divisions : Non-Muham-
madan, Rural) : Nor in Bengal, either.

Bao Bahadur T. Rangachariar: We do not visit houses where we are
not welcome and I hope my Brahmin friends in Bombay are also similarl
situated. 1f they are not, by all means let legislatior go forth, that they
cannot force their company or at any rate that they cannot force payment
for services which are not wanted or which are not rendered.

Sir, something may be said in defence of this ancient institution. The
institution is not so devoid of principle as at first sight it may appear. Sir,
this is part of the old village organisation. Just as you provide a village
watchman, as you providea village temple, as you provide village accountants,
as you provide various other village officials, the Purokit was a viliage official.
He was recognised as part of the village organisation, and either they had
grants of land or grants in the shape of bounties forced upop the subjects of
the King. Such ancient institutions may well claim the presumption of a lost
grant by a Royal Sovereign who then reigned. But it is hardly necessary to

maintain it now. It is on that ground the judicial officers appear to have
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maintained this institution in Bombay. I do not remember any case in
Madras where the village Purokits claimed it as of right, whether they
performed the the services or not.

Sir P. 8. Sivaswamy Aiyar (Tanjore cum Trichinopoly : Non-Muham-
madan Rural) : It has been held otherwise in Madras.

Rao Bahadur T.Rangachariar: On the other hand, in Madras such
claims were refused to be recognised when asserted, and therefore this
is a survival not of any Brahmin ascendency but merely of the mis-
fortune of Bombay having to be administered by Judges who were rather
lenient to Brahmins. Sir, having said that, I think it is but right that,
although we may accept the principle of the legislation here, the Local
Governments should have the option to extend the operation of the Act
within the limits of their provinces. I, therefore, welcome the suggestion
made by one of the amendments on the paper that, before the Aet is intro-
duced in any province, the consent of the local Legislature should be obtained.
Under the Devolution Rules, the local Legislature has no power to
this law, and therefore the Central Legislature has to undertake this task,
which I rather do not think the Central Legislature is quite qualified by its
composition to undertake, having regard to our composition here. Many of
us are quite unacquainted with the habits of Bombay or the Central Pro-
vinces. There are very few who represent Bombay at all, and a company
consisting of Muhammadans, Christians, Parsis and South Indian Hindus
and Bengal Hindus have to legislate for Bdmbay Hindus.

It is rather a pity that this matter ha¢ been brought up here, but I
suppose my Honourable friend, Mr. Latthe, had to bringit up here in con-
sequence of the constitutjonal position. But I recognise the difficulty which
underlies this question and I, therefore, strongly support the suggestion that,
before the Act is applied to any province, tge local Legislature should give
its previous consent. \?Vith this reservation, Sir, I accept the principle under-
lying this Bill. ’ .

Mr. P. E. Percival : May I point out, Sir, that the amendment in ques-
tion does not apply to Bombay and the Central Provinces.

Rao Bahddur T. Rangachariar: They can extend it to apply.

Mr. B. 8. Kamat .(Bombay Central Division: Non-Muhammadan
Rural) : Sir, with reference to the point raised by my friend, Mr. Joshi, I
" wish to make one remark., I am in perfect agreement with him in his desire
to include barbers and other people who have to take part in the various
functions of the ceremony so far as hereditary rights to emoluments are con-
cerned. If we are going to give a sort of protection to people who want to
-engage the services of priests according to their choice, it stands to reason
‘that you should give protection also in respect of services rendered by persons
like barbers and others. But I am not quite sure whether in achieving this
~objeet, my friend, Mr. Joshi, is perfectly right in adopting ;the method which
. he wants to adopt. What he is trying to do is to define the word ¢ Hindu
riest’, and he wants to open the door for this definition so wide as to bring
own . . .

The Honourable Sir William Vincent: May I rise to a point of order
Sir? The amendment has not been moved yet, I think.
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Mr. B. 8. Kamat: The method adopted by Mr. Joshi is to have a very
very wide definition of the term ‘Hindu priest’. If that is allowed to be
done, I think a priest might include anybody right from the priest down to a
barber. Well, there arve other funclionaries at a religious ceremony. We
were talking the other day of Devadasis, and I know that in certain parts of
the country even a Devadast claims to bave certain emoluments. If, therefore,
the method .adopted by Mr. Joshi of defining the word ‘ Hindu priest’ is
allowed to be carried, we shall have to include in the word ¢ priest’ anybody,
not only barbers, but even persons lower down. 1 do not think that sort of
definition would be proper. It would be almost ridiculous. It is therefore
purely a matter of drafting. My friend, Mr. Joshi, can attain his object if
he moves that the whole of this Bill should be sent again . . . .

Mr. President: The Honourable Member is discussing an amendment
which has not yet been moved. We are now discussing the respective merita
of the question that the Bill be taken into consideration, on which the prin-
ciple of the Bill can be discussed, and the amendment of Mr. Pyari Lal Misra
that it be re-circulated for the purpose of eliciting opinion thereon.

Mr.B. S. Kamat: Very well, Sir, in that case I shall take the opportunity
later on of bringing out these points. That was the only point on which I
wanted to speak. We cannot allow this sort of definition to go on.

"Mr. A. B. Latthe : Sir, it is somewhat unfortunate that two or three
questions have been mixed up in the speeches that have been delivered just
now. These questions will have to be dealt with by this Assembly when
the different amendments come up for consideration. Mr. Joshi’s question,

I think, will have to be dealt with in connection with the amendment which
he is going to propose. At present the only question before the House is
whether this Bill should be re-circulated for the purpose of eliciting opinion
thereon. In addition to what the Honourable the Home Member.has said
in this connection, I would like to remind the House that a similar motion
was brought before this Assembly at its Simla 3ession and my friend, the
Honourable Member from the Central Provinces, himself proposed that the
Bill should be circulated. At that time the Assembly rejected that proposal
and the Bill was referred to a Select Committee. As the Honourable the
Home Member has already told the House, this Bill has been before the
House as well as before the two provinces concerned for overa year, and I
do not think that it is a straight course totry to attack the Bill by bring-
ing in motions like this. From the very speech of my Honourable friend,
Mr. Misra, the House will see that he is opposed to the Bill, at least in so
far as his province isconcerned. There is an amendment in' the name of
my Honourable- friend, Mr. Agnihotri, which will deal with this question,
But I donot see any connection between this “view, the view put forward
in Mr. Misra’s amendment, and the motion for re cirenlating tne Bill. I
think that the Bill has been sufficiently considered by the public concerned.
Almost every newspaper in the two provinces has expressed its opinion, and
almost every assoction has expressed its opinion on the Bill. Numerous
conferences have beenheld in that part of the country, which have ex-
pressed their opivion regarding the Bill, and I do not understand what
would be the benefit of re-circulating it. Mr. Misra said that there is only
one protest hitherto from joshis, and no other protest. It only shows
that the joshis do not attach much importance to these little emoluments

C
. .
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that they get and for which they have to go to Courts of law. That may
be the reason why they are not sending in protest after protest to this
House. Ido not think that the joshis are ignorant of the introduction of
the Bill in this House. The joshis - have friends like Mr. Misra and
certain other gentlemen and they must have informed the joshis of
the Bill that is before the House, and, if they had desired to send
in any protests, they would have done that without any loss of time.
The very fact that there has been only one protest sent in against
this Bill shows that the joshis are not so much opposed to this Bill,
and it is also very natural, because the emoluments which they claim are so
trifling that no reasonable man would care to go to a Civil Court for such
emoluments. Honourable Members might know that it is only a rupee or
two for which they have to go to the Civil Court and the emoluments in no
case amount, to more than one rupee or two. It isonly for the purpose of
agserting their right that these joshis sometimes go to the Civil Courts and
spend hundreds of rupees on litigation, They even go up to the High Court,
and it is only as a matter of principle, as a matter of right, which the joshis
think they have, that they sometimes do so. As a class, [ do not think that
the joshis would care very much about this supposed right and that is the real
explanation of the fact that the joshis have not sent in many protests. I do
not wish to deal with the other suggestions which have been made, namely,
the suggestion of my Honourable friend, Mr. Joshi, and the suggestion about
the application of the Bill to the Central Provinces, because certain amend-
ments are going to be moved on these points. In so far as the amendment
already before the House is concerned, I think it will be simply wasting our
time and the time of the House if we re-circulate the Bill for eliciting further
opinion thereon.

M. President : The original question was:

‘That the Report of the Select Committee on the Bill to amend the law relating to the
emoluments claimable by Watandar Hindu priests, be taken into consideration.’

Since which an amendment has been moved :

“ That the Bill be re-circulated for the purpose of eliciting opinion thereon.’
The question that I have to put is that that amendment be madé.
The motion was negatived.,

Mr. President : The question is:
“That the Bill be taken into consideration.’
The motion was adopted,

Mr. K. B. L. Agnihotri: 8Sir, I beg to move:

«That in clause 1, sub-clause (2), the words ‘and to the Central Provinces® after the
word ¢ Hombay® be omitted.” ® '

My object in moving this amendment is that, in the’first place, the
Central Provinces Government is not inclined to favour the Bill; in the
second place, in the Central Provinces there are no such disputes as have been
described by the Mover of the Bill; and thirdly, there are many other
complications, as have been pointed out in my speech on the motion for the
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re-circulation of the Bill, which will create much difficulty in my province
where there are other village services which have got to be paid by the
village itself whether fhe duties are performed or not. Therefore, Sir, I
submit that when my own provincial Government is not in favour of the
Bill, when there is no such dispute in the Central Provinces, when all the
Members from the Central Provinces are opposing this Bill, the Bill should
not be allowed to extend to the Central Provinces without the consent of
the Local Government or the local Legislature. Moreover, if my motion
is carried, my province will be covered by the words ‘the Local Government
of any other province’, and it is not specifically necessary to mention the
Central Provinces, against the wishes of the representatives of that province
and when the representatives of that province on the Provincial Legislature
have not had the chance of discussing it.

Mr. P. L. Misra: I strongly support the ameadment of my Honourable
friend, Mr. Agnihotri. One salient feature of this Bill, when it was moved
by my Honourable friend, Mr. Latthe, in the Simla “ession, was that there was
not the slightest mention of the Central Provinces and Berar in the Statement
of Objects and Reasons. Honourable Members will even now notice from . the
copy that has been supplied to us that there is no mention of this sort in
the Statement of Objects and Reasons. That very fact shows that Mr. Latthe
has no intention of including the Central Provinces and Berar in this Bill,

“and, as we have sufficiently spoken on this subject, I holpe Mr. Latthe will
reconsider the case and exclude the Central Provinces, at least for the present,
until some strong case is made out in the future.

The Honourable 8ir William Vincent : Sir, I must meet the arguments
put forward by Mr. Misra at once. Any one who looks at the Bill as
introduced will see that it applies to the whole of India and the opinions
received from the Central E’rovinces which he himself cited show beyond
dispute, beyond argument, that the people in the Central Provinces were well
aware that, if this Bill was passed into law, it would apply to those provinces
also. Mr. Pyari Lal Misra comes from the Central Provinces, is a Brahmin
coming from those provinces, and naturally seeks to exclude the people of
those provinces from the benefits of this Bill. That is the real reason for his

proposal.
Mr. K. B. L. Agnihotri: What about the opinion of the Central Pro-
vinces Government on this peint ?

The Honourable Sir William Vincent : If the Honourable Member will
allow me to go on with my speech, I will go on, or if he will have the courtesy
to stand up, if he wishes to interrupt me, I will sit down. I have dealt
with the Central Provinces Government’s opinion before, and I do not think
that any Member of this House will accuse me of not giving due weight
to that opinion. I have drawn pointed attention to it on two occasions
in this Assembly: The arguments for including the Central Provinces in
the scope of the ,Bill have been dealt with fully by Mr. Percival. As I
said before, there is also this additional point that the Hindu Law is a personal
law and not a territorial law. What you will be enacting if you accept this
modification proposed by Mr. Agnihotri is that a watandar priest living
on one side of the border might be in a position in the Central Provinces to-
realise these demands by a suit and in Bombay be prohibited from doing so. If

. c2
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the Assembly thinks that that is-a reasonable position, I have no objection.
It is a matter which affects them personally very much Trore than myself but
that any person in the Central Provinces should be compelled to pay for the
services of a Brahmin at ceremonies, even when the ceremonies are not
performed and when he does not want the man there, I confess, to a person
who does not understand the subtlety of the Hindu religion, is really incom-
prehensible.

Mr. K. G. Bagde (Bombay Central Division: Non-Muhammadan
Rural) : Sir, Honourable Members of this House have seen what a tough
fight bas been put in by two Brahmin gentlemen in connection with this little
Bill. (Hear, hear.) 1 was very glad to see that Mr. Joshi supported the Bill
moved by my Honourable friend. 1 do not blame my Brahmin friends who
opposed the Bill, but I would bring to the notice of this House that their

ition is very peculiar. The aim of the Bill is to secure for the non-
g:-sahmins in the Deccan freedom in matters of religion. Now, my friends,
Messrs. Agnihotri and Misra are not Mahrattas, and do not belong to the
Deccan, and, I submit, are, therefore, not in a position to understand the
difficulties that have grown up in the Deccan. In four of the districts of the
Central Provinces the Mahratta population predominates. If the Bill be
not extended to the Central Provinces, the result will be that the Mahratta

pulation in the Bombay Presidency shall have one law and those in the Central -
1E);:;-ovim:es another; and hence an anomaly will occur. If a marriage is
celebrated in the Bombay Presidency, the priest will not be entitled to claim
the customary fees; but, if the same marriage is celebrated in the ljmits of
the Central Provinces, then the priest will be entitled to recover his customary
fees. That is the difficalty. The Honourable the Home Member has told
the House that Hindu Law is a personal law, and, therefore, it will prove
a great injustice to the Mahratta population if the House accepts the recom-
mendation of Mr. Misra. I, therefore, beg to move that the proposal be

Rao Bahadur T. Rangachariaxr: So far as the Presidency of Bombay
is concerned, there seems to be no difference of opinion. 1{5 regards the
Central Provinces, they want to d<lete it altogether, but Mr. Mukundaraja
Ayyangar proposes to move an amendment, which, I think, will be acceptable
to the Honourable Mover of the Bill, that, with the previous consent of the
local Legislature, the Local Government of any province, other than Bombay,
may have it extended to that province. If this amendment is now put to the
vote and lost, probably that amendment, if it applies to the Central Provinces,
may be ruled out of order; therefore, Mr. Mukundaraja Ayyangar should be
asked to move his amendment which may meet the objections of the Honour-
able Members. : *

Mr. M. G. Mukundaraja Ayyangar (Madura and Ramnad cun Tinne-
velly : Non-Muhammadan Rural): The amendment of which I have given
notice is to ‘ substitute the words ‘with the previous consent of the local

islature’ for the words °by notification in the local official Gazette’’.
Instead of that, Sir, if you will permit me, I would like to move the following
amendntent :

«In clause 1 (2) of the Bill as amended by the Belect Committee, after the word
¢ Bombay ', add the words, ‘but the lozal Government of any other province may, with the
previous consent of the local Legislature, extend it to that province or any part thereof »
and dellate the rest.’
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Mr. President: How does the Honourable Member- propose to /deal with
the words ‘and to the Central Provinces’.

- Mr. M. G. Mukundaraja Ayyangar: Delete those words. The clause
would read thus:

‘It shall extend, in the first instance, to the Presidency of Bombay, but t'he local
Government of any other province may, with the previous consent of the local Legislature,
extend it to that province or any part thereof.’

The Honourable Sir William Vincent : This is an amendment of which
we have had no notice.

Mr. President: The Honourable Membér proposes in any case to delete
the words ‘and to the Central Provinces’.

Mr. M. G. Mukundaraja Ayyangar: Yes. The object of this amend-
ment has already been c.=.xplainet‘ly by Mr. Rangachariar. I would add only
one other argument in support of this amendment I think it is the sacred
duty and right of the Legislature to legislate, and I would not surrender that
right to any Local Governments and I believe all the Honourable Members

Mr. President: The Honourable Member is now discussing his own
amendment. We must first dispose of the Central Provinces.

Mr. M. @G. Mukundaraja Ayyangar: Very well, Sir; seeing that there
has been opposition to apply the principle of this Bill to the Central Provinces,
I think the Central Provinces also should be omitted from the Bill.

Munshi Iswar Saran (Cities of the United Provinces : Non-Muham-
madan Urban) : I am afraid, sufficient importance has not been attached to the
remarks made by the Honourable the Home Member. As he has told the
House, Hindu Law is not territorial but personal. Let me illustrate this point.
Suppose there are ten families in a village in the Bombay Presidency and there
iz a priest who officiates for them, and who has had, so far, the right of
exacting a fee. Suppose all these ten families together with the priest come
into the Central Provinces. What will happen then? Will the priest be able
then to say, ‘ This law does not apply to this place, and therefore I am
entitled to demand. my fees” What I submit is this. It is a very well
known maxim of Hindu Law thata Hindu carries his laws with him no matter
where he goes. If I go to the province of either Madras or Bombay, by
migrating to those provinces I do not adopt the laws prevailing there, but
on the other hand I carry my law with me. Therefore I say that it will
be wise, it will be prudent, and it will certainly obviate many difficulties and
will remove many complications, if we stick to the principle underlying this
measure that has now been proposed. I submit, Sir, that if you accept the
principle of the measure that a priest who has not officiated, and whose services
have not been requisitioned, should not have the right of claiming his fees,
you cannot very will make it applicable to one province and not to another.
Otherwise it comes to this, as the Honourable the Home Member has explained
Tel&y clearly, that in the Bombay Presidency a priest cannot demand his fees
and cannot get relief in a Court of law ; but on the other side of the border
at a distance of only a mile or two, the priest has got the very right of which he
has been deprived in the Bombay Presigency. I submit it will not; be right for us

» L ]
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to introduce intothis Act some provisions which will make its working very
anomalous. Sir, I deeply regret that my Honourable friend, Mr. Bagde, has
‘introduced into the discussion a very deplorable question. He said-that Brah-
mins were opposed to it. Now, you find here Mr. Joshi himself—I am very
sorry that he is a joshi—who has supported it. There is Mr. Rangachariar,
that great apostle of orthodoxy in this House, who has supported it. Mr.
Misra, a Brahmin, has also supported it. It is really to be deplored that in
all these discussions there are some people who introduce this feeling, This
is a measure which we all welcome. But speaking as a non-Brahmin myself,
I should be thoroughly ashamed and distressed if it is the result of any
anti-Brahmin feeling. Brahmins and non-Brahmins both will equally get
relief out of this measure. It ought to be considered on its own merits. The
oint is this. The ancient system has disappeared. Some of my Honourable
-¥riends have said that the priest is a part of the village organisation. This
is not the time nor is there any necessity for me to explain, as I understand
it, the basic principle of all these institutions. Why a priést had the right
of demanding certain fees, as it were, from the people living in a particular
locality is a question which can only be answered by carefully studying the
fundamental principles of the Hindu society. But we are not concerned with
it here. Now times have changed. The system has completely undergone
a change. It will now be really preposterous, say, for my Honourable friend
Mr. Joshi to go to his own village and say to the people round : It does not
matter at all whether I officiated or not, but Iam entitled to my fee and
.if you do not pay it down here I gotoa Court of law and enforce
my claim.” It 1s against this enforcement that we are raising our protest,
and I therefore hope that we shall accept this principle which is sound in
"modern conditions, We shall accept the principle ans apply it to Hindus
all over the country, and that principle in a few words is this. No priests
will bave the right of demanding any fee from anybody who does not care
for his services, who does not attach any value to his services or who, for
any other reason has not availed himself of his services. That the priest
in such cases should have the right of claiming his fee and of enforcing his
claim in a Court of law, is, 1 think, intolerable. That being so, let us apply
the law not only to Bombay or to the Central Provinces but to the whoFe of
India because the principle in itself is unexceptionable. You cannot say that
the principle is sound so far as Bombay is concerned but it is unsound so far:
-as the Central Provinces or the United Provinces are concerned. Happily,
in the United Provinces the Brahmins are far more reasonable and far more
considerate than what the joshis appear to be in Bombay and the Central

Provinces.

Mr. J. Chaudhuri : Sir, I move that the question be now put.

Mr. A. B. Latthe : Sir, with regard to the question which has been
raised regarding the motive of this Bill, I might explain immediately that,
from the very beginning, this Bill has been supported by many liberal
Brahmins outside this House as well as in this House. Now, with regard to-
the question before the House, I want to explain only one point and that is
this. It has been said repeatedly that the Central Provinces Govern-
ment is opposed to this Bill. Well, I do not think that thisis the whole
truth. In a way the Central Provinces Government say that the time
is not ripe for the application of the Bill in that province. But they
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also saw that the principle of the Bill is perfectly sound and they have
absolutely no objection to the principle. Now the reason why they have
opposed the application of the Bill in their province at this moment will be
made clear to the House from paragraph 5 of their letter printed here on
page 30. They say: ‘The question has never been raised in the Central
Provinces or Berar and until there is some indication that the present state
of affairs is regarded as a hardship, His Excellency would deprecate legisla-
tion affecting a custom which has been so long established. He agrees with
Sir Bipin Bose in thinking that this is a case in which people may be left
to find their own salvation,” and so on. 8o, the Honourable House will see
that, in the first instance, the Government of the Central Provinces thought
that this question had not arisen in the Central Provinces. Basing their
views upon this assumption, they said that this Bill need not apply to them.
But what are the facts ? The opinions from the Central Provinces which
bave been collected in the subsequent pages very clearly show that cases
have arisen in that province and they have given rise to much friction
between the priests and those who refused to have their services. For
instance, on page 32 you have the statement of Rai Bahadur Angal, a lawyer
of great eminence, who says that this question has been raised in Berar which
this Bill affects ‘more intimately than what it appears at first sight.”
Then on page 35 the House will see that many more cases have been quoted—
cases which arose in the Central Provinces—and Berar and they were also
decided on the analogy of the law that was accepted in Bombay. I venture.
to submit, therefore, that the Central Provinces Government was misled into
the belief that this question had not arisen in that province when they
expressed this view in paragraph 5 of their letter, and probably, if they had
come to know that cases of this kind had arisen in that province, their view
would have been different. 1 think that it would be a mistake not to apply
this Bill to the Central Provinces, and I, therefore, request the House to
reject this amendment.

Mr. President : Amendment moved :

“ That in clause 1, sub-clause (2), the words 'and to the Central Provinces' after the
word ‘ Bombay ’ be omitted. .

The question is that that amendment be made.
The motion was negatived.

Mr. M. G. Mukundaraja Ayyangar: Sir, I move:
¢ In clause 1 (2) of the Bill, as amended by the Select Committee, substitute the words

*with the previous consent of the local Legislature * for the worde ‘by notitication in the
local offieial Gazette’,

The objects of this amendment, as I have already stated, have been given
to this House already by the Honourable Mr. Rangachariar. As I said just a
while ago, there is one more argument which is in favour of this amendment,
namely, that it is the sacred right of the Legislature to legisiate and I for
my part would not surrender that right in favour. of any Government, and
I believe no Member in this House would be prepared to surrender that sacred
right in favour of the Government. If in any province in which this
institution does not now exist, occasion should arise hereafter for extending
the principles of this Bill, then the matter should be brought before the
local Legislative Council where it might be discussed, and, if the local
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Legislative Council gives its consent to the extension of the Bill to that
province or to any part of that province, then only the Bill should be extended
to that province, or to that part of the province. I therefore, Sir, move my
amendment.

The Honourable Sir William Vincent : Sir, there is little reason for
this amendment because, so far as we have been able to ascertain, the provi-
sions of this Bill will in all probability not be needed outside the Central
Provinces and Bombay save in Berar for which area, of course, this Assembly
has no power to legislate at all. If the Bill becomes an Act and is to be
applied to Berar, then it can be done only under the executive authority of the
Governor General in Council. I doubt myself really whether there is a very
great necessity for the application of this Bill in other parts of India. But
it might be necessary in some very unlikely contingency and so this provision
has been inserted. In Bengal, Madras, or elsewhere there is certainly no
evil of the kind complained of by Mr. Latthe to be remedied. My only objec-
tion to this previous consent of the Legislature is that I do not know how it
is to be done. I am told that a similar provision has been inserted in another
Bill ; if I had been a party to that Bill, I should have objected to it because
there is no provision in the rules by which the previous consent of the Legis-
lature can be obtained ; of course, the local Council can again legislate, but
that course would be open to very great objection.

8ir P. 8. Sivaswamy Aiyer : Would it not be possible to do this by =
Resolution moved by somebody, in the Legislature, as is often done with
regard to the Conventions of the Labour Conference, and so on ?

Mr.K. B. L. Agnihotri: The same provision appears in the Lao
Cess Act.

The Honourable Sir William Vincent : I am informed that in certain
Acts a provision of this kind has been put in. I am merely putting forward
what I believe to be a practical objection to this proposal. It is, however, not
a very serious one, because I do not believe the provisions of this Bill will be
needed outside the Central Provinces and Bombay atall. As I have said,
however, I myself do not know of any way in which you can obtain the
previous consent of the Legislature except by legislation. 1 have not studied
the provisions of the particular Act to which Mr. Agnihotri referred. If,
however, the Assembly thinks that this addition would really make for good,
I have no objection. I do not think myself that it will have much practical
effect.

Rao Bahadur T. Rangachariar: Either this power to extend this Act
to other local areas is needed or not needed. If it is needed, then all will
agree that it should be done by the local Legislature. If the Local Govern-
ment can do it, I think it is much better that the local Legislature does it.
Therefore, there is every reason in favour of the amendment suggested by my
Honourable friend, Mr. Mukundaraja Ayyangar. '

As regards the procedure to be adopted, my Honourable friend, the Home
Member, really, I think, pretends ignorance of the method by which he can
obtain the consent of the Legislature, He does so every day of his life here.
He brings in a Resolution recommending to the Governor General in Council
that such and such & thing be done. Government Resolutions come forward
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almost every week. Why could not a Resolution be moved in the local
Council to the effect that ¢this Council recommends to the Governor
in Council to extend the Act toso and so’. I do not see the difficulty.
Ido not think the Homourable the Home Member is so ignorant as he
pret:nds to be. This is the way it should be done Therefore, I heartily
support the amendment.

Mr. President : The question is :

*In clause 1 (2) of the Bill, as amended by the Select Committee. substitute the words
“*with the previous con:ent of the local Legislature’ for the words ‘by notification in the
local official Gazette'.’

The motion was adopted.
Clause I, as amended, was added to the Bill.

Mr. N. M. Joshi: Sir, I have no intention to move my amendment.
But, at the same time, with your permission, I do want to say a few words in
-explanation of my amendment. Sir, my object in not moving my amend-
ment . . . . .

Mr. W. M. Hussanally : May I inquire, Sir, if the Honourable Member
is in order. If he does not wish to move his amendment, how can he speak
on it ?

Mr. President: The question is that clause 2 stand part of the Bill. The
Honourable Member is entitled to say what he likes on that.

Mr. N. M. Joshi: Sir, some of my friends were shocked when I defined
‘the word ¢ priest ’ in the way in which I have done in my amendment. I do
not see anything there which should give a shock to the feelings of any one,
My Honourable friend, Mr. Kamat, seems to think that in the Hindu socie?
theie are some castes which are higher, some lower, and some still lower, and,
therefore, if the word  priest,” which properly in his opinion belongs to the
Brahmins, is applied to some other castes, then I would be committing a
great sin and the House also would be committing a great sin in approving
of my course. Personally, I do not believe that there is such a thing asa
higher caste and a lower caste. Even if there are to be castes, I canuot see
why one particular caste is higher and the barber caste is lower. I have
never thought that way and I do not believe that even my friend, Mr, Kamat,
thinks that way.

Mr. B. 8. Kamat: 1 never said they were higher or lower castes.

Mr. N. M. Joshi: You did say that I had gone down to the barber
caste and you did not know to what greater length I would go.

Mr. B. 8. Kamat : Simply as a profession, not caste.

Mr. N. M. Joshi: Sir, I think that the Bill as it is brought before us by
the Select Committee is somewhat 'defective ; but, as my Honourable friend
the Home Member said, the barbers and other persons are not very oppressive
and we need nqp try to protect society against the claims to be made by them,
Ido not wholly agree with him because barbers have gone up to the High
Courts and recovered their claims. Still I would leave the barbers to enjoy
their watans because the Honourable the Home Member has reminded me
there are others in much higher positions who still enjoy their watans,

Clause 2 was added to the Bill.
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Mr, B. N, Misra (Orissa Division: Non-Muhammadan) I beg to
propose an amendment so far as clause 3 ig concerned. I beg to propose :

;lTlmt the words “an hereditary’ should be deleted or that a proviso should be added,
nameiy :

¢ Provided notice has been given to the priest dispensing with his services.’

The Honourable Sir William Vincent : I rise to a point of order, Sir.
No notice of this amendment has been given.

Mr. President: The Honourable the Home Member has taken an
objection to this amendment. I think I must uphold him in this case.

{The Honourable Sir William Vincent: May I explain to the Honour-
able Member that the Bill will have to go later to the Council of State, and
possibly he may be able to get what he wants inserted there.

Mr. B. N. Misra (Orista Division : Non-Muhammadan) : If I may be
permitted, I may say what my ideas are.

Mr. President : The Honourable Member is entitled to say what he likes,
but it is against the moving of an amendment by him that the Honourable
the Home Member has raised an objection.

Mr. B. N. Misra: Sir, my object is this. This is a very wholesome
institution, to have hereditary priests. Hindus derive spiritual benefit from
their priests and the family priest is much respected. It has been an im-
memorial custom always to get blessings from the family priests If any
person revolts from the family priest, it must be that he may have some bad
ideas to revolt against social rules. For instance, a man who wants to go
astray, leaves his village or his own priests or relations and goes to another
person for the purpose of undergoing some ceremony. I submit that will be
against the religious sentiment and the sanction of society. The society lays
down that such ceremonies as marriage, upanayan, etc., when generally the
priests are required, should be performed by the family priest, and it gives
publicity in the village and in society. It gives also publicity in the village
and in society if a man once goes astray out of society against social
sanctions. For example, he may go into some village and take somebody
with him to perform a marriage ceremony. If something like that was done
which was not in accordance with the proper rules or observances of his society,
I submit that to go astray from the hereditary priest, not to requisition the
services of the hereditary priest for such purposes, fequire some reasons to
be explained. If there is no reason, I see no reason why a man should
dispense with the services of his hereditary priest.

Then, there is another point. The hereditary priest lives in expectation.
He does not take to other occupations. He relies upon his yajmans. His
duty is only to officiate as a priest or perform the work of a purohita. That
is his means of living, and he specially qualifies himself for that purpose. I
hope the House will consider the position of the priest who specially studies
all the Vedas, rituals for the ceremonies with that object— say, to officiate at
certain ceremonies in certain villages or for groups of people in villages. If
such a man is suddenly thrown out of work, I think his disappointment must
be taken into consideration. Honourable Members may think that I am
a Brahmin myself and that is why I am partial to Brahmins. But I have
no such intention. What I want to say is-this. Much has been said about
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protecting non-Brahmins from the oppression of the Brahmins. I
think that is a wrong idea, because the Brahmins themselves require
a Brahmin to officiate for their ceremonies. No Brahmin can escape.
The non-Hindu Members of this House may not know, but every Hinda
Member knows that a Brahmin, just as much as a non-Brahmin, requires the
services of the priest for ceremonies, as marriage upanayan, ete. It cannot be
said that the intention of this legislation is to protect non-Brahmins from the
oppression of Brahmins.

And, then, the institution of hereditary priest is associated with all our
religious ideas. In fact, our Vedas always say that we must have our Kula-
purohita. Without the Kula-purohita, any ceremony performed is against
the religious instinct of every Hindu. As_the Billis mainly for Hindus, I
appeal to this House to take this aspect into consideration, Hindus always
consider that more spiritual benefit comes from a ceremony performed by a
Kula-purohita. than by a stranger. As I have said before, if any man
_wishes to dispense with the services of the hereditary priest, he ought to give
reasons so that society may know why the priest was dispensed with, or why
it was necesrary to employ another man. Under these circumstances, I
propose the amendment that the words ‘ an hereditary ° be deleted, or these-
words added —¢ provided notice has been given to the priest dispensing with
his services,” so that people may know the reason why the priest’s services
were dispensed with. This will serve all purposes—it will be in the interests
of Hindu society and for their spiritual benefit, and it will also protect
the hereditary priest who lives in expectation.

Mr. J. Chaudhuri : Sir, I only want to say a word or two about what the-
last speaker said. There is really no substance in his argument. It is well-
known that in Hindu Law there is no distinction between legal obligation and
moral obligation. All that a Hindu recognises in such matters is purely moral
obligation. There is no provision of Hindu Law by which such claims can be-
enforced by suit or by any process of law. Thus the claims of this nature,
are all pre-eminently moral obligations, and the last speaker, like many others
who regard the Hindu Law as sacrosanct, is no less zealous in seeking to in-
troduce into Hindu Law ideas taken from modern English jurisprudence, and
to convert oriental moral obligations into occidental legal obligations I
have yet to know that the Hindu Law anywhere contemplates or requires the
giving of notice to a priest or a barber, prior to one’s birth, marriage or death
that his services may not-:be requ.ireg, either in this world or the next, for-
the performance of the many interesting ceremonies connected therewith
and that in the absence of such notice, the moral obligation of engaging him-
will mature into a legal obligation.

I will also just remind my friend that this Bill says nothing except that
a man who does not do work should not be paid. The only exception to this
rule is the peculiar privilege of the members of the English Barto which both
I and my friend belong. My friend may say even when a barrister does work,
he cannot sue for his fees in a Court of law. That is why, I suppose, when
he gets money and does not do any work, he sticks to it all the same. The:
provision we are discussing is certainly not more anomalous than the practice-
which obtains even with regard to barristers who after doing no work are not
entitled to sue for recovery of their fees marked on their briefs. There is no-
-absurdity whatever in the provision which is before us now. Itis only com-
monsense that a man should not be allowed to ask for payment when he has:
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not done any work. That is the simple principle, and neither Hindu Law
nor morality, I think, enjoins anything else. I, therefore, say there is no
substance in my friend’s argument and the clause should be paweetf

Clause 3, the Preamble and the Title were added to the Bill.

Mr. A. B. Latthe : I move, Sir:
¢ That the Bill, as amended, be passed.’
The motion was adopted.

THE INDIAN PENAL CODE (AMENDMENT) BILL,

Rai Bahadur Bakshi Sohan Lal (Jullunder Division : Non-Muham=
madan) : Sir, I rise to move :

* That the Bill further to amend the Indian Penal Code (Amendment of section 375 by
-pubstituting the word ¢ fourteen’ for the word * twelve'in the definition of the offence of
rape) be circulated for the purpose of eliciting opinion thereon.’

I do not think that anything more at this stage is necessary.

The Honourable Sir William Vincent (Home Member) : Sir, I only
want to warn the House once again as to the character of this Bill in order
‘that they will realise in full what they are doing. The Government is not

ing to oppose the present motion and I only want to draw the attention of
’ %oonoutable Members to the fact, that the Bill raises the age of consent in
‘cases of rape from 12 to 14, not only in the case of unmarried women baut,
if T read the Bill aright, in the case of married women. That is, a man, who
has sexual intercourse with his wife if she is under 14 years of age, will be
guilty of the offence of rape, whether she consents or not. It is for Members
of this Assembly who are much better acquainted with Indian customs than
. I am, tosay, whether this is a proposal which should be circulated for
public opinion under present conditions. I remember that when the age of
‘Consent Bill was put forward—a great deal of water has passed under the
bridge since then—there was a very great outery and the nge then was raised
from 10 to 12 only. I do not want any Homourable Member, however, to
think that, because Iya.do t this attitude, { am necessarily opposed to the
motion. I am not, but[i think that Members should uuderstan very clearly
what they are doing before they approve it.

Rai Bahadur Bakshi Sohan Lal: This is a matter which has already

been brought by the Honourable the Home Member to the notice of the
Assembly when the Bill was introduced.

The Honounrable 8ir William Vincent : Buat no other Member had the
right of speaking then except myself.

Rai Bahadur Bakshi Sohan Lal: I need simply tell the House that
-almost all the Social Conferences, Brahmin Conferences, Hindu Conferences
-and other Sabhas, Samajes, etc., have already resolved that the age of marriage
should be extended ‘to the minimum of 14 years.

' [
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Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Perhaps, Sir, it is but right to indicate to my Honourable friend,
Rai Bahadur Bakshi Sohan Lal, what our feeling in the matter is. :

We do not want to prevent circulation of this Rill for eliciting opinion there-
on. Bo far as married women are concerned, it will be franght
with great danger; indeed if the principle underlying this Bill
were applied to married women, it would, I am afraid, create a lot of trouble
having regard to the social habits and customs prevailing in the various parts
of the country. It may be right to leave if to time to eradicate this evil; no
doubt the people recognise it as an evil and I know in Madras the marriageable
age is being extended by public opinion. Many a community are now marry-
ing their girls much later than they used to; in the last 10 years, I know,
there has been considerable improvement in that direction. But to make the-
offence punishable as rape, if we are to convict a husband, when he perhaps for-
religious or other reasons consummates his marriage with a girl between 12
and 14, of the offence of rape, it would be a most dangerous thing to
introduce such an element into the law. However, that is a matter which

we will consider later. I dare say, public opinion will be roused in this matter.

But by our silence our friend, Mr. Bakshi Sohan Lal, should not suppose that

we are supporting this measure: we would rather extend the age by six

months or a year; but even that is a doubtful matter. As regards the oﬁ{'nce

itself, probably he might create a new offence, making it punishable in the
case of married women with a fine only or some such thing so as to mark the
displeasure of the law; but, if he makes it an offence punishable as rape,

with perhaps 11 or 14 years’ imprisonment, as the case may be, he can never

expect any support from the Hindus or from other communities. It is,

without doubt, a very dangerous experiment that my friend is trying. I am’
sure many of us are anxious to force the pace of reform and I do not want to.
dull the enthusiasm of my Honourdble friend for social reform ; but I wish to-
give him this warning.

1 p.M.

Mr. President : The question is :

‘That the Bill further to amend the Indian Penal Code (dmendment of Section 3?5}.,-_
be circulated for the purpose of eliciting opinion thereon.’

The Assembly then divided as follows ¢

AYES==34,

Abul Kasem, Maalvi. ' Iswar Saram, Munshi.
Agarwals, Lala G. L. Jamnadas Dwarkadas, Mr.

ed, Mr. K. Joshi, Mr. N. M.
Aiyer, Sir P. 8. Bivaswamy. Kabraji, Mr. J. K. N.
Asjad-ul-lah, Maulvi Miyan. Kamat, Mr. B. 8.
Bagde, Mr. K. G. Keith, Mr. W. J.
Bajpai, Mr. 8. P. Latthe, Mr. A. B.
Bijlikhan, SBardar G. Man Singh, Bhai.
Bryant, Mr, J. F. Muohammad Hussain, Mr. T,
Chaudhuri, Mr, J. Nag, Mr. G. C.
Dalal, Sardar B. A. Neogy, Mr. K. C.
Das, Babu B. 8. Percival, Mr. P. E.
Dentith, Mr. A. W. Sapru, the Honourable Dr. T. B.
Gajjan Singh, Sardar Bahadur. Sarfaraz Hussain Khan, Mr
Ghulam Sarwar Khan, Chaudhuri. Sohan Lal, Bakshi.
Gulab Singh, Bardar. Spm;ce, Mr. R. A.
Hussanally, Mr. W. M. Zahiruddin Ahmed, Mr.

. »
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Abdul Majid, Shaikh.

Abdul Quadir, Maaulvi.
Agnihotri, Mr. K. B. L.
Akram Husz;irn, Emg Aill.
‘Ayyangar, . . M,
Barua, Mr. D. C.

Bhargava, Pandit J. L.
Bishambhar Nath, Mr.
Bradley-Birt, Mr. F. B.

NOES—27.
Misra, Mr. B. N.

Mukherjee, Mr. J. N.
Mukherjee, Mr. T. P.
Nabi ?adi, Mr. 8. M
Pyari Lal, Mr.
Reddi, Mr. M. K.
Singh, Babu B. P,

[28Tr MarcH 1922.

Crookshank, Sir Sydney. Bi.:ﬁh, Raja K. P.
Faridoonji, Mr. R. Sinha, Babu Ambika
Lindsay, Mr. D Way, Mr. T. A. H.

Mahades Prasad, Manshi. Yamin Khan, Mr. M.

Misra, Mr. P. L
The motion was adopted.

———

THE CHARITABLE AND RELIGIOUS TRUSTS (AMENDMENT)
BILL,

Mr. M. G. Mukundaraja Ayyangar: (Madras and Ramnad cwm
Tinnevelly : (Non-Muhammadan Rural) : I beg to move for leave :

* To introduce a Bill to amend the Charitable and Religious Trusts Act, 1920,"

Honourable Members will remember that this Act of 1920 was passed by
the old Imperial Legislative Council with a view—to borrow the words of the
Honourable the Home Member—to assist those that are anxious to prevent
micappropriation of trust funds. In moving for leave to introduce the Bill
the Honourable the Home Member who was in charge of the Bill stated :
* We know that in many cases suits are not brought against trustees of charitable
-and religious trusts although there are very good grounds for doing so,
because of the expense and delay involved.” From this Honourable Mem-
bers will see that the main object of the Act was to provide a cheaper and
speedier mode by which the assistance of the court can be obtained both by
‘a person interested in the trust and also by a trustee; by the person in-
terested in the trust by means of an application under section 3 of the Act
and by the trustee by means of sn application under section 7 of the Act.
But Honourable Members will see that under the-Act it is only the district court
that has got jurisdiction to entertain and dispose of applications in the mofussil.
District Courts are already heavy with their Sessions cases, appeals from sub-
-ordinate judges and miscellaneous applications. They are situated at distances
which are very far from the places where trust properties are situate, and so
it is not possible for a seeker of justice to get speedier disposal of his applica-
tions under the Act so long as the jurisdiction remains exclusively in the
District Court in the mofussil. The object of my Bill is to remove the difficulty
felt on account of distance, cost and delay. If in the mofussil, subordinate
‘courts are also given jurisdiction to entertain and dispose of applications under
the Act, there will surely be speedier disposal of applications, aud it cannot be
said that subordinate judges are not competent to dispose of applications under
the Act, because under the existing Act they have got more extensive
jurisdiction over suits under section 92 of the Civil Procedure Code. Moreover,
as Honourable Members will see, I do not want that all subordinate courts
:should have jurisdiction to entertain and dispose of applications, under this
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Act. My Bill wants that only such of those courts as are empowered b
Local Governments in this behalf should have jurisdiction under the Act. IY
therefore, request this House to give me leave to introduoce this Bill.

The motion was adopted.
Mr. M, G. Mukundaraja Ayyangar: Sir, I now introduce the Bill.

>

MESSAGE FROM THE COUNCIL OF STATE.

Mr. President: The Secretary will read a Message from the Council of
State.

Secretary of the Assembly: Sir, a Message has been received from the
Secretary of the Council of State, which runs as follows :

“ I am directed to inform you that the Council of State Ras, al its meeting
of the 28th Marck, 1922, agreed without any amendments to the following
Bills whick were passed by the Legislative Assembly on the 25th March, 1922,
samely

(i) 4 Bill to repeal the Indian Press Act, 1910, and the Newspapers
(Incitements to Offences) Act, 1908, and to make certain provisions
wn regard to the liakility of editors of mewspapers, and to faci-
litate the registration of printers and publishers ; and to provide
Jor the seizure and disposal of certain documents.

{i) 4 Bill to regulate the employment of child labour in ports in
Bretish India’

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clook.
Mr. President was in the Chair.

RESOLUTION RE APPOINTMENT OF COUNCIL SECRETARIES,

Mr. BR. A. Spence (Bombay : European) : Sir, it was a very great pleasure
to me to be able to move the other day the Resolution which stood in my name,
as I believe the acceptance of this by this Honourable House and by the
Government will be another step forward on the road of India towards
Dominion status, and Europeans in India are as keen on this as any Indian.
The only difference between the Eurovean and the advanced Indian view is with
regard to the speed with which we should go forward, and therefore anithing
which 1ﬁill help forward the wheel of progress must, I think, commend itself
to us all.

In view, Sir, of the debate which we had at the beginning of the
Bession—I think the date was the 19th of January—on the question of
the appointment of Committees to various Departments, I do not think that
I need take up the time of the House to-day with a long speech. But,
Sir, the arguments which were advanced by the Government Benches
against the appointment of these Committees were very sound and valid ones
to my mind. But-the arguments then brought forward by Government
against the appointment of these Committees seemed to me to strengthen
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the case for the appointment of Council Secretaries, and it was because of
that that I put in the Resolution at the time which now stands in my name.
I thought that the arguments which Government adduced against the
appointment of Committees, which so many Honourable Members of this
House wanted, strengthened the case for these Secretaries and I believed that
1 was voicing the general opinion and the general wish of this House in
moving for the appointment of these Secretaries.

But, Sir, there is apparently one thing that we are a little bit divided on,
and that is on the question of price. Whoever is appointed to be one of these-
Council or Parliamentary Secretaries has to pay a price for it and that price
is that of being a Member of Government and voting for Government. Is
not that a very tiny price to pay ? Well, I say it is tiny, We who have
accepted the principle of these Reforms,—and our very presence here in this
.. House shows that we have accepted the principle of these Reforms- are, I
maintain, a part of the Government of this country. Independent Members,
like my friend, Mr. Ginwala, and others, express the views of the public to

Government. Government, so far as the law of the land at present admits,
concurs with the views of the majority. We are, I maintain, by being in this
Assembly, part of the Government of this country and part of the machinery
‘by which this Government is conducted. Therefore, it is surely a very small
price indeed to pay. 1 am told, Sir, that this price that we pay means the
joss of a Member’s service to his Party. I maintain, Sir, that he is not
a loss. ¢ He is not lost : he has gone before.” He has gone before to prepare
the way to those Government Benches for the Democratic Party which,
united with the Party behind me, will then form a real National Party.
Sir, as I bave said, the price is small. There is a small price paid, but
how great is the reward ? I would not for a minute suggest that any
Member of the Legislature would accept the post of Council Secretary
‘with any other idea than that of serving India. But what reward would he

? His opportunity for serving India would be increased by the experience
that he will gain by being a Secretary and seeing the inner working of Gov-
_ernment. Sir, I have not the qualifications which would ever permit me to
become a Member of His Excellency the Governor General’s Council. (4
Voice : “ Why ’ ?). (Mr. Jamnadas Dwarkadas : ‘ You are very modest’.) It
may be modesty, but there are other qualifications besides that. But, if
I have. I know how I would have welcomed the chance of having been
a Secretary before. If I may appeal to an Honourable Member opposite .
to me—the Honourable Mr. Sarma, if ¥ may refer to him name—I
would ask him if he will tell this Honourable House afterwards whether,
in his early days as a Meémber of the Council in charge of his Depart-
ment, his work would not have been lightened had he for a year or so
served as Council Secretary. I hope I may have him on my side, because I
think that he will be a strong argument in my own favour.

Sir, I believe that the Government wish to give effect to the clause in
the Government of india Act about which we have heard so much this Session.
I believe the Government wish to give effect to the clause ‘relating tn the
appointment of Council Secretaries but they have not.been able to do so
before because of certain difficulties. I ask Government to surmount those
difficulties. The scheme of Conncil Secretaries has, L believe, been tried in
certain of the provinces. I think it has been tried in my own province of
Bombay, L
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Mr. N. M. Joshi (Nominated : Labour. Interests) : No. Theré is no
Council Secretary in Bombay. '
Mr, Jamnadas Dwarkadas (Bombay City : Non-Muhammadan Urban) ¢
Not yet. But there are Council Secretaries in the United Provinces.

Chaudhri Shahab-ud-Din (East Central Punjab: Muhammadan) : In

the Punjab also there are Council Secretaries.

Mr. R. A. Spence: And where it has been tried it has not been quite a
success—because the Council Secretaries were not full-time officers, but
they were only appointed practically for the Session and just before. I
do not want that there should be any misunderstanding about this. I
want Secretaries who are going to be real Secretaries. I do not want any
sham Parliamentary ones. 1 want Secretaries who are appointed as Secre-
taries, say, for the whole term the Legislative Assembly is sitting, that is
to say, so long as the Secretary is a Member of the Legislature. I want’
him to be a full-time working gecrel;ary who would be getting a full know-
ledge of the working of Government, who would be able to take the place of
the Honourable Secretaries whom we see here, and enable them to get on with
their work in another place. We want to be economical in our working and
we do not want to pull away from their work the present Secretaries in
order that they may sit here and answer our questions, which we are glad
that they- should, but I want to replace them by Parliamentary Secretaries.
Another bit of work in addition to being in this Assembly and answering ques-
tions and keeping us informed of the working of Government which these
Council Secretaries would do, would be, I believe this. There has beena charge
made - I will not say by whom—but there has been a charge made that we,
Members of this Assembly, have not gone in for advertising—that is not per-
haps the right word,—but we have not gone to our constituents and told them
enough about the work of this Assembly or the Council of State. When
these Council Secretaries were not fully engaged in the working of their
Departments, I think they could be well employed in touring round India
an(faexp]ain.ing to the people of India the work that this reformed Legisla-
ture was doing and how we were all striving to move on in the path of
progress. Well, another argument against my proposal may be retrench-
ment, how you are going to help forward the cause of retrenchment by

nding more money on the pay of these Secretaries? I propose that we
should have these Secretaries in the cause of retrenchment. I am certain
that if those who are keen on retrenchment—and from the debate on the
Finance Bill we know how keen we all are in the cause of retrenchment—1I say
if those who are keen on retrenchment are given an opportunity of seeing
the inner working of the Government Departments, they will be the better
able to effect retrenchment when they are in charge of those departments if
such promotion comes in their way, as no doubt it wili, whenever they have
been given a chance and have prove({ their capabilities. I think, Sir, that it
is a very poor argument to say that, because you may lose the services of a
man to your Party or because he may be misjudged outside this House, there-
fore we should ot have Council Secretaries. I maintain that we want these
Secretaries in order to help uson the road to which we have set our face
and that those who do not approve or want these Council Secretaries are
putting themselves open to the charge that they are not prepared to work
these Reforms. This is down in the Act under which we are now governed.
We have complained that the Government have not given effect to that Act.

. . D
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We have put forward a Resolution asking that Committees ought to be given
to us. Government have given their reasone why they do not approve of
those Committees. Now they come forward, nm{ are we on our side going to
say that we do not approve of the provision in the Act which grmit.s of the
appointment of these Coyncil Secretaries? I say ‘ No ’. ¢ shall not be
true to ourselves if we refuse to have these Secretaries. Therefore, in the
cause of the greater efficiency which will come to India in the future working
of these Reforms, I move this Resolution which stands in my name.

Mr. President : Resolution moved :

¢ That this Assembly recommends to the Governor General in Council that Members of
the Legislative Assembly be appointed by the Governor General under section 43-A. of the
. Government of India Act to be associated with the Departments of the Governmen! of
. India, other than the Army and Foreign and Political Departments, in order that
they may be trained up in the administration of Government and relieve the Government
Members and Secretaries of a part at least of the work in the Sessions of the Legislature. '

Rao Bahadur C. 8. Subrahmanayam (Madras ceded districts and Chittoor :
Non-Mubhammadan Rural) : Sir, the Resolution which has been moved by my
Honourable friend is to ask the Governor General to bring into force section
43-A. of the Government of India Act. One thing that strikes me, when I
read the section and when I have heard all the discussion outside, is that this

- section might have been put into operation early last year or early this year.
If it had been brought into operation then, probably there would not have been
mauch discussion about it yr much eriticism as to the advisability of introduc-

. ing it. As the section reads, it does not require any recommendation from
this Assembly to make those appointments. The section is this:

¢ The Governor General may, at his discretion, :ﬂzoint. from among the Members of the
Legislative Assembly, Council Secretaries who shall hold office during his pleasure and

dis:ll::rge such duties in assisting the Members of the Executive Council as he may assign
to them. '

That is the first Yart This provision, we are told in the Joint Report, is
based on the analogy of the system of Parliamentary Under-Secretaries.
‘Whether in the Government of India that analogy holds good is a matter
which I think will have to be considered. Parliamentary Under-Secretaries
are men chosen by the Secretary of State concerned or by the Prime Minister
from among men belonging to their own Party. They, by their previous
political work, training and endeavour, have brought their ideas and their aims
-in politics in line with the .aims and politics of the Party. So, when an
Under-Secretary is appointed to a particular Department of Government,
there is a very close union between the Chief and the Under-Secretary. That
is the essence of the position of an Under-Secretary in regard to any parti-
cular Department in England Here, at the outset, Members chosen from
among the elected Members of this Assembly cannot be said to have had
any political collaboration with Members of Government, No doubt, it is
open to Members so chosen, to Secretaries so chosen, to mould their opinions
in line with those of Government. That is one difference dnd a substantial

one, that exists between the Secretaries proposed to be appointed here and
the Under-Secretaries at Home.

There is another ;aspect of the matter which I wish to state as being my
view of a very important character. That is, we all complain, I mean the
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elected Members who have no official training, we complain of onr ignorance of
official methods, of the routine of work, and the intricacies of Departments.
How are we to get over this ignorance, is a question which ought to be dis-

- passionately considered by the Members of this House ; and that is by the
appointment of Members as Secretaries. In this direction men who look
forward to a future political career, not confined to this term but to future

- terms whether in this Assembly or in the provinces, wiould get a very
essential and a very valuable ground in the administration of the Departments
of Givernment. Now that advantage which could be secured by becoming
Secretaries under this provisicn, is not one that ought to be overlooked. It
ought not to be put aside, because there are other considerations which ma;
go against this appointment. If the Reforms develop as quickly as we
hope they should, and elected Members are to become Ministers in the
Government of India, training of that kind would be of immense advantage
to us.

Regarding these appointments, there is the further fact that the appoint-
ments are to be made by the Governor General, the men chosen would be
competent and would probably be men who inspire confidence, respect and
regard in the other Members of the Assembly. That, I cansider, is a point in
favour of this scheme. As against it, those who are apjointed will have to
give up their old career of freedom ; they will have to assimilate themselves
with the Members of the Government and will, on all future occasions, have
to act with Government. They cannot have it both ways. Well, that does
not seem to be an insuperable objection. Suppose an alected Member is
taken as a Member of the Government, or a Member of the Council, or
appointed straight off to some appointment under the Government of India,
then also it is his own personal matter. So the question of a group of men
desiring it in one way or another does not seem to me to carry much weight.
It should be a matter of individual choice by men who have their own ambi-
tions, who have marked out their own future in public life.

There is another matter. Will the Government derive any benefit by the
appointment of Secretaries from among the elected Members? The under-
Iring idea was that they would add strength to the Government by their
influence among the elected Members, and, as such, they would add to -the
strength of the Government. That seems to me to be a remote contin-
gency, that is, in the temper in which the House now is, ﬂprobab]y the
men who take up office are likely not to command any influence among
their former colleagues. That I think we may take as an axiom, that men
who are chosen by Government and appointed to some of these posts are
not likely to carry with them an additional strength to Government
among their old colleagues. It is a matter in which some of the opposition
drguments have been anticipatey by my Honourabie friend, Mr. Spence.
Probably be, like most of us, bas heard a good deal of talk about it outside
the Assembly. What most exercises the mind of the Assembly is the second
clause of the section. The first is the appointment by the Governor General,
and the second ie : ‘ There shall be paid to Council Secretaries so appointed
such salary as may be sanctioned by the Indian Legislature.” After the
appointment the maiter will have to come before the Assembly for sanction.
On that depends the success or failure of this Resolution. One solution is,
if no salary is asked, and no salary is paid, and if the postsare honorary then
-probably the Resolution will be viewed with less disfavour. Well, it may be

D2
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hard for the men who choose to take up these posts, but I think my
Honourable friend, Mr. Spence, said that they must make some sacrifice, not
only of opinion, but in the matter of giving up their time and knowledge. If
the places are made honorary and a trial given, it will be a great ste‘]i:n in
advance. If no salary is claimed and the Assembly is not asked to
vote the salary, then the matter is entirely in the hands of the Governor
General and a recommendation from this Assembly is hardly necessary,
because it is entirely in the hands of the Governor General to make
these appointments, and it is only when the question of salary comes in that
the Assembly is asked to give its sanction.

Feeling as I do that an opportunity like this should nof be wasted, that
ambitious men, who look forward to a long future political career, should not
deprive themselves of getting associated with the Departments of the Govern-
ment and obtaining inside knowledge, I think that the difficulty, at the present
moment, coming as this subject comes so late, would be solved by making the
posts honorary for the present. If we make a beginning with honorary
appointments, then, if the Assembly is satisfied with the work, or if it changes
its mind, the question of salary might be gone into. Therefore, I am in this
difficult position of not being able to say that this Resolution, as it stands, does
not commit the Assembly to any salary to be voted, for it does, by some kind
of implication, because, if this Resolution is accepted, at a later stage, when
the salary is placed before the Assembly, we will have to vote about the salary.
But on the supposition that the posts are to be honorary, I am very glad to
support the Resolution placed before us.

The Honourable Sir William Vincent (Home Member): Sir, I
want to explsin the attitude of Government towards this
Resolution as early as possible as I think “this may assist
the Members of the Assembly in discussing it. In the first place may I
say that the appointment of a Council Secretary is really a matter for
His Excellency. Further, as has been well put by Mr. Subrahmanayam
~although the Act has been in force for some time, yet up to now His
Excellency has not exercised his powers under the Statute. Well, I
think a little reflection will show to the Assembly that there was some
reason for this abstention. It was desirable in any case to let the Members
of the Assembly find their feet and to acquire some experience of the manner
in which the ﬂeforms were going to work in their essential features before
taking up the question of the appointment. But His Excellency has, as a
matter of fact consulted his Executive Council on this matter, though it
was not necessary for His Excellency to do so; he has also authorised me to
say that he is prepared to give careful and sympathetic consideration to any
recommendations that the Assembly may make on this subject. (Hear, heat.)
I do not wish the Assembly to build too much on that. In the first place,
I must make it quite clear that any recommendation from this Assembly
is only a recommendation and that His Excellency must retain an absolute
power either to reject it or accept it. At the same time, I think I should be
right in eaying that, in allowing this Resolution to be discussed at all, His
Excellency kas shown his desire to consult the Assembly, because on principle,
as has been said on many previous occasions, he would have been within his
rights if he had disa.li:)wed this Resolution as not primarily the concern
of this Assembly or of the Executive Council. I mention this as I do
not want it to be understood that this discussion is to be a precedent

3 P.M.
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for similar discussions on the exercise of powers by His Excellency. He
must retain absolute discretion as to allowing or disallowing Resolutions
of this character,

The origin of this question of Council Secretaries really will be found
in the Montagu-Chelmsford Report. Paragraph 224, I think, is the parge
graph which deals with Provincial Councils. Later in paragraph 275 in
discussing the question in relation to the Government of India the authors
were rather impressed by the dislocation of administrative business which
must occur during Sessions of the Assembly and they thought that it might _
be advisable to appoint Members of the Assembly, not necessarily elected
or even non-officials, to positions analogous to that of Parliamentary Under-
Secretaries. The differences in the proposals as regards the provinces and
the Government of India are very marked in that the authors of that report
did not contemplate necessarily that the Parliamentary Secretaries or Council
Secretaries to the Government of India should even be non-officials. The
idea was largely, I gather, to relieve the Government of India Secretariat of
the extra work which the Council sittings impose upon them. Later, when
the Government of India reported on this proposal, they supported it as:
regards the provinces c¢n very restricted lines. But they were much more
doubtful as to the wisdom of the proposition, in so far as the Government
of India was concerned. Parliament however decided that such appointments
might be useful and they too provided power in the Act for such appoint-
ments being made by His Excellency. The remarks of the Joint Committee
on this matger are deserving of examination. The Committee say that they
have inserted this provision to allow of the selection of Members of the
Legislature who will be able to undertake duties similar to those of Parlia-
mentary Under-Secretaries in this country. It should be entirely at the
discretion of the Governor General to say to which Departments these officers
should be attached and to define the scope of their duties and this is the pro-
vision embodied in the Statutes as passed.

Now, here I want to explain the line I am going to take in this Assembly on
this question. I am going to try to place before the Assembly, as they appear
to me, theadvantages and the disadvantages of these appointments so that
Members may judge for themselves whether they want them or not. I think
this is an attitude which will corrmend itself to every one here.

Now, the Secretary of State commended these appointments on the three
following grounds. Firstly, for their educative value. This must be apparent
to every one and it is a very real advantage. Non-officials, by serving in the
Secretariat as Council Secretaries undoubtedly would obtain a considerable-
experience of the administration which might be very useful to them in future.
I know there are Members who apparently do not attach much importance to
the necessity of administrative experience, but I myself, perhaps naturally on
account of my position, consider it to be a matter of great importance.

The second adyantage is that it would afford relief to the permanent official
in the conduct of business in the Legislature. That is, we should it is hoped
in this way be able to secure the support of Council Secretaries in dealing with
b;;siness before the Assembly—business which at present takes up a good deal
of our time.

Thirdly, there is the advantage that the appointment of (ouncil Secretaries
would necessarily bring Government into closer touch with the non-official

element in the House.
" -
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At the same time, while there are these advantages, there are considerable and
very real difficulties as regards these appointments. We have attempted to learn
the results of a similar experiment in the provinces, but we cannot find much
help from their experience as the appointments have been in existence for so short
atime : indeed, it is hardly fair to expect this. Moreover, there are such fun-
damental differences between the constitutional position in the provinces and in
the Government of India that it is almost a waste of time for me to dilate on
them or to base any argument on the fact that Council Secretaries have been’
appointed in the provinces. For instance, everyone knows, in the provinces there
are transferred subjects and in the Government of India there are none. The
actual facts are that in certain provinces the Council Secretaries have been
appointed with, I think, more or less success in different departments. I do
not think I can say more than that. Another question to consider, if you want
these Council Secretaries, is the duties which they will have to perform.
Here it might be rather useful to consider the position of English Parlia-
mentary Under-Secretaries and see what their duties are. In the first place,
Members will have to consider, for instance, how far the Council Secretary
should undertake work in the administrative side of the Department to which
he belongs. In England, I understand that the position of the Parliamentary
Under-Secretary varies very much in different Departments and according to
the personal character of the individual who occupies the post. In some cases,
for instance, I believe in the Admiralty, the Parliamentary Under-Secretary is
responsible to the First Lord for the whole finance, for all onpqsah for new
expenditure and for the purchase and sale of ships and stores. In other
Departments, his responsibilities are less an! are largely confined to work in
the House of Commons or in the House of Lords, as the case may be. It is
customary, however, to pursue this analogy between Parliamentary Secretaries
in England and Council Secretaries much too far, and I feel strongly that
those who advocate the appointment of such officials out here have not r-alised
the fundamental differences that exist in the constitutional position here and
in England.

Mr. Subrahmanayam has really explained it in part. I will only add one
or two points to.which he did not refer. In England, a Government, as
long as it is in power, has always got a majority in the Commons behind it,
and, the Parliamentary Under-Secretaries are chosen from the Party in power
which has that majority behind it and is a Party to which they are committed
by their political principles. I.ow, what is the position of the Government
in this country ?  The Government here has to depend on reasoned argu-
ments to carry any of its measures through the Assembly. When it is not
opposed by a large Party voting on a ticket, it is often successful. But
when it is fighting even with the best of good arguments against a majority
definitely committed to oppose it, it ‘must lose on every occasion. I am
glad to say that this has not often been the case and that we, have dome very
well in spite of the fact that Government is in a permanent; minority in the
Assembly. But the position is this, that the non-official Secretaries, if the
post was to have any educative value, would have to be chosen from the
non-official Members of the Assembly. They would not be persons neces-
sarily or indeed probably of the Party of the Government and the Assembly
must consider what the position of such a Council Secretary, an elected
Member, would be vis-a-vis his electorate and vis-a-vis the Government?
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Now, it is quite clear that, if the Government appointed a Parliamentary
Secretary or a Council Secretary and (fut him on the Government Benches,
took him into their inner Councils and showed him the papers of the Depart-
ment, he would have to support the Government policy throughout. That
is a first essential : no one can deny that, and then the question at once arises
whether it would be possible for such a Member to discharge his responsibilities
vis-a-vis the Government by which he is employed as well as his duty vis-a-vis
his electorate? Thatis a question which Members of this Assembly will have
to answer for themselves. Of course, a possible alternative would be to take an
elected Member and convert him into g nominated Member, who would have
no responsibility towards his electorate. I am not very sure, however. if in that
way, we could secure the most suitable man for appointment to this office
which the Honourable the Proposer has in view. .

Now, let me take the position of the Council Secretary wvis-z-vis the
permanent Secretary in the Department, who is a Secretary not to the Member
in charge, but a Secretary to the Government of India, with responsibility to
the collective Government and with the right of access to the Viceroy.
Would not his position wvts-z-vis the Council Secretary be one of some
difficulty ? Say, we have a Council Secretary chosen from the elected Mem-
bers, Mr. Ginwala, from the Democratic Party, in some particular Depart-
ment, let me say for « moment in the Army Department, and the question
of military expenditure comes up for discussion. Now, up to a certain point,
Mr. Ginwala would be entitled to impress his views on the Government of
India. But, once the Government of India had come to a decision and in
the discharge of their responsibility thought another policy must be adopted,
then, wise as he was, full of enthusiasm as he was, it would be his duty
to support the Secretary in the Army Department and to vote with the
Government, unless, having obtained inside information from the Government,
he were suddenly tosay: ‘ No, I am going to resign and I will not belong
any longer to Government or support its policy ’. Now, would that, or would
that not, be a very great difficulty in the way of a Council Secretary anxious
to discharge his duties vis-a-vis different authorities? That is one of the
questions that appeals to me as of great weight. I put the objections
perhaps a little more forcibly than some of my colleagues would, but, though
others may not consider the disadvantages to be as great as I do and consider
that the advantages are greater, I am quite prepared to try the experiment
in the Home Department if it is recommended and is accepted by the Viceroy.
There are great advantages in the proposal, but, on-the other hand, as I think
I have been able to explain to the Assembly, there are also difficulties of a very
serious character. Now, let me suppose again that one who is a very senior
influential Member of the Assembly is appointed as a Council Secretary. We
will say that he differs entirely from the unfortunate Member in charge of a
Department on some question, say, in the Home Department, relating to the
arrest of Mr. Gandhi. Now, these matters, as every one knows, have to be
kept confidential until they are- actually effected. Suppose he says: ¢ No, I
really cannot make up my mind to this, I must leave you altogether,” and he
goes into the Assembly or he goes to the Viceroy and says: ¢ I am going right
against this Member of Council in whose Department 1 am serving in regard .
to this matter and I am going to insist upon my policy being carried out.’
Well, if the Council Secretary was aman of really great influence, he might
well become a super-Member over the head of the responsible Member of the
Executive Council, and, if he were able to carry his views with the Viceroy,

. -
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1 believe that he might make the position of a Member of the Executive
Council almost impossible. That, however, probably is an argument that
would appeal to Honourable Members of this Assembly in favour of the

appointments. I am merely putting the point of view of a Member of
Government.

Now, Sir, may I draw attention to the extraordinary temptation to which a
Member of the Legislative Assembly appointed Council Secretary would be
subject. He would often be torn in two directions by what he conceived to be
his duty to the electorate and by what he conceived was demanded of him by

loyalty to the Government. I fear indeed that his position would often be one
of very great difficulty.

If, therefore, such Secretaries are appointed, and there are many advan-
tages in making these appointments, I myself think that a Member who
was taken in that position would do well to abandon his responsibility to his
electorate, whose behests he could not or may not be able to carry out, and
accept nemination ; but, although that is my own view, I have no authority
to say that that is the view of the Government.

Now, let me turn to another question, namely, the question how long
a Council Secretarv if appointed would have to remain at headquarters. 1
have heard it se.ug'go:asi:edP that such Secretaries should attend only during the
legislative Session for the purpose of doing Parliamentary work, That, 1
conceive—again I am speaking personally—would be a great mistake. No real
administrative work can now-a-days be done during these legislative Sessjons.
It would of course suit us very well to have an eloquent Secretary to prepare
cases, to speak on them in the Assembly and-to help us in answerin
questions, But that is not administrative work nor would the Secretary
learn how administrative work is carried out. I therefore think that any
Member who did become Council Secretary would have to be in attendance on
the Government of India for a considerable portion of the year if he was
really to learn what adminstration means. Here again is a matter for the
Assembly to consider, namely, whether the services of the best men would be
available for prolonged periods and whetber they would sacrifice their private
careers and business to work in a Government. office. Mr. Subrahmanayam
suggested that, if these officers were appointed, then they should be honorary
and—TI believe I am citing him correctly—that no pay should be attached to
the post. I am entirely opposed to that myself. If you are to have men
who are to be attached to Government for long periods and to do useful
service, you will have to make it worth their while to serve. There is a
limit beyond which men cannot be expected to go in the public service.
As it i1s, I know that attending in this Assembly places a very great
strain on many Members who sacrifice a great deal not only of time but money
by their attendance. Now, how could you expect a man to attend office
for greater part of the year as a Council Secretary and go through the ordinary
office drudgery for nothing. It is all very well to rely on patriotic sentiment ;
but a dema.tg of such a sacrifice must be fortified with something more
material, namely, areasonable salary. I have had cited to me a passage from
Burke which I think put the position very clearly. He says :

‘ Tn all offices of duty there is almost necessarily a great neglect of all domestic affairs-
A person in high offico can rarely take a view of his family house. If he sces that the State
takes no detriment the State must see that his affairs should take as little. I will even go



APPOINTMENT OF COUNCIL SECRETARIES. 3827

so far as to affirm that if men were willing to serve in sach stations without salaries they
ought not to be permitted to do it. Ordinary service must be secured by the motives to-
ordi integrity ; 1 do not hesitate to say that that State which lays 1ts foundation in
men:lg heroic virtues will be sure to have its superstructure in the basest profligacy and
corruption. An honourable and fair profit is the best security against avarice and rapacity.
As in all things else a lawfal and regulated enjoyment is the best security against debau-
chery and excess ",

Now, no words that I could use would convey the arguments that I seek,,
to put forward as well as those words which I have cited from Burke ; all I
can say is that I myself feel that, if we areto have these Council Secretaries,
they ought to receive adequate remuneration for the great labour and loss of
time and money which they will incur by accepting these appointments.

I have now said enough, I think, to show some of the difficulties of the-
proposals. In particular may I again say that such appointments will mean
that the Counci] Secretary will have to sacrifice his independence. He will.
have to sever himself from the Party to which he belongs. How great a.
sacrifice that is I cannot say, but I thiok that, in the case of those most.
deserving of this appointment and most likely to fill it with credit, the sac--
rifice will be very considerable. On the other hand, there are advantages in
such appointments—very great advantages—to which the Secretary of State
has alluded ; the advantage of education in administrative work, the adv.ntage,.
not to be overestimated, of bringing official and non-official into close contact
in the conduct of administrative business ; and, lastly, the relief which it would’
give to Government Members ‘in the discharge of their work, particularly
during the Session ; though, I am bound to say, at the beginning with inex-
perienced, Council Secretaries I am doubtful if the time of the Secretariat staff’
will be much saved. Well, I have now attempted, as I said, to put the advant-
ages and disadvantages, I hope, fairly before the Assembly. (Hear, hear.) If
I have coloured one side more than the other, it has been unintentional. Ican
only say that any conclusion which this Assembly may reach will be conveyed:
to His Excellency the Governor General, and, as I have said, he has under-.
taken to give it his most careful and sympathetic consideration.

8ir P. 8. Sivaswamy Aiyer (Tanjore cum Trichinopoly : Non-Muham-.
madan Rural) : Sir, I have been opposed to this Resolution ever since I saw
it on the notice paper, but, in view of the remarks which have fallen from the-
Honourable Sir William Vincent, I do not think it necessary to set forth my
objections at any length. Let me first express my appreciation of the motive
which hasled the Honourable Mr. Spence to move this proposition. (Hear,
hear.) Itismostcreditable to him that he should desire to have this provision of
the Government of India Act carried into effect.- He went the length of saying-
that those who are not in favour of utilising this provision could not be said
really to believe in the Reforms. I do not think I can go so far with him.
Though the Government of India Act does contain this provision, it does not say
anything as to the time at which this provision is to be carried into effect. It
seems to me that the Resolution is premature at this time, and that we
ought to allow, some time more to pass before we think of giving effect to-
this provisioh in the Government of India Act. I do not consider it
necessary to traverse the ground which has been already’ covered by the
Honourable Sir William Vincent. He set forth the pros and cons exhaustively
and with great fairness. It will have been obvious to the Honourable Members
who have heard his speech that the disadvantages far outweigh the advantages
of this provision. I should, therefore, like to refer only to ome or two
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additional arguments against the expediency of adopting the Resolution.
Some non-oécial Members may perhaps be labouring under the impression
that an Under Secretary or a Council Secretary may have the opportunity of
influencing the decisions of Government. Let me say that I doubt that very
much indeed. If I may judge from such short official experience as I have
had, the Council Secretaries, who are likely at best to occupy the position
of Under Secretaries, are not likely to have any voice at all in the decisions
which will be arrived at by the Government.

It may perhaps be open to them to note upon a question which may be
brought before the Cabinet for decision; but their notes will have to go up
to the permanent Secretaries, to the Members and then before the:Cabinet.
No Under Secretary is ever called up before the Cabinet during its
deliberations; not even Secretaries are called up, except when some
question affecting their Department is deliberated upon. The extent to which
any Under Secretary can possibly influence the Government is practically
nil. It comes, therefore, to this, that the person who is chosen as Couneil
Secretary will have to voice the decision of the collective Cabinet, to defend
it against hostile criticism and to support it, very often it may be, against
his own convictions. Would any person, any politician who cares for his
future career, be willing to subordinate his convictions to those of the
collective Cabinet? Such a thing does happen where the Party to which
you belong is in power. But that is not the case with us, where a system
of an irremovable executive prevails, where no Party has any chance of
coming into power. Is it worth the while of any budding politician who
<caves for his future career to subordinate his private convictions and to
undertake to be the mouthpiece and the champion of the collective decision
-of the Government ? It may perhaps be said that in such a case he ma
resign. But, as pointed out by Sir William Vincent, is it desirable that you
:should send in your politicians of ability into the Government for them to
learn all about a particular question and then turn round and desert the
Government at the moment when that particular policy or question has to be
defended? Then again there is another practical difficulty which I may point
-out. It might be easy to choose a Council Secretary from the Party in
power, for it is the predominant Party. But where there are more Parties
than one and no Party can be said to be in power, what is the course which
the Government is likely to adopt? Is 1t likely to appoint its Council
Secretary or Council Secretaries solely from the Party with a majority, or
is it likely to distribute its favours proportionately to the strength of the
different Parties ? Supposing it-chooses, say two Secretaries from the Demo-
ccratic Party and one Secretary from the National Party; one Council
Secretary pulling one way and another Council Secretary pulling another

2

assuming that it is open to the Secretary to exercise any pulling influence
at all, it will certainly not be conducive to the smooth working of the business
-of the Government. And last, but not least, at a time when our Parties are
far from being consolidated remember the dangers of the apple of discord
being thrown among the Parties by appointments like these. 1 do not think
it necessary to refer to the other objections which have all been very
exhaustively and fully pointed out by the Honourable Sir William Vincent,
I think the Resolution, well-meant as it is and displaying as it does eve
sympathy with the non-official side of the House and with our desire to wor
out the Reforms, is premature at this juncture.
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Mr. P. P. Ginwala (Burma : Non-European) : Sir, we have already found
ourselves rather in a peculiar position. The Honourable the Home Member,
slgeaking from the Government Benches, made an oppysition speech ; and my

onourable friend, Mr. Spence, though speaking as a friend of the Indians,
appeared to make a speech from the Government side- I do not mean any
personal reflection on Mr. Spence but it looked as if the Honourable the
Home Member was all along opposing a speech which he would ordinarily be
expected to support ; and he has demolished practically every argument that
was brought forward in support of Mr. Spence’s Resolution. I will add only
one or two more to the objections raised by the Honourable the Home Mem-
ber. The greatest objection to my mind is in the small price that Mr Spence
sagrs we have to pay for this experiment—the transfer of six votes from this
side of the House to that side—that is what he really meant by his small price.
But if Mr. Spence remembers, here the Government is always in a minority —
they are only represented by 25 Members ; and, if you transfer these six votes
from this side of the House to the other side of the House, not only may the
Government gradually get a majority, but the advantage that we have got, and
the advantage that the framers of the constitution intended that we should get,
would gradually tend to disappear. The chances of our making further
progress depend on the Government continuously remaining in a minority and
not in their getting their minorfty developed into a majority. That, 1 sub-
mit, Sir, is the most serious objection to the proposition of Mr. Spence. It is
not a small price. It is the heaviest price that any reformed Parliament can
pay—the transferance of a vote from one side of the House to the other.

Then, again, it must necessarily have a very demoralising influence on
some of the younger Members of the House, on myself for instance; I may
look forward to one of these Council Secretaryships and I may vote with the
Government and go into the same lobby as the Honourable the Home Mem-
ber sometimes; and there may be others who might like to follow my
example and do the same thing. Some of them may actuvally get transferred
to the other side of the House and others may expect to do so; and, on the
?vhole, the Honourable the Home Member has himself admitted that it
is not a very mor.l principle to work upon afterwards; because it really
must bave that effect. It is no use the Honourable the Home Member
shaking his head —it must have that effect. He sees a promising youn
man and he tells him: ‘Here you are; I will appuint you as Councigl
Secretary ; you will have to work in the office.’ The young man says :
‘All right; is there going to be any pay?’ ‘Not good pay, but there
is a good prospect’ he tells him. Another man, sitting on this side of the
House, might think : ‘T am left out 'in the cold; it is no good voting with
the Democ atic Party or the National Party. I think I shall see which way
the Honourable the ﬁome Member goes and I shall follow him.” And he
probably will. So it will go on for ever and, in course of time, Sir, I should
not at all be surprised if thorough demoralisation set in all round. I beg the
Honourable the Home Member to say here and now that he will not accept
this Resolution only on that ground; though he has opposed it, he has said
that he would put it to His Excellency the Viceroy. .

. The Honourable Sir William Vincent: May I rise, Sir, to say a word
in explanation ? 1 did not intend either to oppose or commend the Resolution.
I tried to put both sides of the question to the Assembly, in any case the



3530 LEGISLATIVE ASSEMBLY. (28t MarcH 1922.
[ Sir William Vincent. ] )

matter is one not for the Government of India, but for His Excellency the
Viceroy.

-

Mr. P. P. Ginwala : I am glad if the Honourable the Home Member for

the first time has done a thing without meaning it; he has opposed it all the-
same.

The Honourable 8ir William Vincent: I went far beyond my instruc-
tions, if I did.

Mr. P. P. Ginwala: Now, Sir, there are some advantages to which
reference has been made; one of them is that it will give a chance of
obtaining administrative experience. I deny it. You have twenty-five
machines in those Benches already automatons, tongue-tied, tape-bound, and .
you want to add five or six more to those. I do not think that any adminis-
trative experience will be gained by sitting on that side of the House. If, on
the other hand, the Honocurable the Home Member and other Honourable
Members on the Government Benches came and sat on this side of the House,
they would gain some Parliamentary experience. That is far more important in
a Parliamentary form of Government than mere administrative office experience.
If administrative experience bas to be got, Sir, put more Indians on those
Benches, but for goodness’ sake get them from outside this House and train
them, and don’t take them from inside the House, because, once you take any
one from here and put him there, he is annihilated ; he will have no support,
I am sure, from this side of the House ; nor, if he went to the country, will
he carry any influence with the people or get re-elected, so far as I understand
the people at present. Hie life on the Government Benches will be very
short if merry, and his experience will not help the Government for more
than a short time, and I doubt whether the Government will find him as
usefi:l as when he was outside the Government, because the moment he goes
there, we shall wonder whether he has the same views which he had when he
was with us and so on, and rather than facilitate the work of Government,
I am afraid the Government work will be still more handicapped. I am
sorry, Sir, I have spoken so plainly, but we are not in a ladies’ drawing room
to exchange after.dinner pleasantries; we are in a businesslike Assembly
where plain speaking is necessary. My Honourable friend, Mr. Spence, has
acted in the interests of Indians, and his view is that this Resolution should
be accepted by this House, but, if it is carried, I think he will be doing us a
great disservice, which I do not think he ever intends to do. I trust, Sir,

that, before we proceed any further, Mr. Spence will see his way to withdraw
his Resolution.

Mr. Abdur Rahim (North-West :Frontier Province: Nominated Non-
Official) : Sir, I find from the discussion that so far many of the Members who.
have spoken already on the subject seem to have made up their minds to
oppose this Resolution, so I have also made up my mind tQ support this
Resolution. (Laughter.) I am surprised, Sir, to see the tone.of this Assembly,
Is it right to stand by one’s Party blindly in order to oppose the Government
Members? Have we made up our minds to be guided by this principle only ?
Is it right that we should oppose each and every proposal of Government ?
Are we not part and parcel of the Government ? Are we not going to have
sympathy, goodwill and self-respect towards each other ? Do the Honourable

¢ .
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Members who have opposed this Resolution mean to suggest that what is
proposed by the Government Members is against Indian interests ? -

Another factor which compels me to support this Resolution is this. Only
a few days ago, when the Honourable Members of this House were criticising
the Budget, their cry was that the services were not Indianised, and now when
the appointment is going to be Indianised, they want to oppose the pro .
Why ? Because the temptation is too strong, they cannot resist it. i can
ask the Honourable gentlemen who have spoken,” and who represent them-
selves as the leaders of their Party—we know each other very well —how
. long will these Parties go on? (Laughter.)

I can say this much, Sir, the proposal for the appointment of Council
Secretaries, if carried, will afford a good training ground for Indians, and T
am sure a good many Members will try to qualify themselves for these posts ;
they need not accept them if they do not like to, but these posts will afford
them a good training, which will do them no end of good in this respect.

Another strong ground which impels me to support this Resolution is this.
If the seats on the Executive Benches are desirable, I do not see why the
seates for the Council Secretaryships should not be desirable too. Therefore
I would ask the Honourable gentlemen who have opposed this Resolution to
drop the idea once for all that this is a Party question Let us look at it
from a broader point of view, and let us try to work with the idea that this
is for the good of India, that it is for the good of the country and that it is
for the good of the Government, With these remarks, Sir, I support this
Resolution.

Mr. R. A. Spence : Sir, as the House is being adjourned at 4 O’clock,
I should like to get my Resolution finished, and I trust that Honourable
Members who wish to speak in support of my Resolution will not mind if I
conclude the debate now, and I hope, though they may not be able to speak
in support of my Resolution, they will vote in support of it.

I have to thank the Members of the House for the kind expressions they
have made in regard to the reasons which I had for bringing forward this
motion, and I would particularly express my thanks in tgils matter to my
Honourable friend, Sir Sivaswamy Aiyer. -

It seems to me, Sir, that my Resolution has been damned with faint
Ppraise, but, although it has been damned with faint praise, I consider there
is sufficient in my Resolytion to allow me to stand up against that damning.
As the last speaker has just said, this question of Council Secretaryship shonld
not be locked upon by Members of this House as a Party question. I did not
bring it forward to make it a Party question, and I am sorry, Sir, that it has
‘been made one. (Cries from the Democratic Benches ¢ No. no ’.)

My friend, Mr. Ginwala, said: ‘ A small price! Not a bit of it. It means
the transference of 6 votes’. What an enormous price ? What would &
yotes have done ? Would it have saved the Honourable the Finance
Member’s Budgét from the Democratic axe by the transference of 6 votes ?
Not a bit of.it’

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban) : Even two votes have saved us many a time.

Mr. R. A. Spence : It would not have saved the castoms! The first
.speaker, Mr. Subrahmanayam, who seemed to be in favour of my Resolution,
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said that the Members here cannot be said to bave had any collaboration with
the Government, Well, Sir, my Resolution was proposed in order to obviate
that difficulty. He referred to the loss of freedom of Members. 1 wonder
why the shibboleth of ¢ loss of freedom ’ should be brought in. I wonder why
a man should lose his influence bevause he has shown his ability to serve India.
If a man is a good man and is.serving India, surely he is not going to lose bis
influence outside this House. I do not believe it.

The Honourable the Home Member has answered Mr. Subrahmanayam’s
objection regarding the salary of the post, and I need not say anything more.
1 honestly do hold that the labourer is worthy of his hire.

1 too rather wondered when Mr. Ginwala asked whether the Honourable
Sir William Vincent was opposing or supporting me, but I made up my mind
that he was supporting me (Laughter), because he balanced his arguments,
the prosand cons of his arguments with the ‘super-Member ’, and, if we had
the  super-Member ” on our side, it would be a very good balance.

Sir, Mr. Ginwala said that he was certain that in bringing forward this
Resolution I had the idea of serving the Reforms. I thank him, Sir, and I
can assure him that it was with that reason that 1 brought forward this
motion. But agreeing with him as 1 doin that, I regret I must disagree
with him when be considers that I should be doing a disservice in pressing my
Resolution to a vote. Sir, 1 agree with the last speaker. 1 do not think I
shall be doing a disservice if we have these Council Secretaries, and, therefore,
Sir, 1 once more submit my Resolution to the support of this House.

The Honourable Sir William Vincent: Sir, I do not wish to detain the
"House for more than a couple of minutes. ! want in the first place to explain
that official Members other thsn Members of the Ezecutive Council are free
to vote in this matter as they like.

The Members of Government will not vote.

1 want also to dissociate myself very emphatically from certain arguments
put forward by my friend, Mr. Ginwala. Those arguments were based on
the demoralisation of the non-official if he came over to this side of the
House. I can assure Honourable Members that there is nothing inherently
bad or contaminating in these Benches. We have perfectly good and perfectly
honest Indians, men of capacity, sitting here—Mr. Sarma, Mr. Aiyar, and
just now Isee even Mr. Yamin Khan who, I believe, belongs to the Party,
of which the Honourable Member is not the Leader but the. Chief Whip.
Surely also, 8ir, it would be wrong for any Member of Government to
allow to pass unchallenged the stion that non-official Members of the
Legislative Assembly are so liable to succumb to temptation, so ready to
sacrifice their principles, that they could not come and do official work or be
exposed to the temptation even of the offer of a post of Council Secretary
without having been ready and willing to sacrificé political principles they hold
so high. 1 am ﬁ-la.d, Sir, that it was a non-official Member who made such
a suggestion, and I wish to acsure the Assembly that his fears,. his #pprehen-

-gions are not sbared by the officials on this side of the House." Sir, I have
often wondered st the lack of cohesion in the political Parties in this House,
and in particular at the lack of cohesion in one Party. Sir, when I hear
these sentiments, these insinuations expressed by the Chief Whip of that
Party, I am no longer surprised. I hope that the Members of this House
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set a greater value on the principles to which I have referred, a steadfast
compliance which is essential for all political righteousness.

I have only one thing more to say, and that is to refute an argument which
seemed to me of very little weight. It was suggested that the appointment
of Council Secretaries would necessarily mean the transfer of 6 Members to
tkis side. That would be, I suppose, 12 votes in a division. That is not neces~
sarily accurate. Even if Council Secretaries were appointed, they would be
taken for selected Departments only at first, I suppose. Further, the Honour-
able Member has assumed that the gentleman selected forCouncilSecretary would
necessarily be a Member who would ordinarily vote against the Government.
I do not think our experience in the Home Department justifies this. If we
can put forward a good case, I am glad to say that we have generally been
able to meet with considerable support from non-official Members.

Mr. President : The question is :

* This Assembly recommends to the Governor General in Council that Members of the
Legislative Assembly be appointed by the Governor General under section 43-A. of the
Government of India Act to be associated with the Departments of the Governwment of
India, other than the Army and Fereign and Political Departments, in order that they may-
be trained up in the administration of Government and relieve the Government Members.
and Becretaries of a part at least of the work in the Sessions of the Legislature.’

The Assembly then divided as follows :

Abdul Majid, Bhaikh. i Latthe, Mr. A..B.

Abdul Quadir, Maulvi. | Lindsay, Mr. Darcy.
Abdul Rahim Khan, Mr. i
Akram Hussain, Prince A. M. M. i
Barua, Mr. D. C. o

| 3 -
Bijlikhan, Sardar G. | Reddi, Mr. M. K.
Bray, Mr. Denys. | Bchamnad, Mr. Mahmood.
Bryant, Mr. J. F. %&noe, Mr. R. A.
Fell, Bir Godfrey. aghorn, Colonel W. D.

Gulab Singh, Sardar. Way, Mr. T. A. H,
Kabraji, Mr. J. K. N. i 2

NOES~38.

Agarwala, Lala G. L.
Agnihotri, Mr. K. B. L.
Aiyer, Sir P. 8. Sivaswamy.
Asjad-ul.lah, Maalvi Miiln.
Ayyangar, Mr. M. G.
Bagde, Mr. K. G.
Bajpai, Mr. 8. P. _
Bhargava, Pandit J. L.
Bradley-Birt, Mr. F. B. -
Chatterjee, Mr. A. C.
Chaudhuri, Mr. J. .
Crookshank, Bir Bldney.
Dalal, Bardar B.

Dentith, Mras A W.
Ginwala, Mr. P. P.
Hussanally, Mr. W. M.
Iswar Saran, Munshi.
Jamnadas Dwarkadas, Mr.

The motion was negatived.

Joshi, Mr. N. M.

Kamat, Mr. B. 8.
Misra, Mr. P. L.
Mitter, Mr. K N.
Muohammad Hussain, Mr. T.
Mukherjee, Mr. J. N.
Mukherjee, Mr. T. P.
Neogy, Mr. K. C.
Rangachariar, Mr. -T.
Sarfaraz Hussain Khan, Mr.
Shahab-ud-Din, Chaundhri

i, Mr. 8 C.
Sharp, Mr. H.
Singh, Raja K. P.
Sinha, Babu Ambika Prasad.
Sohan Lal, Bakshi,
Subrahmanayam, Mr. C. B.
Vishindas, Mr. H.
Zahirnddin Ahmed, Mr



MOTION FOR ADJOURNMENT.

PRORIBITION OF A PUBLIC OPEN-AIR MEERTING oN THE 23RD Marcu TO
CONSIDER THE KHILAFAT QUESTION.

Mr. K. B. L. Agnihotri (Central Provinces Hindi Divisions : Non-

‘r Muhammadan): I want to move for an adjournment of the business

i of the Assembly for the purpose of considering a definite matter

of urgent public importance, namely, the conduct of the Deputy Cowmissioner

_-of Delhi in prohibiting a public open-air meeting, which was to have been held

on the 23rd March, and was convened by prominent gentlemen of Delhi along

with 22 Members of the Indian Legislature, to consider the Khilafat question

in relation to the Paris Confereuce and the Government of India’s re-

presentation of the 20th February, 1922, to the Secretary of State for India+
-and to make representations to the British Delegates in Paris.

Sir, the provinee of Delhi is under the direct control of the Government

-of India and it was but quite natural that the Seditious Meetings Act should
have been extended to this province, when other provinces have also had some
towns to which the Seditious Meetings Act was extended. The Khilafat
‘question, as has been admitted by all, even the Government of India, is a
matter of nnquestionable importance to this country, to all sections of the
community, Hindus, Muhammadans, Parsis or others. Under the circum-
nces, when the Paris Conference was sitting, it was but natural that the
‘people of Delhi, especially the Members of the Legislature who have come
here from different parts of the country to support the Government in their
‘den.ands and their representations, should hold a meeting and make represen-
tations to the British Delegates in Paris. With this object in view, certain
responsible members of the Delhi town along with 22 responsible Members of
the Indian Legislature, including the Gallant Knight of Tiwana, the
Honourable Sir Zulfigar Ali Khan, Raja Ikramulla Khan, and many Rao
Bahadurs and Kban Bahadurs, requisitioned-and made an application to the
Deputy Commissioner for permission to have that meeting held in the Queen’s
Garden in Delhi. It would not be improper for me and will be but fair to the
Deputy Commissioner if I read the correspondence that passed between the
Deputy Commissioner of Delhi and the Honourable Saiyid Raza Ali on this
int. The Deputy Commissioner wrote a letter to the Honourable Saiyid

Ali in these<erms :

¢ Dear 8ir, r]eme let me know as soon as you can the exact time and place a% which it is
proposed to hold the meeting to consider the Khilafat question and also under whose
‘arrangements the meeting will be held and who will preside. I see no prima facie objection
to :Ee hlﬂgi,ng of the meeting, but I cannot definitely sanction or prohibit it until T have
particnlars.’

The Deputy Commissioner wanted to have replies on three particulars
-only. The Honourable Saiyid Raza Ali wrote in reply : ‘

¢ Bir, with reference to your letter of date I am to inform you that the requisition for the
meeting has been signed by about 26 Indian Mussalman gentf&man. 21 of whom are Members
of the Council of Brate and the Legislative Assembly, the rest being local gentlemen. . Mr,
T. V. Senh’;firi Ayyar, M.L.A,, a retired Judge of the Madras High Court, is going to
preside. e meeting is to be held on Thursday, the 28rd March, 1922, at 7 p.m. I ehall be
obliged if you will allcw us to hold the meeting at the Queen's Garden as it will be
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convenient to Members of the Legislature. As soon as permission is received from rvou,
notices will he printed and published. [ am making the arrangements for the meeting,
assisted by Khan Bahadur Pir Zada Mahomed Hu.sain and some other local gentlemen.’

To which the Deputy Commissioner was pleased to reply as follows :

* Dear Sir, a mase open-air meeting in the Queen's Garden would be difficult n control
and may be overwhelmed by undesirable elements, especially as the priposal to hold it is
on the evéning immediately preceding the municipa! elections. I am afraid [ cannut give
sanction to such a meeting nnder the Prevention or Seditious Meetings Act. If, however,
the meeting can be held in a suitable biilding, [ shall have no ob e-tion. Please inform me
as soon as possible if you desire to hold the meeting in some bailding, and, if so, in which.’

A reply to this was given by the Honourable 8iiyid Raza Ali in the
following terms :

‘I got your letter about 12-30 p.u. to-day. I am really sorry that in spite of the fact
that among the conveners of the meeting are abjat twn doien leading Members of the
Council of State and the Legislative Assembly including gentlemn like the Hononmble
Colonel Sir Umar Hyat Khan and the Honourable Sir Zuifqr Ali Khan, and the President
is a well-known public man of moderate views, namely, Mr. T. V. Seshagiri Ayvar, M.L.A.,
a retired Judye of the Madras High Court, you still object to our ho'ding the meeting in the
Queen’s Garden. In your letter yesterday you desired to know who was responsible for the
arrangements, and I informed yon yesterday evening, in replving to your letter, that I was
myself making the necessary arrangements with the help of Khan Bahadur Pir Zada
Mahomed Huszain and other local influential gentlemen. The municipal elections have no-
thing to do with the obiect in furtherance of which this meeting is to];:e held. No building
in the town is big enough to accommodate several thousands of people. As to the ob’ection
that an open-air meeting might be overwhelined by undesirable elements, I fail to see hew
the -holding of the meeting in a building can remove that obiection. Tt will, of course, be
open to any person to attend as long as the meeting remains a public meeting The con-
veners had not the slightest doubt that they wonld be able to see everything throuch, in fact,
to remove their doubta I personally undertook the responsibility for the arrangements, but,
in view of the attitnde taken up by you, the conveners have relactantly come to the conclu-
sion that the only course open to them is.to cancel the meeting as it is not possible to hold it
elsewhere. I would like wo inform you that I propose to send to the papers a copy of the
correspondence which passed between us.’

. In the further correspondence that followed between the Deputy Com-
missioner ‘and the Honourable Saiyid Raza Ali. the Deputv Commissioner
wanted the latter to publish also the subst nce of the conversation that p-sed
between them on the phone, which the Honourabl Saiyid Raza Ali accepted.

Sir, the reasons for holding the meeting and for disallowing it have been
given .ip this correspondence. The Seditious Meetings Act authorises the
Dixtrict Magistrate te probibit a meeting when there is & fear of sedition or
of a disturbance of punblic tranquillity, and on no other ground can the Deputy
Commissioner prohibit & meeting under that Act. Here the Dejutv Com-
missioner does not prohilit the holding of the public meetine, which is a thing
which he can do under the Seditious Meetings Act. But lere he prohibits
an open-air meeling on the ground that it would be difficult to control
the meeting and that it might create excitement as it was to .be held on
a day previvus to the day of election. I may inform the Honourable Members
of this House that the Queen’s Garden is a place which is surrounded by high
railings and hag openings only at certain places having gates which are
also iron batred. There is practically no difference between a building and
the Queen’s Garden, excepting that the Queen’s Garden has nn roof over-
head while a public building would have it. The Queen’s Garden is a higger
place where any number of people can «ollect whil- in the tase of a huilding
80 many people could not collect. This 1 finl the onlv difference betwe-n a
building and the Queen’s Garden. - But the Deputy Comn issioner of Delhi
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-thought that he was the ouly responsible person to maintain law and order
and on that assumption he disallowed the meeting. He forgot for a moment
that the gentlemen who convened the meeting are equal:y responsible men
and have as much regard for law and order as he himself has. He should
_have taken these facts into consideration before he thought it wise to urobibit
such .u meeting. Frow time to time the Honourable the Home Member
from his seat in this Assembly has declared that in all the policies that the
Government carry out they always consult the wishes of this Assembly.
Is this an instance of the regard that is paid to the wishes of 22
-Honourable Members of the Legislature, to the wishes of responsible per-
sons who have heen co-operating with the Government? Is this the way
in which their wishes should have been met? Were they not responsible
enough to see whether they could control the meeting after the undertaking
that had been given by the Honourable Saiyid Raza Ali? My sabmission
therefore is that the action of the Deputy Commissioner was not only
-irresponsible but also tactless and provoking in the extreme and I, therefore,
propose that the House will support me and pass a vote of censure against
theaction and conduct of the Deputy Commissioner of Delbi.

Maulvi Abul Kasem (Dacca Division : Muhammadan Rural) : A great
_statesman has said that good measures of a Government rob agitators and
adventurers of their work, and bad measures drive peaceful citizens into
the ranks of agitators. (Hear, hear.) I think I can very well characterise
“the conduct of the Deputy Commissioner as in the latter category. Here
.were some men with equal responsibilities —if not more—as the Deputy
.Commissioner of Delhi, who wanted to convene a meeting to express the
/deliberate opinion of the people of this country on the great question of the
Treaty of Sevres; and the Deputy Commissioner of Delhi, by his conduct,
has sat on the safety valve and not allowed the people to express their
opinion and to communicate that opinion to the British §elega.t-es who are at
“present sitting at Paris. There is a question, as explained by Mr. Agnihotri,
.that he could only prohibit the meeting on the ground of sedition being
taught, and what does sedition mean? Speaking against the established
Government of the country. But on this matter of the Khilafat, from the
“public records as well as from my private knowledge, we know fully well that
the people of this country and the Government of this country aze at one,
and there is no difference of opinion. (Hear, hear.)

There is another aspect of the question which strikes me, and that is
that a good deal of misrepresentation has been made to the masses of
this country about the attitude of the Government of India and the Secretary
of State on the question of the Khilafat. Here was an opportunity
offered to a Member of the Government to have a public meeting of the
masses of this Imperial City of Delhi, and to explain to them the attitude of
the Government, to discuss it and, at the same time, to support it by the voice
of the people. The very fact that a person of the great capacity and modera~
tion of Mr. Seshagiri Ayyar was to take the Chair, was a guarantee that order
would be maintained at the public meeting. Sir, if Mr. Seshagiri Ayyar, if
the Honourable Saiyid Raza Ali, the Honourable Colonel Sir Umar Hayat
Khan, and the Honourable Sir Zulfiqar Ali Khan, and the others who conven-
ed the meeting, if they cannot keep in order a public meeting of the citizens

.of Delhi, I want to know who else can. (Hear, hear.) Itis no use talking
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of bullets and Maxim guns. If such people, gathered together, standi
on a platform, cannot laeep the people of this city in proper order, when tt.lallknq
ing about a solemn matter, I think nobody in tz}: country can. I think
Government has lost an opportunity of conciliating the people on this great
important point, and the blunder committed by the Deputy Commissioner of
Delhi is practically irreparable. - .

Sir, we in this House, when we asked for an adjournment on the question
f Mr. Montagu’s resignation, were not allowed to discuss the question of the
eaty of Sevres as it affected the foreign relations of His Majesty’s Govern-
ment, and therefore the only legitimate course open to us was to express
approval of the Government of India’s attitude in this matter and to
support it by a public meeting; and this we wanted to do, but the oppor-
tunity was denied to us, and by whom ? one of the subordinate officials
of the Government. This is the sort of thing that upsets the minds of
many s sober ‘man, and, as I said in the beginning, a bad measure drives
eful citigens into the ranks of n%itators, and I think great mischief
E:cbeen done by the eonduct of the Deputy Commissioner of Delhi. He
onght to have recognised that his responsibility ceased as soon as the conveners
of the meeting undertook themselves to be responsible to the public and
Government for the meeting itself. He had no business to interfere and
absolutely no justitication. By doing so he has exceeded his powers and sat
on the safety valve, and the result has been very bad. 1 am grateful to
Mr. Agnihotri fer baving promptly broughtit to notice. He has eaid, and
the correspondence which he has read stated, that 22 Members of the two Legis-
latures had signed the requisition for the meeting. I mightadd that those
who did net sign it did not do so because they knew nothing about it, and, if
the notice had been properly cireulated, I believe that every non-official
Member of this House and the other House would have subscribed toit. With
these few words, I beg to support the motion of Mr. Agnihotri, and hope it
will be carried unanimously by the House, as an expression of our disapproval
of the oonduct of the Deputy Commissioner of Delhi. I also hope, Sir, that
the Government will also sympathise with us and support us in this
matter, and take proper notice not only of the error of judgment but of the
" conduct of the Deputy Commissioner of Delhi. .

The Honourable S8ir William Vincent (Home Member) : Sir, if this
- morning, when the motion for adjournment was made, I had known of
- the date on which this interference with the right to hold a public. mesting
‘took place, I should have oblected at once to the present motion, for the
order was passed on the 22nd, and the meeting was to have been held on the
23rd. Sir, since then this House has met on various occasions, and the

matter was not brought before us at the earliest opportunity.

Mr. K. B. L. Agnihotri : MaylI explain ? This fact was brought to
our notice only by the Associated Press telegram last night, and we did not
know it before.

The Hohourable Sir William Vincent: Yet there were 22 Members of
the Legislature who took part in conveningjthe meeting ! Surely they were
aware of the order before ? .

; Mr. W, M. Hussanally (Sind : Mubammadan Rural) : I was not aware
of it.
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The Honourable Sir William Vincent: The Honourable Member may
- not have been aware of it, but those who were in charge must have been.

Mr. K. B. L. Agnihotri : No, Sir, they were not.

The Honourable Sir William Vincent : Well, Sir, I will now deal with
the conduct of the Deputy Commissionet in this matter. The first point I
wish to make clear is that the Deputy Commissioner acted in the exercise of a
statutory discretion. The responsibility for any breach of the peace, or any
disorder was his. I heard Mr. Abul Kasem say that this responsibility was
affected by the action of certain Members of this Assembly and other
respectable gentlemen, who gave an undertaking that there would be no
disturbance. That is a position I deny and entirely disclaim. The Deputy
Commissioner of Delhi is responsible to Government for the peace and good
- government of this City and he cannot be relieved of that responsibility by
any non-official undertaking of this kind. In any case I myself doubt very
- much the power of these gentlemen to preserve the peace, if a mob in the
City wanted to cause trouble. Why, the greatest, at any rate the most popular
leader in this country, Mr. Gandhi, had a meeting in Bombay when the
Prince arrivel. One would have thought that his influence with the mob
was as great as that of Mr. Seshagiri Ayyar. But was he able to prevent a
breach of the peace following on that meeting ? What value was there in
the undertaking of Saiyid Raza Ali orany one else who has no force behind
bhim to support him that the public peace would not be broken; and how
was the Deputy Commissioner to avoid his responsibility at the bidding
of Members of this Assembly or of anybody else ? But I think that
Mr. Agnihotri did Mr. Young a service in reading out his letters, for
it is quite clear., when one hears the contents of those letters, that he was
anxious, if possible, to allow the meeting to be held. Take the first letter.
He says: ‘I see no grimd facie objection to the meeting’. In fact, be
~wanted it to be held if possible and inquired ‘ when are you going to bold it and
where are yon going to hold it?’ The answer was in the Queen’s Garden and
at 7 o’clock at night when it is getting dark. Now that was the real thing
that the Deputy Commissioner was afraid of. He suggested that the meeting
might be held at some other place. He was anxious to give the residenis of’
Delhi an opportunity: of expressing Indian Moslem feeling about this Treaty.
He went further and himself suggested a place which would be convenient for
" the meeting. He knew a building that would have been suitable for this purpose.
- He communicated that fact to the person who wanted to convene the meeting.
Now is that the attitude of an officer who really is out to obstruct a public
meeting and to thwart the public in the exercite of their legitimate political
privileges ? Indeed, 1 believe that if the meeting had been held at some different
place or even at a difierent hour, the Deputy Commissioner, although the
Seditious Meetings Act is in force, would have taken the risk and would have
a luwed the meeting to take place. But when it was proposed tu collect in the
Queen’s Garden at night a large number of people, -including the Muham-
madan rabble of the town, of whose excesses we have had experience on
previous occasions, surely the 1'eputy Commissioner was right in saying : ¢ For
. goodners’ sake, have your meeting somewhere else. Have it in the day time.
But if you cannot arrange that, then, with due regard to my responsibilities I
cannot allow you to have it at night and in a place of this kind.” Only ten
- days or a fortnight ago, Pandit Madan Mohan Malaviya had a public meeting
bere. I think about a fortnight ago Mrs. Besant had another meeting,

. [
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‘Was there any obstruction to holding of these meetings ? None. There is not,
and there never has been, any desire on the part of Government to stand in
the way of public meetings for legitimate purposes on occasions of this
kind. But, when a meeting is proposed in Delhi in the Queen’s Garden at
night on & religious question, over which men’s minds are much disturbed,
then officers have to be careful as they can foresee the consequences from
their experience of similar meetings in the No doubt, the conveners
of the meeting had nothing of this kind in view. I know that they are
men of very good cheracter. But the point is that the meeting was open
to the public and Mr. Raza Ali in one of his letters said that it was
probable that the non-co-operators would attend it.

Now, let us see what happened on previous occasions. In August, 1920,
the Seditions Meetings Act was in force exactly as it is now in Delhi and
there was a meeting held in the Queen’s Garden by permission. It was a
meeting to deplore the death of Mr. Tilak. What happened then? The
extremists broke up the meeting on the ground that the conveners of the
meeting had sought the permission of the authorities and serious disorders
resulted. What guarantee had thé Deputy Commissioner that this would
not occur again® In these circumstances, can it be said that his action
was as unreasonable as has been propounded by the Honourable Mover?
We must remember also when we consider the propriety of his order, that
the City of Delhi was at the time in a state of considerable excitement over
the municipal election, which took place on the 2ith, that is, a day
after the date fixed for this meeting. There was high feeline over it and
Khilafat agitators were taking strong objections to certain Muhammadan
candidates on religious grounds. The volunteer associations, although they
have been proclaimed as unlawful, had been carefully organised for elee-
tioneering purposes, They were available at a moment’s notice in the event
of their services being needed. If Members will consider the facts while at
the same time remembering the history of Delhi in the last year or two, I
think that they will agree with me that it would be most unfair for this House
to pass what would really be & vote of censure on the Deputy Commissioner.
The Seditious Meetings Act was first introduced in April, 1919, after the
disorder which took place in the spring of that year. It expired in October of
that year and we were very uuwilling to reimpose it. It was, however, re-
introduced in 1920, when an immense amount of inflammatory speech-making
was going on which was likely to lead to serious disorder. Indeed, during
1919-20, the treatment of the various religious leaders and of various
moderate leaders in this City of Delhi was little short of a disgrace to the-
Government of Indis. I have mentioned the cases before this Assembly on
previous occasions. I will cite one instance. The Imam of Jama Masjid
was, as I am told, dragged out of the pulpit of the mosque here because of
his loyalty. The Honourable Members will remember the disgraceful scenes
on the occasion of the burial of a very respectable and prominent citizen here.
I have mentioned all these facts before and I do not want to speak of them
again. Well, Sir, when the Act expired in October, 1920, Delhi was at once
again treated with inflammatory oratory. Torrents of abuse were poured on
every official and indeed on every non-official who dared to assert his loyalty
to the Government. The non-co-operators intimidated and abused in a.
scandalous way candidates who were standing for the membership of the
Legislative' Assembly. This was intimidation of a disgraceful character, Con-
sequently, later in that year, we had to tuke measures to re-introduce the Seditious
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Meetings Act. We had tried to do without it. Again,in September, 1921, the
Chief Commissioner reported to us that a state of ill-feeling had been seriously
working up among the lower classes of Muhammadans over what is commonly
called the Fatwa case. A large number of political meetings at which violent
speeches were made were held and there was a great deal of propaganda in favour
of civil disobedience. The local authorities were also in fear of outbreaks, or
explosions of an anti-European or racial character, and the whole of the agitation
then took a definitely religions turn. And now let me comé&’to later times. I
think some Honourable Members will remember what happened here on the
17th of November ; when the Prince of Wales arrived in Bombay there
was a complete karfal here and there was systematie intimidation of persons
who went to bazaar for their purchases, particularly those who sought
to buy foreign goods. Again, when the Prince of Wales visited Delhi,
there was the same difficulty. Members of this Assembly themselves
complained to me that the drivers were being intimidated, and asked for the
police to protect them in order that they could go to attend the various
functions during the Prince’s visit. I'was glad to meet their wishes.
Now I mention these facts merely to show what this population of Delhi
is like. We bave frequently had disorders and troubles of a similar kind in
the past. Here was a meeting proposed on a religious question, over which
there is the most intense feeliing, to be held at night time and at a place
which is the centre of the City. In these circumstances I must say that I
think that the Deputy Commissioner was right in refusing to accord permission,
unrestricted permission, for the meeting. He knew that the lower class of
Muhammadans would come in to attend the meeting ardd he was afraid of
the consequences which even the conveners of the meeting themselves could
not have foreseen. On religious questions of this kind, at a time of great
excitement, it would have been dangerous to allow a meeting after dark
and in the centre of the City of Delhi. I really do not think that there is
anything more that I can say except to remind the Honourable Members
again that the Deputy Commissioner was responsible for the peace of the City
and had before him the instances of previous on~casions when meetings had
been held by permission and were broken up by disreputable rowdies. He,
therefore, thought it necessary.to prohibit thys meeting though he was
prepared to doall he could to help the convenersin holding a meeting either
in the day time or at some other place.

Finally, I want the Assembly to consider for one moment, if they will,
the position of an executive officer on such an occasion. I want to ask them
whether they will not now, as they have done in the past, show the same
consideration to our officers, who have to struggle, and struggle very
bard, in this unfleasant duty of maintaining the public geace. 1f Members

this vote of censure in the Assembly to-day, how do they expect the
eputy Commissioner to preserve order or maintain his authority in future ?
What fault has he committed ? He has acted according to the best of his
judgment in prohibiting a meeting in a turbulent Muhammadan centre,
because he thought it was likely to lead to acts of violence. I hope that
our officers will receive consideration and support from tha Members of this
Assembly in the discharge of their duty. (Hear, hear.)

Mr. W. M. Hussanally : Sir, I have only to add a few words to the
discussion which has tdken place to-day. '
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The first point that I want to make is that I, as one of the signatories to
" the requis tion, never knew anything about this matter until to-day and very
probably the other gentlemen, who also signed the 38ame, knew nothing about
the prohibition until the whole matter was brought to notice by Mr. Agnihotri.
1 quite admit that the responsibility for maintaining law and order and
‘tranquillity in the town vests in the District Magistrate. I do believe that the-
District Magistrate would be entitled to stop any meeting of this kind if he
had reasonable apprehension of a breach of the peace occurring, or if there
was any fear of sedition being talked. Bul the meeting was organised by
responsible persons of both the Houses and that should have led the District
Magistrate to the belief that every effort would be made by them to preserve
order at a meeting of thiskind. The only objection he took to the meetin
being convened was that, instead of the Garden, the meeting should be hel
in a building. Now, supposing that a building could be had of such dimen-
sions as to contain the large audience that was expected, which I am told.
could not be had. what would be the resnlt ? The meeting wasa public
meeting, f.c., open to the public, therefore, even in that building no one could
have been prevented from attending ; so that it made no difference whatever if
the meeting was held in an open garden or within a building. All that might.
have been reasonably done by the District Magistrate was to post a posse of
policemen to preserve order.

The second thing that ought to have been considered by the District
Magistrate was what was the object of the meeting. Was the object of the
meeting anything in the shape of disloyalty ? I think that should not have
entered his head at all, becanse the position and status of the signatories to the
requisition ought to have led him to believe in the strict loyalty of all of us
who signed the requisition. The object was to place before the Paris Con-
ference which was sitting at Paris the Mussalman demands, so far as the
Treaty of Sevres is concerned, and also to strengthen the hands of the Govern-
ment of India, so far as their despateh is concerned, which was published a
few days ago and on account of which the unfortunate resiznation of
Mr. Montagu took place. -

Now, I quite admit that the Mussalman population of Delbi is excit-
able, but what I ask is, was there any danger of any excitement at this
time in a matter like this, when the object of the meeting was to support
the action of the Government of India and to let the people know wlat
the Government of India had been doing for the Khilafat question? I
think, as soon as the Mussalmans of Delhi would have known at the
meeting what the Government of India had done for them in this particular
matter, which has excited the whole of India for a considerable time
past, Ithink there would not have been the slightest danger of any breach
of the peace. On the contrary, all the Mussalmans assembled there would
have expressed their gratitude both to the Government of India and to the
Secretary of State. Therefore, I say there was absolutely no danger of
any treach of fhe peace, so far as this meeting was concerned, and the
District Magistrate could have easily allowed this meeting to be held.
But, if he thought that there was the slightest danger, what he should
have done was to instruct the District Superintendent of Police to place a
sufficient number of policemen to keep and preserve order. If he had
taken that precaution, all this trouble would not have arisen.
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It is said that the non-co-operators would have attended this meeting
and perhaps created trouble. I consider, Sir, that that was only a fear for
which there was absolutely no foundation atall. Even supposing the non-
co-operators had attended, what would they bave done ? If they had learnt
that the Government of India had been supporting the Mussalman demand, -
so far as the amendment of the Treaty of Sevres was concerned, and that
they had represented very strongly the Muhammadan view of the case to
the British Cabinet, I do not think they had any' reason to say anything
disloyal or to create any disturbance of the peace : but, if they had done it,
there were responsible people there who would have shut themup, and, if
they had done anything beyond that, they could have even been withdrawn
from the Garden by the police. Therefore, there was absolutely no danger
in allowing the meeting to go on. On the contrary, the act of the Deputy Com-
missioner has wonnded the feelings of the Mussalmans of the whol- country
and lost them an opportunity of placing their views before the Conference
which is now sitting at Paris and which was a very important matter, so
far as the Mussalmans of India are concerned.

Munshi Iswar Saran (Cities of the United Provinces : Non-Muham-
madan Urban) : Sir, I entirely agree with the Honourable the Home Mem-
ber that the responsibility for maintaining peace and orderin this City lies
on the Deputy Commissioner and not on any Member of either this House
or of the other Ho:se. I do concede at once that even if this notice had .
been signed by still more distinguished people, it would not have relieved
the Deputy Commissioner of his responsibility to Government for the
maintenance of order in the City. There has been a great deal of talk,
Sir, about .this notice baving been signed by 22 Members of both the
' Houses. I am reminded of what I heard some time ago about a big land-
holder, a wealthy and prosperous zamindar living in a village, said toa friend
of his : ‘I see so many British soldiers in the Army, but 1 can never dis-
tinguish one from the other ; they all 1ok alike.” His friend said : ‘ But
have you not seen hundreds of them going about and cannot you find any
difference between them ?’. The zamindar said: ‘ No, unfortunately not.’
Might I say that the Deputy Commissioner of Delhi seems to be in the same
position. He does not make any difference between a Member of either
House and between the man in the street Apparently, he does not recognise
any difference between one Indian and another. All to him presumably are
alike. Time alone will change this mentality. Sir, I am rather surprised that
the Honourable Sir William Vincent should first of all have raised the obiection
that this was a belated motion. What we have got to see is this - has discretion
been properly exercised in this case or not? Has permission been withheld
on sufficient or insutficient grounds? We have been told thit Delhiis a
very objectionable sort of place, where we have got non-co-operators, where
we have got the Mubammadan rabble, and we have further been told the
history of Delhi during the last two or three years, how one -meeting after
another has been broken up and how there has been disorder and so on.
There would have been some force in this kind of argument if the D-:puty
Commissioner had arrived at the conclusion that no meeting at a'l should be
held in Delhi. He does not say that. What he says is this. Hold a meeting,
but do not hold it in the Queen’s Garden, We have been told that Mrs,
Besant addressed a meeting in Delhi. We have been told that Pandit Madan
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Mohan Malaviya addressed a meeting in Delhi. That, I submit, goes against
the position of the Honourable the Home Member. We are all aware that
Mrs. Besant is utterly, uncompromisingly, opposed to the non-co-operation
movement, and anybody who knows anything about Mrs. Besant knows
that if she speaks on any question she speaks out with her characteristic
force  What was the result ? That meeting was held, and there, I
understand, she spoke against civil disobedience I ask, were any heads
broken 7 Was the meeting broken up by these non-co-operators ?

The Honourable Sir William Vincent: Was the meeting -at the
Queen’s Garden after nightfall ? I thought it was held in a building.

. Munshi Iswar Saran : If the Honourable Member would only be pleased
to allow me to go on, I shall develop this point. Unless there is something
very peculiar about the Queen’s Garden, I do not see the force of this argu-
ment. These were public meetings. I shall ask the House to remember
that anybody and everybody was perfectly entitled to attend these meetings.
Co-operators and non-co-operators were free to go. And what was the result ?
The result was that a public meeting, free and open to the public, addressed
by a person who spoke with force and strength against civil disobedience, was
brought to a peaceful termination. I say, if that be so, then it goes to show
that this unfortunate Muhammadan rabble of Delhi and these non-co-opera-
tors are not half as black as they are painted. A great deal has been made
of the fact that this meeting was proposed to be held at night. I speak very
much subject to correction, but in this correspondence no stress is laid on the
fact of the meeting having been proposed to he held at night. There is
nothing,—*1 shall be very glad indeed if the Honourable the Home Member
corrects me as far as I am able to see which goes to shew that any stress was
laid on that. The only stress that was laid was on the fact that this meeting
should not be held in the Queen’s Garden but should be held in a public
building. I ask in all seriousness, where is the difference between a public
meeting in a garden and a public meeting in a building ? The meeting in a
building is as much open to the public as the meeting in a park,

Then, Sir, it is rather significant that the gentleman in charge of this
meeting told the Deputy Commissioner that no suitable building could be
obtained for the purpose of holdihg this meeting. I do venture to think
that the Deputy Commissioner knows the City of Delhi as do very many
Honourable Members here, or perhaps he knows it better. Is there any
public building here which can accommodate 5,000 or 10,000 people? (Cries
of ‘No, no’.) Some of my friends say ‘No’. I cannot say so with
the same authority ; but I do venture to think that a very large public
meeting cannot be conveniently held in any building in the City itself.
‘What is the good of a permirsion which cannot be availed of ? To lay down
an impossible condition is as good as refusing permission. ,

Then we are told that this meeting was to be held on the day preceding
the m““i"il:‘] elections. So would have been held a meeting in a building.
As far as therse guestions are concerned, I submit they are perfectly irrelevant
to the issue which we are considering.

Sir, it is not given to anyone, certainly it is not given to me, to read the
mind of an bof , be he a Deputy Commissioner or be he any other official
or non-officia e have got the letter in which the Deputy Commissioner
said—that primd facie there was no objection to the holding of the meeting ;

. L]



8844 * LEGISLATIVE ASSEMBLY. [28tH MarcH 1922.

[ Munshi Tswar Saran. ]

and, subsequently, I think he for some reasons changed his mind. What are
those reasons, I ask ?

Sir, we have been asked to extend our sympathy  to officials. Most
certainly I am ready to extend all legitimate sympathy to them. I should be
the last man to ask this House to unjustly condemn any official; but I
shall ask the Honourable Sir William Vincent and the gentlemen who are
occupyini the Government Benches to have some sympathy with the public.
(Hear, ‘hear.) Are the officials alone entitled to sympathy, and is the
public entitled to none? I say this. I do not go into the question of motives,
but I do say, and say most emphatically, that the. Deputy Commissioner has
been guilty of a very grave and very serious indiscretion, and, thix being the
case, it is up to us to express our disapprobation of his action. In expressing
that disapprobation, we do not withhold our sympathy from him. We might
perhaps extend our sympathy to him, that the gentlemen could not and did
not exercise the discretion which his office as Deputy Commissioner called
upon him to exercise. I do not wish to ask the House to commit itself to
any other position. I say this: Here is a proposal made by responsible
men to the Deputy Commissioner, and his disregard of a request emanating
from so many responsible people is certainly a gross breach of his discretion.
1, therefore, disapprove of it and I shall ask the House to join with me in
expressing its most emphatic disapproval of it.

The Honourable S8ir Malcolm Hailey (Finance Member) : The House,
8ir, s, I'think, under a distinct obligation to Mr. Iswar Saran, for, if I
mistake not, he has greatly restricted the scope of the matter which the
House now has to consider. When the matter was first brought before the
House, it was represented to us that the Deputy Commissioner had made
far more than a mere mistake in the exercise of his discretion. He had vetoed
a meeting which was put forward by 22 Members of this Legislature. He
had refused to take their guarantee that they would preserve law and order.
He had applied the Seditious Meetings Act in a case in which there was no
possibility of seditious views being expressed. He had by implication pro-
nounced a disapproval of the object of the meeting. That then was the
aspect of the case that was first put forward to us. That presentation of the
case we felt on our side to be entirely unjustifiable, and our view gains strength
from the manner in which Mr. Iswar Saran has now narrowed the issue.
He now—and very rightly if I may say so—says that it is merely a question
whether the Deputy Commissioner exercised a proper discretion in saying
that the meeting ought to be held in a building and not in an open place.
That is a matter of far less importance ; the issue is a far smaller one and I
propose to argue the matter on that issue.

Those who know, Delhi probably know the Queen’s Garden well. Itisa
large area surrounded for the one side by buildings; it has four gates and
railings which offer no serious obstacle to any one who wishes to make an
entrance. It is cut up into a very large number of garden plots and it is
badly lighted. 1t is the traditional place for public meetings in"Delhi; but, as
Sir Willism Vincent has said, those public meetings have in the past been
liable to disturbance by the large crowds of people who collect, not necessarily
for the purpose of that meeting, but collect merely to look on, or merely in
some cases for the purpose of making a disturbance. Every one who knows
Delhi knows how 1large is the number of people of distinctly a low class,

‘ T
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who have during the political disturbances that have taken place in Delhi in

the past, showed a sense of utter i nsibility where law ai.d order are
concerned ; every one who knows Delhi and its public meetings knows that

such people are bound to gather and are frequently exceedingly turbulent, It

always has been a task of the very greatest difficulty for the plice to keep
order in such meetings, Highly resjectable people convene meetings; they

convene for all manner of purpores ; highly respectable people come forward to

speak and do their best to control the audience. But there is always that large
fringe of riff raff which is liable to disturb the most serious meetings. Now,
just at present, when feelings are running high, when feelings on the particular
question which was to be debated are very acute indeed, was it unreasonable on

the part of the Deputy Commissioner to suppose that the ordinary crowds of
sight-seers would be augmented by a large number of people who were likely to
disturb a meeting of this kind? We know what non-co-operators have done

in regard to disturbing meetings in Delhi. We know what they have done in.
Bombay. Was it unreasonable that an officer whose primary duty is to preserve
law and order should say that it would be dangerous that a meeting should be

held in such a place and especially after nightfall? ‘I accept fully’ he
might say ‘what you tell me on the subject of your own motives; they are
beyond cavil, or criticism. I accept fully what you say about your endeavours

to see that there is no breach of the peace. But I have }m{ cases before of

disturbances ; T have had cases in which excited people have attacked and

bave maimed my police. You are asking me to take responsibility more

than I think I ought to bear.” Now, Sir, if that meeting been held in

a building, a far different series of questions would have arisen =~ Mr. Iswar

Saran has quoted meetings that have been addressed by Mrs. Besant, and by

Pandit Madun Moban Malaviya. But those were held in buildings where

control was easy. You could find a building in Delhi that can hold a

thousand people or perhaps more. It would not be an insufficient testimony

of public feeling if a thousand responsible people were to give their united

voices on this question. Is it also necessary, Sir, in order to impress those
who are responsible for the revision of the Treaty of Sevres, was it necessary

also to impress the Cabinet at home, that beyond the responsible people who,

wWe may ordﬁ'lna.rily expect, might attend such meetings, provision should be
made also for the attendance of large crowds of the genersl population of the

town ? The task of the police is always a difficult one; and if you are to ask

them to take complete responsibility for meetings held late in the evening

in a place badly lighted, in a large space cut up with flower-beds and trees, a

meeting that has to deal with a question that has been much agitated at

the time, if you ask them to do that, they might very reasonably take

an entirely different view of the question tos what they would if you ask

them merely to protect the speakers and the responsible audience assembled

in a building. I say myself that the gentlemen who convened this meeting,

possibly not knowing Delhi, ran a distinct risk ; they ran a distinct risk that

their own meeting which started out with motives which nobedy can criticise,

would end in riot and disorder.

Now, Sir, #s to the functions of the Deputy Commissioner. The functions
of the Deputy Commissioner in this case are not, as one speaker suggest~
ed, merel{ﬁoonﬁned to preventing any meeting in which sedition might be
tanght. me read out the Act: -

*No public meeting for the furtherance or discussion of any subject likely to cause
disturbance or public excitement, or for the exhibition or distribution of any writing o

» L ]
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printed matter relating to any sach subject, shall be held in any proclaimed area . . . .
anless permission to hold such meeting has been obtained in writing from the District
Magistrate or the Commissioner of Police, as the case may be.’

That is to say, it is his duty to see that no meeting should be held which
was likely to cause public excitement or digturbance. Now, Sir, I have dealt
with some of the main criticisms which have been brought against the action
of the Deputy Commissioner this evening. 1 hope that I have convinced the
House that if he exercised his discretion he made a very reasonable use of his
judgment on the occasion. He had a difficult problem to face ; he had to
be answerable to Government and to the law-abiding citizens of Delhi for
the maintenance of order ; and in the decision he gave he was, and he could
be, actuated -by no other feeling whatever than a desire to maintain order.
_His action did not in any sense imply a criticism of the motives of the pro-
moters of the meeting. It did not imply in any way a suspicion that they
themselves were actuated, as has been suggested to-day, and wrongly suggest-
ed, by any seditious motive. And now, Sir, one matter in conclusion. Mr.
Abul Kasem, when he addressed the House, spoke in the strongest language
of the action of the Deputy Commissioner. Here, he said, was a time
when India was moved by the strongest feelings. Here was a time when
every Mussalman in India desired to give expression to his feelings on the
subject of the Treaty of Sevres ; and what has this official done? He has
sat on the safety valve ; he has created a situation in which the Mussalmans
of India have been stopped from giving rightful expression to their views.
Has he, Sir? Has this great disaster really supervened? Why, more than
one of our Honourable friends have confessed to us that they had - never even
heard of the deplorable action of the Deputy Commissioner until it was
brought to their notice by Mr. Agnihotri this morning |

Mr. Muhammad Yamin Khan (Meerut Division : Muhammadan Rural) ¢
Sir, the present action of the Deputy Commissioner of Delhi is one of those
deplorable instances in whivh sometimes the British official has shown an
amazing ignorance of the feelings of Indin. A good case, of course, has been
made out by the Honourable Sir William Vincent in defending the Deputy
Commissioner. for his indiscreet act, by appealing to this Assembly that the
duty of every Honourable Member of this Honse is to support .the official
‘'when he is facing difficult problems. I quite agree with the Honourable
Member when he asks for the support of the Assembly on this dccasion. I
think there is no Member in this House who will not support to his utmost
any official whenever he is fated with any difficulty or whenever any breach
of the peace is threatened. But here, again, they have been wrongly judging
Indian and Mubhammadan feelings, especially when they think that any

breach of the peace might have ensued by holding sucha meeting as was
thought of.

Muhammadan feeling is undoubtedly very excitable, and it has been excited
py. 10 great extent during the past two or three years by a long
"7 history of events which has been narrated by the Honourable the
Home Member. But he is forgetting one great thing, and it is this. Itis
one thing to excite the feelings of the people to the highest pitch, and it is
quite another thing to extinguish their feelings in & moment. You can

f ]
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make a blaze by blowing in a hysterical manner, but, if you water on
it, it can be put out easily. Such had been the feeling of the Mubhammadans
in this country. All this time, they thought that the Indian Government
was not supporting the cause of the Mussalmans of India, that they had
not been rightly representing the view of the Mubammadan public, but,
as soon as the telezram of the 23th February was published in the papers
here on the 9th of this month, all of a suddena great change was bronght
about in the minds of a good many people; and, if this factor had been
taken into consideration by the Honourable the Home Member or by the
Deputy Commissioner of Delhi, they would have roon found out how to
control the feelings of the people even at a meeting in a. disturbed City
like Delhi. Some of the Members of this Legislature might have expected
that they had no influence on the non-co-operating people, but that was only as
long as some of the Members were co-operating with the Government against
the interests of the country, In this case, the Mubammadan feeling was.
against the Government to this ertent only, that it was not representing the
views of the Indian Mussalmans, but, since it was made known that the
Government have been doing their best in the interests of the Indian Mus-
salmans, no Muhammadan would have disturbed the meeting or would have
taken mean advantage at the meeting to disturb it. They would have all
quietly heard the various Resolutions and speeches passed at the meeting and
supported Mr. Montagu as also the Government of India who were represent-
ing the views of the Indian Mussalmans to the British Cabinet and were
ultimately endeavouring to bring about & treaty. for which they had been
looking forward for a long time in order to pacify the masses in this country.
The error of judgment in the present instance is due to a great lack of know-
e, as I have said, on the part of the administrator, and, while 1 think that,
under ordinary circumstances, we might support every administrator and every
official in this country, such & man, who has not even the slightest hesitation
in making use of his powers in cases like the present, does not deserve any
sympathy from this House. I support heartily the motion for adjournment
which has been brought forward by Mr. Agnibotri, and I think be has very
rightly stated that this is a matter which requires very sericus consideration,
because the Deputy (‘'ommissioner of Delhi has proguced by his action one of
the worst effects on the minds of Muhammadans in this City. Some people are
thinking that this officer belozgs to the class of one of ihose reactionaries who
have been hampering our efforts to bring about a peaceful treaty up till now,
and this officer is working merely because of his impression that, on account of
+the change in Ministry, his action will be justified by the higher officers. Sir,
1 think this official has been very indiscreet—I won’t go beyond that—he has
been guilty of a very indiscreet action.

. (Mr. K. Akmed and several other Homourable. Members: I move, Sir,
that the question be now put.’)

8ir P. 8. Sivaswamy Aiyer (Tanjorecsxm Trichinopoly : Non-Muham-
madan Rural)< Bir, knowing as we do the extent to which the feelings of the
Mubammadan community bave been stirred, and knowing as we also do the
extent to which the feelings of a number of Members of this Assembly have
been stirred, I riss with some amount of hesitation. I do not wish to reeord
@ silent vote upon this question. (Hear, hear.) I have endeavoured to view
the question somewhat dispassionately and arrive at a calm judgment, if I
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may say s0. Now, what is the effect of this motion? If we carry it, it
amonnts to a censure upon the Government or perhaps upon the Deputy
Commissioner or upon both. Let us first look upon it in its aspect of a
motion intended to convey censure upon the Government. Now, so far as the
motives of the gentlemen who are responsible for the convening of the

ublic meeting’are concerned, there can be no question, that they were gquite
ﬂwfnl. they were perfectly unobjectionable, but that is not the issue before
us. The question 1s, are you prepared or do you feel it right or just to pronounce
your censure upon the Government? Now, upon this Khilafat question, we
have all expressed our approval of the strong attitude taken by the Govern-
ment of India, of the strong attitude taken by His Excellency the Viceroy
and by the Right Honourable Mr. Montagu, the late Secretary of State. 1t
is the strength of their championship of the cause of the Muhammadans that
‘has cost Mr. Montagu his office. Perhaps that may not be strictly correct.
It may be s1id that that is due not so much to his advocacy of the Khilafat
as to his breach of constitutional decornm. We, in India, at any rate, are
rather inclined to attribute it more to the warmth of his advocacy of the
Muhammadan cause than to the breach of constitutional propriety nowing,
then, as we do, the extent to which the Government of India and the Secreta
-of State have all stood by the side of Mubhammadans, that they have
advocated the cause of the Khilafat, is this how we are going to pay the
Government, to pronounce our censure upon the Government? Now it may
be said that, because they have championed the cause of Muhammadans, it
does not absolve them from the duty of right conduet in other matters and in
other spheres, that if they interfere with personal freedom or with the right
of holding meetings, they should not be held absolved becanse they have
dealt nobly or stoutly by the interests of the Muhammadans in another matter.
Bat I ask, are the two matters so entirely separate that youn ought to take no
notice of the fact th it they have sympathised with you, that they have advocated
your interests and that they have stood by you boldly? Itisall in con-
nection with this very same Khilafat matter that we are asked to condeman the
Government. Now surely, in a matter like this, we onght to bear in mind the
fact that the Government have throughout espoused the cause of the Muhamma-
dans. I for one am not prepared to condemn the Government because one of
their subordinates has been guilty, according to one of my friends, of a grave
indiscretion. Assume that for the moment. Now, if the Government i1s to
be made responsible for every act of wrong of its subordinates, legally I can
assure you it cannot, if the Government 18 to he made responsible for the*
wrongs of its subordinates, which Government is there that can escape censure
-every minute of its life? Are not subordinates liable to error of judgment just
as much as we are liable? And, if the Government is to be condemned for each
and every act of its subordinates, I can tell you that thisis not the only
Government that will not escape censure, but no Government will escape
censure. That, I think, is an impossible position to take.

Then, 8ir, I come to the other question, viz., the conduct' of the Deputy
Commissioner. It has been said that, if the Deputy (‘ommissioner had
proh bited the holding of any meeting at all, - his position might be intelli-
gible. He had n» objection to the holding of a meeting in an enclosed
building, but. he objected only to the holding of a meeting in the open air.
That_seems to me to prove his bond fides. It shows that he had no feeling
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of antipathy towards those who were in charge of this meeting. His object
was to allow as much liberty as possible to those who wished to move in this
matter, but he thought, you may say wrongly and he may consider himself
rightly that, with the responsibility of keeping the peace, he could not afford
to take the risk of allowing the meeting to be held in the open air. He may
be right or he may be wrong. I do not now go into that question. But,
does his conduct show any wanton or arbitrary interference with our liberties ?
Is it at the worst anything more than a bund fide error of judgment? It may
be an error of judgment. Men do not always arrive «t the same view with
regard to a particular situation. Men may arrive at different conclusions.
One man may think that he may safely take the risk while another man ma{
think that he cannot afford to take the risk. These are matters upon whie
differences of opinion are perfectly natural and reasonable. Now, are you
entitled to say, looking at the conduct of the Deputy Commissioner and at
the circumstances and at the previous history of public meetings in Delhi as
disclosed by the Honourable Sir William Vincent, that he exercised his judg-
ment in s manner so arbitrary, so unreasonable, that no person gifted with
ordinary commbon sense would have come to that conclusion or that he acted
otherwise than doxd fide, that his object was to interfere with the liberties of
the people, and that he did not intend to preserve the peace. For my
, Sir, whatever error of judgment the Deputy Commissioner may
ave been guilty of, I am not holding any brief for him, I am inclined
to hold that it certainly is not a case of a wanton, and deliberate disregard
of rights, or conduct which would amount to mala fides on his part. If
a public servant acts to the best of his lights in an honest manner, are
you to censure him for having made a mistake? If that is- the principle
on which you are going to deal with public servants, then I am afraid
the position of public servants will become intolerable. By all means, let
us come down upon them with a heavy hand, whenever we find that they
are guilty not merely of errors of judgment but of conduct which shows a
callous disregard for the rights of the people, as the conduct of the officials
in the Panjab showed during the year 1919. I would go the whole length
with you in condemning the conduct of the Punjab officials and I was not
mtisi{ed with the way in which Government dealt with the officials during
the Punjab occurrences. But here in the present case, where the Deputy
Commissioner thinks that he will be taking a risk which it will not be safe
for him to take, if you are going to condemn him for that, then, I submit, it
must make it very difficalt indeed for public servants to discharge their duties.
These are the which occur to my mind and this is the reason why
I tind it not possible for me to record a vote of censure either upon the
"Govermment or upon the Deputy Commissioner. Far be it from me to say
that the conduct of the Deputy Commissioner on this particular occasion
was perfectly justified, and that no other conclusion could have been come to.
That is far from my purpose. My purpose is simply to say that a motion of
censure is not justified. .

‘ )(chcrd JDnourable Members: ‘1 move, Sir, that the qhestitn be now
put.’ :

Mr. President: The question is:
¢ That this House do now adjourn ',
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The Assembly then divided as follows :

AYES—29.

Abdul Majid, Shaikh. Hussanally, Mr. W. M.
Abdu] Rahim Khan, Mr. Ibrahim Ali Khan, Lieut.-Nawab M.
Abul Kasem, Maulvi. Iswar Saran, Munshi
Agarwala, Lala G. L. Man Singh, Bhai.
Agnibotri, Mr. K. B. L. Misra, B. N.

ed, Mr. K. Misra, Mr. P. L.
Akram Hussain, Prince A. M. M. Neogy, Mr. K. C.
Asjad-ul-lah, Maulvi Miyan. Rangachariar, Mr, T.
Ayynngarhl.ru.ﬁ.ll. Reddi, Mr. M. K.
Bajpai, Mr. 8. P. Shahab-ud-Din, Chaudhri
Bhargava, Pandit J. L. Shahani, Mr. 8. C.
Bijlikhan, Sardar Q. Sinha, Babu Ambika Prasad.
Chaudhuri, Mr. J. Sohan Lal, Bakshi.
Das, Babu B. 8. Yamin Khm, Mr. M.
Gulab Singh, Sardar.

NOES—34.

_Abdul Quadir, Manlvi. Lindsay, Mr. D
Aiyar, Mr. A. V. V. Mlt.t.er. ‘Mr. K.
Aiyer, Bir P. B. Bivaswamy. ~Muhammad Humm, Mr. T.
Barua, Mr. D. C. —Muhammad Ismail, Mr. 8.
B -Birt, Mr. F. B. Mukherjee, Mr. J. N.
Bray, Mr. Denys. Mukherjes, Mr. T. P.
Bryant, Mr. J. F. Percival, Mr. P. E.
Crookshank, Bir Bydney. ﬂa.pru. the Honourable Dr. T. B.
Dalal, Sardar B X. Hussain Khan, Mr.
Dentit.h, Mr. A. W. q-Bch.lmnad Hr Mahmood.
Faridoonji, Mr. R. ) Bharp,
Fell, Bir Godfrey. Spence, Mr. R A.
Gll_lm Bingh. Sardar Bahsdur. Vincent, the Honourable Bir William.
Habibullah, Mr. Muhammad. Vtshmdu Mr,
Hailey, the Honourable Sir Malcokm. Waghorn, Colonel W. D.
Jamnadas Dwarkadas, Mr. Way, Mr. T. A. H.
Keith, Mr. W. J. Ashiruddin Ahmed, Mr.

The motion was negatived.

PROROGATION OF THE SESSION.

Mr. President : I have to read the following Message from His Excel-
lency the Governor General :

¢ I'n pursuance of sub-section (2) of sechon 63-D of the Government of
India Act. I. Rufus Daniel, Earl of Reading, hereby prorogue the Session of.
the Legislative Assembly on the conclusion of its business on Tuesday, the 28t
March, 1922.

READING,

Ficeroy and Govermor General.
DELu1; .

The 27tk March, 1922. )
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ErcLIsH TRANSLATION.

Maulvi Miyan Asﬁd -ul-lah (Bhagalpore Division : Muhammadan) :
Hon'’ble President and Hon'ble Members of the House, I oppose my friend
Mr. N. M. Joshi’s Resolution and think it necessary to say a few words on it.
The amerdment to the Electoral Rules of the Legislative Assembly as pro-
posed by our Hon’ble friend is, from our religious point of view, absolute-
ly impossible to consider. There are very strict injunctions regarding the
Purdah of the females in the Holy Book of the Muhammadans. There is
a verse which says — '

* Lot the women remain in their homes and they should not go about openly as they
used to do before acoepting Islam.’

"Therefore, when this Assembly is a joint meeting place of the Hindus and
Muhammadm how can I agree to the framing of such legxalatlon which
will place the Muhammadan Purdah system in jeopardy ?

In these days of the New Light I see people under the influence of the
Wine of Liberty ready to do such things which are harmful to our religious
sects, whether Hindus or Muhammadans.

In my humble opinion we, the male Members of this Assembly, have not,
so far, been able to do anything good for the poor and the villagers to be
proud of.

I think it proper to give an example to show how, (some of) my able,
experienced and educated colleagues do the work—onlv on the 31st January
last a Bill was to be introduced (the passing of) which would have benefit-
ed a great deal the people in general—but our Hon'ble Member, who
claims to feel his duties and responsibilities quite keenly, and who has also
received Wesb_ern education, very nicely absented himself at the time of the
introduction of such an important Bill. The disappointment which his
absence caused the House and the public can well be imagined by you all.

When years of education and endeavours could not create the correct
spirit of citizenship in our young men and our educated young men could not
acquire even the preliminary qualifications which are necessary for the
carrying on of the onerous governmant&? and public duties in the adminis-
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tration of a country, how then can I ask you to support a motion the object
of which is for the women to receive Political Rights ?

Before you express an opinion on this matter you will have to keep in
view the education and the training which our Western sisters attaiged be-
fore coming into the field of action. The women of India are far behind
their sisters in the West as regards education. When our men fail to have a
keen sense of responsibility of their public duties to expect that women will
perform the same any better is to expect an impossibility. The ideas of our
voung men who consider themselves free from all fetters of Religion have
becn aptly described by the Poet Akbar :—

Tarags ki nat rdahen jo zer-i-demdn niklin—
Midn Masjid se nikle aur haram se bibidn niklin.

New roads of Progreas which opened under the Heavens—
Brought men out of the mosques and women from Harems.

Therefore, to give women the right of voting is to send them to the
Councils. When the men of this land have not been able to devise any
means to effectively free this land of India from the present confusion and
unrest and to prevent thousands of people rich and poor from going to jails
_and giving up their lives uselessly—what can our women do ?

With due respect I approach the gentlemen who are followers of the
New Light and request them not to be carried away by their ideas and that
when they wish to do anything they should always keep in view the ideas
and the sentiments of the people in general, because it is easy to legislate,
but the trouble and inconvenience caused to the people should be kept in
mind at the same time.

If the women are granted the right to vote—how will the Purdah nashin
women give their votes ? If we presume that those who want to vote may
' do so and those who do not need not—even then the Muhammadan section
will have a great harm done to it, and I think there are religiously inclined
Hindu gentlemen present here in this Assembly who will never be a party to
any such legislation. Therefore, I most emphatically ask the Hon’ble Mem-
bers of this House to oppose this Resolution and to put the minds of the
religiously inclined people at rest.
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EngLiSH TRANSLATION. .

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division: Muhammadan):
Hon’ble President and Hon’ble Members, I wish to say a few words on
the present Budget, which is before us now and which is being objected to
on account of the enhanced taxes. I am very sorry to say that the poor
inhabitants of India will have to face a great deal of troubles and hardships
on account of the proposed taxes, because after the German War all food
and clothing have become very dear and hence the life, honour and self-
respect of the poor are at stake.

In the villages of India, many, in fact most, of the people will be found
to possess only the scantiest clothing and that too, on account of its being very
old, is patched up in many places, and very often has been begged for from
others. If we look at the food of the poor people there is nothing but boiled
corn and vegetable leaves and there is no provision in the house for even
this kind of /are to be had twice a day.

If there is no work there is starvation to face. Therefore, to tax such
poor people is beyond the humanity and dignity of human beings and would
amount to this :—

** Barad murgh do dina az pesh-i-moor '

The rooster picked up the two grains from in front of the ant.
r
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Government’s first duty is to keep its subjects alive and to have a
thought for their welfare and progress, and try to remove the troubles which
face them.

With the grant of the Reforms Scheme I had a big idea—I thought
that now members will be called up from distant villages and Government
will provide some ease and comfort for the poor—I did not know that their
pre-Reform troubles will be doubled and trebled. The amount of taxation, its
increase and decrease, were all fully discussed yesterday and there is noth-
ing left for me to point out. The proposal to increase the Ppstal rates last
year had sent a thrill of anxiety through the poor of India, but thank God
anyhow the price of the postecard and the § anna envelope remained the
same after making some changes in the weight of letters etc. We have to face
the same trouble this year. My conscience and my faith do not allow that the
price of a post card or of a 3 tolah letter be increased, because both these
things are used by our poor people. In fact, the means of the poor do not
allow them to use the envelopes and neither do they use them—the
envelopes are used only on those occasions when they (the poor) are compelled
to tell their troubles and great hardships to some sympathiser and the dis-
closure of which (if a post card were used) would bring disgrace.

I am proud to say that I am an inhabitant of a distant village and my
whole life has been spent in and about the villages. T used to think that
the condition of the poor people of Bihar was the worst of all, but when
I came to (the other Provinces of) India I found that the inhabitants of
the whole of India were leading a life of abject poverty and misery. It is
a pity that the Government does not send the Hon’ble the Finance Member,
who imposes the tazes, to inspect the villages—(at this stage the Deputy
President took the chair) hence under the circumstances it is natural that he
should levy the taxes because he has always before his mind the (compara-
tively better) condition of the countries in Europe but never even by mistake
does he look at the condition of the poor in India. It was usval with the
kings of Old to go about disguised amongst the poor and the needy to
inspect their condition and to devise means for their comfort, and welfare.
This practice has disappeared now and the King’s High Officers never even.
go to see the poor. If any big officer goes to a village he simply wastes his
valuable time in seeing some Rais or Zamindar, the helpless pour cannot
approach the officer and neither are they wanted.

This increase in taxation clearly shows that, while the poor people
cannot get a bellyful of rice or dry bread, and live or only a little gram
—it is now proposed to snatch away even the handful of gram from them.
No one who hears me will be void of sympathy for the poor provided he
has any tender feelings in his heart for them. Some gentlemen think that
to impose a tax on the poor is a visible sign of sympathy on the part of the
Government. I strongly and boldly draw their attention to the fact that all
Governments of the World are based on the welfare and the ease of the
poor people—when the condition of the poor becomes unspeakably bad
they cannot lielp but turn against the Government ; and India has reached
this condition® This is only the fruit of those gentlemen’s shortsightedness
which the Government is reaping now, beceuse unrest even in a small
portion of the country causes any amount of trouble and expense to the
Government. Hence in my opinion it is not sympathising with the Govern-
ment but causing loss to it and to dilate on this matter will mean loss of
time and nothing else.

Government is founded on the subjects—if there are no subjeots or

»
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they lose faith (in the Government), the very foundations of the Government
are shaken. With great hopes and strength I say that it is the duty of the
Clovernment to see to the food and clothing of the poor people of India—
1 do not want riches and honours for them from the Government. Up to
now the thousands of rupees spent on education mean nothing for the poor.—
It reminds me of a story—a king took pity on a beggar’s condition and
said ‘‘ Spread thy cloth O beggar that I may give thee money.”” The beggar

replied " Ddman az kuja 4ram ki jdma na diram,” i.e. How am I to spread
my cloth when I have nothing on.

- Therefore, my fellow Members of this House, who have left your homes
and have come here to work for the welfare of India, do not allow Zulam
to be carried on on the poor. This is a well-known couplet :—

“ Be tars az dh-t-mazlumdn ki hangdm-i-did kardan
Ijébat az dare Hagq bahr-i-istagbal mi ayad.”
,"  (Beware of the sigh of the down-trodden because at the time of their prayer—accept-
ance comes to meet it from the door of the Truth).

I am afraid that when the news reaches the country that Government
has taxed the people so heavily even those who were on the side of the
Government will now turn against it and they will be compelled to look to
others to help them, because when even in such a distressful condition

no pity was shown to them, how can they be expected to side with the
present Government ?

Now it remains with the Hon’ble the Finance Member to accept my
humble request or not :—

«« Mdno na mdno jan-i-jahdn tkhtiyar has ;
Ham nek-o-bad jandb ko samjhde,jdenge.”’
Listen to me or not, O Life of the World;
I'll go on telling thee the good and the bad of it.
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ENGLISH TRANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division: Muhammadan):
Hon’ble President and Hon'ble Members of the House, 1 support the Reso-
lution which my Hon’ble friend Baba Ojagar Singh Bedi has introduced and
I wish to say a fow words on it.

The Arms Act passed in 1920 is open to objections. We are surprised
to see that a Sessions Judge, whose pen is charged with the life and death
of a human being, has not the power to purchase shot cartridges (for him-
self). Then a District Magistrate, who has in his power to grant or not
to grant a License, and who issues (Licenses for) hundreds of arms in a year,
cannot purchase a gun (for himself). Then again Volunteers who are Euro-
peans and are ready to be called up for Active Service at any Yime and
without compensation, they too have to obtain the necessary Licenses (for
their fire arms).

On the other hand, when I see the Rules under which Licenses are granted
I find that the fees have been enhanced to such an extent as to be almost
prohibitive, and if any one makes up his mind to pay the fees, he has to
face many other difficulties in obtaining a License which make him change
his mind. To levy a fee of Rs. 10 on a Revolver, which is given after con-
siderable inquiries to very loyal persons only, is absolutely unnecessary and
falls very hard on the loyal persons. In fact, it comes to this that we totally
refuse the permission even to the loyal persons to keep these arms which
are absolutely necessary for the protection of their lives and we cannot
understand why this unnecessary fine has been levied on loyalty. Apart
from this I wish to point out that even thosc persons who, under the Rules
in force, are entitled to keep fire arms are not granted the permission when
they apply for them and they have to face many other difficulties.

1 do not wish to discuss this matter at length here and I'hope that the
defects in the Arms Act Rules, as pointed out by my Hon'ble friend Baba
Ujagar Singh Bedi in his lucid speech, will be duly considered together with
* many other defects which appear in the Rules referred to, and that a com-
mittee will be appointed to recommend the necessary amendments (in the
rules). I strongly hope that a Committee, as the Bedi Sahib has asked for,
will consider the defects of the present Arms Act from all sides and will be
successful in making proper amendments therein.
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ErGLISH TRANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division: Muhammadan) :
Hon'ble President and Hon’ble Members of the House, I am extremely
sorry for and afraid of the dangerous condition which India has been
dragged to at present. It is known throughout the world that more or less
almost all the parties of Ind#a have joined this movement. 1 can never
say that this party is moving in the right direction. But the Khilafat and
Swaraj questions have been joined together, and this idea has been
propagated throughout the length and breadth of India. The results thereof
have been that we, the loyalists, have had to face difficulties. It is often
said by the people that the Government has given up doing justice ; but I
am entirely opposed to that view, because from the present movement more
harm is expected than any good.

Sir, It will not be out of place to say that the Government is the
fountain-head of justice, and whatever orders are passed by it are taken by
us to be entirely correct. In all the civilized countries laws are made with
the concurrence of the governed. But, Sir, whatever happened during the
Karachi trial has deeply injured the public feeling. And now a question
has arisen whether all the findings of the Karachi trial are entirely correct.

‘Bir, when, mostly on account of the economic strain, the Indians
are understanding their rights and putting them bofore the Government,
it is very difficult to accept that, as regards political matters, only one
man—be he Mahatma Gandhi or Muhammad Ali— is leading the whole of
India at present. It will also be a mistake to suppose that it is being led
by several persons. The cause of the present Indian unrest is that the
Indians, who had formerly been unaware of their rights, are now fully
realizing them, are beginning to know their duties, and are trying to
keep pace with the other materially progressive countries of the world. As
the Government has kept the Indian public entirely in the dark for the
last century and a half, its faith in the Government is shaken. In such a
condition of perplexity, whosoever makes a’ quite ordinary speech against
the Government is forthwith crowned by the public as a leader. Therefore,
8ir, it will be a grave mistake to suppose that the present Indian -unrest is
due to any particular leader.

It is not a secret that the punishments awarded to the leaders of the
present movement have created a gulf between the English and the Indian
nations; and. it can by no means be bridged over by the Government
through speeckes. Therefore, Sir, it is quite becoming that thé Ali Brothers
should be released at once together with the other political prisoners, who
have been imprisoned on account of the Khilafal movement. This is the
only course which may ensure peace in India. Such a step, if taken by the
Government, will produce a very good effect on the public mind. The public
will realize that the Government now wants to do bare justice, and so it
should help the Government. Sir, the object of the Royal Proclamation has
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been and is that the King may forgive and may forget past events, when-
ever he pleases. When a king does so, his subjects consider him to be very
gracious and good-intentioned, and the public holds him in high respect.
Whenever a king releases anybody, he is taken to be a great friend and a
good judge.

Sir, the condition of the Indian public is like that of a chlld Remem-
ber that if you chastise a child, he never forgets it, and the thought of
retaliation always haunts him. Though apparently unable to retaliate, yet
the thought of retaliation always remains with him and goes on increasing.
Sir, such is the condition of India The people think that thé leaders
have been punished very severely. If after this, in conformity with public
opinion, the Government changes its policy legally and condones their punish-
ments, then, Sir, the Indian public will be loyai to the Government and will
not take any part in the present movement. Sir, for the welfare of the
country as well as for that of the Government, the Ali Brothers and others
should, in my opinion, be released forthwith. ‘- This will be quite in keeping
with the Royal Proclamation, and will restore peace and order in the
country. The entire country will hail this very gladly and will think that
the Government has changed its policy of repression.

Sir, all the Members df the Iegislative Assembly welcomed H.R.H. the
Prince of Wales very enthusiastically and thought it to be their duty to
prove their devotion to him in every way in future. I submit very humbly
that we are discharging our duties, but the Government is injuring our aim
through its policy.

Sir, you may take it that the Indian public has entirely despaired of the
present policy of the Government, and is, in & way, dissociating itself
from it. Therefore, Sir, the people are trying to devise means to give vent
to all their suppressed feelings and to indulge in exciting speeches, which
are absolutely calculated to create unrest. Therefore, Sir, I am of opinion
that some such thing must be done as may allay the present Indian
excitement. In my opinion, this is an opportune moment for the Govern-
ment to release the Ali Brothers and to show favour towards them ; and thus
the faith of the public in the Government may be fully restored. .The
Indian public thinks that His Imperial Majesty the King Emperor may
show unbounded kindness and compassion. Therefore, Sir, the public is
waiting to see both these attributes shown by His Majesty.

8ir, nothing can hinder me from telling the truth ; and I say this quite
frankly that the number of friends won in the world through compassion and
sympathy could never have been won through punishment and oppression.
Compassion and sympathy produce a very good effect, and even silence the
b;ggeat foe. Thus the supporters of the Govemment. will get an oppor-
tunity of gelling the people that the Government is considerate towards
them even though they take part in improper and exciting movements
against the Government. Therefore, Sir, 1 submit very respectfully that
the Ali Brothers and other political prisoners, through whose arrest the
exoitement has much increased, and who have been arrested through the
wrong use of the Criminal Law, should be released forthwith, and the present
policy of the Government be changed at onoce, so that peace and contentment
may reign in the country.

In conclusion, T support the Resolution brought forward by the Hon’ble
Mr. Mahmood Schamnad.
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ENgLISA TRANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division: Muhammadan):
Bir, Feeling for the poor, it is with great regret and scrrow that 1 oppose
this increased duty on Indian made cloth, by doubling it this year to what
it was last year, I think, the inhabitants of the whole of India. whether
rich or poor, will have to face terrible privations. When I think of the
olden days of the people of my beloved India, I recall that twenty vears ago
in our beloved country food stuffs and cloth were so cheap that even the
poorest of the poor did not care to put on country-made cloth. Alas! the
time has now come that, on account of the dearness of food stuffs and
<clothing, those people who always used to be looking for the delightful
foreign clothsand articles have now been compelled on account of the prices
to turn their thoughts to country-made things and cloth.

If we take the present movement into consideration and say that it is
on account of the movement that Indians are turning their thoughts towards
country-made oloth and things, it will be neither just nor proper, because my
countrymen are not such that they would side with the movement on
account of economy or profib, but their main reason lies in their poverty
L]
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and helplessness so that they are now obliged to turn sheir thoughts to country-
made cloth and things. I know it fully well that in our country everything
has become dear, 5o much so that the expenses for education and servants
have gone up so much that comparing the accounts of the last few years
they are nearly double now. I very strongly appeal to the Members of
this House that there should be no increase of duty whatever on the
Indian made cloth. In fact it seems to me expedient and proper that
last vear’s duty should be decreased somewhat—because, as it is, to provide
clothes for themselves and members of their family many poor poople have
to face troubles and privations. Henece in my opinion when the duty is
doubled, it will be a matter of certainty now that no clothes will be seen on
the persons of the poor people. Kind Members of this House—please
always keep in mind the thought of the troubles, trials and poverty of your
poor India’s inhabitants because vou have come here to represent the Re-
forms Scheme and the Reforms Scheme is meant to ease off the situation and
not to enhance its present troubles.

Are we, the people of India, destined to find every profitable scheme
prove abortive in our case? With due respect to the Reforms Scheme—I
say that it will be absolutely fit and proper that the duty on country-
made cloth ought to be less than that of last year’s. The idea of the
Reforms Scheme which our loyal Indians entertain in their minds will then
be a correct and proper idea. With these few words, I express my unwilling-
ness to increase the duty on cloth and T trust the Members of this House wilk
side with me for a decrease in the duty imposed last year.
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EnxgLISH TRARSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhammadan) : Sir,
I rise to submit a few important points. I can, by no means, agree to the
impoegition of a duty on kerosene. Formerly kerosene was used by every
one, rich and poor, high and low ; but since the introduction of gas and
electrio lights, the rich and wealthy people have curtailed its use. In large
cities, even the middle class people have given up the use of kerosene as
is patent to all. *

When it is evident that kerosine is used by the poor and the culti-
vators only, it is necessary that its ins and outs should be fully considered.
Last year kerosene was exempted from duty. Thus imposing a duty
. thereon this year shows that either its consumers are the rich or the people
who used it last year have grown rich or have been placed in afluent cir-
cumstances. To make this point explicit, it is necessary and unavoidable for
me to give a true account of the village social life and of the circumstances
of the use of kerosene.

My colleagues in the Assembly, I know and believe that at the present
time kerosene is used mostly in the Indian villages by the poor; and the
manner in which it is used is this that the poor labourers light their lamps
just after sunset and put them out on account of their poverty just after
taking their meals.

“ Ki auwwal Shab mskushad miskin chirag-s khesh ra’ *'.
(The poor put out their lamps in the early part of the night.)

The pogrshave been reduced to this condition that they can just barely
aflord to have a single light for the whole house ; and when they have to go
to other rooms or houses, they have to take the same light with them, and .
thus the former house or room remains in darkness. How pitiable and
regrettable it is that, while we may use electrio lights in each and all of
our rooms, the poor may not, on account of the dearness of keroeene light
even one of their rooms ! All the great men that the world has produced,

L]
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or those who claim to be great men at present, have always been anxious
for the comfort and welfare of the poor and the destitute.

Now it is the duty of all the Members of the Assembly, who are res-
ponsible to their constituencies, to give their opinion after a full consideration
of this delicate matter. .

Gentlemen, will it be acceptable to you that kerosene may be made
dearer so that the houses of the poor, the destitute and the labourers may
remain without a light permanently ? No, never! No one, be he an Indian
or a European, can bear to light his rooms with electric light while the poor
- may not get even a single lamp to light at dusk. .

Taking another point of view, the Government will have to face diffi-
culties when, on account of the number of lights in the villages becoming
less, the thieves and robbers will get an opportunity of carrying on their
depredations freely. And when the bare necessaries of the poor will be
carried away, the cases of theft will multiply, and the officers-of the Govern-
ment, from top to bottom, will have to face difficulties and hardships.

As I am ever ready to give out the real facts, I believe that no sensible
man, who is aware of the condition of the poor and has got even a little
love for them in his heart, can disagree with me.

Secondly, how improper and unsuitable it is that we, the well to-do
people, should pass our nights in ease and comfort in the light and compel
the poor to receive light from the moon only ¢ Therefore, I cannot make out
what will be the result of trying to have people’s houses without a light
in these days of light (civilization). '

Gentlemen, the labourers and coolies are as much human beings as we
are. How shameful it is for us that we may live in palaces under electric

lights while the villagers and the poor are not able to light even a single
lamp in their houses. ’ h ’

As I do not want to waste the valuable time of the Assembly, 1 recom-
mend that it will be better to remove the duty on kerosene altogether,
so that in every corner and lane of India the light may continue.

The official Member hae said that the price of kerosene will go down
by iteelf. But to this I may reply that, even if a small duty is imposed
on kerosene the shopkeepers will get a good opportunity, and instead
of increasing the price in proportion to the tax will increase it heavily. The
rich will not feel it, but the poor shall have to face extreme difficulties.

Therefore, I request the Hon’ble Members of the House to vote for removing
the duty on kerosene.
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Mukhdum S8ayed Rajan Bakhsh 8hah (South West Punjab: Muham-
madan): Hon'ble President, the Indians are very sorry at the resignation
of the Secretary of State for India. He always had at heart the welfare
and the progress of the Indians, and every Indian of whatever caste or creed
is very thankful to the Hon'ble Mr. Montagu, and for his efforts towards
the recovery of their Holy Places, we Indian '\fluhammada.ns in particular
feel moved to heart felt gratitude.

About four years ago, when the Secretary of State for India visited
Delhi, among other deputations a deputation on a big scale waited on him
with Indian demands. I was one of them and had the honour of present-
ing the address.

Mr. Montagu was not only trying to get the Indians their rights, but he
was England’s real well-wisher and a statesman of the highest class. In
short, the Indians feel untold sorrow at his resignation at a time like this.
T strongly support this Resolution.

* Pide Legislative Assembly Debates, Volume II, page 3716.
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Motion for postponement of resolution re policy of repression. 1511.

Resolution re abandonment of the policy of repression. 1712-1717.

Resolution re appointment of Council Becretaries. 3827-3828,

Resolution re Indian Mercantile Marine. 1531-1535, 1537,

Resolution re re-appropriation between demands in the matter of re-
duction. 3388, 3387.

Resolution re resignation of Mr. Montagu. 3705-3708.

See “ Questions and Answers. ”’

AJMER-MERWARA—
. Budget. —. 3373. .
. Budget. Reduction of demand under head —, 3373,

AKOLA BASIM RAILWAY—

Question re the construction of the — and Yeotmal Dhamangaon
Railways. 2153.
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AKRAM HUSSAIN, PRINCE AFSAR-UL-MULK MIRZA MUHAMMAD
BAHADUR—
Budget (General discussion). 2791-2793. .
See ‘“ Questions and Answers. ”’

ALI BROTHERS—

Question re case against — and other co-accused in Karachi Trial.
1338-1340.
Question re engagement of Mr. Alston against the —— and others. 2171.
2171.
Resolution re release of —— and others (declared withdrawn). 2108.
ALLAHABAD—
Question re Capital Retention Committee at ——. 1405.
ALL-INDIA CANTONMENTS ASSOCIATION—
Question re grievances of the —. 3720-3730.
Question re proceedings of the —. 3729.
ALLOWANCE(BS)—

Question re — to delegates going overseas. 2747.

Question re — to official members of the Indisn Legislature. 2970.

Question re grant of conveyance and haulage — to Members of the
Legislative Assembly at Delhi. 1562

Question re inoreased travelling —— for railway staff. 3012.

Question re overseas —— for Imperial Services other than the I. M. 8.
1438-1440. :
Question re overseas railway —— to officers recruited in India. 2053.

Question re grant of daily and conveyance — to the Delhi Mem-
ber of the Legislative Assembly. 2164.

ALSTON, Mg.—

Question re engagement of —— against the Ali Brothers and others.®
2171,

AMAN SABHAS—
Question re encouragement of —— 3732
AMAR SINGH, THARKUR— '
Question re expulsion of ——. 1407-1408.

AMBALA CANTONMENT—
Question re electric installation in the —. 1374-1375.
Question re electric lights and fans for Indian troops in —. 1374.

AMBALA CANTONMENT COMMITTEE—

Question re credit of the —. 38730-3731.
AMERICAN TOUR—
Question re cost of Professor Horne's —. 2154-2155.

AMJAD ALI, Kaf~n Barapur MauvrLvi—
Budget. Emigration — (Internal). 3274-3275.
Civil Procedure (Amendment) Bill, 2447-2448.
Code of Criminal Procedure (Amendment) Bill. 2638-2639.
Indian Finance Bill (Budget). 3490-3491, 3492.
Resolution re establishment of a Privy Council in India. 2736-2737.

L] [y .
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ANDAMANS—
Question re abolition of the penal settlement in the —. 2157.

ANDAMAN AND NICOBAR ISLANDS—
Budget —— 3373-3374.
Budget. Forest. 3373.

ANDHRA DISTRICTS—

Resolution re separation of the — from the Madras Presidency. 2108-
2124.

ANGLO-JAPANESE TREATY—
Question re the — relating to India. 1837.

ANGLO-ORIENTAL FILM CORPORATION—

Question re sole cinema rights for official functions during Royal Visit
for the —. 3007-3008.

Question re the circumstances in which the Royal Tour film contract
was given to the —. 3773.

APPRAISERS—
Question re discontent among Indian and Anglo-Indian — of the cus-
toms (Karachi). 1346.
Question re promotions of —— and examiners. 1344.
Question re office hours of —— in the Karachi Customs House. 1342.
Question re overtime rates for —— and other customs officers. 1342-43.

ARCHZEOLOGY—

Budget. —. 3237-3241.

Budget. Reduction of demand under head —. 3237-3241.
ARCHZEOLOGICAL SURVEY, SOUTHERN CIRCLE—

Question re removal of the office of the Superintendent of —. 1353.
ARMS ACT—.

Question re revised —— rules. 1837. .

Question re exemption of Members of the Legislature from the opera-

tion of the Indian —. 1878, 2560-2661.

ARMS RULES—
Resolution re Committee on new ——, 1920. 2246-2255.
ARMY DEPARTMENT—
*  For Budget —— see General Administration (Budget).
ARMY HEADQUARTERS—
Question re observance of Wednesdays as half-holidays in the ——. 9441.
ARMY OFFICERS—
Question re reduction of — in India. 2058-2059.

ARMY REQUIREMENTS COMMITTEE—

Question re report of the —. 1946. . ‘ S
ARTILLERY—
Question re commissions for Indians and their admission to the — and

other branches of the service. 2157-2158.
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ASJAD-UL-LAH, MavLvi Mivan—
Budget. (General discussion). 2870.
Indian Finance Bill (Budget). 3437, 3552.
Resolution re Committee on new Arms Rules, 1920. 2256.
Resolution re Women’s franchise. 2087.
See *“ Questions and Answers.

ASSAM BENGAL RAILWAY—
Question re the —. 1580.
Question re discomforts of passengers on the Kulaura-Sylhet Branch
Line. 3724-3725.
Question re transfer of the Dacca section of the Eastern Bengal
Railway to the —. 1823.
ASSEMBLY CHAMBER—
Ruling re the entry of persons into the —. 1460.
ABBENT—
Question re the position of Members of the Executive Council in rela- °
tion to the Governor General’s — to provincial Legislation. 1404.
~—— of the Governor General to Bills named below passed by the Indian
Legislature: — 1791.
(¢) The Indian Marine (Amendment) Act, 1921.
(#¢) The Indian Works of Defence (Amendment) Act, 1921.
(#¢¢) The Negotiable Instruments (Amendment) Act, 1921.
(¢v) The Carriers (Amendment) Act, 1921.
(v) The Indian Lac Cess Act, 1921.
(v¢) The Indian Post Office (Amendment) Act, 1921
(vit) The Indian Penal Code (Amendment) Aect, 1921.
(viiz) The Cattle Trespass (Amendment) Act, 1921.
(1z) The Maintenance Orders Enforcement Act, 1921.
(z) The Land Acquisition (Amendment) Act, 1921.
—— of the Governor General to Bills named below passed by the Indian
Legislatures: — 1948.
(¢) The Indian Electricity (Amendment) Act, 1922
(ii) The Indian Factories (Amendment) Act, 1922.
—— of the Governor General to the Bill named below passed by the
Indian Legislatures:— 2351.
The Benares Hindu University (Amendment) Act.
—— of the Governor General to Bills named below passed by the Indian
Legislatures: — 2503.
(2) The Special Laws Repeal Act, 1922.
(#7) The Indian Criminal Law Amendment Repealing Act, 1922.
——of the Governor General to the amendments of the Legislative
Assembly Standing Orders passed by the Indmn Legislatures.
2689.
—— of the Governor General to Bills named below passed by the Indian
Legislatures : — 2907.
(s) THe Indian Emigration Act, 1922.
(#¢) The Delhi University Act, 1922
(#¢4) The Civil Procedure (Amendment) Act, 1922.
(iv) The Indian Limitation (Amendment) Act, 1922
- {(v) The Indian Income-tax Act, 1922.

’
k]
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/ SSENT—contd.

—— of the Governor General to the Bill named below passed by the
Indian Legislatures:— 3792.

The Indian Finance Act, 1922.
ASSETS—
Question re sundry — and receipts amounting to 16 crores. 3619.
ASSISTANT ENGINEERS—
Question re omission of 25 ——of the Bengal Nagpur Baﬂwsy from
the Statement of Demands for 1922-1923, 3015.

ASSISTANT SURGEONS— .
Question re position of — with temporary commissions, 1840-1841.

ASSISTANT TRAFFIC SUPERINTENDENTS—
Question re — on the N. W. R. Railway. 1399,

ABSOCIATED PRESS—

Question re the grant of a subsidy to —. 1572.
ASSOCIATIONS— .
Question re recognition of — of Government employees. 3318.

ATTACHED OFFICES—
Question re disparity between scales of pay in Secretariat and——. 1598.
Question re clerks in —. 1584,

Question re discontent among clerks of —— as regards scales of pay.
2159.

Question re discontent among the staff of the —. 1594.
Question re duties performed by clerks in——and Becretariat offices. 8148.
. Question re inadequate scales of pay of clerks in —— 2158-2159,

Question re ineligibility of clerks in —— for appointments in the Sec-
retariat. 2160.

Question re pay of —. 3004.
AUDIT—
Budget ——. 3213-3218.
Budget. Establishments for quasi-commercial accounts. 3213-3215.
Budget. Reduction of demand under head —. 3215-3218.
AUDIT OFFICES—
Question re memorials from Accounts and — for increase of pay. 8739.
AVIATION—
Budget. ——. 3263-3266.
Budget. Reduction of demand under head —. 3263-3268.

AVIATION SBCHOOLS—
Question re civil — in India. 2429.

AYYANGAR, Mz. M. G. MUKUNDARAJA—
Budget. Payments to other individuals (Madras) —. 3079, 3080.
Budget. SBumptuary Allowance of the Governor General. 3150-3161.
Charitable and Religious Trusts (Amendment) Bill. 3818-3817.
Hindu Ceremonial Emoluments Bill. 3806, 3807, 3809-3810.
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AYYANGAR, Mr. M. G. MUKUNDARAJA—contd.
Indian Finance Bill (Budget). 3582-3585, 3586.
Indian Press Law Repeal and Amendment Bill. 3689.
See ‘“ Questions and Answers. ”’

. AYYAR, Mr. T. V. SESHAGIRI—

Amendment of Standing Orders. 2410-2411, 2415, 2418, 2426.

Budget. Customs Recreation Club. 3022-3024.

Budget. Executive Council. 3155, 3157.

Budget. (General discussion). 2787-2791.

Budget Railways. 3104, 3111, 3112, 3113.

Civil Marriage (Amendment) Bill. 1795-1797, 1806.

Demands for supplementary grants. 2991-93, 2995.

Delhi University Bill. 1894-1897.

Indian Factories (Amendment) Bill. 1466-1467, 1468, 1478.

Indian Finance Bill (Budget). 3418-3420, 3454, 3457-3458, 3467-3468, 3525- .
3526, 3527. :

Resolution re abandonment of the policy of repression. 1449, 1670-1673.

Resolution re appointment of a Committee to examine Sections
124-A, 153-A and 500 of the Indian Penal Code and Section 500 of the
Criminal Procedure Code. 1748-1749.

Resolution re Committee on Currency and Exchange. 1849-1850.

Resolution re¢ Committee on Railway Risk Notes. 2954-2955.

Resolution re equality of status for Indians in South Africa. 2320-
2322.

Resolution re Indianisation of the Services. 2369-2371.

Resolution re re-appropriation between demands in the matter of re-
duction. 3388. .

See “‘ Questions and Answers. »’

B

BAGDE, M. K. G.—
Budget. Expenditure in England under the control of the Secretary
of State. 3378.
Hindu Ceremonial Emoluments Bill. 3806.
Resolution regarding Indianisation of the Services. 2381-2385.
Resolution regarding Women’s franchise. 2098-2099.
See ‘‘ Questions and Answers. ”’

BAJPAI, Rar Bamapur 8. P.—

Indian Income-Tax Bill. 1916, 1917, 1931, 1934 .
Resolution regarding abandonment of the policy of repression. 1710-
1712,

Resolution regarding Committee on new Arms Rules. 2250-2251, 2252.
See ‘“ Questjons and Answers. ”’

BALLOT—

—— for Bills. 1739.
BALLOTING—

Time for ——. 2427-2428,
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BALUCHISTAN—
Budget ——. 3369-3370.
Budget. Reduction of demand under head —. 3369-3370.

BANGALORE— i
Budget —. 3377-3378.
Budget. Reduction of demand under head —. 3377-3378.

BAR—

Question regarding the creation of an Indian —. 1403.
BARHARWA—

Question regarding the transfer of the area between the Police Stations

of Rajmahal and — in Bihar and Orissa to Bengal. 1369.

BARODAWALLA, Me. S. K.—

Budget. Emigration (Internal). 3271.

Indian Finance Bill (Budget). 3544.

See ¢ Questions and Answers. ”’

BARSI LIGHT RAILWAY COMPANY—
Question regarding representations against the —. 1577-1578.

BARUA, Ra1 Barapur D. C.—

Budget. Emigration —— (Internal). 3289-3270.

Civil Marriage (Amendment) Bill. 1637-1639.

Civil Procedure (Amendment) Bill. 2451.

Indian Emigration Bill. 2193-2194.

Indian Factories (Amendment) Bill. 1485.

Indian Finance Bill (Budget).- 3427-3428, 3580.

Resolution regarding abolition of the distinctions between vota,ble and

non-votable items in the Budget. 1962-1963.

Resolution regarding Committee of Inquiry mto . the causes of the
Moplah outbreak. 2939.

Resolution regarding elected standing committees with the Government
of India. 1759.

Resolution regarding establishment of a Privy Council in India. 2733,

Resolutlon regarding separation of the Andhra Districts from the Mad-
ras Presidency. 2118-2119.

Resolution regarding utilisation of the indigenous systems of medicine.
1530.

See ¢ Questions and Answers. ”’

BEDI, Basa UJAGAR SINGH—
Amendment of Standing Orders. 2420.
Budget. (General discussion). 2763-2766.
Indian Income-Tax Bill. 1917-1919.
Resolution regarding Committee on New Arms Rules, 1920. 2246-2249,
2954, 2255.
Resolution regarding Women’s franchise. 2081-2083.
See ‘“ Questions and Answers. ”’ C

RBRENARES HINDU UNIVERSITY (AMENDMENT) BILL—
Motion to take into consideration. 2183.
Adopted. ) 2184,



INDEX TO LEGISLATIVRE ABBEMBLY DEBATES. 11

BENARES HINDU UNIVERSITY (AMENDMENT) BILL—contd.
-Motion to pass. 2184.
Adopted. 2184.
Assent of the Governor (General to the —. 2351.

BENGAL AND NORTH-WESTERN RAILWAY—
Question regarding Mail trains on the ——. 1434-1435.
Question regarding reduction of train services on the —. 1814.

BENGAL NAGPUR RAILWAY— _
Question regarding omission of 25 Assistant Engineers of the — from
the Statement of Demands for 1922-1923. 3016.
BENGAL PROVINCIAL ENGINEERING SERVICE—
Question regarding the —, 3623-3626.

BHARGAVA, Rar Baapur Paxpit J. L.—
Amendment of Btanding Orders. 2414,
Civil Marriage (Amendment) Bill. 1632-1633.
Civil Procedure (Amendment) Bill. 2454-2456, 2458, 2459.
Indian Finance Bill (Budget). 3541, 3556-3558.
Indian Income-Tax Bill. 1932, 1933.
Resolution regarding abandonment of the policy of repression. 1676-
1878.
Resolution regarding abolition of distinctions between votable and non-
votable items in the Budget. 1967.
" Resolution regarding abolition of impressed labour, conveyance and
provision. 1874-1875.
See ‘‘ Questions and Answers. ”’

BIHAR AND ORISBA—
Question regarding the transfer of certain villages from — to Bengal.
1593. ! *

BILL—

Benares Hindu University (Amendment) —
Motion to take into consideration. 2183.
Adopted. 2184,

Motion to pass. 2184.
Adopted 2184,

Qantonments (House Accommodation)—
Motion for leave to introduce. 3749.
Adopted. 3750.

Introduced. 3750.

Charitable and Religious Trusts (Amendment) — (Mr. Mukundaraja
Ayyangar)—
Motion for leave to introduce. 3818.
Adopted., 3817.
Introdgch. 3817,

Civil Marriage (Amendment)— (Dr. Gour)—
Motion to refer to Select Committee. 1615, 1795.
Postponement of the debate. 1657.

Rejected. 1813.
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BILL—contd.

Civil Procedure (Amendment)— v
Motion for leave to introduce. 2048.
Adopted.- 2049.
Introduced. 2049.
Motion to take into consideration. 2179.
Motion to refer to Belect Committee. 2180.
Adopted. 2183.
Motion to present report of the Select Committee. 2402,
Adopted. 2402.
Presentation of .leport. 2408
Motion that the report of Select Committee on the — be taken into

consideration. 2444.

Adopted. 2445,

. Motion that the =—— be passed as amended. 2465.
Adopted. 2465.

Code of Civil Procedure (Amendment)—(Rule 4, Order XXXII, Schedule
I) — (Lala Girdharilal Agarwala).

Motion for leave to introduce. 1853.

Rejected. 1653.

Code of Civil Procedure (Amendment)—
Motion for leave to withdraw. 1891-1892.
Withdrawn. 1892,

Code of Civil Procedure (Amendment)—(Rule 4, Order III, Schedule I)—
(Lala Girdhari Lal Agarwalla)—
Allotment of time for introduction. 2221.
Motion for leave to introduce. 2241.
Introduced. 2241.
Motion to consider. 2629,
Motion to circulate. 2632.
Adopted. 2835.

Code of Criminal Procedure (Amendment)—(Chapter XL)—
Motion to refer to Belect Committee. 1611.
Adopted. 1611.

Postponement of presentation of report of Belect Committee. 2073.

Code of Criminal Procedure (Amendment)—(Section 491) (Mr. Ranga-
chariar)—
Motion for leave to introduce. 1651.
Introduced. 1652.
Motion to refer to Select Committee. 2063.
Adopted. 2085.

Code of Criminal Procedure (Amendment)—(Removal of racial distine-
tion) (Bakshi Bohan Lal)—
Motion for leave to introduce. 2068.
Rejected. 2071.
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BILL—contd. _
Code of Criminal Procedure (Amendment)——(Amendment of Section
4) (Mr. Abul Kasem)—
Motion for leave to introduce. 2071.
Adopted. 2073.
Introduced. 2073.
Motion to circulate. 2635.

Adopted. 2642.
Code of Criminal Procedure (Amendment)—(Sections 107 and 144)—(Mr.
Rangachariar)—
Motion for leave to introduce. 2642.
Rejected. 2646.

Cotton Transport —
Motion for leave to introduce. 2911.
Adopted. . 2913.
Motion for circulation. 3684.
Adopted. 3684.
Criminal Tribes (Amendmént) —
Motion for lea.ve to mtroduee 3690.
Adopted. 3691.
Introduced. 3691.
Motion for circulation. 3749.
Adopted. 3749.
Delhi University—
Motion for leave to introduce. 1611-1612.
Adopted. 1612.
Introduced. 1612
Motion to refer to Joint Committee. 1892.
Adopted. 1912. »
Motion for nomination of Members to the Joint Committee. 1991.
Adopted. 1991.
Motion for leave to present report of the Joint Committee. 2402.
Adopted. 2403.
Presentation of Report. 2408.
Motion that report of the Joint Committee on the —— be taken into
consideration. 2465.
Adopted. 2465.
Motion that Bill as amended be passed. 2498.
Adopted. 2498.
—— passed and Assembly congratulated. 2676.
Hindu Ceremonial Emoluments — (Mr. Latthe)—
Presentation of Report of Select Committee. 3079.
Motion to take the Report of the Select Committee into considera-
tion. 3792.
Motion "for re-circulation. 3795,
Rejected. 3804.
Motion to take into consideration. 3804.
Adopted. 3804.
Motion to pass. 3814.
Adopted. 3814.
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BILL—contd.

Hindu Coparcener’s Liability — (Dr. Gour)—
Motion for leave to introduce. 2647.
Adopted. 2648.

Introduced. 2648.
Motion for circulation. 3701.

Indian Criminal Law Amendment Re,pea.hng—
Motion to take into consideration.’ 2404.
Adopted. 2404.

Motion to pass. 2404.
Adopted. 2404.

Indian Electricity (Amendment)—
Motion to take the Report of the Joint Committee into considera-
tion. 1461.
Adopted. 1462
Motion to pass. 1463.
Adopted. 1463.

Indian Emigration— _

Presentation of the Report of Select Committee. 1657.

Motion that the Report of the Select Committee be taken into considera-
" tion. 2049.

Motion that the Report of the Select Committee be taken into considera-

tion. 2184,

Adopted. 2184

Motion to pass. 2219,

Adopted. 2219.

Indian Factories (Amendment)—
Motion to take the Report of the Joint Committee into consideration.
1463.
Adopted. 1467.
Motion to pass. 1487.
Adopted. 1487.
Indian Finance—
Motion for leave to introduce —. 2676.
Introduced. 28677.
Motion to take into consideration. 3401.
Adopted. 3411
Motion to pass. 3611.
Adopted. 3618.
Indian Income-tax—
_ Presentation of the Report of Joint Committee. 1657.
Motion that the Report of the Joint Committee be taken into considera-
tion. 1912 .
Adopted. 1912.
Motion that the Bill as amended by Joint Committee be pmed 2038.
Adopted. 2039. _
Motion that the Bill as amended by the Council of State be taken into
consideration. 2568.
Adopted. 2566
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BILL—contd.

Indian Limitation (Amendment)—
Motion that the report of the Select Committee on the —— be taken into
consideration. 2444.
Adopted. 2444.
Motion that the bill as amended be pnsaod.. 2444.
Adopted. 2444, -

Indian Lunacy (Amendment)—
Motion for leave to introduce. 2075.
Adopted. 2076.
Introduced. 2076.
Motion to take into consideration. 2245,
Adopted. 2245.
Motion to pass. 2246.
Adopted. 2246,

. Indiun Merchant Shipping—
Motion to take into consideration. 368l.
Adopted. 3683.

Indian Official Secrets —

Motion for leave to introduce. 2910.
Adopted. 2911.
Motion for circulation. 3690.
Adopted. 3690.

Indian Penal Code (Amendment) —— (Bakshi Soha.n Lal)—
Motion for leave %0 introduce. 2650.
Adopted. 2652. '
Introduced. 2662.
Motion for circulation. 3814. *
Adopted. 38le.

Indian Ports (Amendment)—
Motion for leave to introduce. 2586.
Adopted. 2587.
Introduced. 2587.
" Motion to take into consideration. 2807.
Motion to adjourn debate. 2909.
Adopted. 2010.
Motion to take into further consideration. 3683.
Motion to pass. 3684.
Adopted. 3684

Interest Act, 1839 (Amendment) (Mr. Abdul Qadxr)—
Motion for leave to introduce. 1653.
Negatived. 1656,

Land Acquis:ltion (Amendment) (Mr. Ramayya Pantulu)—
Motion for leave to introduce. 2085.
Adopted. 2068.
Introduced. 2068.
Motion for circulation. 2635.
Adopted. 2635. .
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BILL—concld.
Married Women’s property Bill—(Mr. EKamat)—
Motion for leave to introduce. 2648.
"Adopted. 2650.
Introduced. 2650.

Mussalman Waqgs Regisi'.ra.tion—{h[r. Abul Kasem)—
Postonement of motion for reference to Select Committee. 1650-1651.

Police (Incitement to disaffection)—
Motion for leave to introduce. 2047.
Adopted. 2048.

Introduced. 2048.

Motion to take into consideration —. 2677-2687.
Motion to refer to Select Committee. 2880.
Adopted. 2687.
Press Law Repeal and Amendment—
Presentation of the report of the Select Committee on ——. 2687.

Motion to take into consideration. 3685.
Motion to pass. 3689.
Adopted. 3690.

Ranchi Mental Hospital—
Motion to take into consideration. 8746.
Adopted. 3749. .
Motion to pass. 3749.
Adopted. 3749.

Special Laws Repeal—
. Motion to take into consideration 2403.
Adopted. 2404.
Motion to pass. 2404,
Adopted. 2404.
—— passed by the Council of Btate. 2075, 3222.
— passed by the Council of State laid on the table. 3555,
Ballot for —. 1739.
For Assent to Bills passed by the Indian Legislatures see ‘‘ Assent.”
Question re dates for considering —— to repeal Press Acts. 3393,
BRuling regarding motion for reference of a —— to Belect Committee.
1491.

BISHAMBHAR NATH, Rar BABADUR—
Budget (General discussion). 2805-2807.
Resolution regarding abandonment of the policy of repression. 1673-1675.
Resolution re abolition of impressed labour, conveyance and provision.

1882.

. Resolution re resignation of Mr, Montagu. 3715.
Resolusion re utilisation of the indigenous system of medicine. 1521-1522.
See ‘“ Questions and Answers. ”’

BISHOP, CaprAIN—
Question r¢ ransom paid for —~ and McCarnuk. 3735,
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BLEWITT, Mgsses. K. & A—
Question re charges against —. 1441-1442.
BOARDS OF REVENUE—
Question re abolition of —— and the posts of Commissioners of Divi-
sions. 1874
Question re abolition of —. 1574

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY—
Question re defective water supply on the ——. 1509-1600.
Question re fans in second class carriages on the —. 1599,
Question re passenger sheds on platforms of the stations on the North
Western Railway and —. 1343,

* BONUS—
Question re incidence of fines and — forfeited on Indian Railways.
2062, .
BOSE, Mz. SUDHINDRA— i
Question re the return to India of ——. 1446-1447. !

BOTANICAL SURVEY—
Budget. 3235-336.
Budget. Indian Museum (Curator, Industries Section). 3238.

BOY SCOUT MOVEMENT—
Question regarding the ——. 1379-1380.
BRADLEY-BIRT, Mk. F. B.—
Resolution re India’s participation in the British Empire Exhibition in
1924. 3605-3697.
BRAY, Mr. DENYS—
Budget. Ajmer-Merwara. 3373.
Budget. Baluchistan. 3369. .
Budget. Central India. 3376.
Budget. Extra Assistant Commissioners. 3351, 3352-3353.
Budget. Foreign and Political Department. 3179, 3181-3182, 3183.
Budget. General discussion. 2863-2868.
Budget. Hill journey allowance. 3347, 3349.
Budget. Hyderabad. 3376.
Budget. North-West Frontier Province. 3357, 3363, 3366, 3367-33€8.
Budget. Police. 3229,
Budget. Rajputana. 3378.
Oath of office. 1561.
Resolution re Foreign and Political service and military officers :n
‘judicial or administrative posts. 2538, 2842, 2557,
Resolution regarding release of Ali Brothers. 2830, 2031.
BRIDGE, Mz. G.—
Indm.n Income-tax Bill. !578
Oath of offile. 2393.
See ““ Questions and Answers. ”

BRITISH EMPIRE EXHIBITION—
Resolution re India’'s participation in the —in 1034. 2387-2590, 3801-
3700.
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BRITISH GUIANA— *
Question re differentiation of allowances to Indian and European Mem-
bers of the Delegation to —. 2746.

BRITISH SOLDIERS—
Question re meat consumed during the last year by Indian and —.

15682-1683. -
BRITISH TROOPS—
Question regarding meat for —— . 1583.

BRYANT, Mz J. F.—

Budget. Archzology. 3239.

Budget. Forest (Headquarters charges). 3098,

Budget (General discussion). .2810-2812.

Resolution re elected standing committees to be attached with the
different departments of the Government of India. 1759.

Resolution re reduction of Madras contribution to Central Government.’
2107.

. Resolution re separation of the Andhra Districts from the Madras Pre-

sidency. 2116-2117.

Resolution re utilisation of the indigenous systems of medicine. 1529-
1530.

BUDGET— -
General discussion on ——. 2754-2812, 2821-2899.
Introduction of —— for 1922-1923. 26563-2676.
" Question re details of expenditure on State Railways in future —.

1579-15680.
Question re votable and non-votable items in the —. 2394-2305.
Résolution re abolition of distinctions between votable and non-votable
items in the ——. 1948-1984.

BUDGET—DEMANDS FOR GRANTS—

Adjustments with Provincial Governments. 3344.

Agriculture. 3249-3254.

Ajmer-Merwara. 3373.

Andamans and Nicobar Islands. 3373-3374

Archmology. 3237-3241.

Audit. 3213-3218. -

Aviation. 3263-3266.

Baluchistan. 3368-3370.

Bangalore. 3377-3378.

Botanical Survey. 3235-2336.

Cenus. 3267.

Central India. 3375.

Civil . Works — (including expenditure in England). 3301-3312, 3321-
3330. .

Civil Works. (Civil). 3331 . ‘

Civil Veterinary Services. 3254-3256.

Commercial Intelligence. 3266.

Coorg. 3372-3373.

Currency. . 3288-3202.
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BUDGET—DEMANDS FOR GRANTS—contd.

Customs. 3017-3047.

Delhi. 3370-3372.

Disbursements of Loans and Advances. 3382.

Education. 3244.

Emigration—(Internal). 3267-3278.

Emigration (External). 3276-3277.

Exchange. 3205-3300.

Expenditure in England under the control of the Secretary of State for
India. 3378-3380.

Expenditure in England under the control of the High Commissioner
for India. 3380-3382.

Expenditure charged to Capital. 3382.

Forests. 3097-3103.

General Administration. 3150-3213. (For details see ‘‘ General Admi-
nistration.’’)

Geological Burvey. 3234-3235.

Hyderabad. 3375-3377.

" Indian Postal and Telegraph Department. 3132-3143.

Indo-European Telegraph Department. 3143-3144.

Industries. 3256-3263.

Irrigation, Navigation, etc. —— (including expenditure in England.)
3132.- )

Interest on Miscellaneous Obligations. 3144. ./

Joint Stock Companies. 3277.

Land Revenue. 3091. ./

Medical Services. 3244-3247.

Meteorology, 3233-3234.

Mines. 3241-3244.

Mint. 33202-3295.

Miscellaneous. 3340-3344.

Miscellaneous Departments. 3278-3288.

North-West Frontier Province. 3344-3368.

Opium. 3087-3001.

Other Scientific Departments. 3244

Police. 3218-3219, 3222.

Ports und Pilotage. 3223-3231.

Public Health. 3248-3249.

Railways. 3104-3132.1/

Rajputana. 3374-3375.

Balt. 3076-3077, 3079-3087.

Stamps—(including expenditure in England.) 8091-3097.

Stationery and Printing —— (including expenditure in England.)
3331-3340.

Superannuation Allowances and Pemsions: 3331.

Survey of Imdia. 3231-3283.

Taxes on Income. 3047-3076. /

Zoological Survey. 3236.

BUNGALOWS—
Question re the erection of — and a Hotel in Poona. 1377.
L . 2
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BURDWAN POSTAL DIVISION—

Question re reserve staff for the ——. 3736.
BUREAU OF INFORMATION—
- Question re the clerical staff of the —. 1391.
BURMA—
Resolution re separation of — from the Indian Empire (Declared with-
drawn). 2108.
BURMA REFORMS—
Present position as regards the ——. 3780-3781.
BUSINESS (GOVERNMENT)—
Statement of ——. 1448-1449, 1739-1740, 1047-1948, 2063, £105-2106, 2286,

2503, 3149, 3150, 3626.

o

CALCUTTA HIGH COURT—
Question re appointment of Master and Official Referes to the bench of
the —. 2749,

CANAL PROJECTB— A
Question r¢ new — in the Punjab and the interests of Sind. 18%0-1881.

CANTONMENT(B)—
Question re appeals against expulsion from —. 3730.
Question re electric installations in —. 1373-1374.
Question re persons expelled from — in India during the past five
years. 1825.
Question re transfer of the -— area of Hyderabad. 1347-1348..
" Resolution re Committee of Inquiry on expulsion from —. 2124-21%8.

CANTONMENT CODE—
Question re repeal of Section 216 of the —— 1016. 1825,

CANTONMENT COMMITTEES—
Quesuon re reconstruction of —— on an elective basis. 3730.
CANTONMENT (HOUSE ACCOMMODATION)—
The — Bill—
Motion for leave to introduce. 3749.
Adopted. 3750.
Introduced. 3750. . .
CANTONMENT MAGISTRATES— .
Question re — as Courts of-Small Causes. 1408,
CANTONMENT REFORMS— -
Question re ——. 2430.
CAPITAL RETENTION COMMITTEE— .
Question re —— at Allahabad. 1405, '

CARRIAGE DEPARTMENT—
Question re Indians in the locomotive and —— of company-worked state
railways. 1824.
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OARRIAGE AND WAGON DEPARTMENT—
Question re expenditure on locomotive and — of railways in India.

CARTER, Biz FRANK—
Budget. General discussion. 2870-2873.
Demands for supplementary grants. 2997.
Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1967.
Resolution re Committee on retrenchment. 2142-2143.
Resolution re equality of status for Indians in SBouth Africa. 2322-2324

CASH BALANCES—
Question re —— of the Government of India in England. 1398-13989.

CATTLE— -
Question re export of good breeds of —. 1404
Question re prevention of export of special breeds of —. 1437
Question re special railway rates for transport of —— and fodder. 1433.
Question re statistics of —— in the different provinces of India. 1432

CENSUS—
Budget ——. 3267.

CENTRAL ADVISORY COUNCILS—
Question re representatives of railway employees on the —. 3008.

CENTRAL BUREAU OF INFORMATION—
Question re duties of the Assistant Director, —. 1390-1391.

OENTRAL GOVERNMENT— B .
Question re Indiang in superior posts jn certain departments of the —.
3742,
Question re relief to —— through subjects transferred to provinces. 1840,
Question re supervision by the —— over the administration of transferred
subjects. 3742.
Resolution re reduction of Madras contribution to —— (ruled out of

order). 2106-2108.

CENTRAL INDIA—

Budget —. 3375.
Budget. Reduction of demand under head —. 3375,

OENTRAL RAILWAY ADVISORY COUNCIL—
Question re the ——. 2098-3001.

DHAIRMEN, PANEL OF—

Announcement by Mr. President re —, 1458
CHAKRATA INUIDENT—
Question re inquiry into the —— 3795,
CHAPAI—
Question re telegraphic ocommunication for ——, Nawabganj and
Kansat. 1368-1369. .



22 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

CHAPLAINS—
Question re appointment of — on trmsports to and from Indu.. .3736-
3737.
CHATTERJEE, Me. A. C.—
Budget. Acetone Factory, Nasik. 3262-3263.
Budget. Civil Works—(including expenditure in England). 3302.
Budget. Foreign Department Press. 3332,
Budget. Geological Survey. 3285.
Budget. Internatiomal Labour Conference, 3341,
Budget Payments to other individuals. ‘3079-3080.
Budget. Salt. 3082, 3065.
Budget. Stationery and Printing—(including expenditure in England).
3336-3337, 3338, 3339.
Demands for supplementary grants. 2096-2997.
Indian Electricity (Amendment) Bill. 1461, 1462, 1463.
Indian Factories (Amendment) Bill. 1463, 1464, 1460, 1470, 1471, 1472,
1473, 1474, 1475, 1476, 1481, 1482, 1485, 1487.
, Besolution re establishment of railway industries in India. 2704-2708.
Resolution re representatives of India to Imperial and Internatianal
Conferences. 3638-3639,
Resolution re technical training of Indian and Anglo-Indmn youths.
26508-2514.
CHAUDHURI, Mg. J.—
Amendment of Standing Orders. 3416-2420.
Budget. Acetone Factory, Nasik. 3262.
Budget. Conveyance allowance of Members of the Legislature. 3160-
3170, 3171, 3172.
Budget. Educatmn Depart;ment (One Registrar and three Buperin-
tendenks). 3187
.Budget. Education Department (temporary establishment). 3187, 3181.
Budget. Educational Commissioner (temporary establishment). 3191-
3192
Budget. Executive Council. 3155, 3156, 3157,
Budget. Forest Research Institute Establishment. 3103.
Budget. Indian Postal and Telegraph Department (working expenses).
3143. -
Budget. Legislative Department. 3186.
Budget. Legislative Department. (Three BSolicitors). 3184-3168.
Budget. Pay of establishment (Buperintendence and provision for
travelling allowance--superintendence). 3244-3246, 3247.
Budget. Ports and Pilotage. 3230.
Budget. Public- Health. 3248.
Budget. Bailways. 3122.
Budget. Stamps—(including expenditure in England), 5084
Civil Marriage (Amendment) Bill. 1639-1841, 1808-1807.

Congratulations on Honours conferred on Mr. Prmdent and others.
1451.

Delhi University Bill. 1904-1907.

Demands for' supplementary granis. 2986-2088.
Hindu Ceremonial Emoluments Bill. 3813-3814.

‘ ¢ '
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CHAUDHURI, Mr. J.—contd.

Indian Emigration Bill. 2104, 2217. .

Indian Finance Bill (Budget). 3466, 3467, 3548-3547, 3567-3568, 3601-3602.

Indian Income-tax Bill. 2012.

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1453-1454,

Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1959-1961. ’

Resolution re Committee on Currency and Exchange. 1850-1652.

Resolution re Committee on retrenchment. 2148-2149.

Resolution re establishment of a Privy Council in India. 2730-2731.

Resolution re suppression of traffic in women and children. 29231-2234.

CHAURI CHAURA DISTURBANCES—
Statement re the —. 2355, 2281-2282.

OHEMICAL SERVICES COMMITTEE—
Question re action oa the report of the —. 3619-3620.

COHILDREN’S COURTS—
Question re the creation of ——. 3004-3005.

. CHINGLEPUT— .
Question re double lines between Madras and ——. 1400.

CINEMA RIGHTS—
. Question re sole — for official functions during the Royal Visit for the
' , Anglo-Oriental Film Corporation. 3007-3008.

CIVIL ADMINISTRATION—
Question re the cost of — and military administration in India. 1574
. 1878,

CIVIL GUARDS—
Question re ——. 1354

OIVIL PROCEDURE (AMENDMENT) BiLL—
Motion for leave to introduce. 2048.
Adopted. 2049.

Introduced. 2049.

Motion to take into consideration. 2179.

Motion to refer to Select Commitbes. £180,

Adopted. 2183.

Motion to present report of Belect Commitiee. 2408
Adopted. 2408.

Presentation of Report. 8408,

Report takgn into consideration. 2444.

Bill passed, 248b.
Governor General’s assent to ——. 2907.
CIVIL VETERINARY SERVIOES—
Budget. —. 3254-3956.
Budget. Reduction of demand under head —. 3254-3256.
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CIVIL WORKS—OIVIL—

Budget. ——. 3331. '
Budget.. Reduction of demand under head — 3331,

CIVIL WORKS—INCLUDING EXPENDITURE IN ENGLAND—
Budget ——. 3301-3312, 3321-3330.
Budget. Reduction of demand under head —. 3301-3312, 3321-3330,

CLAIMS INSPECTORS—

Question re certain Indian graduates recruited as —in 1915 on the
North Western Railway. 3002.

CLARKE, M:. G. R.—
Budget. Indian Postal and Telegraph Department (Working expenses).
3139-3140.
Budget. Presidency and District Offices, Radio Offices. 3133-3134, 3138.
Demands for supplementary grants. 2089.
Indian Finance Bill. (Budget). 3567, 3588, 3569, 3573-3576.

Resolution re technical training of Indian and Anglo-Indian youths.
2523-2524.

COACHING VEHICLES—
Question re increase in the number.of —. 2561,

OODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Rule 4, Order
XXXII, Schedule I)—
Motion for leave to introduce. 1652.
Rejected. 1653.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—
Motion for leave to withdraw. 1891-1892,
" Withdrawn. 1892.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—(Lala Qirdhari-
lal Agarwala)— '
Allotment of time for introduction. 2221.
Motion for leave to introduce. 2241,
Introduced. 2241.
Motion to take into consideration. 2629,
Motion for circulation. 2632.
Adopted. 2635.

OODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (Chapter
XL)—
Motion to refer to Belect Committee. 1611.
Adopted. 1611.

Postponement of presentation of Report of Select Committee. 2078.

OODE OF ORIMINAL PROCEDURE (AMENDMENT) IHLL (Bection
481)—(Mr. Rangachariar)—
Motion for leave to introduce. 1651.
Introduced. 1652. ’
Motion to refer to Select Committee. 2063.
'Adopted. 9085.
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CODE OF ORIMINAL PROCEDURE (AMENDMENT) BILL (Bections
107 and 144)—(Mr. Rangachariar)—
Motion for leave to introduce. 264S.
Rejected. $648.
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (Bakshi
Bohan Lal)—
Motion for leave to introduce. 2068.
Rejected. 2071. -
OODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (Mr. Abul
Kasem)—
Motion for leave to introduce. 2071.
Adopted. 2073.
Introduced. 2073.
Motion to circulate. 2635.

Adopted. 2842.
COINING CABES—
Question re evidence of Mint and Assay Masters on —. 3013.
Question re expenditure incurred by the Calcutta Mint on account of
—. 3012-3013.

COMMANDER-IN-CHIEF, His EXCELLENCY THE—
Budget. General digcussion. 2840-2846.

OOMMERCIAL INTELLIGENCE—
Budget. ——., 3266.

COMMERCIAL PROBATIONERS—
Question re recruitment by the North Western Railway of Indian gra-
duates as —. 3777. .
Question re present.employment of Indian graduates recruited as —
in 1918. 3777-3778.

Question re alleged dissatisfaction of graduates recruited as —. 3778
COMMISSIONS— ‘
Question re for Indians and their admission to the A:tallery and

other branches of the service. 2157-2158.
COMMISSIONERS OF DIVISIONS—

Question re abolition of the posts of —. 1574
Question re abolition of Boards of Revenue and the posts of —. 1574
COMMITTEES—

Question re statement of —— during the last five years. 2054-2055.
COMPASSBIONATE ALLOWANCE—

Question rc.potition from Mr. G. N. Naidu for —. 1378.
QOOMPETENQY*CERTIFICATE— .

Question re managers of collieries in Pench with —. 2169.
CONFERENCE(B)—

Question re a joint —— of men of all shades of political thought to bring
about peace in India. 2969.
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CONFERENCE(8)—contd.

Question re resolution ppssed by the Trichinopoly non-Brahmin Cen-
ference. 1427.

Resolution re representatives of India to Imperial and Internatienal —,
3626-3653.

CONGRATULATIONS—

—— on Honours conferred on Mr. President and other Members. 1459-
1452,

LONGRESBE— _
Questien re suppression of the Indian National ——, 1447,
LONSTITUTIONAL REFORMS—

Question re despatch from Secretary of State re further advance in —,
1578.

LCONTRACTS—

Question re ——between the Secretary of State and Indian Railways.
1823. -

CONTRACTORS—
Question re military officers and loans from ——. 2088.
£CONTROLLER OF CONTRACTS—
Question re —— organisation. 2285-2288.
LOOLIES—

Statement laid on the table re the exodus of — from tea gardens in
Assam. 1489-14980.

COORG— .
. Budget. —— 3372-3373.
Budget. Reduction of demand under head —. 3373-8373.

{LOTELINGAM, M. J. P.—
Budget. General discussion. £837-2840.
Budget. Taxes on Income. 3055, 3056.
Delhi University Bill. 1900-1901.
Indian Finance Bill (Budget). 3576.
Police (Incitement to disaffection) Bill. 2686.
Resolution ¢ Women’s franchise. 2089-2090.
COTTON CULTIVATION— .
Resolution re measures for increasing — in India. 3653-3659.
<COTTON THREADS—
Question re the law relating to the manufacture of — in Bombay.
1376.
COTTON TRANSPORT BILL—
Motion for leave to introduce. 2011, :
Adopted. 2013,
Motion for circulation. 3684.
Adopted. 3684.
COUNCIL REPORTERS—
Question re recruitment of ——. 3385.
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COUNCIL OF BTATE—

Message from the —— re draft Address of 'Welcome to H. B. H. the
Prince of Wales. 1642. '

Message from the —— re Bills passed in that Chamber. 1842

Message from the —— re resolution to refer the Delhi University Bill to
a Joint Committee. 1989.

Megsage from the —— re Bills passed by the ——. 2075, 3222,

Message from the —— re the Indian Lunacy Act, 1912, and the Bill to
amend the law relating to Income-tax and Buper-tax. 2558.

Message from the —— re the Emigration Bill and the Dethi University
Bill as passed by the Assembly. 2676.

Message from the —— re the Press Law Repealing and Amending Bill
and the Indian Ports (Amendment) Bill. 3817.

COUNCIL SECRETARIES—

Question re appointment of — with knowledge of the vernacular.
1366.
Question re appointment of —. 1832.
Resolution re the appointment of ——. 3817-8633.
COUNTERFEIT COINING—
Question re action in cases of —. 3013.

COURT OF APPEAL—
Question re an ultimate — in India. 1408.

COURTS OF SMALL CAUSES—
Question re Cantonment Magistrates as ——. 1408,

CRADDOCK COLLIERY—

Question re inadequate medical aid in the case of Hori Lal, Bankaman,

at the ——. £168,

CRIMINAL LAW—

The Indian —— Amendment Repealing Bill.
Motion to take into consideration. 2404.
Adopted. 2404.

‘Motion to pass. 2404.
Adopted. 2404.

CRIMINAL TRIBES—
The — (Amendment) Bill—
Motion for leave to introduce. 3690.
‘Adopted. 3691.
Introduced. 3891.
Motion for circulation. 3749.
‘Adopted. 3749.

OROOKSHANK, Bz SYDNEY—
Budget.* Aviation. 3264-3265.

Budget. Civil Works—(including expenditure in England).

3304, 3305, 3311-331%, 3322-3323, 3324-3335.
Budget. Civil Wo.rkl—(Givil). 3331.
Budget. Indo-European Telegraph Department. 3143-3144.

1 » » .
L]

3301-3308,
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CROOKSHANK, Sie SYDNEY—contd. .
Budget. Indian Postal and Telegraph Department. (Working ex-
penses). 3141-3142.
Indian Finance Bill (Budget). 3880.
Resolution re Foreign and Political service and military officers in judieial
or administrative posts. 2543-2544.

Resolution re technical training of Indian and Anglo-Indian youths.
2520-2521.

Resolution r¢ Women’s franchise. 2090.

Btatement laid on the table re cost in payment of conveyance allowance
to Government servants and members of the Indian Legislature
residing in Raisina. 2067.

CURRENCY—

Budget. ——. 3288-3302.

Budget. Reduction of demand under head ——. 3288-3202.

Resolution re Committee on — and Exchange. 1842-1869.

CUBTOMS—

Budget. ——. 3017-3047.

Budget. Allowances (Overtime and Holiday). 3025-3028.

Budget. Assistant Collector (one), Madras. 3018-3020.

Budget. —— (Recreation Club). 3020-3025.

Question re formation of one cadre for the appraisers and preventive
officers of the ——. 1346-1347.

CUSTOMS (BOMBAY)—

Question re revision of the Staff of the ——and of the Qustoms, Karachi.

1345.
CUBSTOMS DUTY—

Question re cost of assessment of —— on postal articles received in

India. 2440.
CUBTOMS (KARACHI)—

Question re counting of service of Appraisers and Examiners of —.
1344-1345. )

Question re office hours of appraisers and examiners in the —. 1342,

Question re the Preventive officers of the — Department. 1344.

Question re revision of staft of the Customs, Bombay, and of the —.
"1345.

Question re time-scale of pay of clerks in the —. 1345-1346.

D

DACCA BEQCTION— .
Question re the transfer of the — of the Eastern Bengal Railway to
the Assam Bengal Railway. 1823.

DALAL, Sazpaz BOMANJI ARDESHIR—
Budget. General discussion. 2849-2852.
Resolution sre release of the Ali Brothers. 2018-2019.
See ** Questions and Answers. ”’
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DAS, Basu BRAJA SUNDAR—
Indian Finance Bill. (Budget). 3468.
See ‘ Questions and Answers. "’
DELEGATES (OVERSEAS)—
Question re standard of allowances to —— going overseas. 2747.
DELHI—
Budget. ——. 3370-3372.
Budget. Reduction of demand under head —. 3370-3372.
DELHI-RAISINA COMMUNICATION—
Question re annual income and expenditure of the Imperial —
2056. *
DELHI-RAISINA COMMUNICATION—
Question re present Government expenditure on ——. 1838-1840.
DELHI UNIVERSITY BILL—
Motion for leave to introduce. 1611-1812.
Adopted. 1613.
Introduced. 161%.
Motion to refer to Joint Committee. 1892
. Adopted. 1912.
Motion for nomination of Members of Joint Committee. 1991.
Adoptéd. 1991.
Motion for leave to present Report of Joint Committee. m
Adopted. 2403.
Presentation of Report. 2403.
Report taken into consideration. 3804.
Bill passed. 3814.
Governor General’s assent to the —. 2907.
DEMANDS—

29

. 2055~

-

Resolution re re-appropriation between —— in the matter of reduction.

3388-3389.
See ‘‘ Budget. *’

DEMANDS FOR SUPPLEMENTARY GRANTS—

Expenditure charged to Revenue; expenditure charged to capital; ex-
cess in interest free advances and loahs and advances bearing

interest. 2978-2998.

DEPUTY ACCOUNTANT GENERAL, CENTRAL REVENUES—
Question re pressure of work in the office. of the ——. 2565-25686.

Question re unequal benefits to lower and higher establishments of the

office of the —— Delhi, under revision of pay. 3393.

DEPUTY EXAMINERS—

Question re — in the Military Accounts Department. 3381-3308.
DEPUTY INSPECTOR, SCHOOLS—

Question ré the post of — in the provinoes. 2565.
DEPUTY PRESIDENT—

Committee to inquire into the functions of the —. 1458.
DERA ISMAIL KHAN—

Question re danger to — from erosions of river Indus. 2758

A

L ]
] L »
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DIRECTOR GENERAL, INDIAN MEDICAL SERVICE—

Question re percentage increase on salary of the establishment of the
office of the —. 2753.

Question re revised scales of pay in the office of the — and the office
of the Director, Medical Services. 2159-2160,

Question re revision of pay in the office of the ——. 1393-1394.
Question re revision of pay of the establishment of the office of the —.
2763.
Question re total pensionable service of the staff of the—— 1384-1397.
DIRECTOR GENERAL, OBSERVATORIES—
Question re revision of pay in the office of the —. 1394.

DIRECTOR, MEDICAL SERVICES—

Question re revised scales of pay in the office of the Director General,
Indian Medical Service, and the office of the —. 2159-2160.

DISARMAMENT CONFERENCE—
Question re instructions given to the Right Honourable Srinivasa Bastri
TE 1827-1828.
DISBURSEMENTS OF LOANS AND ADVANCES (INTEREST-FREE AD-
VANCES)— '
Budget. ——. 3382
DISBURSEMENTS OF LOANS AND ADVANCES (LOANS AND AD-
VANCES BEARING INTEREST)—
Budget. ——. 3382,

DISTRICT LOCOMOTIVE SUPERINTENDENTS—
Question re¢ Indian officers as District Traffic Superintendents and -—
1589.
DISTRICT TRAFFIC SUPERINTENDENTS—
Question re Indian officers a8 —— and District Locomotive Superintend-
ents. 1589.
DISTURBANCES—
Question re occasions on which firearms were used for quelling civil
—— gince October 1921. 1816-1819.
DIVISIONAL COMMISSIONERS—

Question re abolition of the posts of — and Bupermt.endms and Bani-
tary Engineers. 2392,

Question re abolition of —. 3772,
Resolution re abolition of the posts of —— 3659-3667.
DURBAR(S)—
Attendance of Members of tha Legislature at the Presentation Ceremony
and Boyal —. 2245.
Question re the order of precedence for Membera of therLeglslnture at
public —, 1820.

DWAREKADAS, Me. JAMNADAS—
Budget. Ajmer-Merwara. 3373.
Budget. Army Department. 3201-3202.
Budget. Audit. 3218,



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 31

DWARKADAS, Mr. JAMNADAS—contd.
Budget. Coorg. 3373.
Budget. Customs. 3033-3034.
Budget. Delhi. 3371, 3372
Budget. General Administration. 3909-3210, 3213.
Budget. General discussion. 2772-2775.
Budget. Hyderabad. 3376.

Budget. Indian Postal and Telegraph Department. (Working ex-
penses). 3136-3137.

Budget. Legislative Assembly (Ceremonial Officer). 3164, 3167.
Budget. Opium. 3089.

Budget. Railways. 3124, 3129.

Budget. Salt. 3083, 3085.

Budget. Stamps—(including expenditure in  England). 3096, 3097,

Budget. Stationery and Printing—(including expenditure in England).
3339. -

Hindu Ceremonial Em.olumenta Bill. 3800-3801.

Indian Factories (Amendment) Bill. 1468, 1469, 1477, 1480, 1483, 1484,
1485.

Indian Finance Bill. (Budget). 3423-3424, 3420-3432, 3442, 23470, 3488-
3490, 3525, 3528-3530, 3605-3606.

Motion for adjournment to discuss the policy of Government in regard to
the political situation. 1458, 1480.

Motion for adjournment to pass a vote of confidence in Mr. Honhg'u.
2399-2400, 2402.

Motion for postponement of the resolution re policy of repression.
1509-1510.

Resolution re abandonment of the policy of repreasion. 1668-1669.
Resolution re equality of status for Indians in South Africa. 23242395
Resolution re Indianisation of the Services. 2351-2356, 2387, 2388.

Resolution re India’s participation in the British Empire Exhibition,
1924. 3699-3700.

Resolution re prevention of ovarcrowdmg on railways. 1586, °
Resolution re resignation of Mr. Montagu. 3720-3721,

E
EAST INDIAN RAILWAY-—
Question re certificate of good conduct for Mr. Ger Prasad from the —.

3732.
Question re —— strike. 1613-1614, 2562-2563.
Question re management of the —. "182l1.

Motion for adjournment to discuss the — strike. 2398-2399.
EASTERN BENGAL RAILWAY—

Question rz the transfer of the Dacca sectmn of the — to the Assam
Bengal Railway. 1823.

EDUOATION—
Budget. ——. 3244.
Question re Central Advisory Comnuf.toe on —. 1497-14929.
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EDUCATION DEPARTMENT—
See “ General Administration (Budget). ”’
EKHLARA COLLIERY—
Question re insufficient medical staff at the — to cope with_infectious
and contagious diseases. 2168.
ELECTION EXPENSES—
Question re statement of names, constituency and — of each member
of the Indian Legislatures. 2751.
ELECTRIC INSTALLATION—
Question r¢ —— in Ambala Cantonment. 1374-1375.
Question re —— in cantonments. 1373-1374.
ELECTRIC LIGHTS AND FANS—
Question re —— for Indian troops in Ambala Cantonment. 1374.
ELECTRICITY (AMENDMENT) BILL—
Motion to take the report of the Joint Committee into consideration.

1461.
Adopted. 1462.
Motion to pass. 1463.
Adopted. 1463.
EMIGRATION—
Budget —— (External). 3276-3277.
Budget. Reduction of demand under head —. 3276-3277.
Budget —— (Internal). 3267-3276. ’
Budget. Reduction of demand under head ——. 3267-3276.
Indian — Bill—

Presentation of Repor$ of Select Committee. 1657.
Motion to take the Report of the Select Committee into consideration.
’ 2049, 2184.

Adopted. 2184.

Motion to pass. 2219.

Adopted. 2219.
EPIGRAPHS, ARCHAEOLOGICAL SUPERINTENDENT FOR—

Question re transfer of the office of the —— from Madras. 1363
ERODE, NANJUNDANGUDI—

Question re construction of — railway. 1569-1570.
EXAMINATIONS—

Question re competitive —— in India for the Imperial Bervices. 1569.

Question re — held by the Staff Selection Board. 1585-1586.

EXCHANGE—
Budget. ——. 3295-3300. N
Budget. Beduction of demand under head —. 3205-3300.

Question re rate of —— for customs purposes. 3320.

EXCISE AND SALT—
Question re amalgamation of —— establishments in Bxhar and Orissa.
2564-2565.

EX-CONVICTS—
Question ‘re the employment of — on Indian railways. 1576.
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EXECUTIVE COUNCIL(S)—
Question re Advisory Committee of elected members to assist members

of the —. 1599,

Question re appointment of the Hon'ble Mr. C. A. Innes to the —
1370.

Question re position of Members of the — in relation to Governor

General’s assent to provincial legislation. 1404.

Question re reduction in the number of members of some provincial —.
2163-2164. -

Question re reduction of strength of the Madras —. 3778.

. EXEQUTIVE COUNCILLORS—
Question re reduction of —— of the Governor of Madras to three. 2037.

¥XPENDITURE—
Question re additional —— due to the enhancement of pay and pensions
of Government servants. 1377-1378.

EXPENDITURE CHARGED TO CAPITAL (CAPITAL OUTLAY ON
TELEGRAPHS)—
Budget. ——. 33882

EXPENDITURE CHARGED TO CAPITAL (DELHI CAPITAL OUTLAY)—
Budget. ——. 3383

EXPENDITURE CHARGED TO CAPITAL (IRRIGATION WORKS)—
Budget. ——. 3382,

EXPENDITURE CHARGED TO CAPITAL (RAILWAYS)—
Budget. ——. 3382.
EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE HIGH
COMMISSIONER FOR INDIA—

Budget. ——. 3380-3381.
"Budget. Currency, Stores for India. 3380-3381.

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE SEC-

RETARY OF STATE—
Budget. ——. 3378-3380.
Budget. Reduction of demand under head ——. 3378-3380.

F

FAQOTORIES—
Indian — (Amendment) Bill—
Motion to take the Report of the Joint Committee into consideration.
1463.
Adopted. 146Y.
Motion to pash. 1487.
Adopted. 1487.

FACTORIES AND WORKSHOPS—
Question re — employees under control of Government. 3016.

1 ’ »
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FAIYAZ KHAN, Mz. MUHAMMAD—
See “ Questions and Answers. '
FARES—
Question re —— in second class carriages on the Bombay, Baroda and
Central India Railway. 1589.
FELL, Sir GODFREY—
Budget. Army Department. 3196-3198, 320%2.

Budget. Conveyance allowance of Hembern of the Legislature. 3174-
3175.

Budget. General discussion. 2880-2887.

Cantonments (House Accommodation) Bill. 3749-3750.

Resolution re abolition of distinctibns between votable and non-votablo
items in the Budget. 1965-1966.

Resolution re Committee of Inquiry on expulsion from cantonments.
2127-2128.

Resolution re Committee on retrenchment. 2132-2138.

Resolution re elected standing committees to be attached with the
different departments of the Government of India. 1783-1785.

‘Resolution re Foreign and Political service and military officers in judicial
or administrative posts. 2545-2548.

Resolution re Indian Mercantile Marine. 1538.

Resolution re Women’s franchise. 2094-2095.

FINES—

Question re incidence of —— and bonus forfeited on Indian railways.
2062.

FINE FUNDS—

Question re dlst.mbutlon of disbursements from —— on Indian railwaya
2062-2063.
FINANCE BILL—
The Indian —.
Motion for leave for introduction. 2876,
Introduced. 2677.
Motion to take into consideration. 3401.
Adopted. 3411.
Motion to pass. 3611,

Adopted. 3618.
Assent of the Governor General to the Indian —. 3792,
Precedence for —. 3555-3556.

FINANCIAL ADJUSTMENT—

— between the Home Government and the Government of India.
3320.

FIREARMB—
Question re licenses for ——. 1586-1587. .
Question re occasions on which —— were used for quelling civil distur-
bances since October 1921. 1816-1819.
FIRING—

Questipn re alleged —— near the Juma Mosque on 27th I-'abrua.ry 1088,
3001.
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FODDER—
Qugstion re rates of —— and food grains in other countries. 1378.
Question re special railway rates for transport of cattle and —. 1433

FOOD GRAINS— .

Question re the rates of fodder and —— in other countries. 1376.
FOODSTUFFS—

Question re distress of Postal Clerks in Simla owing to increase of

prices of —. 1387.
Question re —— stocked for supply to troops overseas and loss thereby.
3399. -

_FOREIGN CLOTH—
Question re false labelling of —— as Indian made cloth. 2969.

FOREIGN AND POLITICAL DEPARTMENT—
See ** General Administration (Budget). *’

FOREIGN AND POLITICAL SERVICE—

Resolution re the —— and military officers in judicial or administrative
posts. 2533-2558.

FORESTS—
Budget. ——. 3097-3103.
Budget. Forest Research Institute (Miscellaneous other charges). 3101.
Budget. Forest Research Institute (Establishment). 3101-3103.
Budget. —— (Headquarters charges). 3097-3101.
Question re recruitment to the Imperial — Service. 1447-1448,

FOREST RESEARCH INSTITUTE—

Question re research work in the —— Dehra Dun, and percentage of
Indians engaged on the work. 3774-3777. .

FRANCHISE—

Resolution r¢ Women’'s —. 2076-2102.
FUNDAMENTAL RULES—

Question re concessions re leave and pension in the —. 3786-3787.
FUTWA—

Question re forfeiture of the religious — of the Ulemas. 1738-1739.
FUTWAH-ISLAMPUR—

Question re completion of — railway line. 1561

G

GAJJAN SINGH, SarDAR BamAapur—
Budget. Mines. 3242-3243.
Budget. Rewgnue and Agriculture Department. 3194.
Indian Finhuce Bill (Budget). 3516.

GANDHI, Mr.— .
Question regarding charges made by — against the Government.
2284-3285. -

o2
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GAZETTED STAFF—

Question re the proporhibn of Indians and Europeans on the —
of the Government of India Secretariat. 1582.

GENERAL ADMINISTRATION—
Budget. ——. 3150-3213.
Budget. Army Department. 3194-3208.
Budget. Conveyance allowance of Members of the Legislature. 3169-

3171.
Budget. Education Department (One Registrar and three Superintend-
ents). 3187.

Budget. Education Department (Pay of Officers). 3186.

Budget. Education Department (Temporary Establishment). 3187-3191.

Budget. Educational Commissioner (Temporary establishment). 3191-
3102.

Budget. Executive Council. 3154-3162.

Budget. Executive Council (Miscellaneous contingencies). 3153-3154.

Budget Foreign and Political Department (General reduction). 3179-
3184.

Budget Foreign and Political Department (Pay of Officers). 3177-3178.

Budget. Legislative Department (General reduction). 3186.

Budget. Legislative Department (Three Solicitors). 3184-3185.

Budget. Legislative Assembly (One Ceremonial Officer and separate
establishment for Legislative Assembly). 3163-3169.

Budget. Reduction of demand under head —. 3208-3213.

Budget. Revenue and Agriculture Department. 3192-3184.

Budget Stenographer (2nd Personal) to Governor General. 3151-3153.

Budget. Bumptuary allowance of the Governor General. 3150-3151.

GENERAL MEDICAL COUNCIL—
Question re the registration: of officers of the Indian Medical Bervice
under the —. 1437.

GENERAL OFFICERS COMMANDING—
Question re Indians on the Staff of —. 1408.

GEOLOGY AND MINERALOGY—
Question re the establishment of a high class institute for — ete., in
India. 1838-1839.

GEOLOGICAL SURVEY—
Budget ——. 3234-3235,
Budget. Reduction of demand under head ——. 3234-3235.

GHAFFAR, Mr. ABDUL— .
Question re the case of —— of Charsadda. 3621.

GHOSE, M=. 8. C.— o
Resolution re women’s franchise. 2088.
See *“ Questions and Answers.

GHUTIYARI SHERIFF STATION—
Question re — on the Eastern Bengal Railway. 1386-1367.

0
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GIDNEY, Lievr.-Cor. H. A. J.—
Budget (General discussion). 2799-2805. 7
Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1456. .~
Resolution re abandonment of the policy of repression. 1706-1710.~
Resolution re improvement of medical education in India. 2286-229%,
Resolution re Indianisation of the Services. 2372-2374. < -
Resolution re Indian Mercantile Marine. 1548-1547. —
Resolution re teehnical training of Indians and Anglo-Indian youths.
2514-2516, 2519-2520, 2532, ~
" Resolution re utilisation of the indigenous systems of medicine. 1519-
1620, 1531. .~
Resolution re withdrawal of Martial Law in Malabar. 22722273, -~
Resolution re women’s franchise. 2084-3088. -
See “ Questions and Answers. ”’,

GINWALA, Mr. P. P.—

Budget. Army Department. 3194-3196.

Budget. Civil Works—(including expenditure in England). 3302-3303.

Budget. Executive Council. 3154-3155, 3157, 3158, 3159-3160.

Budget. Executive Council (Miscellaneous contingencies). 3153-3154.

Budget. Legislative Assembly (One Ceremonial Officer). 3163-3168.

Budget. Legislative Department (General reduction). 3188,

Budget. Stenographer (2nd Personal) to the Governor General. 3151-
3153.

Civil Marriage (Amendment) Bill. 1625-1627,

Code of Civil Procedure (Amendment) Bill. 9633. .

Indian Finance Bill (Budget). 3494-3496, 3612-3613, 3614-3615. .

Indian Income-tax Bill. 1926-1927, 2017-2018, 2019-2020.

Resolution re abolition of the distinctions between votable and non-
votable items in the Budget. 1948-1955, 1967, 1981-1983.

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 37565-3756.

Resolution re appointment of Committee to examine Sections 124-A, 153-A
and 500 of the Indian Penal Code and Section 105 of the Code of
Criminal Procedure. 1750-1752.

Resolution ~e appointment of Council Secretaries. 3820-3830.

Resolution re Committee on retrenchment. 2149.

Resolution re establishment of Railway Industries in India. 2707-2709.

See ‘ Questions and Answers. ”’

GOODBS TRAFFIC—
Question re routing of —- on East Indian Railway. 2618.

(GORAKHTUR TRAGEDY—
Question re «—. 2563-2564.

GOUR, Dr. H. B.—
Amendment of Standing Orders. 2420-2421, 2424-2426.
Budget. Army Department. 3202-3203, 3206.
Budget. Audit. 3217-3218.

! e »
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GOUR, Dr. H. B.—contd.

Budget. Civil Works—(including expenditure in England). 3301-3302.
3304-3305, 3308, 3312, 3323, 3325.

~Budget. Conveyance allowance of Members of the Legislature, 3171-

3172.
Budget. Customs. 3038-3040, 3047.
Budget. Delhi. 3371 )
Bwdget. Exchange. 3296-3207, 3300.
Budget. Executive Council. 3156-3161.
Budget. Expenditure in England under the control of the Secretary of
State. 3379, 3380.

Budget. Foreign and Political Department (General reduction). e
3181.

Budget. General discussion. £526-2831.

Budget. Geological Survey. 3235.

Budget. Hill Journey allowance. 3346-3349.

Budget. Legislative Assembly (One Ceremonial Officer). 3166-3168.

Budget. North-West Frontier Province. 3360, 3366.

Budget. Opium. 3090.

Budget. Ports and Pilotage. 3225,

Budget. Railways. 3104, 3113-3116.

Budget. Taxes on Income. 3047-3048, 3052-3054, 3056.

Budget. Indian Postal and Telegraph Department (working ex-
penses). 3135,

Budget. Stamps (including expenditure in England). 3093-3094.

Budget. Stationery and Printing (including expenditure in England).
3338.

Civil Marriage (Amendment) Bill. 1615, 1649, 1650, 1807-1813,

Civil Procedure (Amendment) Bill. 2447.

Code of Civil Procedure (Amendment) Bill. 2630-2631.

Code of Criminal Procedure (Amendment) Bill. 2635-2637.

Delhi University Bill. 1892-1894, 2494-2495.

Demands for Supplementary Grants. 2979-2981, 2990-2091, 2997-2098.

Hindu Coparcener’s Liability Bill. 2647-2648.

Indian Emigration Bill. 2187, 2190-2191, 2205-2207.

Indian Finance Bill. (Budget). 3484-3488, 3405, 3452-3457, 3459, 3484,
3566-3567, 3599-3600, 3602-3605, 3608, 3611.

Indian Income-tax Bill. 2007, 2021, 2574-2576, 2580-2581.

Motion for adjournment of debate on Indian Ports (Amendment) Bill,
2609-2910.

Motion for adjournment to discuss the position of Indians in Kenya.
2177-2179.

Motion for adjournment to discuss the East Indian Railway strike. 2398.

Motion for adjournment to pass a vote of confidence in Mr. Montagu,
2410-2401.

Point of order raised by —— whether discussions in Sehct Committees
could be mentioned in this House. 2242,

Police (Incitement to disaffection) Bill. 2680-2682.

Reference, by —— on the resignation of Mr. Montagu the Secretary of
State for India. 2070.
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GOUR, Dz. H. 8.—contd.

Rgmarka by —— re reference of a Bill to a Select Committee. 1791-1793.

Resolution re abandonment of the Policy of repression. 1662-1666.

Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1955-1957.

Resolution re appointment of a Committee to examine Sections 124-A
163-A and 500 of the Indian Penal Code and Section 108 of the Code
of Criminal Procedure. 1742-1744.

Resolution re Committee on retrenchment. 2129-2132, 2140, 2150-2151.

Resolution re elected standing committees to be attached with the
different Departments of the Government of India. 1764-1767.

Resolution re establishment of a Privy Council in India. 2726-2728, 2737-
2739.

Resolution re equality of status for Indians in South Africa. 2331-2334.

Resolution re improvement of medical education in India. 2300-2301.

Resolution re Indianisation of the Services. 2374-2376.

Resolution re India’s participation in the British Empire Exhibition,
1024. 2598, i

Resolution re prohibition of traffic in minor girls. 2509-2603, 2613-2615.

Resolution re re-appropriation between demands in the matter of reduc-
tion. 3383, 3388,

Resolution re representatives of India to Imperial and International con-

. ferences. 3626-3631, 3646-3650.

Resolution re suppression of traffic in women and children. 2935-2998,

Resolution re technical training of Indian and Anglo-Indian youths.
2517-2518, 2530-2531.

Resolution re withdrawal of Martial Law in Malabar. 2275-2276.

Resolution re Women’s franchise. 2080-2093, 2098.

See ‘“ Questions and Answers.

GOVERNMENT APPOINTMENTS—

Question re Indians and —. 1597, 1588.
GOVERNMENT CLERKS—
Question re maximum pay of second Division —— of the Imperial Sec-

retariat. 15688. ~

GOVERNMENT ESTABLISHMENT—
Question re curtailment of — in Simla. 1341.

CQOVERNMENT OF INDIA—

Question re Indian Becretaries, Deputy Secretaries and Under Secre-
taries in the —. 2161-2168.

Questions re Indians in superior post under the —. 1583. _

Question re promotions from the subordinate establishment to high offices
in the P 2055.

Question g staff employed in the Public Services in Madras directly
undér the ——. 1440.

GOVERNMENT OF INDIA ACT— .
Question re position in the Indian Civil Service of persons appointed
under Bection 88 of the —. 2751.

{ . . .
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GOVERNMENT OF INDIA SECRETARIAT—

Question re Indians on the staff of the —. 1381.
Question re late hours and attendance on holidays in the —. 1585
Question re proportion of Indians and Europeans on the Gazetted Staff
of the —. 1582,
Question re working hours in the —. 1584-1585.
GOVERNMENT OFFICES—
Question re equality of remuneration in ——. 1594,
GOVERNMENT POSTS—
Question re the exclusion of Indians from —. 1584.

GOVERNMENT QUARTERS—
Question re water taps in — at Bimla. 1384-1385.
GOVERNMENT SERVANTS—
Question re additional expenditure due to the enhancement of pay and
pensions of —. 1377-1378.
Question re associations of —. 3786.
Question re grant of increased travelling allowance to ——. 1885.
GOVERNOR GENERAL—
For Assent of the — to Bilis passed by the Indian Legislatures —
See ‘‘ Assent. ”
Question regarding questions referred to His Excellency the —. 1891.
GRAIN—
Question regarding stocking of —— by Zamindars. 1588.
GRATUITY—
Question regarding discontinuance of 3rd degree pension and —to
Indian temporary non-combatants. 3744.
GREAT INDIAN PENINSULA RAILWAY—

" Question regarding frequency of machinery accidents on the ——. 9061.
GRECO-TURKISH CONFLICT—
Question regarding the British Cabinet and the —. %176.
GREEKES—

Question regarding alleged secret help for — from England. 2176.
GUARANTEE TERMS—
Question regarding branch lines of railways built under ——. 2060,

GUARDS—
Question regarding allegations against some — and tmket collectors
of Ambala Kalka Railway. 1442.
Questions regarding reservation of posts of Special grade — for
Europeans on North Western Railway. 3726.

GULAB BINGH, BarpaR—

Budget. General Administration. 3209.

Budget. Opium. 3087-3088.

Besolution regarding Foreign and Political Bervice and Military Offi-

cers in Judicial or Administrative posts. 25442545,

Resolution regarding technical training of Indian and Anglo-Indian
youths. 2521-2522.
e ‘“ Questions and Answers. ”
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Q.uestion re situation in ——. 1943, 1947.
GUR PRASAD, Mr.—
Question regarding certificate of good conduct for —— from the East
Indian Railway. 3732.

HAILEY, HonouvrasLe Stk MALCOLM— .
Amendment of Standing Orders. 1501.
Budget, 1922-23 (Introduction). 2653-2676.

Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

Acetone Factory, Nasik. 3260-3268.
Aypriculture. 3251-3252.

"Assistant Collector (one), Madras. 3019-3020.

Audit. 3215-3218.
Board of Inland Revenue. 3081-3063.
Civil Works — (including expendltnre in England). 3301-

3303, 3312.

Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

Currency. 3289-3291. !
Currency. (Stores for India). 3381.

*Customs. 3043-3045, 3047.

Customs Recreation Club. 8023-3024.

Establishments for quasi-commercial accounts. 3%14-3215.
Exchange. 3207-3300.

Expenditure in England under the cantrol of the Secretary of

State. 3378-3380.

Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

3140,
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

Executive Council. 3154, 31567, 3159, 316l. . .
General Administration. 3211-3313.

General discussion. 2829-2830, 2891-2899.

Income-Tax officer (one special), Madras. 3084-3065.
Income-Tax Officer (second). 3345-3348.

Indian Postal and Telegraph Department (working npanu)
3142-3143.

International Labour Conference. 3341.

Mint. 3203-3204.

Miscellaneous. 3342-3344,

Opium,. 3087, 3088, 3089.

Ports and Pilotage. 3225.

Railways. 3118-3119, 3126-3187, 3129-3131.

Salt. 3083, 8086.

Stenographer (2nd Personal) to the Governor General. 3158.
Sumptuary allowance of the Governor General. 3151.

Taxes on Income. 3048-3049, 3052, 5053, 3054, 30565, 3069, 3071-

3073, 30¥3-3076.

Oongratulations on Honours bestowed on the Honourable the President
of the Indian Legislative Assembly and members of the Executive
Council of His Excellency the Governor General. 1451,

Demands for supplementary grants. 2078-2079, 2081, 2003-2094.

: “p ™ L]
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HAILEY, HoNouraBLE Siz MALCOLM—contd.

Finaneial adjustment between the Home Government and the Gpvern-
ment of India. 3320.

Indian Finance Bill (Budget). 3401, 3410-3411, 3413-3415, 3442-3448, 3457,
3459, 3464, 3465, 3466, 3471-3472, 3496-3498, 3500-3501, 3509-3511, 3513-
3514, 3538-3539, 3544, 3570-3572, 3587, 3502-3595, 3600-3601, 3605-3611,
3617-3618. ’

Indian Income-Tax Bill. 1912, 1914, 1915, 1916-1917, 1919, 1922-1923, 1925,
1930-1931, 1935, 1937, 1957, 1995, 1998-1999, 2002, 2003, 2005, 2007-2008,
2015, 2021-2024, 2033-2034, 2037-2038, 2566, 2570-2571, 2573, 2578, 2579,
2580, 2581, 2584.

Motion by — for the election of the members of the Committee on
Public Accounts. 2971.

Motion by — for the election of the members of the Standing Finance
Committee and announcement of the proposed functidns of it. 2971-
2976.

Motion for adjournment to discuss the conduct of the Deputy Commis-
sioner, Delhi, in prohibiting a public open-air meeting on the 23rd
March. 3844-3846.

Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1967-1974, 1983-1984.

Resolution re adoption of the proposals of the Railway Flna.nee Com-
mittee. 3761-3763.

Resolution re Committee on Currency a.nd Exchange. 1853-1859, 1863-
1863, 1866-1868.

Resolution 7¢ Committee on retrenchment. 2139-2142, 2151.

Resolution re elected standing committees to be attached with the dif-
ferent departments of the Government of India. 1767-1770.

Resolutionr re Indianisation of the Services. 2389.

Resolution re re-appropriation between demands in the matter of re-
ductions. 3383-3384, 3389.

Resolution re reduction of Madras contribution to Central Govern-
ment. 2108.

Resolution re suppression of traffic in women and children. 2237-2238.
HAJEEBHOY, Mz. MAHOMED—

See ‘“ Questions and Answers. ”’
HARI LAL—

Question re inadequate medical aid in the case of — Banksman, at the
Craddock Colliery. 2168.

HARTAL—

Question re —— in India during the Royal Visit. 1575.
HEAD CONSTABLE BISHAMBAR DAYAL—

Question re the dismissal of —. 1382-1383.
HEADMASTERS— -

Question re the recruitment of — in the North West Frontier Pro-
vince. 1380-1381.

HEADMASTER, GOVYERNMENT SCHOOL, HARIPUR—
Question #e the —. 3622.

[}
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HEDJAZ— ) B o
Question re appointment of Indian officers to look after Indian pilgrims
to —. 2741.

Question re insecurity of Indian pilgrims travelling to ——. 2347..

Question 7e hardships on account of a heavy import duty at —. 2743.

Question re taxation on foodstuffs and baggage of Indian pilgrims
to —. 2741,

HEDJAZ RAILWAY—
Question re the purchase of a part of the —. 2153-2154.

HIGH COURT—
Question re the development of the Calcutta —. 2104-2105.

HIGHER SERVICES—
Question re the Indianisation of the — 1583-1584.

HOLLAND, Sie T.—

Question re the filling up of the vacancies caused by the retirement
of — and Lord Sinha. 1584

HINDU CEREMONIAL EMOLUMENTS BILL—(Mr. Latthe)—
Presentation of Report of Belect Committee. 3079.
Motion to take the Report of the Select Committee into considera-
tion. 3792.
Motion for re-circulation. 3795.
Motion to take into consideration. 3804.

Adopted. 3804.

Motion to pass. 3814.

Adopted. 3814.
HISTORICAL BUILDINGS—

Question re rules for conduct of visitors to —. 2393-2364. *
HOLIDAYS— ‘

Question re authority for extending —— in the Becretariat. 1587-1568.
HONOURSBS—

Congratulations on —— bestowed on the President of the Legislative
Assembly and some members of the Executive Council of His Excel-
lency the Governor General. 1450-1452.

HORNE, Proressor—
Question re the cost of — ’s tour in America. 2154-2155.
Question re the mission of — to America. 2394.

HOBTELS— .
Question re unsatisfactory arrangements for accommodation of Mem.
bers in ——, 2395-2306.

HOTEL—
Question re the erection of bungalows and & — in Poona. 1377.

HOUSE ALLDWANOE—
Question re the grant of — to Judges of the High Court, Madras.
1564-15906. -
Question re —— for staff working in railway stations and goods sheds
in Qalcutta. 38789-3790.
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HOUSE OF COMMONS—SPEAKER OF—

Message from the —— that opportunities will be offered to Members or
any official connected with the Legislatures to study the procedure
of the House of Commons if and when any of them goes to London.
2015.

HOUSE RENT ALLOWANCE—
Question re the grant of — to postal clerks. 1388.

"HOWRAH AFFRAY—
Question re firing without warning in the —. 2160-2161.

HULLAH, Mr. J.—

Budget. Forest. 3373.

Budget. Forest Research Institute Establichment. 3102-3103.

Budget. Forest (Headquarters charges). 3098-3101.

Budget. Indian Museum (Curator Industries Section). 3236.

Budget. International Labour Conference. 3340.

Budget. Miscellaneous charges (Forest Research Institute). 3101.

Budget. Miscellaneous. 3343.

Budget. Burvey of India. 3232-3233.

Indian Emigration Bill. 1657, 2049, 2184, 2214, 2219. .

Land Acquisition (Amendment) Bill. 2068.

Resolution re abolition of impressed labour, conveyance and provision.
1876-1880.

Resolution re export of manures and oil-seeds. 1887-1989.

Resolution re measures for increasing cotton cultivation in India. 3657-
3659.

HUSSANALLY, Mr. W. M.—

Amendment of Btanding Orders. 1501, 2409.

Budget. Customs Recreation Club. 3021.

Budget. General administration. 3209.

Budget. Indian Postal and Telegraph Department. 3134.

‘Budget. Ports and Pilotage. 3228, 3230.

Budget. Balt. 3083, 3086.

Budget. Stationery and Printing — (mcludmg expenditure in Eng-
land). 3331, 3334-3335, 3339.

Budget. Taxes on Income 3054-3055.

Civil Marriage (Amendment) Bill. 1627-1628, 1794.

Demands for supplementary grants. 2982, 2986.

Indian Finance Bill (Budget). 3414-3415, 3458, 3552-3563, 3569, 3572-3578.

Indian Income Tax Bill. 1913-1914, 1926, 1934-1936.

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1457-1458.

Motion for adjournment to discuss the conduct of the Deputy Commis-
sioner of Delhi in prohibiting a public open-air meetmg on the 23rd
March. 3792, 3840-3842,

Resolution re abolition of posts of Divisional Commissioners. 3683-
3665.

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 8764-3766.
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HUSSANALLY, Mer. W. M.—contd.
Resolution re elected standing committees to be attached with the dif-
ferent departments of the Government of India. 1783.
Resolution re Indianisation of the Services. 2356-2359.
Resolution re prevention of overcrowding on railways. 1554.
Resolution re resignation of Mr. Montagu. 3719-3720.
See {“ Questions and Answers. ”’

HYDERABAD— .
Budget. ——. 3375-3377.
Budget. Reduction of demand under head —. 3376-3377.
Question re transfer of the cantonment area of —— 1347-1348.
HYDERABAD—AHMEDABAD—
Question re through train service between —. 2052-2053.

HYDERABAD CANTONMENT— .
Question re the appointment of a Committee for the removal of
the —. 1349,

HYDERABAD (SIND)—
Question re the transfer of the cantonment of ——. 1828-18%9.

HYDERABAD AND TANDO MUHAMMAD KHAN LINE—
Question re the opening of the —. 2056.

IBRAHIM ALI KHAN, LigvTeNaNT Nawas MOHAMMAD—
See “ Questions and Answers. ”’

IKRAMULA KHAN, M. Mizza MUHAMMED— .
Resolution r¢ Committee on Inquiry into the causes of the Moplah out-
break. 2938-2939.

IMPERIAL ESTABLISHMENTS—
Question re war allowances for — in Delhi and the Punjab. 2350

IMPERIAL FOREST SERVICE—
Question re recruitment to the ——. 1447-1448.

IMPERIAL SECRETARIAT—

Question re appointment of Indians other than Bengalees and Punjabis
in the —. 14086.

Question re Indians of the Imperial Bervices in the —. $171.
IMPERIAL SERVICES—

Question re competitive examinations in India for the —— 1569,
Question re increase in salaries of Members of the — in India. 1598
Question 7g Muhammadans in the —. 2171-2172.

Question! re overseas allowances for —— other than the I.M.8. 1439-1440.
Question re revision of salary and pension of the —. 1948,

IMPRESSED LABOUR—
Resolution re abolition of — conveyance and provision. 1869-1889.
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INCOME-TAX—
Indian — Bill. (See ‘ Bill ). .
Governor General’s assent to ——. 2907.

Question re exemption from —— of contributions by teachers of Gov-
ernment aided schools to school provident funds. 3771

INDEMNITY FOR INDIA—
Question re German ——. 2744.

INDIA OFFICE OFFICERS—
Question re deputation of — to India. 1945.

INDIAN ARMY—
Question re comparative strength of Indian and British element in
the —. 3145-3146. ’
Question re Indianisation of the —. 1351.
Question re nomination and selection of Anglo-Indian boys for
the . 2164.
Question re position of surplus officers of the —. 3779-3780.

INDIAN ARMY RESERVE—
Question re provision of employment for demobilised Anglo-Indian offi-
cers of the —. 2165.
Question re cfficers in the United Provinces. 1335.

INDIAN AUTONOMY—
Question re —. 1584.

INDIAN CADETB—
Question re differential treatment accorded to——and European
cadets. 2430.

INDIAN CIVIL SERVICE—
Question re civilians who retired from thé —— on the introduction of
the Reforms. 2053.
Question re eligibility for the —— examination to be held in India.

1430-1431.

Question re listed posts in the —. 1404.

Question re placing of Urdu on the syllabus of the —— examination.
1563-1564.

Question re position in the —— of persons appointed under section 99
of the Government of India Act. 2751.

Question re ratio between Indian and European members of the ——.
2162.

Btatement laid on the table re the average salary of officers of the — in
1911 and 1921. 1490,

&
INDIAN EDUCATIONAL SERVICE—
Question re Indians in the —. 2344.
INDIAN EMIGRATION ACT— .
(See ¢ Bill?).

Governor General’s assent to —. 2007,

INDIAN ENGINEERING SERVICE—
Question re discontent in the India recruited branch of the —— 1387-1383.

. i
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INDIAN LEGISLATURE—
Question re the official vote in the —. 15786.

INDIAN LIMITATION (AMENDMENT) ACT—
(See * Bill *).
Governor General’s assent to —. 2807.

INDIAN LUNACY (AMENDMENT) AOT—
(See ‘ Bill ’).
Governor General’s assent to —— 1922. 2689.

INDIAN MEDICAL SERVICE—

Question re Indians and permanent posts in the —. 1436,

Question re Indians in the —. 1697. .

Question re Medical men from Madras in the —. 1436.

Question re pay of Indian and European officers of the —. 1439. .

Question re registration of officers of the —— under the General Medical
Council. 1437. ’

Question re retention of military rank of ex-temporary officers of the
—. 2760.

Question re Selection Board for the —, 1436-1437.

INDIAN MERCANTILE MARINE—
Resolution re ——. 1531-1548.

INDIAN PENAL CODE (AMENDMENT) BILL—
(Section 375) (Rai Bahadur Bakshi Sohan Lal). (See ‘ Bill’).

INDIAN PENAL CODE—
Resolution re examination of the —— (Declared withdrawn). 2108.

INDIAN POSTAL AND TELEGRAPH DEPARTMENT— .
Budget. ——. 3132-3143.
Budget. Presidency and District Officers, Radio Offices. 3138-3135.
Budget. —— (Working expenses). 3135-3143.

INDIAN SOLDIERS—

Question re meat consumed during the last year by ——and Britisk
Soldiers. 1582-1583, .

Question re supply of meat to

INDIAN STORES DEPARTMENT—
Question re procedure for purchase of stores by the —. 3737-3738.
(See  Budget ).

INDIAN UNIVERBITIES—
Question re the recognition of medical diplomas of — by the General
Medical Council. 1598-1599.

INDIANISAPION OF SERVICES—

as a fixed ration. 3741.

Question re the ——. 1583-1584.
Resolution re —. 2351-2392.

INDO-BURMA RAILWAY— . 5
Question re construction of the proposed —. 2178,

L]
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INDO-EUROPEAN TELEGRAPH DEPARTMENT—

Budget.  ——. 3143-3144.

Budget. Reduction of demand under head —. 3143-3144.
INDUSTRIES—

Budget. ——. 3256-3263.

Budget. Acetone Factory, Nasik. 3256-3263.
Question re promotion of key — (paper and iron) in India. 2086-
2057,

INNES, HonNouraBLE Me. C. A.—

Budget. Acetone Factory, Nasik. 3258-3259, 3262.

Budget. Allowances. (Holiday and Overtime). 3027-3028.

Budget. Assistant Collector (one), Madras. 3018-3019.

Budget. Customs. 3030-3032, 3035-3036, 3038, 3039.

Budget. Customs Recreation Club. 3020, 3021-3022.

Budget. Emigration — (Internal). 3272-3274.

Budget. Indian Btores Department. (One Chief Controller). 327%-
3284.

Budget. Joint Stock Companies. 3277.

Budget. Mines. 3242

Budget. Miscellaneous Departments. 3287, 3288.

Budget. Ports and Pilotage. 3223-3224, 3228-3220, 3230.

Budget. Railways. 3109-3111, 3122-3123, 3128, 3130.

Budget. Salt. 3080-3081, 3084, 3085.

Budget Stamps (including expenditure in Engla.nd) 3082-3097.

Budget. Stationery and Printing —— (including expenditure in Eng-
land). 3339.

Cotton Transport Bill. 2911-2913, 3684.

Demands for supplementary grants. 2983-2986.

Indian Factories (Amendment) Bill. 1466, 1467, 1483, 1486.

Indian Finance Bill (Budget). 3424-3426, 3435-3436, 3451-3454, 3461-
3464, 3468-3471, 3512, 3515, 3517, 3519-3520, 3522, 3523, 3531, 3532, 3534,
3536, 3541, 3542, 3543, 3545, 3546, 3548, 3551-3553.

Indian Merchant Shipping Bill. 3680-3681, 3683.

Indian Ports (Amendment) Bill. 2588-2587, 3683-3684.

Question re appointment of the —— to the Executive Council. 1370.

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 3750-3755, 3766, 3766-3767, 3768-3769.

Resolution re establishment of Railway Ipdustries in' Indis. 26042607,
2709-2710, 2712.

Resolution re Indian Mercantile Marine. 1535-1537, 1541-1848, 1545--
15486.

Resolution re India’s participation in the British Empire Exhibition of
1924. 2587-2592, 2509, 3691-3695, 3700.

Resolution re prevention of overcrowding on railways. 1551-1553,

Resolution re technical training of Indian and Anglo-Indian youths.
2514, 2515, 2517, 2518, 2527-2520.

INSPECTORS OF RAILWAYS—

Question re the appointment of Indian SBenior Government — of Rai)-
ways to watch the distribution of wagons. 1829-1830.
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INSTITUTE—
Question re the establishment of a high class — for Geology and Mine-
ralogy, etc., in India. 1838-1839.
INTERMEDIATE CLASS COMPARTMENTS—
. Question 7r¢ grouping of —. 1840.

INTEREST ACT, 1839, AMENDMENT BILL. (Mr. Abdul Quadir)—
Motion for leave to introduce. 1653.
Rejected. 1656.

INTEREST ON MISCELLANEOUS OBLIGATIONS—
Budget —. 3144,

‘IRRIGATION, etc.—
Budget —— 3132.

IRRIGATION DEPARTMENT-—
Question re the Frontier —. 3620-3621.

ISLAMIC NEWS—
Question re Government action against the —. 2175.

ISMAIL, Saiyer MUHAMMAD—
Resolution re release of Ali Brothers. 2931. -

ISWAR SARAN, MuNsHI— )
Amendment of Standing Orders. 2417-2418.
Budget. Civil Works — (including expenditure in England). 3306-

3307.

Budget. Conveyance allowance of Members of the Indian Legislature.
3172-3173.

‘Budget. Customs. 3045-3047.

Budget. Extra Assistant Commissioners. 3351-3354. .

Budget. Foreign and Political Department. 3183-3184.

Budget. General discussion. 2866-2868.

Budget. Indian Postal and Telegraph Department (working expenases).
3136. .

Civil Marriage (Amendment) Bill. 1628-1632.

Civil Procedure (Amendment) Bill. 2452-2453.

Code of Civil Procedure (Amendment) Bill. 2632-2633.

‘Delhi University Bill. 2479, 2490-2491.

Hindu Ceremonial Emoluments Bill. 3807-3808.

Indian Finance Bill (Budget). 3475-3476, 3477, 3597-3598.

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1455.

Motion for postponement of resolution re policy of repression. 1509-
1512.

Motion for adjournment to discuss the conduct of the Deputy Commis-
sioner of Delhi in prohibiting a public open-air meeting on the 23rd
March.  3842-3844.

Reference by —— on the resignation of Mr. Montagu the Secretary of
State for India. 2070.

Resolution re abandonment of the policy of repression. 1657-1661, 1730-
1733, v )

L] D ‘ ’
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ISWAR SARAN, MunsH1—contd.

Resolution re abolition of distinctions between votable and non-yota.ble
items in the Budget. 1957-1958.

Resolution re abolition of impressed labour conveyance and provision.
1880-1882.

Resolution re establishment of Railway Industries in India: 2701-2703.

Resolution re equality of status for Indians in South Africa. 2320-2331.

Resolution re Foreign and Political service and ‘military officers in judi-
cial or administrative posts. 2533-2538, 2555-2566, 2557.

Resolution re resignation of Mr. Montagu. 3717-3719.

Resolution re withdrawal of Martial Law in Malabar. 2270-2272.

See ‘ Questions and Answers. ”’

J
JAILS COMMITTEE—
Question re consideration of the Report of the —. 9171.
Question re recommendations of the —. 1573-1574.

JAMA MOSQUE—
Question re alleged firing near the — on 27th February 1922. 3001.

JAMALPUR RAILWAY WORKSHOPS—
Question re Indian apprentices in the —. 1370.

JATKAR, Mr. B. H.—
Budget. Forest Research Institute Establishment. 3103.
Resolution re appointment of a Committee to examine Bections 124-A,
153-A, and 500 of the Indian Penal Code and Bection 108 of the
. Code of Criminal Procedure. 1749-1750.
See ‘‘ Questions and Answers. ”’
JEJEEBHOY, Siz JAMSETJEE—
Address of Welcome to His Royal Highness the Prince of Wales. 1000-
1610.
Budget. Acetone Factory, Nasik. 3258.
Budget. Ports and Pilotage. 3224
Budget. Public Health. 3248.
Civil Marriage (Amendment) Bill. 1644.
Motion for adjournment to discuss the resignation of Mr. Montagu.
3017.
Resolution re resignation of Mr. Montagu. 3714-3715.
= Resolution re release of the Ali Brothers. 2034.
See ** Questions and Answers.”’
JOINT STOCK COMPANIES—
Budget. —. 3277.
Budget. Reduction of demand under head —-, 3277..
JOSHI, M. N. M.— v
Budget. Acetone Factory, Nasik. 3258, 3261,
Budget. Allowances (Overtime and Holiday). 3028 3028.
Budget. Archmology. 3241.
Budget. Audit. 3215, 3216.
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JOSHI, M. N. M.—contd.

Budget. Civil Works — (including expenditure in England). 3303
3304, 3308, 3308,

Budget. Conveyance allowance of Members of the Indian Legislature.
3174-3175.

Budget. Customs Recreation Club. 3024-3025.

Budget. Emigration — (Internal). 3268-3260, 3273.

Budget. Extra Assistant Commissioners. 3353.

Budget. Foreign Department Press. 3331-3332.

Budget. Forest, (Headquarters charges). 3100.

Budget. General discussion. 2878-2880.

Budget. Indian Stores Department (Ome Chief Controller). 3284.

Budget. International Labour Conference. 3341.

Budget. Legislative Assembly (Ome Ceramonial Officer). 3167, 3168,
3169.

Budget. Miscellaneous Departments. 3287.

Budget. Ports and Pilotage. 3223, 3230.

Budget. Railways. 3107-3108, 3109, 3110, 3119, 3129, 3130, 313].

Budget. Salt. 3081-3082.

Budget. Btationery and Printing — (including expenditure in Eng-
land). 3333-3334.

Budget. Taxes on Income. 3050, 3051, 3054, 3055.

Civil Marriage (Amendment) Bill. 1620-1623.

Delhi University Bill. 1901-1904.

Demands for supplementary grants. 2081, 2082, 20885.

Hindu Ceremonial Emoluments Bill. 3797-3798, 3788, 3811.

Indian Emigration Bill. 2184, 2185, 2186, 2187, 2194; 2197-2199, 2210,
2915, 2216, 2218.

Indian Finance Bill (Budget). 3411, 3413-3413, 3462, 3483-3484, 3524,

3534, 3535. .

Indian Income-Tax Bill. 1912, 1915.

Indian Merchant Shipping Bill. 3683.

Indian Ports (Amendment) Bill. 2907, 2908, 2009, 2910, 3684.

Motion for adjournment to discuss the East Indian Railway strike.
2399.

Motion for election of members of the Standing Finance Committee and
the proposed functions of it. 2973, 2974, 2076.

Resolution re abolition of impressed labour conveyance and promlon
1869-1874, 1887-1888.

Resolution ‘re adoption of the propoaa]s of the Railway Finance Com-
mittee. 3758-37567, 3767.

Resolution re equality of status for Indians in South Africa. 2395-
2326.

Resolution re Indianisation of the Bervices. 2390, 2391, 2392

Resolutiorr re' prevention of overcrowding on railways. 1555, 1557,

Resolutior? re suppression of traffic in women and children. 2324-9995.

Resolution re utilisation of the indigenous systems of medicine. 1522,
1523. )

Resolution re Women’s franchise. 2076-2079, 2101.

See ‘“ Questions and Answers. ”

L]
-
. *e L]
L]



52 INDEX TO LEGISLATIVE ABSEMBLY DEBATES,

JUDGES—
Question re the grant of house allowance to —— of the High Cour$,
Madras. 1594-1595.

JURY‘— .
Question re the grant of jurisdiction to the —— in cases of sessions
trial. 1566.
Question re trial by — in all major provinces. 1595.

JUSTICE—
Resolution re measures for providing cheap and speedy — in India.
3668-3678.

KABRAJI, Mz. J. K. N.—
Indian Emigration Bill. £214, 2218.
Indian Income-Tax Bill. 2020.

KABUL—
Question re the salary and cost of the establishment of the British
Minister at ——. 1948,

EAMAT, M:. B. 8.—

Budget. Acetone Factory, Nasik. 3256-3257, 3258,

Budget. Allowances (Overtime Holiday). 3025-3036.

Budget. Army Department. 3203.

Budget. Customs Recreation Club. 3020-3021.

Budget. Qeneral discussion. 2875-2878.

Budget. Indian Museum (Curator, Industries SBection). 3236.

Budget. Legislative Assembly (One Ceremonial Officer). 3163-3164,
3165, 3169.

Budget. Railways. 3104-3107, 3123.

Budget. Revenue and Agriculture Department. 3102, 3163."

Budget. Stamps — (including expenditure in England). 3091,

Demands for supplementary grants. 2082.

Hindu Ceremonial Emoluments Bill. 3802, 3808.

Indian Finance Bill (Budget). 3536-3537.

Indian Merchant Shipping Bill. 3882-3683.

Married Women’s Property Bill. 2848-2650, 2654.

Police (Incitement to disaffection) Bill. 2686-2887.

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 3763-3764. _

Resolution re India’s participation in the PBritish Empire Exhibition,
2695-2596.

Besolution re prohibition of traffic in minor girls. 2605-2608,

Resolution re representatives of India to Imperial and International

Conferences. 3635-3638, 3641-3842. !

Retolution re technical training of Indian and Anglo-Indian
youths. 2514, 2515-2516, 2524-2637. .

See ‘‘ Questions and Answers. ”
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EANIEA, Baja oFr—
Vath of Office. 2283.

EANKINARA POST OFFICE—
Question re burglary in the —. 38731.

EARACHI— ’

Question re absence of notice to property owners in — in effect of the
new leases. 2621.

Question re authority on which house owners have been dispossessed
in —, 9628

Question re difficult conditions at —. 1602.

Question re hardships of property owners in —— cantonment under new
lease on Form B. 2621

Question re illegality of leases in Form B. taken on old sites in — can-
tonment. 2622.

Question re lease in perpetuity in —— cdntonment. 2620.

Question re provision of new office buildings for Western Command
in —— cantonment. 2623,

Question re transfer of houses in —— held on original tenure. 2631.

Question re suggested extension of — cantonment for location of West-
ern Command. 2623

EKARAGHI PREVENTIVE SERVICE—
Question re discontent in the —. 2054.

KABACHI TRIAL—
Question re cage against Ali Brothers and other co-accused in ——. 1338-
1340.

KASEM, MavLvi ABUL—

Code of Criminal Procedure (Amendment) Bill. 2071-2073, 2635, 2641-2643.

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1454, 1458, 1459.

Motion for adjournment to discuss the conduct of the Deputy Commis-
sioner, Delhi, in prohibiting a public open-air meeting on the $8rd
"March., 3838-3837,

Resolution re abandonment of the policy of repression. 1878-18882.

Resolution re Committee of Inquiry into the causes of the Moplah out-
break. 2046-2047.

Resolution re India’s participation in the British Empire Exhibi-
tion of 1924. 3699.

Resolution re resignation of Mr. Montagu. 3712

Resolution re withdrawal of Martial Law in Malabar. 2266-2967.

Resolution re Women’s franchise. 2005, 2098, 2097.

See *“ Quastions and Answers. *’

EASGANJ'AGRA RAILWAY—
Question re the — project. 1381-1382.

KEITH, Me. W. J.—
Oath of Office. 1561.

L]
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KENYA COLONY—
Motion for adjournment to discuss the position of Indians in ——‘(no$
admitted). 2176-2179.
Question re indignation and resentment amongst Indians caused by
Mr. Churchill’s speech at the East African dinner as to the status
of Indians in —. 2429.
XHAGARIA, SAMASTIPUR—.
Question re the construction of the —— railway line. 1433-1434.
KHAN OF AGROBR—
Statement laid on the table re the warrant of arrest of the —. 1334-
1335.
KHILAFAT AFFAIRS—
Question re feeling of Indian Moslems over —. 1341
KHILAFAT CONFERENCE—
Quest.xon re resolution passed at the Karachi —. 1566.
KHILAFAT MOVEMENT—

Question re correspondence with provincial Governments re suppression
of non-co-operation and the —. 2753.

KING’S COMMISSIONS—
Question re selection of candidates for —. 1430.

KIUL JUNCTION— Lt
Question re better lighting for —. 2167.
Question re construction of safe routes to the quarters of railway em-
ployees at —. 2167-2168.
Question re extension of passenger shed at —. 2167.
Question re low level platform at ——. 1433,

KOTRI ROHRI LINE—
Question re raised platforms on the — of the North-Western Rail-
way. 1343,
KULAURA-SYLHET BRANCH LINE—

Question re discomforts of passengers on the —— Assam Bengal Rail-
way. 3724-3725.

L

"LAKSHMI NARAYAN LAL, Ra1 Samiz—
Amendment of Standing Orders. 1505-1507.
Budget. Bangalore. 3377.
Indian Finance Bill (Budget). 3416-3417, 3540-3541, 3547-3548, 3581, 3611,
Resolution re appointment of a Committee to examine Boctmns 124-A;,
153-A and 500 of the Indian Penal Code and Section 108 of the Crimi-
nal Procedure Code. 1740-1742, 1754-1755,

Resolution re utilisation of the indigenous systems of mod:cmo.
1513-1518,

See ““ Questions and Answers. ”
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LADY SUPERINTENDENT—
Question re the seniority of a — of a British Station Hospital over that-

of dn Indian Station Hospital. 1826-1827.
LAND ACQUISITION (AMENDMENT) BILL (Mr. Ramaya

Pantulu)— -
Motion for leave to introduce. 2065.
Adopted. 2068.

Introduced. 2068,
Motion for circulation. 2836
Adopted. 2638.
LAND ASSESSMENT-— -
“Question re revision of —. 2058,
LAND CUSTOMS—
Question re the administration of -—on the frontiers of Pondi-
cherry. 1408-1409. .

" LAND REVENUE—
Budget. — 3091.
Budget. Reduction of demand under head —. 3091.

LATTHE, Mz. A. B—
Hindu- Ceremonial Emoluments Bill. 3792-3793, 3803-3804, 3808-3800,
3814.
Resolution re Committee on Railway Bisk Not.en. 2958.

LAW AND ORDER—
Question re the correspondence between the Central and Provincial

Governments re the enforcement of ——. 1818.

LEAGUE OF NATIONS—
Question re India’s contribution to the expenses of the —. 1402-1%03.

LEAVE RULES—
Question re better —— for the Postal Department. £349.
Question re application of European service —— to the Master and official
Referee of.the Calcutta High Court. -2749.

LEGAL PRACTITIONERS—
Question re the grant of licenses to — in the North-West Frontier
i I/ Province. 3622-3623.

ISLATIVE ASSEMBLY—

Adjournment of the ——. 1487, 1512, 1560, 1589, 1612, 16566, 1736, 1789,
1813, 1941, 1989, 2050, 2073, 2102, 2151, 2220, 2243, 2282, 2343, 2302, 2498,
2498, 2558, 2615, 2652, 2688, 2739, 2812, 2899, 2914, 2966, 2008, 3077, 3144,
3219, 3312, 3389, 3472, 3553, 3618, 3677, 3722, 3769.

Meeting of the —. 1333, 1489, 1513, 1561, 1613, 1857, 1737, 1791, 1815,

" 1891, 1943, 1991, 2051, 2076, 2103, 2153, 2921, 2245, 2283, 2343, 2393, 2420,
2499, 2060, 2617, 2653, 2689, 2741, 2813, 2901, 2015, 2067, 2999, 3079, 3145,
3221, 3313, 3391, 3473, 35565, 3619, 3879, 3723, 3771,

Prorogation of the —. 3850.

Question re grant of conveyance and haulage allowance to Members of
the — at Delhi. . 1662
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LEGISLATIVE ASSEMBLY—contd.
Question re grant of daily and conveyance allowance to tho Delhj Mem-
ber of the —. 2164,
'Uninterrupted sitting of the — for the day. 3321.
See also for — Budget ‘ General Administration (Budget.) "

LEGISLATIVE DEPARTMENT—
For — Budget see ‘‘ General Administration (Budget.) ”

LIBRARY—

—— of the Indian Legislature. 3400.
LICENSEB—

Question re —— for firearms. 1586-1687.
LIGHTING—

Question re better — at Kiul Junctmn 2167.

" LIMITATION ACT—
Report of Select Committee on Indian ——. 2821.
See ““ Bill.

LINDSAY, Mz. DARCY—
Budget. Agriculture. 3250-3251.
Budget. Civil Works—(including expenditure in England). = 3805, 38311,
3325.
Budget. Foreign and Political Department. 3180.
Budget. General discussion. 2768-2769,
Budget. Indian Postal and Telegraph Department (Working ex-
penses). 3137-3138, 3140, 3142.
Budget. Ports and Pilotage. 3225-3226.
_Budget. Punjab. 3088.
Budget. Stationery and Printing—(including expenditure in Eng-
land). 3335, 3337, 3339,
Budget. Taxes on Income. 3053-3064.
Indian Finance Bill (Budget). 3521-3522, 3544-3545, 3548-3550, 3561-3568,
3575, 35680. .
Indian Income-Tax Bill. 2582-2583. ;
Resolution re abandonment of the policy of repression. 1701-1704.
Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 3787-3768.
Resolution re elected standing committees with the Government of
India. 1779.
Resolution re prevention of overcrowding on railways. 1553-1584,
Resolution re resignation of Mr. Montagu. 8709.
See ‘‘ Questions and Answers. ”’

LISTED POSTB—
Question re — in the Indian Civil Bervice. 1404. .
Question re provision of —— for provincial service men in Assam. 2188.
Question re — for provincial service men. 2170.
LLEWLYN. SMITH COMMITTEE— ‘
Question re recommendations of the —. 33b6.
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LOANS—
Questidn re military officers and —— from contractors. 2058.

LOCOMOTIVE DEPARTMENT—

Question re eligibility of Indian boys for vacancies in the —— of the
Oudh and Rohilkhand Railway. 1349-1350.

Question re expenditure on — and Csrnage and Wagon department of
railways in India. 3398-3399.

Question re Indians in the —— of the North Western Railway. 1400.

Question re Indians in the —— and Carriage department of Company
worked State railways. 1824.

LORD SBINHA—
Question re filling up of the vacancies caused by the retiremens of Sir
T. Holland and —. 1584,
LUNACY—

The Indian — (Amendment) Bill.
Motion for leave to introduce. 2075.
Adopted. 2076.

Introduced. 2076.

Motion to take into consideration. £245.

Adopted. 2245.
Motion to pass. 2246.
Adopted. 2246.
M
MADRAB-CHINGLEPUT—
Question re construction of —— double lines. 1400. .

MADRAS CONTRIBUTION—
Resolution re reduction of — to Cantral Government (Ruled out of
order). 2108-2108.
MADRAS EXEQUTIVE COUNCIL—
Question re reduction in strength of the —. 2500.
MAHABHIRGHAT—
Question re inconvenience to travellers owing to the steamer not visit-
ing —, 1568,
MAHADEO PRASAD, MUNESHI—
Budget. Stamps (moludmg expenditure in England) aou.
Oode of Oriminal Procedure (Amendment) Bill. 9638
Hindu Coparcener’s Liability Bill. 3701.
Indian Finance Bill. (Budget). 3516-3517, 3520-3521.
See Questionu and Answers.”’

MHARATTA NATIVE COMMISSIONED OFFICERS— A
Question re —— in the Military Department. 1376-1377.

MAHESH KHUNT—
Question re waliting rooms at —. 1613,
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MALABAR—
Question re operations in —. 1595-1596. '
Question re present situation in —— 1353 . o
Question re relief and measures for protection in —. 1592-1593.
Question re relief measures in —. 2395.
Question re safeguarding of lives and property in——and disband-
ment of a garrison station at Mallapuram. 1572

Question re tenancy question in —— and the causes of the Moplah out-
break. 3781-3782.

Resolutions re relief for distressed parts of —. 2713 2728
Resolution re withdrawal of Martial Law in —. 2255-2281.

MALABAR POLICE—
Question re alleged atrocities by the — on Moplah women. $346.
MALABAR TRAIN TRAGEDY—

Question re the appointment of a Committee to inquire into the —.
1351.

MALAVIYA, Paxpir G. A—

Question re reduction of the sentence of Pandit K. K. L{ala.ﬂya and
—. 1837-1838.

MALDA RAILWAY STATION—
Question re 1367-1368.

MANGALORE-ARSIKERE LINE—
Question re construction of the —— in Malabar. 2346.

- MANILAL’S DEPORTATION-

Question re injustice of Mr. — from - Fiji, New Zealand and Ceylon.
. 2747.

MAN SINGH,"BHAI—

Budget. (General discussion). 2807-2810.

Budget. Forest Headquarters charges. 3097-3098.

Budget. Forest Research Institute Establishment. 3101-3102.

Budget. North-Western Railway (Working expenses). 3131.

Budget. Taxes on Income. 3058-3060, 3072.

Civil Marriage (Amendment) Bill. 1803-1808.

Delhi University Bill. 2492-2493.

Indian Emigration Bill. 2180-2190, 2208, 2211-2212, 2214-2215, 2217-2319.

indian Igcometax Bill. 1919-1920, 1925, 1926, 1933, 1933 1993-1004, 2016,
2571

Motion for adjournment to discuss the pohcy of Government in regard
to the political situation. 1458,

Resolution re¢ abolition of distinctions between votable and non-votable
items in the Budget. 1977-1978.

See * Questions and Answers.”’

MANURES— ) N
Question re prevention of the export of oil cakes and other —. 1487,
Question re prices of the various kinds of —. 1437-1438,

Resolution. re export of — and oil seeds. . 1984-1989,

[ L
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MARRIAGE—
Civil — (Amendment) Bill—
Motion to refer to Select Committee. 18615.
Motion for postponement of the debate. 1657.
Motion to refer to Select Committee. 1795.
Rejected. 1813.
See “ Bill 7,

MARTIAL LAW—
Question re cost of — administration in Malabir. 2500-2501.

Question re; in Malabar. 1565.
Resolution re withdrawal of —— in Malabar. 2255-2281.

® MAZUMDAR, Basu TINKARI—
Question re discharge of — temporary 1st class agent, Supply and
Transport Corps. 3787-3788.

McCARNUK, Carrain— _
Question re ransom paid for Captain Bishop and —., 3735.

McCARTHY, M. F.—
Amendment of Standing Orders. 1497, 1499, 1500, 1502, 1503, 2417, 2430.
Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1966. '
Resolution re¢ Indianisation of the Services. 2387, 2339-2390. -
See * Questions and Answers.

MEAT—
Question re —— consumed during the last year by Indian and British
soldiers. 1582-1583. .
Question re —— for British troops. 1583, .

MECCA AND MEDINA—
Question re unsafe land route between —— and suggested steamer ser-
vice for pilgrims. £7482.

MEDICAL AID—
Question re inadequate —— in the case of Hori Lal, Banksman at the
Craddock Colliery. 8168,

MEDICAL DIPLOMAS—
Question re recognition of — of Indian Universities by the General
Medical Council. 1598-1589.

MEDICAL EDUCATION—
Resolution r¢ improvement of — in India. 2286-2308.

MEDICAL SERVICES—
Budget. ——. 3244-3247. .
Budget. Payx of establishment —— superintendence and provision for
travelllng allowance — superintendence. 3244-3247,

MEDICAL STAFF—
Question re insfficient — at the Ekhlara Colliery to cope with infeo-
_tious and dangerous diseases. 2168.

L]
. . e *
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MEDICAL TRAINING—
Question re cost of Dr. Norman Walker’s deputation to India in connec-
nection with — in India. 2440.
MEDICINE— ,
Resplution re utilisation of the indigenous systems of —. 1513-1531.

MEMBERS OF INDIAN LEGISLATURE— '
Question re statement of names, constituency and election expenses of

each of the —. 2751
MEMORIAL(B)—
Question re —— for the grant of .a solatium to any postal audit office.
3743-3744.

Question re —— from the Postal clerical staff for a uniform rate of time
scale of pay. 1386-1387.

Question re —— from the staff of the Railway Department. 2051.

Question re statements of —— withheld. 1591-1592.

MENTALS—

‘Question re grievances of —— in the Government of India Secretariat.
235L

MERCHANT BHIPPING—
The Indian — Bill—
Motion to take into consideration. 3681.
Adopted. 3683. (See ‘ Bills ’’).

MEBSAGE— .

—— from Council of State re Bills, passed in that Chamber. 1842.

—— from Council of State re draft Address of welcome to His Royal
Highness the Prince of Wales. 1642.

—— from Council of State re resoiution to refer the Delhi University
Bill to a Joint Committee. 1989.

—— from Council of Btate re the Indian Lunacy Act, 1912, and the Bill
to amend the law relating to income-tax and super-tax. 2558,

—— from Council of State that it agrees to the Emigration Bill and the
Delhi University Bill as passed by the Assembly. 2676.

—— from Council of State that it agrees to the Income-tax and SBuper-
tax Bill as amended and passed by the Assembly. 2688,

——from the Council of State that it agrees to the Provincial Small
Cause Courts Amendment Bill and the Indian Limitation Bill as
passed by the Assembly. 2688.

—— from the Council of State re the Press Law Repealing and Amend-
ing Bill and the Indian Ports (Amendment) Bill. 3817.

— of farewell to His Royal Highness the Prince of Wales. 3148-3149.

—— of farewell from.hHis Royal Highness the Prince of Wales. 3321.

—— from His Excellency as to the heads of expenditure'to be open for
discussion in the Legislative Assembly when the financial statement
is under consideration. 2754.

—— from the Becretary of Btate intimating thanks to non-official memberl
of the Indian Legislature for their message of confidence. S444.

-

n [
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METEOROLOGY—
Budget —. 3233-3234.
Budget. Reduction of demand under head —. 3233-3234.
METUR PROJECT—
Question re the ——. 1596-1597.
MILEAGE—
Question re — and traffic on State railways ip India in 1910-11 and
1920-21. 1824.
MILITARY ACCOUNTS DEPARTMENT—
Question re amount unaccounted for in the Poona District office- of
the ——. 3391.
Question re discontent in the ——. 3392-3393.
Question re educational qualifications for the Subordinate Accounts
Department and the —. 3392.
MILITARY ADMINISTRATION—
Question re the cost of the Civil and — in India. 1674-1575.
MILITARY ASSISTANT SURGEONS—
Admission of Indians as —. 1430.
MILITARY DEPARTMENT—
Question re cost to the —— of maintaining peace and order. 3620.

MILITARY OPERATIONS—
Question re Home and Government of India estmutu and actuals of
expenditure on —— between 1914 and 1920. 2501.

MILITARY TRAFFIC—

Question re third class carriages on the North Western Railway for
—. 3014.

MILITARY TRAINING—
Question re — for Indian Officers. 3145.

MILITARY WORKS SERVICES—

Question re employment of temporary non-regular officers in the —,
3009-3011.

Question re Indians in the —. 1408.
MINES—
Budget ——. 3241-3244.
Budget. Reduction of demand under head —. 3241-3244.

MINOR GIRLS—
Resolution re prohibition of traffic in ——. 2589-2615.

MINT—
Budget ——. 3282-3205.
Budget. Reduetion of demand under head —. 3292-3295.

Question re ,efpenditure incurred by the Calcutta —— on account of
coining cases. 3012-3013.

MINT DEPARTMENTS—
Question re method of sdjultment in —. 3013-3014.
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MINT MASTERS— )
Question re evidence of — and Assay Masters in cases of counterfeit
coining. 3013.

MISCELLANEOUS—
Budget. International Labour Conference. 3340-3341.
Budget ——. 3340-3344.
Budget. Reduction of demand under head ——. 3341-334.

MISCELLANEOUS DEPARTMENTS—
Budget. Indian Stores Department (One Chief Controller). 3278-3286.

‘Budget ——. 3278-3288.
Budget. Other Contingencies. 3286-3287.
Budget. Reduction of demand under head ——. 3287-3288.

MISRA, Mr. B. N.—
Hindu Ceremonial Emoluments Bill. 3812-3813.
Indian Finance Bill (Budget). 3420-3423, 3571-3572.
Oath of Office. 3079. -
See ‘“ Questions and Answers.”

MISRA, Me. P. L—
Budget. Education Department (Temporary Establishment). 3189-3180.
Budget. Extra Assistant Commissioners. 3353.
Budget. Forest Research Institute (Miscellaneous other charges). 3101
Budget. International Labour Conference. 3340-3341.
Budget. Presidency and District Offices. Radio offices. 3132-3133, 3135.
Budget. Taxes on Income. 3074-3075.
Civil Procedure (Amendment) Bill. 2451-2452.
‘Hindu Ceremonial Emoluments Bill. 3795-3797, 3806.
Resolution re abolition of posts of Divisional Commissioners. 3859-3661,

36617.

Resolution re technical training of Indian and Anglo-Indian youths.
2518.

Resolution re utilisation of the indigenous systems of medicine. 1518-
1519.

See * Questions and Answers.”’

MITRA, M. KHAGENDRA NATH—
Oath of Office. 1561.
Resolution re resignation of Mr. Montagu. 3705,

MOLASBES—
Question re quantities of foreign sugar and — imported into India.
3320.
MONGHYR PURABSERAI-BARRIARPUR—
Question re the construction of —— railway line. 1433.

\)é)N‘IAGU Mz.— ¢
Motion for adjournment to pass a vote of confidence in ——. 2399-2402.
Reference by Dr. Gour and others on the reugnatlon of —, Becretary
of Btate for India. 2870-2971.
Resolution re resignation of —. 3701-3722.

' . o
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MOPLAH(S)—
Question re loyalty of educated —. 2345-2346.
Question re ravages wrought by —. 1565-1566, 1570-1572.
Question re restrictions on recruitment of —. 3009.
Question re treatment of repident —— in recovered villages. 1585.

Question re the alleged burning of —— houses. 1351.

MOPLAH POPULATION—
Question re the —— of Malabar. 2345.

MOPLAH OUTBREAK— -
Question re details of the ——. 1596.
Question re evacuation of villages m Ernad and Walwanad owing to
—. 1351.
Resolution re inquiry into the causes of —. 2838-2950.
MOPLAH TRAIN TRAGEDY—
Question re —. 1564-1565, 1566-1567.
MORIAM STATION—
Question re deficient platform lighting at —. 2441.
MUDALIAR, Mr. 8.— <

S
Resolution re Committee SfInquiry into the causes of the Moplah out-
break. 2042-2048, 2048.
Resolution re elected standing committees to be attached with the
different departments of the Government of India. 1758-1759. ‘

Resolution re reduction of Madras contribution to Central Govern-
ment. 2107.

See ‘‘ Questions and Answers.”

- MUHAMMAD HUSSAIN, Mr. ALI BUKSH— *
See ** Questions and Answers.”’

MUKHERJEE, Mz. J. N—

Amendments of Standing Orders. 1508, 2047.

Amendments of Standing Orders (Supplementary). 1508.

Budget. Acetone Factory, Nasik. 3259-3260.

Budget. Civil Works—(including expenditure in England). 3301.

Budget. Currency (Stores of India). 3380-3381.

Budget. Exchange. 3208-3300.

Budget. Other Contingencies. 3288-3287.

Budget. Stationery and Printing—(including expenditure in England).
3336.

Civil Marriage (Amendment) Bill. 1633-1637.

Civil Procedure (Amendment) Bill. 2180-2182.

Civil Procedure (Amendment) Bill. $449-2451.

Code of Criminal Procedure (Amendment) Bill. 2064-20865.

Indian FjinAnce Bill (Budget). 3591-3502, 3597.

Indian Merchant Shipping Bill. 3681-3683.

Resolution re Committee on Railway Risk Notes. £955-2987.

Resolution revelected standing committees to be attached with the
different departments of the Government of India. 1789.

e

L -
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MUKHERJEE, M. J. N.—contd.
Resolution re improvement of medical education in India. 2302 *
Resolution re utilisation of the indigenous systems of medicine. 1881.
See ‘‘ Questions and Answers. *’

- MUKHERJEE, Basu TARA PADA—

Question re ’s speeches at Lahore. 3734-3735.
Question re the case of ——, dismissed Post Master. 1409-1426, 3732-3734.
Question re dismissal of —. 1431.

MUKHERJEE, Rar Bamapur T. P.—
Budget. General discussion. 2888-2889.

Resolution re measures for mereamng cotton cultivation in India.
36533657
‘“ Questions and Answers.”

'HUNBIFFS—
Question re appointment and qualifications of — in the North-West
Frontier Province. 2343.

MUSSALMAN DEPUTATION—
Question re —— to the Viceroy in December, 1921. 1838,

MUSSALMAN WAQFS REGISTRATION BILL—
Postponement of motion for reference to Belect Committes. 1650-1651.
S“ i Bi]L”

NABI HADI, Mz. Sveo—
Resolution re resignation of Mr. Montagu. 3715-3716.
See “ Questions and Answers.”

NAG, Ba1 Basapur G. C.—

Budget. Emigration — (Internal). 3271-3272.

Budget. Extra Assistant Commissioners. 3350-3351, 3355.

Budget. Income Tax Officer (Second). 3344-3348.

Budget. Income Tax Officer (One Bpecial), Madras. 3062-3063.

Civil Marriage (Amendment) Bill. 1642,1644.

Delhi University Bill. 2475-2476, 2478.

Indian Emigration Bill. 2203, 2204, 2207.

Resolution re Foreign and Political service and military officers in judi-
cial or administrative posta. 2557.

See “ Questions and Answers. "’

NAIDU, Me. G. N.--
Question re petition from — for compassionate a.llowuoo. 1378,
NAND LAL, De.—
Budget. Army Pepartment. 3205. .
Budget. Avut-lon. 3253-3254. - !
Budget. Customs. 30423043, .
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NAND LAL, Dr.—contd.

Bwdget. Customs Recreation Club. 3025.

Budget. Education Department (Pay of Officers). 3186.

Budget. Emigration (External). 3276.

Budget. Foreign and Political Department (Pay of Officers). 3177-8178.

Budget. North-West Frontier Province. 3355-3357, 3381.

Budget. Punjab. 3086-3088.

Budget. Railways. 3128, 3131

Budget. Salt. 3083, 3085-3086.

Budget. BSurvey of India. 3231-3232

Budget. Taxes on Income. 3056-3057.

Demands for supplementary grants. 2983.

Indian Finance Bill (Budget). 3539, 3572.

Indian Income Tax Bill. 2003, 2008-2007.

Indian Press Law Repeal and Amendment Bill. 3886.

Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1962

Resolution re elected standing committees to be attached with the
different departments of the Government of India. 1778-1779.

- Resolution re export of manures and oil-seeds. 1987.

Resolution re prevention of overcrowdmg on railways. 1583, 1559-1560.

Resolution re representatives of India to Imperial and Internntlonal
Conferences. 3644-3646.

Resolution re resignation of Mr. Montagu. 3721-3722.

Resolution re utilisation of the indigenous systems of medicine. 1520.

See ‘* Questions and Answers. ”’

NAYAR, Me. K. M —
Amendment of Standing Orders. 2418.
Resolution re relief for distressed parts of Malabar. 2713-2719, 2725-2726.
Resolution re withdrawal of Martial Law in Malabar. 2265-2266.
See *“ Questions and Answers.”

NEOGY, Me. K. C.—

Amendment of Standing Orders. 2405, 3407.

Budget. Emigration — (Internal). 3267-3268, 3269,

Budget. Establishments for guass-commercial accounts. 3213-3214.

Budget. Railways. 3124-3128, 3127.

Delhi University Bill. 2480, 2481, 3488,

Demands for supplementary grants. 2095-2996, 2998,

Indian Finance Bill (Budget). 3465-3466, 3467.

Indian Income Tax Bill. 9037.

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 3759-3761.

Resolution re elected standing committees to be attached with the
differeny BOepartments of the Government of India. 1755-1758, 1787-
1788.

Resclution re Indian Meroantile Marine. 1543-1545.

8ee ' Questions and Answers. ”

-
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NEW DELHI— -
Question re the annual cost of maintenance and income from — 2055.
Question re expenditure under head residential accommodation in —,
2054.

NEWSPAPERS—
President’s remarks about the impropriety of reading——in the’
House. 2739.
Question re securities from — under the Press Act. - 2156-2157.

NEW YEABR—
—— greetings by Mr. President. 1333.

NON-CO-OPERATION—
Question re correspondence with provincial Governments re suppression
of the —— movement and the Khilafat movement. 2752,
Statement re Government policy in regard to —. £502-2503.

NON-CO-OPERATORB—
Question re Government action against —. 2748,

NON-OFFICIAL BUSINESS—
Question re days allotted for —— of the Assembly. 1427.

NORTH-WEST FRONTIER PROVINCE—

Budget. ——. 3344-3369.

Budget. Extra Assistant Commissioners. 3350-3355.

Budget. Hill Journey allowance. 3346-3349.

Budget. Income-Tax Officer (Second). 3344-3346.

Budget. Reduction of demand under head —. 3355-3369.

Question re administration of the —. 2343.

Question re appointment and qualifications of Munsiffs in the ——. 2848,

Question re certain convictions in the —— and their justification. 3681.

Question re girls kidnapped in the —. 3738.

Question re the grant of licenses to Legal Practitioners in the —.
3622-3623.

Question re lawyers in the ——. 2343-2344.

Question re ransoms and compensation for Hindus and Muhammadans
in the ——. 3735.

NORTH-WESTERN RAILWAY—
Question re Assistant Traffic SBuperintendents on the —. 1399,
Question re exclusion of -Indians from certain posts on the —, 3796-
3727.

Question re increased employment of Indians as Traffic Inspectors
(Transportation) on the —. 3001-3002.

Question re passenger sheds on platforms on the — and the Bombay,
Baroda and Central India Railway. 1343

Question re passes for traffic canvassers on the —. @018,

Quesbthion re posts of Btation Masters held by Indiansand Europeans on

o —. 3727.

Question re raised platforms on the Kotri-Rohri line of the —. 1343,

Questiop re recruitment by the — of Indian graduates as commercial
probationers. 3777. ' :

t
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NORTH-WESTERN RAILWAY—contd.

Question re refreshment rooms for Indians on the ——. 1343-134.
Question re reservation of posts of special grade guards for Europeans
on the —. 3726.

Question re third class carriages on the — for military traffic. 3014.

NUR ELAHI, Mr.—
Question re the promotion of — to Assistant District Inspector. 3622.

NURBES—
Question re comparative cost of maintenance of — in India. 2158.
Question re discontent among — in Indian Troops Hospitals. 1837.
Question re distinctions between English and Indian trained Army —.
18286.
Question re domiciled European and Anglo-Indian — employed dur-
ing the Great War. 2156.
Question re domiciled European and A.nglo—Indmn-——on the perma-
nent cadre of the Queen Alexandra Nursing Society. 2156.
Question re equality of treatment as between English and Indian trained
Army ——. 2158,
Question re number of — in British and Indian Station Hospitals
and the expenditure on their upkeep. 1827.
Question re proportion of beds per working — in British and Indian
Station Hospitals. 1827. _
NUTANGANJ SUB-POST OFFICE, BURDWAN—
Question re theft in the —. 3731. -

o

OATH OF OFFICE—
Aiyar, Mr. A. V. V. 2741
Bhanja Deo, Raja Rajendra Narayan of Kanika. 2283,
Bray, Mr. Denys de Saumarez. 1561.
Bridge, Mr. George. $393.
Keith, Mr. W. J. 1561.
Misra, Mr. Biswanath. 3079.
Mitra, Mr. Khagendra Nath. 1561.
Renouf, Mr. W. O. 1333.
Bin, Maung Maung. 1657.
Webb, Sir Montagu de Pomeroy. 1657.
Way, Mr. Theodore Alban Henry. 1513.
OFFICIAL SECRETS—
The Indian — Bill.

Motion for circulation. 3690.

Adopted. 3690.

(See ¢ Bill. '.)
OIL CAKES—

Question re the prevention of export of — and other manures. 1437,
OIL, SEEDS.

Resolution re export ofemanures and —, 1084-1989.

® L]
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OPIUM—
Budget —. 3087-3091. -
Budget. Reduction qf demand under head —. 3087-3081.
ORIGINAL TENURE—
Question re conditions for the tranefer of property held on —. 1406.
Question re improvements to and re-building of houses on plots of land
held on ——. 1408-1407.
ORIYAS—
Question re the number of — and Oriya assimilating tribes in Bengal,
Behar, Central Provinces and Madras. 3772.
ORIYA SPEAKING TRACTS—

Question re amalgamation of —. 3782
OTHER SCIENTIFIC INSTRUMENTS—
Budget —. 3244
OUDH RENT BILL—
Question re the —. 1403-1404.

OUDH AND ROHILKHAND RAILWAY—

Question re eligibility of Indian boys for vacancies in the locomotive and
other departments of the —. 1349-1350.
Question re overcrowding of passengers on the — during the Morada-
bad Exhibition. 2442.
OVERTIME— -

Question re extra remuneration for — work done by Government of
India clerks. 1392-1393.

P
PACIFIC COMPACT—
Question re India and the —. 2163.
PALESTINE—
Question re safe routes to holy places in —— for Indian visitors —.
2741.
Panel of Chairmen —. 1452.
PANISUFF, MR. B. 8.—
Question re memorial from —. 3744.

PAPER INDUSTRY—

Question re the promotion of the — in India. 2057.
PASSENGERS—

Question re reserved compartment for third class —. 2166,
PASSENGER SHED— -

Quescion re extension of the —— at Kiul Junction. 216¥.

Question re — on platforms of stations on North-Western Railway and

the Bombay, Baroda and Central India Rnllwny 1343.

PASSENGER TRAINS— v

Question re —— between Madras and Pallavaram. 1400,

' i
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PABSPORTS—

Question re religious objection to photos for — by l[ulu.mmadm visi-
tors and pilgrims to Egypt, ete. 1350-1351.

PASTEUR INSTITUTES—

Question regarding —— in India. 1383-1384.

PAY—

Question re discontent among clerks of attached offices as regards
scales of —. 2159.

Question re disparity between scales of — in Secretamt. and attached
Offices. 1593.

Question re improvement in the starting — of the second division of
the Secretariat offices. 1389-1390.

Question re inadequate scales of —— of clerks in Attached offices. 2158-

2159.
Question regarding maximum —— of second Division Government Clerks.
1588.
Question re postponement of maximum —— unller revised time-scale.
3739-3740.

Question re revised scales of — in the office of the Director-General,
Indian Medical Service and the office of the Director, Medical Ber-
vices. 2158-2180.

Question re revised scale of——of the Karachi Preventive Service.
1601.

PAY AND PENSION—

. Question re additional expend:ture due to enhanced —. 2057-2058.

PAY OF DUFTRIES—

PENAL SETTLEMENT—

Question regarding position and —. 2968.

Question re abolition of the — in the Andamans. 2157.

PENCH COLLIERIES—

Question re managers of —— with certificates of competency. 2169.

PENSION—

"Question re discontinuance of 3rd degree —— and gratuity to Indian
temporary non-combatants. 3744
Question re total —— paid by Government to old pensioners. 1402

PENSIONABLE SERVICE—

Question re — of the staff of the Diretcor-General, Indian Medical
Bervice. 1384-1397.

PEROIVAL, Me. P. E—

Budget. (General discussion). 2775-2778.
Budget. Ports and Pilotage. 3224-3235, 3226.
Hindu Cezemonial Emoluments Bill. 3783-3785.
Resolution re Women’s franchise. 2088-2089.

PERMANENT-WAY INSPECTOR—

Question re the salaries of Indian and European — on State and other
Railways in India.« 1825. *
L] * .
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FILGRIMS—
-Question re inconvenience to Indian —— from quarantine. 1563. ¢
Question re Indian — during the last Haj. 1563.
Question re insecurity of Indian — travelling to Hedjaz. 2347.
Question re numbers of — to Jeddah last season. 2743.

FLAGUE EPIDEMICR—
Question re the opinion of the people in regard to —. 1446,

PLATFORM—
Question re¢ low level — at Kiul Junction. 1433.

Question re —— on the Reshikesh Road station, on the Oudh and Rohil)-
khand Railway. 2174.

POLICE—
Budget. 3218-3219, 3222.
Budget. Reduction of demand under head —. 3222.

—— (Incitement to Disaffection) Bill—
Motion for leave to introduce. 2047.

Adopted. 2048.
Introduced. 2048.
Motion to take into consideration —. 2677,
Motion to refer to Select Commtttee 2680.
Adopted. 2680.
(See ¢ Bill.”)
POLICEMEN—
Question re —— killed in execution of duty and pensions to their families.
2501.
POLITICAL AGITATION— -
Question regarding cost to Government resulting from — and riots.
2624.
POLITICAL OFFENDERS—
Question re treatment of Indian — 1597.
FOLITICAL PRISONERS—
Question r¢ amnesty to —— to commemorate the Royal visit. 3011.
Question ¢ communication from the Secretary of State re treatment of
—. 1946-1947.
Question re special treatment for —— who have not committed violence.
1601.
Question regarding treatment of —. 2500.
Question re uniform treatment of —. 2172
Question 7¢ uniformity of treatment for —. 1828
POLITICAL UNREST— .

Question re military expenditure in connection with —s- during the
current financial year. 2344.

PONDICHERRY—
Question re the administration of land customn on the frontiers of —.
1408-1409.

. ‘
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POONA DISTRICT OFFICE—
Quéstion 7e amount unaccounted for in the —— of the Military Accounts
Department. 3391.

PORTS—

* Indian — (Amendment) Bill—
Motion for leave to introduce. 2586.
Adopted. 2587.

Introduced. 2587.
Motion to take into further consldemtlon 3683.
Motion to pass. 3684.
Adopted. 3684.
(See * Bill ’).
PORTS AND PILOTAGE—
Budget. ——. 3222-3231.

Budget. Reduction of demand under head —. 3223-3231.
POST OFFICES—
Question re employment of women clerks in ——. 1442-1443.
Question re hours of business in ——. 331§-3319.
Question re number of Superintendents of —— appointed in Bihar and
Orissa. 3773.

Question re recruitment of Probationary Superintendents of ——. 1443,
Question re Superintendents of —— in the Nilgiris and other divisions.
1445.

POSTAL APPOINTMENTS—
Statement laid on the table re the recruitment for —— in the Dacca
Range. 1333-1334.
POSTAL ARTICLES—
Question re number of — imported into India and the danummn.hons
of each of them. 2440.
POBTAL AUDIT OFFICE—
Question re favourable treatment for clerks on the decentralisation of
the —— Calcutta. 3743.
Questlon re memorial for the grant of a solatium to any —. 3743-3744.

POBTAL CLERKS—
Question re different rates of pay for — and telegraphista. 1387.
Question re dissatisfaction of —— in Burma with revised scales of pay.

2348-2349.

Quéstion re distress of —— of Simla owing to increase in prices of food-
stuffs. 1387.

Question re grant of house rent allowance to —. 1388

Question re memorials from the — for a uniform rate of time-scale of
pay. 138.&1337.

POSTAL DEPARTMENT—
Question re better leave rules for the ——. 2349,

Question re concessions to and by the —— in relation to railways with
which Goverpment can have no contracts. 3389,
Question re curtailment of reserve staff for ——. 2348,

Question re grant of railway concessions to ——. 2061.
. L] . .
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POSTAL INSPECTORS—

Question re examiners of —’s examination. 1440. )
POSTAL OFFICIALS—
Question re¢ dissatisfaction among — in Burma owing to high cost of

living. 2347-2348.
POSTAL SERVIOCE—
Question re higher appointments in the — in India. 3319-3320.
POSTMASTER—
Question re the number of appointments in the cadre of —. 1444.

POSTMASTER GENERAL— .
Question re administration of Mr. G. P. Roy as — of Bengal and
Assam. 2813-2814.

Question re appointments in the grade of — in India and Burma. 1444,
PRECEDENCE—

Question re the order of —— for members of the Legislature at public
durbars. 1820.
PRESENTATION CEREMONY—
Attendance of members at the — and Royal Durbar. 2245.

PRESIDENCY POSTMASTERS—
uestion re —. 1444.
\)’{EZIDENT, HONOURABLE THE—

Announcement of the names of the members elected to serye on Standing
Finance Committee and the Committee on Public Accounts. 3745.

Committee to inquire into the functions of the Deputy Presidemt. 1452.

Congratulations on Honours. 1450-1451.

Election of Public Accounts Committee. 3679.

Election of Standing Finance Committee. 3680.

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1457-1458, 1459.

New year’s greetings by —. 1333.

Nominations for Select Committee on Standing Orders 1508.

Notice of Motion under Rule 11. 1453

Panel of Chairmen. 1452.

Prorogation of the Bession. 3850.

Remarks about the impropriety of reading newspapers in the House,
2730.

Ruling re discussions of resolutions. 1728.

Ruling re entry of persons into the Assembly Chamber. 1460.

Ruling e motion for reference of a Bill to Select Committes. 1401

Ruling re procedure in proposing amendments to Standing Orders. 1497-
1498.

Ruling re proper procedure during a division. 1881.

Ruling re reference of a Bill to a Select Committee. 1793-1704.

Ruling re reference to proceedings in another place. 3623,

Ruling re Standing Order 38. 1452-1453.

Ruling that the discussions in Belect Cotmmtt.eeu cannot be mentioned
in the ‘House. 2243.

.
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PRESIDENT, HONOURABLE THE—contd.
Ruling re voting under misapprehension at Divisions. 3161-3162.
Ruling re withdrawal of amendments. 1729.

Ruling re withdrawal of resolution on account of absence of the Mover.
1509.

Select Committee on Standing Orders. 1610, 1614-1615.
Separate establishment for Assembly. 3169.

PRESS ACTS—
Question re dates for considering Bills to repeal —. 3393,

PRESS LAW REPEAL AND AMENDMENT BILL—
Presentation of the Report of the Select Committee on —. 9687,
Motion to take into consideration. 3685.
Motion to pass. 3689.
Adopted. 3680.
(See * Bill.”) L

PRESS MESSAGE—
Question re interception of a ——. 37386,

PREVENTIVE OFFICERS—
Question re free quarters for — of the Customs (Karachl) 1345,
Question re pay of — of the Karachi Customs Department. 1344.
Question re recruitment of —. 1347.
Question re working hours of —. 1342,

PREVENTIVE SERVICE—
Question re free quarters for the Karachi —. 1601-1602.

Question re revised scale of pay of the Karachi —. 1601.
Question re uniform.scale for — in Calcutta, Bombay and Karachi.
1347.

PRINCE OF WALES, H. R. H. 1HE—

Address of welcome to ——. 1448, 1608-1610.

Message of farewell from —. 3321.

Message of farewell to ——. 3148-3149.

. Question re a statement that the car of —— was fired at. 3015-3016.
PRISONERS—

Question re treatment of — convicted under the Criminal Law Amend-
ment Act. 3011-3012.

PRIVY COUNCIL—
Resolution 're establishment of a —— in India. 2726-2739.

PROBATIONARY SUPERINTENDENTS—

Question re recruitment of — of Post Offices. 1443.
PROCEEDINGS—
References to —— in another place. 3623.
PROPERTY— o
Question re donditions for the transfer of — held on or_'lglntl tenure.
1408. .

L]
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PROROGATION—
—— of the Session. 3850.
PROVINCIAL ACTS—
Question re numbering of the Legislative Acts of the Provinces. 2751.
PROVINCIAL ENGINEERING SERVICE—
Question re status of members of the new ——. 3626,
PUBLIC ACCOUNTS COMMITTEE—

Motion by Hon’ble Bir W. M. Hailey for the election of members of
the —. 2971.

Election of members of —. 3679-3880,

Announcement of the names of Members elected to serve on the — and
the Standing Finance Committee. 3745.

PUBLICITY BUREAUS—

Question re establishment:. of — 2156.
PUBLIC HEALTH—
Budget. ——. 3248-3249.
Budget. Reduction of demand under head ——. 3248-3249,

PUBLIC SERVICE(B)—
Question re the rules for the purchase and supply of stores for t-'ha--—-
1448.

Question re staff employed in the —— in Madras directly under the Gov-
ernment of India. 1440.

PUBLIC SERVICE COMMISSION— «
Question re the establishment of a — in India. 3004.

PUBLIC WORKS DEPARTMENT—

Question re revised scale of pay for — and Railway Aooounts 3738,

Question re hardships of —— Accountants and Railway Accountants under
revised scales of pay. 3740.

Question re inadequate personal allowance for —— Accountants. 3741.

Question re late effect to revision of pay for —— Accountants. 3740-8741.
Question re unfavourable position of —— Accountants and Railway
Accountants as compared with the Bubordinate Accounts Service.

3740.
PUBLIC WORKS DEPARTMENT CODE—
Question re applicability of the ——. 3623.

PYARE LAL, Me.—
Civil Marriage (Amendment) Bill. 1628-1629.
Code of Criminal Procedure (Amendment) Bill. 2839, 2641
Hindu Ceremonial Emoluments Bill. 3801.

Indian Emigration Bill. 2192-2193, 2218. )
Resolution re Committee of inquiry on expulsion from Cantonments.
2127.

Resolution re suppression of traffic in women a.nd children. 2231.
See ‘“ Questions and Answers.”
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. Q

QASUR-PAKPATAN-LODHRAN RAILWAY—

Question re re-laying of the —— line. 3394.

+« QUARANTINE—

Question re inconvenience to Indian pilgrims from —. 1563.
QUARTERS—

Question re free —— for the Karachi Preventive Service. 1601-1602.

Question re free —— for Qovernment officers. 1602.

QUEEN ALEXANDRA NURSING SOCIETY—
*  Question re domiciled European and Anglo-Indian nurses on the per-
manent cadre of the —. 2156.
QWADIR, KHAN SAHIB Mauvrvi ABDUL—
Interest Act, 1839 (Amendment) Bill. 1653-1654. ‘
Resolution re abolition of posts of Divisional Commissioners. 3665-3666.

See ions and Answers.”
QUESTIONS—
Question re —— in the Vernaculars. 1366.

Question re — disallowed in the Legislative Assembly and Council of
Btate in 1921. 1580-1691.

Question re — referred to His Excellency the Governor General. 159L

Question re — in Indian Legislature relating to matters in dispute be-
tween Government of India and Secretary of State. 1591.

Question re rules under which members asking —— on provincial sub-
jects are referred to Provincial Governments. 2169,

Question re expenses incurred by the Government of India in a.nlmmg
—— put by Membere of the Indian Legislatures. 2431.

QUESTIONS AND ANSWERS—

ABDULLA, Mz. SBaiveo MUHAMMAD—
Question re aeroplanes in India. 3397.
Question re aeroplanes in possession of the University Corps, etc. 3397.
Question re aeroplanes in military use. 3397-3398.
Question re aeroplanes with the Police. 3388.
Question re civil aeroplaning under the licenses of district officers. 3398.
Question re flying of aeroplanes on private lands. 3397.
Question re restrictions on civil aeroplaning. 3396-3897.
Question re restrictions on the sale of scientific instruments. 3398.

AGARWALA, Lata GIRDHARILAL—

Question re abolition of the posts of Commissioners of Divisions. 1574

Question re abolition of Boards of Revenue and the posts of Commis-
sioners of Divisions. 1574.

Question re fdditional expenditure due to enhanced pay and pension.
2057-2058. *

Question re appointment of Indians other than Bengalees and Punjabis
in the Imperial Becretariat. 1408. ’

Question re Capital Retention Committee at Allahubad. 14085,

Question re clerks in Attashed Offices. 1884.

. L] . . -
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76 INDEX TO LEGISLATIVE ASSEMBLY DEBATES,
QUESTIONS AND ANSWERS—contd.

AGARWALA, Lata GIRDHARILAL—contd.

Question re cost of the Civil and Military administration in India. 1574-
1575.

Question re-creation of an Indian Bar. 1403.

Question re discontent among the staff of Attached offices. 1594.

Question re disparity between scales of pay in Secretariat and Attached
offices. 1593. i

Question re eligibility for the Indian Civil Service examination to be
held in India. 1430-1431.

Question re employment of ez-convicts, etc., on Indian Railways. 1576.

Question re equality of remuneration in Government offices. 1594.

Question re exclusion of Indians from Government posts. 1584.

Question re export of good breeds of cattle. 1404.

Question re fencing of railway lines. 1577.

Question re filling up of the vacancies caused by the retu-ement of Bir
T. Holland and Lord Sinha. 1584.

Question re Hartal in India during the Royal visit. 1576.

Question re Indians on the staff of the Government of India Becretariat.
1381.

Question re Indianisation of the posts of Secretaries, Deputy Secretaries,
etc., in Secretariats. 1405-1406.

Question re Indian and non-Indian officers in the Military Department
entrusted with the duties of Royal Air Force, etc. 1445.

Question re Indians i superior posts under the Government of India.
1583.

Question re Indianisation of the Higher Services. 1583-1584.-

¢ Question re Indian Autonomy. "1584. o

Question re Kasganj-Agra Railway project. 1381-1382.

Question re listed posts in the Indian Civil Bervice. 1404.

Question re maintenance of waterways in India. 2174-2175.

Question re meat consumed during the last year by Indm.n and British
soldiers. 1582-1583.

Question re meat for British troops. 1583.

Question re military officers and loans from contractors. 2058.

Question re navigability of the large rivers in India. 2175.

Question re official vote in the Indian Legislature. 1576,

Question re Oudh Rent Bill. 1403-1404.

Question re position of Members of the Executive Council in relation to
Governor General’s assent to provincial legislation. 1404.

Question re proportion of Indians and Europeans on the Gazetted Staff
of the Government of India Becretariat. 1582.

Question re questions disallowed in the Legislative Auembly and Council
of State in 1021. 1580-1691.

Question re questions referred to His Excellency the Governor General.
1601.

Question re questions in the Indian Legislature relating to matters in
dispute between Government of India and Secrétary of State. 1591

Question re the railway Kosht Nibarak Samiti, Lucknow. 1576,

t
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QUESTIONS AND ANSWERS—contd.

AGARWALA, Lata GIRDHARILAL—concld.
Question re representations against the present policy of repression.
1576.

* Question re representations against the repressive policy of Government.
15682,

Question re retention of military rank of ez-temporary officers of the
Indian Medical Service. 2750.

Question re river traffic to relieve railway traffic. 2175

Question re searchlights on railway trains. 1576-1577.

Question re statements of memorials withheld. 1591-1503.

Question ¢ transfer of villages from Bihar and Orissa to Bengal. 1593.

Question re treatment of Congress or Khilafat volunteers. 1584.

Question re ultimate Court of Appeal in India. 1406.

Question re Universities in the U. P., Punjab and Bengal. 1381.

AGNIHOTRI, Mr. K. B. L.— _
Question re differentiation in allowances between Indian and European
members of the delegation to British Guiana. 2746.
Question re injustice of Manilal’s deportation from Fiji, New Zealand and
Ceylon. 2747.
Question re standard of allowances to delegates going overseas. 2747.
AHMED, M. K.—
Question re¢ administration of Mr. G. P. Roy as Postmaster General,
Bengal and Assam. 2813-2814.
Question re appointment of Council Secretaries with knowledge of the
vernaculars. 1386.
Question re appointment of Indian Senior Government Inspectors of
Railways to watch the distribution of wagons. 1829-1830.
Question re Civil Guards. 1354.
Question re contracts between the Secretary of State and Indian Rail-
ways. 1823.
. Question re cost of the treaty with Afghanistgn. 1369-1870.
Question re discrimination between Indians and .A.nglcrlndmna on Rail-
ways. 2617.
Question e discussions in the Assembly on the A.ckrorth Committee
Report. 2618.
Question re European service leave rules for the Master and official
referee of the Calcutta High Court. 2749.
Question re expenses incurred in answering questions put by the members
of the Imperial Parliament and other Colonial Legislatures. 2432.
Question re German and Belgian Railway Acts. 2620.
Question re Ghutiyari Sheriff Station of the Eastern Bengal Railway.
1366-1367.
Question re.increase in goods rates on railways. 2618.
Question redndians on the Railway Board and the rates tribunal, 1821.
Question ‘re Indians in the Locomotive and Carriage Departments of
Company worked Btate Railways. 1824.
Question re Mzlda Railway Station. 1367-1388.
Question re ma.na,zament.o! the East Indian Railway. 1881. .

INDEX TO LEGISLATIVE ASSEMBLY DEBATES, ~ 77
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QUESTIONS AND ANSWERS—contd.

AHMED, Mg. K.—contd. !
Question re mileage and traffic on State railways in India in 1810-11 and
1920-21. 1824, .
Question re proposed memorial of Princess Zaib-un-Nisa Begum. 2968.

Question re questions in the vernaculars. 1368.

Question re railway rates preferential to foreign traffic. 1821-1822.

Question re Railway rates between Howrah Btation and stations on the
Oudh and Rohilkhand Railway. 2618.

Question re routing of goods traffic on the East Indian Railway. 2618.

Question re salaries of Indian and European Permanent-Way Inspectors
on Btate and other railways in India. 1825. '

Question re State management of Indian Railways. 1822-1823.

Question re Btate ownership of Railways in Germany and Belgium. 2619.

Question re suggested revision of Indian Railways Act 9 of 1890 with a
view to State ownership. 2619.

Question re telegraphic communication for Chapai, Nawabganj and
Kansat. 1388-1369.

Question re transfer of the administrative control of Aden. 1354-1368.

Question re transfer of the area between the Police Stations of Rajmahal
and Barharwa in Bihar and Orissa to Bengal. 1369.

Question re transfer of the Dacca section of the Eastern Bengal Railway
to the Assam Bengal Railway. 1823.

Question re undue preference for Europeans on railways. 1823.

AHMED BAKSH KHAN, Mr.—
Question re Civil Aviation Schools in India. 2429.
Question re differential treatment accorded to Indian Oadets and Euro-
pean Cadets. 2430.
Question re indignation and resentment amongst the Indians caused by
Mr. Churchill’s speech at the East African Dinner as to the status
of Indians in Kenya. 2429.

'ATYER, Biz P. 8. SIVASWAMY—
Question re administration of the North-West Frontier Province. £343.
Question re commissions for Indians and their admission to the Artillery
and other branches of the service. 2157-2158.
Question re Indian Territorial Force. 2172-2174.
Question re rates and standards of railways in India as compared with
foreign countries. 1737-1738.

"AKRAM HUSBAIN, PRINCE AFSAR-UL-MULK MIRZA MUHAMMAD
BAHADUR— .
Question re conduct of visitors to ancient mausoleums, etc. 2393-2304,

ABJAD-UL-LAH, MavLvi Mrvan— .
Question re alleged firing near the Jama Mosque on 27tk February, 1928
3001.
Question re position and pay of Duftries. 2068
Question re transfer of certain villages in Bihar and Orissa to Bengal.
3773-3174.
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QUESTIONS AND ANSWERS—contd.

AYYANGAR, Me. M. G. MUKUNDARAJA—

Question re creation of Children’s Courts. 3004-3005.

Question re establishment of a Public Service Commission in India.
3004,

Question re officers attached to firms in India for training in accountancy.
3005.

Question re pay of attached offices. 3004.

Question re practice of Kasad and Begar. 3005.

AYYAR, M. T. V. SESHAGIRI—
Question re establishment of Publicity Bureau. 2156.
Question re Indianisation of the Indian Army. 1351.
Question re securities from newspapers under the Press Act. 2156-2157.

BAGDE, Mz. K. G—
Question re cost of Dr. Norman Walker’s deputation to India in con-’
nection with Medical Training in India. 2440.
Question re the erection of bungalows and hotel in Poona. 1377.
Question ré¢ Mahratta Native Commissioned officers in the Military
Department. 1376-1377.
Question re Military expenditure on unrest during the current financial
. year. 2344,
BAJPAI, Ra1r Basapur 8. P.—
Question re the mission of Mr. Horne to America. 2394
Question re votable and non-votable items in the Budget. 2394-2395.
BARURA, Ra1 Basapur D. C.—
Question re the clerical staff of the Bureau of Information office. 1391.
Question re deficient platform lighting at Moriam Station. 2441,
Question re the duties of the Assistant Director of the Central Bufeau
of Information. 1390-1391.
Question re the exemption of any Assistant or clerk from the written test
of the Staff Selection Board. 1390. .
Question re extra remuneration for overtime work done by Government
of India clerks. 1392-1393.
Question re the position of the Secretary, Staff Selection Board. 1390,
Question re publication of the particulars of Staff Selection Board’s
examination in the Newspapers of Assam and Dacca. 1337.
Question re the revision of the Simla Allowance Code. 1391-1392.
Question whether the father of the Secretary of the Staff Selection
Board is & Member of the same Board. 1337.

BEDI, Basa UJAGAR SINGH—
Question re Assistapt Traffic Superintendents on the North-Western
Railway. 1399. .
Question rg Indians in the Loco. Department of the North-Western Rail-
way. J400.
Questiod re revision of land assessment. 2088.
BHARGAVA, Ra1 Basapur Paspir J. L—
Question re abolition of the repressive laws. 1573.
Question re abolition of the penal settlement in the Andamians. 2157

.
. L] L
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QUESTIONS AND ANSWERS—contd.

BHARGAVA, Rar Bauapur Panpir J. L—

Question re defective water supply on the Bombay, Baroda and Cantrnl
India Railway. 15998-1600.

Question re discontent in the Indm-recrmted Branch of the Indian Ser-
vice of Engineers. 1337-1338.

Question re expenditure involved in the Repressive Laws Committee.
2432,

Question re fans in second class carriesges on the Bombay, Baroda and
Central India Railway. 1599.

Question re holding of a Round Table Conference. 1572-1573.

Question re platform on the Reshikesh Road Station, Oudh and Rohil-
khand Railway. 2174.

Question re provision of intermediate class accommodation. 1600.

Question re recommendations of the Indian Jails Committee. 1573-1574.

Question re special treatment for political prisoners who have not com-
mitted violence. 1601.

BRIDGE, Ms. G.—
Question r¢ Government action against non-co-operators. 2748.

DALAT, S8arpare BOMANJI A —
Question re action against instigators of strikes on railways. 3317-3318,
Question re circumstances in which the Royal Tour Film contract was
given to the Anglo-Oriental Film Corporation. 3773.
Question re sole cinema rights for official functions during Royal visit for
the Anglo-Oriental Film Corporation. 3007-3008.

DAS, Basu BRAJA SUNDAR—
« Question re amalgamation of the Oriya speaking tracts. 3772
Question re candidates who have passed the Staff Selection Board
examination. 3782-3783.
Question re improvement in the starting pay for the second division
clerks of the SBecretariat Offices. 1389-1390.
Question re number of Oriyas and Oriya assimilating tribes in Behar,
Bengal, Central Provinces and Madras. 3772.
Question re number of Buperintendents of Post Offices appointed in
Bihar and Orissa. 3773. .
Question re posts for passed candidates of the Staff Selection Board.
1388-1389.
Question re recognition of war services by the Staff Selection Board.
1389.
Question re service rendered by passed candidates of the Staff Belection
Board. 3784-3785. .
Question re temporary men in the Becretariat who have not passed the
Staff Selection Board test. 3783-3784. '

u
FAIYAZ KHAN, Mz. MUHAMMAD— !
Question re Anglo-Japanese Treaty relating to India. 1837.
Question re deputation of Mussalmans of Delhi to the Niceroy in Decem-
ber 1923 1838,
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QUESTIONS AND ANSWERS—contd.

FALYAZ KHAN, M. MUHAMMAD—contd.

Question re different rates of pay for postal clerks and telegraphists,
1387.

Question re distress of Postal clerks of Simla owing to increase in prices
of foodstuffs. 1387.

Question re forfeiture of the religious fatwahs of the Ulemas. 1738-1739.

Question re grant of house rent allowance to postal clerks. 1388.

Question re latest Anglo-Afghan Treaty. 1832-1837.

Question r¢ memorials from the postal clerical staff for a uniform rate
of time scale of pay. 1386-1387. .

Question re reduction of the sentence of Pandit K. K. Malaviya and
Pandit G. A. Malaviya. 1837-1838.

Question re revised Arms Act Rules. 1837.

Question re treaties between the British Government and Indian States. -
1838.

GHOSE, Me. 8. C.—
Question re corruption and inconvenience to passengers on railways.
2105.
Question re development of the Calcutta High Court. 2104-2105.

GIDNEY, Lr.-Cor. H. A. J.—

Question re additional expenditure due to the enhancement of pay and
pensions of Government servants. 1377-1378. v~

Question re Anglo-Indians in the Superior and Imperial Services. 2164-
2165.

Question re comparative cost of maintenance of nurses in India. 2158. v

Question re discontent among nurses in Indian Troops Hospitals. 1827.

Question re distinctions between English and Indian trained Ammy
Nurses. 1826.

Question re domiciled European and Ardfglo-Indian nurses employed
during the Great War. 2156,V

Quéstion r¢ domiciled European and Anglo-Indian nurses on the per-
manent cadre of Queen Alexandra’s Nursing Society. 2156. <

Question re equality of treatment as between English and Indian trained
Army Nurses. 2158. v

Question re inadequate medical aid in the case of Hori Lal, Banksman
at the Craddock Colliery. 2168. «

Question re Indian trained Lady Superintendents of Indian Station
Hospitals to be directly responsible to Officers Commanding. 2166. v

Question re Indian Army Reserve of Officers in the United Provinces.
1835, /

Question re insufficient medical staff at the Ekhlara Colhery to cope with
infectious and contagious diseases. 2168-2169. v

Question ra managers of collieries in Pench with certificates of com-
petencyp 2169.

Question ‘re the nomination and selection of Anglo-Indian boys for the
Indian Army. 2164 v .

Question re the number of Nurses in British and Indian Station Hospitals
and expenditure on their upkeep. 1827.

. . r
. .
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QUESTIONS AND ANSWERS—conid.
GIDNEY, Lr.-Cor. H. A. J.—contd.

Question re the proportion of beds per working nurse in British and
Indian Station Hospitals. 1827. /

Question re provision of employment for demobilised Anglo-Indian officers
of the Indian Army Reserve. 2165. /

Question re Railway concession to Lieutenants and Captains of British
and Indian Services. 1335-1336.

Question re the seniority of a Lady Superintendent of a British Station
Hospital over that of an Indian Station Hospital. 1826-1827.

Question re status of Conducto? and Military Assistant Surgeons as
Warrant Officers. 1336-1337. - -.=

Question re total pensions paid by Government to old pensioners. 1402,V

GINWALA, Mz. P. P.—

Question re distress in Burma owing to rise in the price of rice. 1388.

GOUR, Br. H. §.—

Question re charges made by Mr. Gandhi against the Government. 2284-
2285.

Question re despatch from Secretary of State on further Reforms. 2168,

Question re employment of temporary non-regular officers in the Military
‘Works Services. 3009-3011.

Question re equal benefits for Indians and Europeans under revised scale
of salaries in railways in India. 1589.

Question re the grading of European and Indian staff on railways. 1680.

Question re Indian officers as District Traffic Superintendents and Dis-
trict Locomotive Superintendents. 1589.

Question re Indian subordinates on railways. 1589.

Question re portion of German Indemnity for India. 2744.

Question re the proportion of Indians on Staff of railways. 1589-1590.

Question re report of the Prince of Wales car being fired at. 3016-3016.

Question re the Superior Staff of Railways in India and revised scale
of ealaries. 1588.

GULAB SINGH, SARDAR—

Question re annual increased expenditure on Reforms. 1840.

Question re cost and rent of Raisina Hostels for the Legislature. 2745.

Question re the discontinuance of reserved accommodation on railways
in India. 1826.

Question re grouping of Intermediate class compartments. 1840.

Question re new railway lines in the Punjab. 3394,

Question re objectionableness of monopoly system of selling salt. 3393-
3394.

Question re rations for Indian soldiers. 1371,

Question re recruitment to the Imperial Forest Bervire. 1447-1448.

Question re relief to Central Government on account of subjects trans-
ferred to provinces. 1840.

Question re relaying of the Qasur-Pakpattan Lodhran Railway lime.
3304. .

Question 're resolutions adopted in the Imperial Councils and action
taken thereon. 1826.
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QUESTIONS AND ANSWERS—contd.

HAJEEBHOY, Mr. MAHOMED—
Question re the future administration of Aden. 1590.

HASSANALLY, Mre: W. M.—

Question re absence of Notice to Property Owners in Karachi of the
effect of the new leases. 2621.

Question re annual cost of maintenance and income of New Delhi. 2055.

Question re annual income and expenditure of the Imperial Delhi Muni-
cipal Committee. 2055-2056.

Question re appointment of a Committee for the removal of the Hyder-
abad Cantonment. 1349.

Question re assistance of the Government of India in financing the
Sukkur Barrage project. 2056.

Question re authority on which House Owners have been dispossessed in
Karachi. 2622.

Question re Cantonment Magistrates as Courts of Small Causes. 1408.

Question re case against Ali Brothers and the co-accused in Karachi
trial. 1338-1340.

Question re conditions for the transfer of property held on original
tenure. 1506.

Question re cost of telephone connection between Simla and Delhi. 1341.

Question re counting of service of Appraisers and Examiners of the
Karachi Custom. 1344-1345.
Question re curtailment of Government establishment in Simla. 1341.
Question re discontent among Indian and Anglo-Indian Appraisers of
the Customs (Karachi). 1346. .
Question re engagement of Mr. Alston against the Ali Brothers and
others. 2171.

Question re expenditure under residential head in New Delhi. 2054.

Question re expulsion of Thakur Amar Singh. 1407-1408.

Question re feeling of Indian Moslems over Khilafat affair. 1341.

Question re formation of one cadre for the Appraisers and the Preven-
tive Officers of the Customs. 1346-1347.

Question re free quarters for preventive officers of the Customs
(Karachi). 1345.

Question re hardships of property owners in Karachi Cantonment under
new lease on Form B. 2621.

Question re illegality of leases in Form B. taken on old sites in
Karachi. 2622

Question re improvements to and rebuilding of houses on plots of land
held on original tenure. 1408-1407.

Question re.Jndians on the staff of General Officers Commanding. 1408.

Question reesIndians in the Military Works Services. 1408.

Question re lease in perpetuity in Karachi. 2620.

Question re listed appointments for provincial service men. 2170.

Question re office hours of Appraisers and Examiners in the Karachi
Custom office. 1342.

. [] . ] Fe
.y . . .
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QUESTIONS AND ANSWERS—contd.

HASSANALLY, Mr. W. M.—contd. ‘
Question re opening of the Hyderabad and Tando Mahomed Khan
Line. 2055.
Question re overtime rates for Appraisers and other Customs Officers. .
1342-1343.
Question re Passenger sheds on platform of the North Western and the
Bombay, Baroda and Central India Railways. 1343.
Question re pay of the Preventive Officers of the Karachi Oustoms De-
partment. 1344.
Question re the pay and personnel of the superior Secretariat Bervice.
3305-3396.
Question re persons expelled from cantonments in India during the past
five years. 1825.
Question re promotions of Appraisers and Examiners. 1344.
Question re provision of new office buildings for Western Command in
Karachi. 2623.
Question re purchase of properties in Karachi Cantonment for Western -
Command. 2623.
Question re raised platforms on the Kotri Rohri line of the North-West-
ern Railway. 1343,
Question re recommendations of the Llewelyn Smith Committee. 3396.
Question re recruitment of Preventive Officers. 1347.
Question re refreshment rooms for Indians on the North-Western Rail-
way. 1343-1344. .
Question re the removal of Hyderabad Cantonment. 1348-1349.
Question re the repeal of Section 216 of the Cantonment Code. 1916,
1825.
" Question re revision of pay of the staff of the Customs (Bombay) and of
the Customs (EKarachi). 1345,
Question re rules under which members are referred to Provincial Gov-
ernments. 2169,
Question re State management of the Rajputana-Malwa Railway. 2170-
2171.
Question re suggested extension of Karachi Cantonment for location of
Western Command. 2623.
- Question re through train service between Hyderabad and Ahmedabad.
2052-2053.
Question re time-scale of pay for clerks in the Customs (Karachi). 1345-
13486.
Question re the transfer of the Cantonment area of Hyderabad. 1347-
1348.
Question re the transfer of the Cantonment of Hyderabad Sind. 1838
1829.
Question re transfer of Houses in Karachi held on origfna.l tenure. 2681.
Question re uniform scale for Preventive Service in Caleutts, Bombay
and Karachi. 1347, .
Question re working hours of Preventive Officers. 1342.
Question re yearly cost of the Bimla exodus of Government of India
1340-1341. '

t
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QUESTIONS AND ANSWERS—contd. X
IBRAHIM ALI KHAN, LigvTeNnaNnT Nawas ManOMED—

Question re examinations held by the Staff Selection Board. 1585-1588.

Question re grant of increased travelling allowance to Government ser-
vants. 1585.

Question re late hours and attendance on holidays in the Government
of India Becretariat. 1585.

Question re licences for fire arms. 1586-1687.

Question re¢ maximum pay of Second Division Government clerks. 1588.

Question re stocking of grain by Zamindars. 1588.

Question re working hours in the Government of India BSecretariat.
1584-1585.

ISWAR SARAN, MunsHI—
Question re date for considering Bills to repeal Press Acts. 3393.

JATKAR, Me. B. H—

Question re associations of Government Bervants. 3786. .
Question re better leave rules for the Postal Department. 2349.
Question re calculation of date of increment in cases of transfer ime-

scale of pay. 3787.

Question re concessions re leave and pensions in the fundamental rules.
3786-3787.

Question re curtailment of reserve staff for Postal Department. 2348.

Question re the dismissal of Head Constable Bishambar Dayal. 1382-
1383.

Question re dissatisfaction among Postal Officials in Burma owing to
high cost of living. 2347-2348.

Question re dissatisfaction among clerical Postal Staff in Burma with
revised scales of pay. 2348-2349.

Question re favourable treatment for transferred clerks on the decen-
tralisation of the Postal Audit Office, Calcutta. 3743.

Question re the grant of a solatium to any Postal Audit Office. 3743
3744.

Question re memorial from Mr. B. 8. Panisuff. 3744

Question re observance of Wedneadays as half holidays in the Army
Headquarters. 2441.

Question re Pasteur Institutes in India. 1383-1384.

Question re pressure of work in the office of the Deputy Accountant
General, Central Revenues, Delhi, 2565-2568,

Question re promotions from subordinate establishment to high offices
in the Government of India Secretariat. 2055.

Question re record of statements supplied to individual members in -
reply to questions. 2441,

Question rg statement of committees during the last ﬁve years.
2054-2055.

Question re telegraphists transferred from local to general scala. 2348,

JEEJEEBHOY, 81z JAMSETJI—
Question re situation in.Guntur. 1943, 1847
. 1] . .
.y » . bl
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QUESTIONS AND ANSWERS—contd.

JOSHI, Me. N. M.—

Question re distribution of disbursements from fine funds on ‘Indian
railways. 2062-2063.

Question re employees in Government controlled factories and work-
shops. 3015.

Question re exemption of railway companies from preparation of
statistics. 2561.

Question re frequency of machinery accidents on the Great Indian
Peninsula Railway. 2061.

Questinn re Government contribution to railway concessions to Army
officers. 2061.

Question re incidence of fines and bonus forfeited on Indian Railways.
2062. '

Question re increase in the number of coaching vehicles.” 2561.

Question re omission of 25 Assistant Engineers of the Bengal-Nagpur
Railway from the Statement of Demands for 1922-1923. 3015.

Question re railway traffic statistics for 1895, 1905, 1915. 2061-2062.

Question re recruitment of Council Reporters. 3395.

Question re representatives of Railway employees on Central Advisory
Council. 3008.

Question re schools for training men and women telegraphists. 2283-
2284,

Question re third class bogie carriages on the North-Western Railway
for Military traffic. 3014.

EKAMAT, M. B. 8.—
Question re despatch re further advance in constitutional reforms. 1578.
Question re representations against the Barsi Light Railway Company.
' 1577-1578. ’
Question re technological students sent abroad. 2814-2820,

EKASEM, Mavrvi ABUL—
Question re applicability of the Public Works Department Code. 3623.
Question re Bengal Provincial Engineering Service. 3623-3628.
Question re status of members of the new Provincial Engineering Ber-
vice. 3628.

LAKSHMI NARAYAN LAL, Bar Sanis—
Question re the adoption of resolution of the Indian Legislature. 1789.
Question re cost to Government resulting from political agitation and
riots. 2624. .
Question re grant of a subsidy to Associated Press. 1572.
Question re thefts on railways of goods sent at owner’s risk and under
Railway risk, respectively. 2624.
LINDBAY, Me. DARCY—
Question re cost of assessment and collection of customs dnty on postal
articles received in India. 2440.
Question re number of postal articles imported into India and the deno-
mination of each. 2440. .
Question ‘re position of surplus officers of the Indian Army. 3779-3780.

-
L}
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QUESTIONS AND ANSWERS—contd. .

MAHADEO PRASAD, Munsal— _

Question re certificate of good conduct for Mr. Gur Prasad from the
East Indian Railway. 3732.

Question re encouragement of Aman Sabhas. 3732.

Question re Government contract for the supply of stamps and stamped
paper. 3774

Question re Indians in superior posts in certain departments of the
Central Government. 3742.

Question re research work in the Forest Research Institute, Dehra Dun,
and percentage of Indians engaged on the work. 3774-3777.

Question re supervision by the Central Government over the administra-
tion of transferred subjects. 3742

Question re supply of meat to Indian soldiers as a fixed ration. 3741

MAN SINGH, BHAI—

Question re alleged dissatisfaction of graduates recruited as commercial
probationers. 3778.

Question re appeals against expulsion from Cantonments. 3730.

Question re Boy Bcout movement. 1379-1380.

Question re certain Indian graduates recruited as Claims Inspectors in
1915 on the North-Western Railway. 3002.

Question re comparative strength of Indian and British element in the
Indian Army. 3145-3146.

Question re the cost of an Indian and British soldier and officer respec-
tively of the Army in India. 3002-3004. )

Question re credit of the Ambala Cantonment Committee. 3730-3731.

Question re electric installations in Cantonments. 1373-1374.

Question re electric lights and fans for Indian troops in Ambala Can-
tonment. 1374.

Question re electric installation in Ambala Cantonment. 1374-1375.

Question re exclusion of Indians from certain posts on the N. W. Rail-
way. 3726-3797.

Question re exemption from income-tax of contributions by teachers of
Government aided schools to school provident funds. 3771.

Question re grievances of the All-India Cantonments Association. 37%9-
3730.

Question re hardships of Public Works Department and Railway Ac-
countants under revised scales of pay. 3740.

Question re inadequate personal allowance for Public Works Depart-
ment Accountants. 3741

Question re increased employment of Indians as Trafic Inspectors
(Transportation) on the North-Western Railway. 3001-3002.

Question re increased travelling allowance for railway staff. 3012

Question r¢ inquiry into the Chakrata incident. 3725,

Question r¢ inquiry into Agra outrage. 3728

Question’ re late effect to revision of pay for Public Works Department
Accountants. 3740-3741.

Question re lgw relating to the manufacture of cotton threads in Bom-
bay. 1375.
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QUESTIONS AND ANSWERS—contd.
MAN SINGH, BHAI—contd. ¢

Question re military training for Indian officers. 3145.

Question re passes for traffic canvassers on the North-Western Railway.
3012.

Question re postponement of maximum pay under revised time-scale.
3739-3740.

Question re posts of station masters held by Indians and Europeans on
the North Western Railway. 3727T.

Question re present employment of Indian graduates recruited as com-
mercial probationers. 1918.

Question re proceedings of the All-India Cantonments Association. 3729.

Question re proportion of certain railway appointments held by Sikhs. '
1372.

Question re rates of fodder and food grains in other countries. 1376.

Question re reconstitution of Cantonment Committees on an elective
basis. 3730.

Question re recruitment of Head Masters in the North-West Frontier
Province. 1380-1381.

Question re recruitment by the North Western Railway of Indian
graduates as commercial probationers. 3777.

Question re reserved accommodation for Europeans on railway trains.
3725,

Question re reservation of posts of special grade guards for Europeans
on the North Western Railway. 3726.

Question re revised scale of pay for Public Works Department and Rail-
way Accounts. 3738. '

Question re the Bor Coal Bcheme. 3728-3729.

‘Question re a Special Officer with the Railway Board. 1375-1376.

Question re unfavourable position of Public Works Department and
Railway Accountants as compared with Subordinate Accounts Ber-
vice. 3740.

®c¢ CARTHY, Mz. F.—

Question re powers of the Governor General to convert non-votable into
votable heads of expenditure. 2625.

MIBRA, Mz. B. N.—

Question re amalgamation of the Oriya speaking tracts. 3782.

MISRA, Mz. P. L.—

Question re application for license for wireless communication between
India and England. 2439.

Question re appointment and qualifications of Munsiffs in the North-
West Frontier Province. 2343.

Questior re Committee to inquire into the working of the Staff Selection
Board. 2164. ‘

Question re expenditure on research and experimental work in Wireless
Telegraphy and Telephony in India. 2438.

Question re fixed Wireless Stations licensed in India. 3005-3006.

Question re girls kidnapped in the North-West Frontier Province.
ares. ¢ '
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QUESTIONS AND ANSWERS—contd.

MISRA, Mz. P. L.—contd.

Question re grant of daily and conveyance allowances to the Delhi Mem-
ber of the Legislative Assembly. 2164.

Question re grant of licenses for fixed wireless Stations. 3006.

Question re installation and working of Wireless Stations in India.
2434.

Question re interception of a press message. 3736.

Question re¢ lawyers in the North-West Frontier Province. 2£343-2344

Question re particulars of officers engaged in research work on Wireless
Telegraphy and Telephony in India. 2437.

Question re particulars about Major Lee and his research work in Wire-
less Telegraphy. 2439.

Question re particulars of telegraph equipment presented to the Afghan
Government. 2439. )

Question re publication of the reports on Wireless Telegraphy and Tele-
phony by the Telegraph Department. 2436.

Question re ransom and compensation for Hindus and Muhammadans
in the North-West Frontier Province. 3735.

Question re ransom paid for Captains Bishop and McCarnuk. 3735.

Question re research work carried out in the Indian Telegraph Depart-
ment. 2435.

Question re staff engaged on wireless work (Commercial and Research)
in India. 2437.

Question re training of Indians for Wireless Telegraph Section. 2438.

Question re training of Afghan SBtudents in Wireless telegraphy. 2439.

Question re training and enlistment of young Indians for wireless. 3006-
3007.

MUDALIAR, Mr. SAMBANDA—

Question re advisory committees of Elected Members to assist Members
of the Executive Council. 1699.

Question re amendment of the Religious Endowments Act. 1595.

Question re appointment of Council Secretaries. 1832.

Question re competitive examinations in India for Imperial Services.
1569. .

Question re cost of Martial Law Administration in Malabar. 2500-2501.

Question re details of the Moplah outbreak. 1596.

Question re further grant of constitutional reforms. 1598.

Question re grant of House Allowance to Judges of the High Court,
Madras. 1594-1585.

Question re increase in salaries of Members of the Imperial Services in
India. 1588,

Question re Indians in the Indian Medical Service. 1597.

Question re¢ Indians and Government Appointments. 1597-1598.

Question r# Metur project. 15968-1597.

Queuhon re Military Surplus Stores destroyed by fire at Bombay. 1570.

Question re operations in Malabar. 1595-1596.

Question re owerseas railway allowance to officers recruited in India.
2053.

L]
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QUESTIONS AND ANSWERS~—contd.

MUDALIAR, Mr. SAMBANDA-—contd. .
Question re railway between Erode and Nanjundangudi. 1569-1570.
Question re ravages wrought by Moplahs. 1570-1572.

Question re recognition of medical diplomas of Indian universities by
the General Medical Council in London. 1598-1599.

Question re reduction of strength of Madras Executive Council. 2500.

Question re safeguarding of lives and property in Malabar. 1572.

Question re treatment of Indian political offenders. 1597,

Question re trial by jury in all major provinces. 1595.

MUHAMMAD HUSSAIN, Me. ALI BUKSH—

Question _re difficult conditions at Karachi. 1602.

Question re discontent in the Karachi Preventive Service. 2054.

Question re free quarters for the Karachi Preventive Service. 1601-1602.

Question re free quarters for Government officers. 1602.

Question re new canal projects in the Punjab and the interests of Sind.
1820-1821.

Question re order of precedence for Members of the Legislature at public
durbars. 1820.

Question re revised scale of pay of the Karachi Preventive Service. 1601.

MUKHERJEE, Me. J. N.—

Question re action on the report of t.he Chemical Bervices Committee.
3619-3620.

Question re classes of stores for India under sub-head Currency for
which 32 lakhs is budgetted in demand No. 57. 3744-3745.

Question re promotion of key industries (iron and paper) in India.
2056-2057.

AQuestion re promotion of the paper manufacture industry in India.
2057.

Question re sterling reserve in 1022-23. 2619.
Question re sundry assets and receipts amounting to 15 crores. 3618.

MUKHERJEE, Bar Bagavor T. P.—
Question re Babu Tara Pada Mukherjee’s speeches at Lahore. 3734-3738.
Question re burglary in Kankinara Post Office. 3731
Question re case of Babu Tara Pada Mukherjee. 3732-3734,

Question re higher appointments in the Postal Service in India. 8319-
3320.

Question re hours of business in Post Offices. 3318-3319.

Question re recognition of associations of Government employees. 3318.
Question re reserve staff for the Burdwan Postal Division. 3735.
Question re theft in Nutanganj Sub-Post Office, Burdwan. 3731.

NABI HADI, Me. SYED—

Question re civilians who retired from the Indian Civil Servwe on the
introduction of the Reforms. 2053,

Question re overcrowding of passengers on the Qudh and Rohilkhand
Railway during Moradabad Exhibition. 2442, .

Question x¢ post of Deputy Inspector, Schools, in the provinces. 2565,
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QUESTIONS AND ANSWERS—contd.

NAG, Rar Basapur G. C.—

Question re abolition of Divisional Commissionerships. 3772

Question re appendices to Railway Administration reports. 3399.

Question re appointment of the Hon’ble Mr. C. A. Innes to the Execu-
tive Council. 1370.

Question re Branch lines of railways built under guarantee terms. 2060.

Question re company management of railways. 3400.

Question re concessions to and by the Postal Department in relation to
railways with which Government can have no contracts. 3399.

Question re conversion of post of Assistant Secretary in the Railway
Board to that of Joint Secretary. 3785-3786.

Question re cost of construction of certain railways. 2174.

Question re cost of Professor Horne’s tour in America. 2154-2155.

Question re discomforts of passengers on Kulaura-Sylhet Branch Line,
Assam-Bengal Railway. 3724-3725.

Question re expenditure on locomotive and carriage and wagon depart-
ment of railways in India. 3398-3399.

Question re foodstuffs stocked for supply to troops overseas and loss
thereby. 3399.

~Question re grant of railway concessions to Postal Departments. 2051.
Question re grant of further relief to the Secretariat Staff on the lines
" of the Army Headquarters re-organisation. 1385-1386.

Question re guarantee form of financial assistance to railways. 3221-3222.

Question re Hailey Committee’s report on the Imperial Secretariat Ser-
vice. 1386.

Question re Home and Government of India estimates and actuals of
expenditure on military operations between 1914 and 1920. 2501.
‘Question re Indian apprentices in the Jamalpur Railway Worh'hopl.

1370.

‘Question re Indian Medical Men to study the Sunlight treatment of *=*

tuberculosis at Copenhagen. 2052.
Question re interest charges on capital outlay on strategic railways.
3221.
Question re memorial from the staff of the Railway Department. 2051,
‘Question re projected railways in Assam and probable return. 3398,
Question re proportion of superior posts held by Indians. 2155.
Question re provision of listed posts for provincial service men in
Assam. 2155.
Question re reorganisation of the Railway Department. 2059-2080.
Question re rolling stock for private railways. 2052.
Question re transfer of the Accountant General, Railways and staff to
State Railways cadre. 2051.
Question re uniformity of treatment for political prisoners. 1828
Question je water taps in Government quarters at Simla. 1384-1385.

NAND LAL, De.—

Question reeIndians in superior establishment of Stores Department of
State Railways. ]841-1842.

. L] * .
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QUESTIONS AND ANSWERS—contd.

NAND LAL Dr.—contd. .
Question re position of Assistant Surgeons with temporary commissions.
1840-1841. ~ ’

Question re request of the record sorters of the Government of India to
be classed as ‘ superior .’ 3785.
Question re Staff Selection Board examinations. 1378-1379.

NAYAR, Mz. K. M—
Question re relief and measures for protection in Malabar. 1592-93.
Question re tenancy question in Malabar and the causes of the Moplah
outbreak. 3781-3782.

NEOGY, Mzr. K. C.—

Question re action on the recommendations of the Indian Railway Com-
mittee. 2163.

Question re action in cases of counterfeit coining. 3013.

Question re application of repressive measures in the provinces. 1815.

Question re cases of damage on railways and amounts spent by railways
in legal proceedings and in paying of claims, etc. 3789.

Question re Central Railway Advisory Council. 2999-3001.

Question re communication from the Secretary of State re treatment of
political prisoners. 1946-1947.

Question re Controller of Contracts organisation. 2285-2288. .

Question re correspondence between the Central and Provincial Govern-
ments re the enforcement of law and order. 1815.

Question re cost of the delegation of Mr. Sastri to America. 1828.

Question re deputation of India Office Officers to India. 1948.

Question re discharge of Babu Tinkari Mazumdar, temporary 1st class

+  Apgent, Bupply and Transport Corps. 3787-3788.

Question re evidence of Mint and Assay Masters in cases of counterfeit
coining. 3013.

Question re expenditure incurred by the Calcutta Mint on account of
coining cases. 3012-3013.

Question re firing without warning in the Howrah affray. 2160-2161.

Question re grievances of menials in the Government of India Secre-
tariat. 2351

Question re house allowance for staff working in railway stations and
goods sheds in Calcutta. 3789-3790.

Question re improved scale of pay for junior clerks in the Telegraph
Check Office. 3788-3789.

Question re increase in rates of pay for Accounts establishments. 2350-
2351.

Question re India and the Pacific Compact. 2163.

Question re Indians in the Btores Department. 2344-2345.

Questicn re instructions given to the Right Honourable Brinivasa Bastri
re the Disarmament Conference. 1827-1828. .,

Question re instruction to and deposition of Mr. Sastri at the Washing-
ton Conference. 2162-2163.

Question r¢ memorial from Accounts and Audit Officts for increase of
pay. 339,

' “
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QUESTIONS AND ANSWERBS—contd.
NEOGY, Mz. K. C.—contd.

Question re method of adjustment in Mint Departments. 3013-3014.

Question re non-grant of percentage increases to establishments of cer-
tain Accounts Offices. 3738-3739.

Question re occasions on which firearms were used for quelling civil dis-
tusbances since October 1921. 1816-1819.

Question re reduction in the number of Members of some Provincial
Executive Councils. 2163-2164.

Question re report 6f the Army Requirements Committee. 1946,

Question re revision of salary and pension of the Imperial Bervices. 1946,

Question re salary and cost of establishment of the British Minister at
Kabul. 1945.

Question re uniform increase in rates of pay for all accounts establish-
ments. 2349-2350. .

Question re war allowapces for Imperial establishments in Delhi and
the Punjab. 2350,

PYARI LAL, Mg.— '
Question re recommendations of the Cantonments Reforms Committee.

2430.

QUADIR, Kaa® Sanis Mavnvi ABDUL—

Question re the construction of the Akola-Basim and Yeotmal Dhama.n-
gaon Railways. 2153.

Question re grant'of concessions to students by railways for educational
excursions and games. 2153,

Question re issue of railway tickets in advance. 2169-2170.

Question re unequal benefit to lower and higher establishments of the
office of the Deputy Accountant General, Central Revenues, Délhi,
under revision of pay. 3393.

RAHIM, Kmax Bamapuz ABDUL—
Question re danger to Dera Ismail Khan from erosions of the River
Indus. 2752.

RAHMAN, Maorvi ABDUR—

Question re alleged secret help for Greeks from England. 2176.

Question re amnesty to political prisoners to commemorate the Royal
Visit. 3011

Question re hardships of poor a.grlcultunats owing to rise in railway
freight. 2751-2752.

Question re British Cabinet and the Greeco-Turkish conflict. 2176.

Question re consideration of the Report of the Indian Jails Committee,
1918-20. 2171.

Question re construction of the proposed Indo-Burma Railway. 2172,

Question & Government action against the Islamic News. 2175.

Question re Indians of the Imperial Services in the Imperial Secreta-
riat. 2171

Question re laying on the table of correspondence with provincial Gov-
ernments *re suppression of non-co-operation and Khilafat move-
ments, 2752. .
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QUESTIONS AND ANSWERS—contd.

RAHMAN, MavLvi ABDUR— ' B .
Question r¢e Muhammadans in the Imperial Services. 2171-2172.
Question re statement of names, constituency and election expenses of
each member of the Indian Legislatures. 2751.

Question re treatment of persons convicted under the Indian Criminal-
Law Amendment Act. 3011-3012.

Question re uniform treatment of political prisoners. 2172.

RAMJI, M. MANMOHANDAS—
Question re supply of articles for the Pubhc Service. 1446.

RAMYYA PANTULU, Me. J.—
Question re present situation in Malabar. 1353.
Question re removal of the office of the Superintendent of Arch®ological
Survey, Southern Circle. 1353.
Question re transfer of the office of the Assistant Archzological Super-
intendent for Epigraphs, Southern Circle, from Madras. 1353.

RANGACHARIAR, Rao Basapur T.—

Question re petition from Mr. G. N. Naidu for compassionate allow-

ance. 1378.
REDDI GARU, M. K.—

Question re administration of land customs on the frontiers of Pondi-
cherry. 1408-1409.

Question re¢ admission of Indians as Military Assistant Surgeons. 1430.

Question re case of Babu Tarapada Mukerji, 1409-1426.

Question re cash balances of the Government of India held in England.
1398-1399.

Question re Central Advisory Committee on Education. 1427-1429.

Question re creation of new appointments in the office of the A¢countant
General, Madras. 1440-1441.

Question re days allotted for non-official business of the Assembly. 1427.

Question re disabilities of Indians in South Africa. 2103-2104.

Question re dismissal of Babu Tarapada Mukerji. 1431.

Question re double lines between Madras and Chingleput. 1400.

Question re Examiners of Postal Inspectors examinations. 1440.

Question re export of sandal wood oil from India. 1439.

Question re Income and expenditure of the South Indian Railway Com-.
pany. 1401.

Question re India in the Empire Wireless Scheme. 1581.

Question re India’s attitude to the Empire Wireless Scheme. 1581-1582.

Question re India’s contribution to the expenses of the League of
Nations. 1402-1403.

Question re Indians and permanent posts in the Indian Medical Ser-

vice. 1436.
Question re medical men from Madras in the Indian Ntedlca.l Service.
1436.

Question re non-official resolutions of the Legislative Assembly which
have been given effect to. 1830-1831.
Question re overcrowding of trams on the .South ‘Indian Railway.
1400-1401. . ‘
. ‘ ( .
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QUESTIONS AND ANSWERS—contd._

REDDI, GARU, M. K.—contd. _

Question re overseas allowances for Imperial Bervices other than the
Indian Medical Service. 1439-1440. _

Question re passenger trains between Madras and Pallavaram. 1400.

Question re pay of Indian and European officers of the Indian Medical
Bervice. 1439.

Question re prevention of export of oil cakes and other manures. 1437.

Question re prevention of export of special breeds of cattle. 1437.

Question re prices of various kinds of manures. 1437-1438.

Question re registration of officers of the Indian Medical Service under
the General Medical Council. 1437.

Question re resolution of the Trichinopoly District Non-Brahmin Con-
ference. 1427.

Question re selection of candidates for King’s Commissions. 1430.

Question re Selection Board for the Indian Medical Service. 148G 1437.

Question re staff employed in Public Bervices in Madras directly under
the Government of India. 1440.

Question re sterling securities held by different countries and banks.
1398.

Question re total amount of reserves and treasury balance. 1398,

SAMARTH, Mr. N. M.—

Question re recommendations of the Telegraph Committee, 1921.
2498-2500.

SARBADHIKARY, Siz DEVAPRASAD—

Question re establishment of a high class institute for Geology and
Mineralogy, etc., in India. 1835-1839. .

Question re present Government expenditure on communication between
Delhi and Raisina. 1839-1840.

Question re procedure for purchase of store.a by the Indian Btores De-
partment. 3737-3738.

Question re reduction of Army officers in India. 2058-2059.

SARFARAZ HUSAIN KHAN, Ksax Basapur—
Question re admission of Indians into the Royal Air Force. 1564.
Question re completion of the railway line between Futwah and Islam-
pur. 1561.
Question re grant of conveyance and haulage allowance to Members of
the Legislative Assembly at Delhi. 1562.
Question re grant of jurisdiction to the Jury in Sessions trials. 1566.
Question re inconvenience to travellers owing to the steamer Hot visit-
ing Mahabirghat 1562
Question re inconvenience to Indian pilgrims from quarantine. 1563.
Question rq Indian pilgrims during the last Haj. 1563.
Questiorr r¢ memorial on transfer of the administration of Aden. 1562~
1563.
-Question re Moplah train tragedy. 1564-1565.
Quest.lon re placing of Urdu on the Syllabus for the Indian Civil Ser-
vice examination. 1563-1564.
. ’ * .
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QUESTIONS AND ANSWERS—contd.

. SARFARAZ HUSAIN KHAN, KuaN BaEADUR—contd. .
Question re position in Malabar. 1565.
Question re ravages wrought by Moplahs. 1565-1566.
Question re resolutions passed by the Council of State and Legislative

Agsembly. 1564.

Question re resolution of the Karachi Khilafat Conference. 1566.
Question re station staff and first class compartments. 1561,
Question re transfer of villages from Bihar and Orissa to Bengal. 1589.
Question re treatment of resident Moplahs in recovered villages. 1565.

SCHAMNAD, SAHIB BAHADUR MAHMOOD—
Question re alleged burning of Moplah houses. 1351.
Question re alleged atrocities by the police in Malabar. 2346.
Question re appointment of a Committee to inquire into the Malabar
train tragedy. 1351.

Question re construction of the Mangalore Arsikere line in Malabar.
2346.

Question re the evacuation of villages in Ernad and Walwanad. 1351,

Question re forfeiture of the security deposited by the Talik Printing
Press. 3009.

Question re insecurity of Indian pilgrime travelling to Hedjaz. 2347.

Question re loyalty of educated Moplahs. 2345-2346.

Question re Moplah population of Malabar. 2345.

Question re restrictions on the recruitment of Moplahs. 3009.

Question re surrounding of Tirurangadi Mosque. 2346-2347.

Question re transfers of general scale telegraphists. 1351-1352.

BHAHANI, Mz. 8. C.—

Question re case of Mr. Abdul Ghaffar of Charsadda. 3621

Question re case of Mr. Mohammad Barwar XKhan, Extra Assistant
Commissioner, North-West Frontier Province. 3778-3779.

Question re case of Mr. Ahmad Khan, Tahsildar, Frontier Provinca.

© 377,

Question re certain convictions in the North-West Frontier Province
and their justification. 362L

Question re Frontier Irrigation Department. 3820-3621,

Question re grant of licenses to Legal Practitioners in the North-West
Frontier Province. 3622-3623

Question re Headmaster, Government School, Haripur, 3622,
Question r¢ promotion of Mr. Nur Elahi to Assistant District Inspector.

3622,
Quéstion re resolution in connection with the Sukkur Barrage. 2053
2054.
BINGH, Rasja KUSHALPAL— .
Question re Advisory Railway Councils. 1578. ¢

Question re Assam Bengal Railway. 1580.

Question re details of expenditure on State Railways in future Budgets.
1579-1580. v
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QUEBTIONS AND ANSWERB—contd.

S8INGH, Rasa KUSHALPAL—contd.
Question re inclusion of additional information in the Administration
Report of the Railway Board. 1578-1579.
. Question re revision of the Indian Railway Acts, 1579.
Question re rules and regulations of the Indian Railways Conference
Association. 1579.
Question re training of Indians for the railway services. 1580-1581.

SINHA, Basu AMBICA PRASAD—
Question re allowances to official members of the Indian Legislature.
2970.

* SINHA, Basu BAIDYANATH PRASAD—
Question re amalgamation of the Excise and Salt establishments in Bihar
and Orissa. 2564-2565.

SINHA, BEOHAR RAGHUBIR—

Question re abolition of the posts of Divisional Commissioners and Sup-
erintending and Sanitary Engineers. 2393.

Question re action taken on temperance resolution passed by Assembly.
2968.

Question re additional expenditure due to the inauguration of the re-
formed Government. 1446.

Question re despatch to the Secretary of State on the Assembly’s resolu-
tion on the curtailment of the ten years’ limit for further advance in
the grant of Self-Government. 1441.

Question re the East Indian Railway Strike. 2562-2563.

Question re false labelling of foreign cloth as Indian made cloth. 2969.

Question re Gorakhpur tragedy. 2563-2564. ) .

Question re joint conference of men of all political thought to bring
about peace in India. 2969.

Question re opinion of the people with regard to plague epidemics. 1446.

Question re relief measures in Malabar. 2395,

Question re return to India of Mr. Sudhindra Bose. 1446-1447.

Question re suppression of the Indian National Congress. 1447.

Question re unsatisfactory arrangements for the accommodation of
Honourable Members. 2395-2396.

SINHA, Rar Basapur LUCHMI PRASAD—

Question re better lighting for Kiul Junction. £167.

Question re casualties and oost of the last military operations against
the frontier tribes. 1435-1436.

Question re construction of a railway line fromm Mcrighyr Purabserai to
Barriarpur. 1433,

Question re construction of a railway line from Khagaria to Samasti-
pur. 1433-1434.

Question «¢’construction of safe routes to the quarters of railway em-
ployees at Kiul Junction. 2187-2188,

Question re extension of the passenger shed at Kiul Junction. 2167.

Question re Ifdian Secretaries, Deputy Becretaries and Under Secre-

_ taries in the Government of India. 2161-2162.
. ’ * .
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QUESTIONS AND ANSWERS—contd.

SINHA, Rai Basapur LUCHMI PRASAD—contd.
Question re low level platform at Kiul Junction. 1433. .
Question re mail trains on the Bengal and North-Western Railway.
1434-1435. . - !

Question re ratio between Indian and Europeap members of the Indian
Civil Service. 2162.

Question re reasons for construction of big third class compartments.
2166-2167. .

Question re reduction of train services on the Bengal and North-Western
Railway. 1614.

Question re reserved compartments for third class passengers. 2166. .

Question _re special railway rates for tranmsport of cattle and fodder.
1433.

Question re statistics of cattle in the different provinces in India. 1432.

Question re strike on the East Indian Railway. 1613-1614.

Question re waiting rooms at Maheshkhunt. 1613.

SOHAN LAL, Rar Basapur BUKSHI—

Question re business of the Staff Selection Board. 3147-3148.

Question re certificate of physical fitness demanded by Selection Board.
3146-3147.

Question re discontent among clerks in attached offices as regards scales
of pay. 2159.

Question re duties performed by clerks in attached and Secretariat
Offices. 3148.

Question re the educational standard fixed by the Staff Selection Board
for war service candidates. 1372.

Question re exemption of Members of the Legislature from the operation
of the Indian Arms Act, 1878. 2560-2561.

Question re inadequate scales of pay of clerks in attached offices. 2158-
2159.

Question re ineligibility of clerks in attached offices for appointments
in the Secretariat. 2160.

Question re revised scales of pay in the office of the Director General,

Indian Medical Service and the office of the Director, Medical Ser
vices. 2159-2160.

Question re revision of pay in the office of the Director General, Indian
Medical Service. 1393-1394.

Question re revision of pay in the office of the Director General, Obser-
vatories. 1394.

Question re revision of pay of the establishments of the office of the
Director General Indian Medical Service. 2753.

Question re total pensionable service of the Staff of the Director General,

Indian Medical Service. 1394-1397. .
BPENCE, Me. R. A — : '
Question re appointment of chaplains on transports to and from India.
3736-3737.

Question re expenses incurred by the Central Government in answering
- questions put by Members of the Indian Legislatures. 2431.
' ! [ .

[ L
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QUESTIONS AND ANSWERS-—contd.

SPENCE, Mr. R. A.—contd.

Question re policemen killed in execution of duty and pensions to their

families: 2502.
SRINIVASA RAO, Rar Bamapur P. V.—

Question re amount unaccounted for in the Poona District Office of the
Military Accounts Department. 3391

Question r¢ amounts written off by heads of certain departments. 3391.

Question re Deputy Examiners in the Military Accounts Department.
3391-3392. '

Question re discontent in the Military Accounts Department. 3392-3393.

Question re educational qualifications for the Subordinate Accounts Ser-
vice and the Military Accounts Department. 3392.

Question re position in the Indian Civil Service of persons appointed
under Section 99 of the Government of India Act. 2751. ’

Question re reduction of the Executive Council of the Govermor of
Madras to three. 2057.

Question re reduction of strength of the Madras Executive Council. 3778.

SUBRAHMANYAM, Rao Bamapur C. 8.—
Question re appointments in the grade of Postmaster General in India
and Burma. 1444. )
Question re employment of women clerks in Post Offices. 1442-1443.
Question re number of appointments in the cadre of Postmaster. 1444.
Question re Presidency Postmasters. 1444.
Question re recruitment of Probationary Superintendents of Post offices.

1443. .
Question re Superintendents of Post Offices in the Nilgiris and other
divisions. 1445. .

SUBZPOSH, Me. 8. M. ZAHID ALI—
Question re appointment of master and official referee to the bench of
the Calcutta High Court. 2749.

SURAJ BAKSH SINGH, Rann—
Question re numbering of Legislative Acts of the Provinces. 2751.
Question re repayment of the amount of principal of the war loans. 2751.

THACKERSEY, Sir VITHALDAS D.—
Question re resolution on the stores purchased. 3313-3317. .

VISHINDAS, Me. HARCHANDRAI—
Question re treatment of political prisoners. 2500.

WAJTHUDDIN, Haji—

Question re allegations against some Guards and Ticket Collectors of
Ambala Kalka Railway. 1442

Question re appointments in the Sub Accounts Service. 1568.

Question re: appointment of Muhammadan officers to look after Indian
Pilgrims to Hedjaz. 2741.

Question re charges against Messrs. K. and A. Blewitt. 1441-1442.

Question re eligibility of Indian boys for vacancies in the Locomotive
and other “departments of the Oudh and Rohilkhand Railway. 1349-
1350. .

y o ’ * G2 .
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QUESTIONS AND ANSWERS—contd.

WAJIHUDDIN, Hajr—contd.
Question re exclusion of Indians from appointments on ra.llwa.yu.. 1569.
Question re hardship of heavy taxes at Hedjaz. 2443.
- Question re Indians in the Indian Educational Service. 2344,

Question re numbers of pilgrims .to Jedda last season. 2743.

Question re purchase of a part of Hedjaz Railway. 21538154,

Question re religious objection to photos for passports by Muhammadan
visitors and pilgrims to Egypt. 1350-1351.

Question re safe routes to Holy places in Palestine for Indian visitors.
2741.

Question re taxation on foodstuff and baggage of Indian pilgrims to
Hedjaz. 2741.

Question re unsafe land routes between Mecca and Medina and luggut-.
ed steamer service for pilgrims. 2742.

WEBB, Sig MONTAGU—

Question re cost to the Military Department of maintaining peace and
order. 3620.

YAMIN KHAN, Mg. MUHAMMAD—

Question re authority for.extending holidays in the Secretariat. 1587-
1568.

Question re d:seontmuance of third degree pension and gratuity to
Indian temporary non-combatants. 3744.

Question re export of wheat flour in 1921. 1568,

Question re export of wheat. 1591.

. Question re Moplah train tragedy. 1566-1567.
Question re quantities of foreign sugar and molasses imported into

India. 3320. )
Question re Ralli Brothers and export of wheat flour. 1568,
e Question re rate of exchange for customs purposes. 3320.
R

RAHIM KHAN, Mr. ABDUR—

Budget. Army Department. 3200-3201.

gudget.. Legislative Assembly (Ceremonial officer). 3165. .

Budget. North-West Frontier Province. 3361-3363.

Resolution re abandonment of the policy of repression. 1723-1725.

Resolution re abolition of impressed labour, conveyance and provision.
1882-1883.

Resolution re appointment of Council Secretaries. 3830-3831.

Resolution re Foreign and Political service and military officers in
judicial or administrative posts. 2542-2543. )

Resolution re Indianisation of the services. 2378-2379, .

Resolution re resignation of Mr. Montagu. 3716-3717.

RAHMAN, MAULVI ABDUR— R
See ‘‘ Questions and Answers.

L}
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RAILWAY(S)—

Budget ——. 3104-3132.

Budget. Reduction of demand under head —. 3104-3131.

Budget. North Western (Working expenses). 3131-3132.

Question re appointment of Indian Senior Government Inspectors of
—— to watch the distribution of wagons. 1820-1830. ~

Question re branch lines of —— built under guaranteed terms. 2060.

Question re cases of damage on — and amounts spent by —— on legal
proceedings and in paying off claims. 3789.

Question re Company management of — in the United Kingdom. 3400.

Question re concessions to and by the Postal Department in relation to
——with which Government can have no contracts. 3399.

Question re construction of a — line from Khagaria to Bamastipur.
1433-1434.

Question re construction of a —— line from Monghyr Purabsarai to
Barriarpur. 1433.

Question re construction of the proposed Indo-Burma —. 2172.

Question re corruption and inconvenience to passengers on ——. 2105.

Question re cost of construction of certain —. 2174

Question re details of equpdlt.ura on State — in future budgets. 1579-
1580.

Question re discomforts of passengers on the Kulaura-Sylhet Branch
Line, Assam-Bengal ——. 3724-3725.

Question re discontinuance of reserved accommodation on —— in India.
1826.

Question re discrimination between Indians and Anglo-Indians on —.
2617,

Question re distribution of disbursements from fine funds on Indian

Question re East Indian —— strike. 2562-2563.
Question re employment of ez-convicts on Indian —. 1576.
Question re equal benefits for Indians and Europeans under revised scale

of salaries on — in India. 1589.
Question re exclusion of Indians from appointments on —. 1569.
Question re grading of European and Indian staff on —. 1590.

Question re guarantee form of financial assistance to —. 3221-3229,

Question re incidence of fines and bonus forfeited on Indian —. - 2062.

Question re increase in goods rates on ——. 2618,

Question re Indians in the Locomotive and Carriage and Wagon De-
partments of Company worked State —. 1824.

Question re Indians in superior establishment of the Stores Depart-
ment of State —. 1841-1848.

Question re Indian subordinates on —. 1589.

Question re* interest charges on capital outlay on strategic ——. 3291

Question ,re* mileage and traffic on state — in India in 1910-11 and

1920-21. 1824.
Question re projected — in Assam and probable returns. 3398,
Question re proportion of Indians on the staff of —. 1589-1590.
Question re — line between Erode and Nanjundangudi. 1569-1570.
. ’ . . .
. ] ‘e L] . *
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RAILWAY(8)—contd.
Question re rates and standards of -— in India as compared with for-
eign countries. 1737-1738.
Question re representations against the Barsi Light — Company. 1577-

1578. _
Question re rolling stock for private —. 2052.
Question re routing of goods traffic on the East Indian —. 2618.

Question re salaries of Indian and European Permanent way Inspettors
on State and other — in India. 1825.

Question re State management of Indian —. 1822-1823.

Question re- state management of the Rajputana-Malwa —. 2170-2171.

Question re State ownership of —— in Germany and Belgium. 2619.

Question re superior staff of — in India and revised scale of salaries.
1588.

Question re reserved accommodation for Europeans on —— trains.
5. -

Quesfion re provision of intermediate class accommodation. 1600.

Question re thefts on — goods sent at owner’s risk and —— risk, res-
pectively. 2624.

Question r¢ undue preference for Europeans on ——. 1823,

Resolution re prevention of overcrowding on —. 1548-1560.

RAILWAY ACCOUNTANTS—
Question re hardships of Public Works Department and —— under re-
vised scales of pay. 3740.
Question re revised scale of pay for Public Works Department and —.
3738.
Question re unfavourable position of Public Works Department and
—— as compared with the Subordinate Accounts Bervice. 3740.

RAILWAY ACT—
- Question re German and Belgian —. 2620,
Question re revision of the Indian —. 1579.
Question re suggested revision of the Indian —— 9 of 1880. 2619.
RAILWAY ADMINISTRATION REPORTS—
Question re appendices of —. 3399,

BAILWAY APPOINTMENTS—
Question re proportion of certain —— held by Sikhs. 1372,

RAILWAY BOARP (DEPARTMENT)—

Question re conversion of the post of Assistant Secretary, — to that of
Joint Becretary. 3785-3786.

Question re inclusion of additional information in the Administration

Report of the ——. 1578-1578.
Question re Indians on the —— and the rates tribunal. 1821.
Question re memorial from staff of the —. 2051.
Question re re-organisation of the —. 2059-2060,
Question re special officer with the ——. 1375-1376,

RAILWAY COMMITTEE—
Question re action on the recommendation of the Indian —, 2163.
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‘RAILWAY COMPANIES— .
Question re exemption of — from preparation of statistics. 2561.
L]

RAILWAY CONCEBSIONS— _
Question re Government contributions and — to Army officers. 2081.
Question re grant of — to Postal Departments. 2051.

Question re grant of — to students for educational excursions and
games. 2153.

Question re grant of — to Lieutenants and Captains of British and
Indian services. 1335-1336.

RAILWAY CONFERENCE ASSOCIATION—

Question re the rules and regulations of the Indian —. 1579.
RAILWAY FINANCE COMMITTEE—
Resolution re adoption of the proposals of the —. 3750-3769.

RAILWAY FREIGHT— _
Question re the hardships of poor agriculturists owing to rise in —.
2751-2752. .
RAILWAY INDUBSTRIES—
Resolution re establishment of — in India. 2689-2713.

RAILWAY KOSHT NIBARAK SAMITY—
Question rc representation by the —, Lucknow. 1576.

RAILWAY LINES—
Question re fencing of —. 1577,
Question 7¢ new — in the Punjab. 3394.

RAILWAY QUARTERS—
Question re construction of safe routes to the — of railway emplo!eel
at Kiul Junction. 2167-2168.

RAILWAY RATES—
Question re between Howrah station and stations on the Oudh and
Rohilkhand Railway. 2618. .
Question re preferential — to foreign traffic. 1521-1822.
Question re special —— for transport of cattle and fodder. 1433.
RAILWAY SERVICES—
Question ¢ training of Indians for the — 1580-1581.

RAILWAY BTAFF—
Question re increased travelling allowance for —. 3012

RAILWAY TICKETS—
Question re the issue of —— in advance. 2169-2170.

RAILWAY TRAFFIC—
Question re —— statistica for 1895, 1905, and 1916. 2061-2062.

Question, 72 river traffic to relieve —. 2176,
RAISINA HOSTELS—
Question re cost and rent of — for the members of the Indian Legis-
latures. 2745.°
L]
. ’ * .
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RAJAN BAKSH SHAH, MUKHDUM SAYED—
Resolution re resignation of Mr. Montagu. 3716.

RAJPUTANA—
Budget ——. 3374-3375.
Budget. Reduction of demand under head ——. 3374-3375.

RAJPUTANA MALWA RAILWAY—
Question re State management of the —. 2170-2171.

RAJMAHAL—
Question re the transfer of the area between the Police Stations of —
and Barharwa in Bihar and Orissa to Bengal.. 1369.

RAMAYYA PANTULU, Mr. J.—
Budget, Archzology. 3237-3238, 3239, 3241.
Budget. Taxation Income. 3050, 3068-3070.
Code of Criminal Procedure (Amendment) Bill. 2637-2638.
Indian Income-Tax Bill. 2573-2574.
Land Acquisition (Amendment) Bill. 2065-2068, 2635.
Resolution re separation of the Andhra District from . the Madras Pre-
sidency. 2109-2116, 2121-2124.
See ““ Questions and Answers.

RAMJI, M. MANMOHANDAS—

Budget. Civil Works—(including expenditure in England). 3329.

Budget. Customs. 3036-3037.

Budget. (General discussion). 2778-2782.

Budget. Indian Stores Department, (one Chief Controller). 3285.

Budget. Ports and Pilotage. 3229-3230.

Indian Finance Bill. (Budget). 3449-3450, 3467, 3504-3505, 3543, 3592.

Indian Income Tax Bill. 2004-2005, 2024, 2036, 2585.

Resolution re Committee on Currency and Exchange. 1849.

Resolution regarding establishment of Railway industries in India.
" 2703-2704.

Resolution re India’s participation in the British Empire Exhibition.

2596-2597.
See “ Questions and Answers. ”’

RANCHI MENTAL HOSPITAL—
The Bill—
Motion to take into consideratioh. 3745.
Adopted. 3749.
Motion to pass. 3749.
Adopted. 3749.
See ‘ Bill. ’

RANGACHARIAR, Rao Bamapur T.—
Amendment of Standing orders. 1503-1504.
Budget. Acetone Factory, Nasik. 3257-3258, 3261-3263.
Budget. Agriculture. 3252.
Budget. Ajmer-Merwara. 3373.
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RANGACHARIAR, Riao Barapur T.—conid.

Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

Budget.

Andaman and Nicobar Islands. 3374.
Audit. 3215, 3218.

Aviation. 3265.

Baluchistan. 3369.

Bangalore. 3377.

Board of Inland Revenue. 3061.
Civil Works—(Civil).. 3331.
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Civil Works—(including expenditure in England). 3301, 3302,
3308-3312, 3322-3323, 3328.

Conveyance Allowance of Members of the Legislature.

3171, 3175-3176.

Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.
Budget.

Coorg. 3372.

Currency. 3290-3291.
Customs. 3034-3035, 3044,
Delhi. 3370-3372.

Education Department, (temporary establishment). 3191.

Exchange. 3296-3297, 3300.
Executive Council. 3155, 3161.

3170,

Expenditure in England under the control of the Secretary of
State. 3378-3379.

Forest (Headquarters charges). 3100.
General Administration. 3208.

General discussion. 2759-2763.

Geological Survey. 3234, 3235.

Hill Journey Allowance. 3349,

Hyderabad. 3376.

Income Tax officer (special Madras). 3065.

Indian Postal and Telegraph Department (working expenses).
3135-3136, 3141-3142.

Indian Stores Department. 3278, 3282-3283, 3286.
Indo-European Telegraph Department. 3143-3144.

Irrigation, etc. 3132.

Joint Stock Companies. 3277.
Land Revenue. 3091.
‘Meteorology. 3233.

Mines. 3241-3242.

Mint. 3202-3203.

Miscellaneous. 3341-3342.
Miscellaneous Departments. 3288.

North-Western Railway (working expenses). 3131.

Police. 3222.

Ports and Pilotage. 3223.
Railways. 3128,

Salt. 3083-3084.

Ssamps—(including expenditure in England). 3095-3096.

"Taxes on Income. 3051-3052, 3056.

Civil Marriage (Amendment) Bill. 1615-1619.
Code of Criminal Procedure (Amendment) Bill. 1651-1652, 2063-2064,.
2642-26844, )

-
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RANGACHARIAR, Rao Basapur T.—coneld.

Financial Adjustment between the Home Government and the Govern-
ment of India. 3320. ‘

Hindu Ceremonial Emoluments Bill. 3801-3802, 3806, 3810-3811.

Indian Finance Bill (Budget). 3410-3414, 3436-3437, 3454, 3457, 3460-3461,
3465, 3471-3476, 3523-3524, 3527-3628, 3537-3538, 3543, 3545-3546, 3550,
3552, 3569, 3582, 3586-3687, 3596-3597, 3600, 3610.

Indian Income Tax Bill. 1920, 1922-1924, 1928-1931, 1934, 1994-1996, 1999,
2004-2007, 2011, 2014, 2019, 2021-2028, 2030, 2033-2035, 3038-2039, 2567-
9568, 2576-2578, 2580..

Indian Penal Code (Amendment) Bill. 3815.

Indian Ports (Amendment) Bill. Motion for adjournment of debate.
2909,

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1456.

Motion for postponement of debate on resolution re policy of repression.
1511.

Ranchi Mental Hospital Bill. 3746-3748.

Resolution re abandonment of the policy of repression. 1692-1697.

Resolution re abolition of impressed labour, conveyance and provision.
1886-1887. -

Resolution ¢ adoption of the proposals of the Railway Finance Com-
mittee. 3758-3759.

Resolution re appointment of a Committee to examine Sections 124-A,
153-A and 500 of the Indian Penal Code and Section 108 of the Code
of Criminal Procedure. 1752-1753.

Resolution re Committee on retrenchment. 2145-2147.

Resolution re elected standing committees with the Government of India.
1773-1776.

‘Resolution re establishment of a Privy Council in India. 2728-2730.

Resolution re India’s participation in the British Empire Exhlbltlon.
2593-2595, 3697-3608.

Resolution re prevention of overcrowding on railways. 1556-1557.

Resolution re prohibition of traffic in minor girls. 2601, 2603-2605.

Resolution re re-appropriation between demands in the matter of reduc-
tion. 3387-3388.

Resolution re reduction of Madras contribution to the Central Govern-
ment. 2106-2107.

Resolution re separation of the Andhra Dlstrlcts from the Madras
Presidency. 2117-2118.

Resolution re utilisation of the indigenous systems of medicine. 1528-
1529.

Resolution r¢e Women’s franchise. 2083-2084, 2093.

See ‘“ Questions and Answers. ”’

RASAD AND BEGAR— ‘

Question re the practice.of —. 3005. ‘

RATES AND STANDARDS—

Question re — of railways in India as compared with foreign coun-
tries. 1737-1738. .

1
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RATES TRIBUNAL—
Questlon re Indians on the Railway Board and the —. 1821

RATIONS—
Question re — for Indian soldiers. 1371.
* KRECEIPTS—
Question re sundry assets and —— amounting to 15 crores. 3619.

RECORD SORTERS—
Question re t.he request of the — of the Government of India to be’
classed as ‘ superior.’ 3785.

- REDDI GARU, M. K.—

. Budget. General discussion. 2889-2891.
Resolution 7e Committee on Currency and Exchange. 1860-1862.
Resolution re export of manures and oil-seeds. 1984-1987, 1989.
See ' Questions and Answers.”

REFORMS—
Question re additional expenditure due to the inauguration of the —.
1446.
Question re annual increased expenditure on the 1840.
Question re civilians who retired from the Indian Civil Service on the

introduction of the 2053.
Question re despatch from Secretary of State on further —. 2166.
Question r¢ further grant of comstitutional —. 1598.

BEFRESHMENT ROOMS—

Question re — for Indians on the North Western Railway. 1343-1344.
RELIEF MEASURES—

Question re —— in Malabar. 2395. .
RELIGIOUS ENDOWMENTS ACT—

Question re amendment of the —. 1595.

RENOUF, Mr. W. C.—
Budget. Taxes on Income. 3055
Oath of Office. 1333.
Resolution re Foreign and Political service and military officers in
judicial or administrative posts. 2551-2552.

HEPRESSION—
Motion for postponement of debate on the resolution re policy of —.
1509-1512.
Question re representations against the present pclicy of —. 1576,
Resolution re abandonment of the policy of —. 1449-1450, 1657-1736.
REPRESSIVE LAWS—
Question re abolition of —. 1573.
REPRESSIYE LAWS COMMITTEE—
Question re expenditure involved in the —. 2432,

REPRESSIVE MEASURES—
Question re application of the~—— in the provinces. 1815.

.
[ » M ’

'y . -
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REPRESSIVE POLICY—

Question re representations against the — of Government. 1582.
RESERVED ACCOMMODATION—
Question re discontinuance of — on railways in India. 1826.
RESOLUTION(S)—
Motion for postponement of debate on the —— re policy of repression.
1500-1512.

Question re adoption of —— of the Indian Legislature. 1739.

Question re Non-official —— of the Legislative Assembly which have been
given effect to. 1830-1831. )

Question re — adopted in the Imperial Councils and action taken
thereon. 1826.

Question re in connection with the Sukkur Barrage. 2053-2054.

Question re —— passed- by the Trichinopoly District Non-Brahmin Con-
ference. 1427.

Question re —— passed by the Council of State and Legislative Assem-
bly. 1564.

—— re abandonment of the policy of repression. 1449-1450, 1657-1736.

—— re abolition of distinctions between votable and non-votable items in
the Budget. 1948-1984.

—— re abolition of impressed labour, conveyance and provision. 1869-
1889,

—— re abolition of posts of Divisional Commissioners. 3859-3667.

re adoption 6f the proposals of the lewa.y Finance Committee.
3750-3769.

—— re appointment of a Committee to examine Sections 124-A, 163-A
and 500 of the Indian Penal Code and Section 108 of the Criminal

= Procedure Code. 1740-1755.

—— re appointment of Council Secretaries (postponement of discus-

sion). 3875-3677.

re appointment of Council Secretaries. 3817-3833.

—— re Committee of Inquiry into the causes of the Moplah outbreak.
2038-2050.

—— re Committee of Inquiry on expulsion from cantonments. 2124-2128.

—— re Committee on Currency and Exchange. 1842-1889.

—— re Committee on New Arms Rules 1920. 2246-2256.

re Committee on Railway Risk notes. 2950-2960.

—— re Committee on retrenchment. 2129-2151.

- — re elected standing committees with the Government of India. 1755-
1789.

—— re establishment of a Privy Council in India. 2796-2739.

—— re establishment of railway industries in India. 92689-2713.

—— re equality of status for Indians in South Africa. 2308-2342.

—— re examination of the Indian Penal Code (declared withdrawn).
2106. '

—— re export of manures and oil-seeds. 1984-1989.

—— re Foreign and Political service and military oﬂioera in judicial or
administrative poets. 2533-2558.

—— re improvement of medical education in India. 2288-2308.
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RESOLUTION(S)—contd.
——re Indian Mercantile Marine. 1531-1548.
—— re Indianisation of the Services. 2351-2392,
——re India’s participation in the British Empire Exhibition. 2587-
2599, 3691-3700.
—— re measures for increasing cotton cultivation in India. 3653-3659.
—— re measures for proviging cheap and speedy justice in India. 3668-
3675.
re opening of the ports of Chittagong and Calcutta to pilgrim
traffic. 2960-2966.
re prevention of overcrowding on railways. 1548-1560.
—— re prohibition of traffic in minor girls. 2599-2615.
re re-appropriation between demands in the matter of reductions
3383-3389.
—— re reduction of Madras contribution to Central Government (ruled
out of order). 2106-2108.
.—— re release of Ali Brothers and others (declared withdrawn). 2108.
re release of Ali Brothers. 2015-2938.
re relief for distressed parts of Malabar. 2713-2726.
—— re resignation of Mr. Montagu. 3701-3722.
re selection of representatives of India to Imperial and Interna-
tional Conferences. 3626-3653.
—— re separation of the Andhra Districts from the Madras Presidency.
2109-2124.
—— re separation of Burma from the Indian Empire (declared with-
drawn). 2108.
re stoppage of export of wheat a.nd wheat flour (declared with-
drawn). 2108.
—— re suppression of traffic in women and children. 2221-2240.
—— re technical training of Indian and Anglo-Indian youths. 2503-

2533.
——re utilisation of the indigenous systems of medicine. 1513-1531.
® ;¢ withdrawal of Martial Law in Malabar. 2255-2281.

re Women’s franchise. 2076-2102.
Statements laid on the table re action taken on —— passed by the Coun-
cil of State and Legislative Assembly. 2001-2006.
RETRENCHMENT—
Resolution re Committee on —. 2129-2151,

REVENUE AND AGRICULTURE DEPARTMENT—
See ‘‘ General Administration (Budget).

RHODES, Mr. C. W.—
Budget. Customs. 3037-3038.
Budget. Emigration — (Internal). 3270-3271.
Budget. Indian Stores Department. 3278-3279.
Indian Fihance Bill. (Budget). 3432-3435, 3473, 3503, 3504, 3538, 3616.
Resolution re Committee on Currency and Exchange. 1846-1849,

RICE— .
Question re distress in Burma owing to rise in price of —. 1386.
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RESHIKESH ROAD— .
Question re platform on the — station, Oudh and Rohilkhand Reilway.

2174.
RIVER TRAFFIC—
Question re —— to relieve railway traffic. 2175.

RIVERS— ,
Question re navigability of the large —— in India. 2175.

ROLLING STOCK—
Question re — for private railways. 2052.

ROUND TABLE CONFERENCE—

Question re the holding of a —. 1572-1573.
ROY, Mr. G. P.—
Question re the administration of — as Postmaster General, Bengal

- and Assam. 2813-2814.

ROYAL AIR FORCE— .
Question r¢ Indian and non-Indian officers in the Military Department
entrusted with the duties of — etc. 1445.
Question re the admission of Indians into the ——. 1564.

RULE 11— _
Notice of Motion under —. 1453.
\/iULINGS— ‘
—— re discussions on resolutions. 1728.

—— re entry of persons into the Assembly Chamber.. 1460.

re motions for reference of a Bill to Select Committee. 1491.

—— on Standing Order 38. 1452-1453.

—— re procedure in proposing amendments to Standing Orders. 1497,

- 1498.
—— re proper procedure during a division. 1981.
- —— re reference of a Bill to Select Committee. 1793-1794.

—— re voting under misapprehension at divisions. 3161-3162.
—— re withdrawal of amendments. 1729.
—— re withdrawal of resolutions on account of absence of the Mover.

1509.
—— that discussions in Select Committees cannot be mentioned in the
House. 2243.
S
SBALARIES—
Question regarding increase in the —— of Members of the Imperial Ser-

vices in India. 1598
Question regarding equal benefits for Indians and Europeans under re-

vised scale of — on railways in India. ‘1589,
BSALT—
Budget —. * 3076-3077.
Budget. Reduction of the demand under head —. 3080-3087.
Budget. Payments to other individuals (Madras). 3079-3080.
Question regarding objections to monopoly system of selling —. 3393-

3394. ,
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SAMARTH, Mr. N. M —

Amendment of Standing Orders. 2410, 2413.

Budget. Audit. 3217.

Budget. Army Department. 3198-3199, 3206.

Budget. Baluchistan. 3369.

Budget. Civil Works —— (including expenditure in England). 3303.

Budget. Civil Works — (including expenditure in England). 3325-3326.
3329.

Budget. Delhi. 3370-3371.

Budget. Expenditure in England under the control of the Becretary of
State. 3380.

Budget. Executive Council. 3160, 3161.

Budget. Forest Research Institute Establishment. 3103.

Budget. General discussion. 2821-2826.

Budget. Hill Journey allowance. 3349,

Budget. Indian Postal and Telegraph Department. 3134.

Budget. Miscellaneous. 3342-3343.

Budget. Public Health. 3249.

Budget. Railways. 3121-3122.

Budget. Salt. 3084-3085. }

Budget. Stationery and Printing — (including expenditure in Eng-
land). 3340. .

Budget. Taxes on Income. 3052. .

Demands for supplementary grants. 2097.

Indian Finance Bill. (Budget). 3414, 3454, 3455, 3532, 3539, 3552, 3568,
3601, 3608-3609.

Indian Income Tax Bill. 2582.

Motion for adjournment to discuss the position of Indians in Kgnya
colony. 2176-2178.

Motion for adjournment to discuss the resignation of Mr. Montagu.
3016-3017. -

Resolution re abandonment of the policy of repression. 1720-1723.

Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1974-1975.

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 3757-3738, 3763.

Resolution re Committee on retrenchment. 2138-2139.

Resolution re elected standing committees to be attached with the
different departments of the Government of India. 1770-1771.

Resolution re equality of status for Indians in South Africa. 2317-2320,
2340.

Resolution re Indianisation of the Services. 2376, 2377, 2378, 2385.

Resolution re_re-appropriation between demands in the matter of re-
ductio.n. 3384-3385.

Resolutior, re reduction of Madras contribution to Central Government.
2108

Resolution re representatives of India to Imperial and Int-erna.t.lona.l
conferenges. 3639-3641, 3642.

Resolution re resignation of Mr. Montagu. 3701- 37M

Resolution »¢ wppres.h.on of traffic in women and children. 2238-2239. ,

! . . : .

N -
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SAMARTH, Mr. N. M.—contd.
Resolution re technical training of Indian and Anglo-Indian youths.
2503-2508, 2513, 2515, 2516-2517, 2518, 2529, 2530, 2631.
See * Questions and Answers.”
SANDAL WOOD OIL—
Question re export of — from India. 1439.

SANITARY ENGINEERS—

Question re abolition of the posts of Divisional Commissioners and Sup-
erintending and —. 2393.

BAPRU, Howourasig Dr. T. B.—

Budget. Conveyance allowance of Members of the Legislature. 3171,
3175.

Budget. Executive Council. 3160-3161.

Budget. Legislative Assembly (One Ceremonial Oﬁoer) 3165, 3167, 3168.

Budget. Legislative Department (Three Solicitors). 3185.

. Budget. Legislative Department (General reduction). 3186.

Civil Procedure (Amendment) Bill. 2182-2183.

Code of Civil Procedure (Amendment) Bill. 2631-2632, 2634.

Code of Civil Procedure (Amendment) Bill. 1653.

Code of Criminal Procedure (Amendment) Bill. 1611,

Demands for Supplementary grants. 299&2995

Indian Emigration Bill. 2204—2205

Indian Finance Bill (Budget).

Indian Income Tax Bill. 2581-2582.

Indian Press Law Repeal and Amendment Bill. 3686-3687, 3688.

Resolution re abandonment of the policy of repression. 1897-1701.

Resolution re prohibition of traffic in minor girls. 2609-2613.

‘Resolution re re-appropriation between demands in the matter of re-
duction. 3385, 3386, 3388,

Resolution re release of Ali Brothers. 2933.

Resolution re resignation of Mr. Montagu. 3712-3714.

Statements laid on the table re action taken by Government on resolu-
tions passed by the Legislative Assembly and Council of State. 2001-
2908.

SARFARAZ HUSSAIN Kaan Bamapur—

Budget (General discussion). 2770-2772.

Civil Marriage (Amendment) Bill. 1797-1799.

Code of Civil Procedure (Amendment) Bill. 2634.

Resolution re abandonment of the policy of repression. 1704-1705.

Resolution re abolition of impressed labour conveyance and prévision.
1874.

Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1978-1979.

Resolution re abolition of posts of Divisional Commissioners. 3666-
3667.

Resolution re utilisation of the indigenous systems of medicine. 1520-
1521.

Resolution re women’s franchise. 2098,

See ‘* Questions and Answers.”
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SARMA, HoNouraBLE M. B. N.—contd.
Bugget. Agriculture. 3250, 3252-3253.
Budget. Aviation. 3264.
Budget. Civil Works — (including expenditure in England). 3301,
3305, 3306, 3307, 3312, 3328, 3327-3328, 3329.
Budget. Civil Veterinary Services. 3253-3256.
Budget. Emigration (External). 3276.
Budget. General Administration. 3212.
Budget: Revenue and Agriculture Department. 3192-3193.
Indian Emigration Bill. 2186-2187, 2188, 2197, 2199-2200, 2201, 2202, 2203,
2208-2210, 2212-2213, 2214, 2216-2217, 2219.
Indian Finance Bill (Budget). 3562-3565, 3568, 3589.
Resolution re abolition of impressed labour, conveyance and provision.
1883-1885, 1889,
+ Resolution re elected standing committees to be attached with different
departments of the Government of India. 1785-1787.
Resolution re equality of status for Indians in Bouth Africa. 2334-2340.
S8ARVADHIKARY, Biz DEVA PRASAD—
Budget. Acetone Factory, Nasik. 3261-3262.
Budget. Civil Works (including expenditure in England). 3302
Budget. Currency. 3201.
Budget. Currency. (BStores for India). 3381
Budget. Customs. 3040-3041.
Budget. Customs Recreation Club. 3022-3023.

Budget. Education DUepartment (Temporary Establishment). 3190-
3101.

Budget. Extra Assistant Commissioners. 3354-3355.

Budget. Forest Research Institute Establishment. 31083.

Budget. Gemeral discussion. 2846-2849. g
Budget. Indian Postal and Telegraph Department. 31885.

Budget. Indian Postal and Telegraph Department (Working expenses).
3137.

Budget. Meteorology. 3233-3234. :

Budget. Stationery and Printing (including expenditure in England).
3334.

Budget. Railways. 3116-3118.

Civil Procedure (Amendment) Bill. 2460-2463, 2464

COongratulations on Honours bestowed on the President, Legislative As-
sembly, and some members of the Executive Council of His Excellency
the Governor General. 1450,

Delhi University Bill. 2467-2472, 2473-2474, 2483-2485, 2486-2487.

Indian Emigration Bill. 2188-2189.

Indian Factories (Amendment) Bill. 14781479, 1482-1483.

Indian Finance Bill. (Budget). 3435, 3455-3456, 3457, 3464, 3465, 3408-
3499, 3612-3513, 3520, 3561, 3585, 3604, 3615-3616,

Motion by Sir W. M. Hailey for the election of the Members of the
ﬂsst;n ing Finance Committee and its proposed functions. 2074

B.

Motion for adjournment to discuss the policy of Government in regard
to the political situption. 1459,

/ . * . " .,
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SARVADHIKARY, Sik DEVA PRASAD—contd.

Motion for adjournment to pass a vote of confidence in Mr. Montagu.
2400.

Reference by —— on the resignation of Mr. Montagu, the Secretary of
State for India. 2971.

Resolution re abolition of distinctions between votable a.nd non-votn.ble
items in the Budget. 1975-1977.

Resolution re Committee on Currency and Exchange. 1859-1860.

Resolution re Committee on retrenchment. 2143-2145.

Resolution re establishment of Privy Council in India. 2734-27386.

Resolution re establishment of Railway Industries in India. 2699-2701.

Resolution re equality of status for Indians in South Africa. 2326-2328.

Resolution re improvement of medical education in India. 2206-2297,
2298-2300, 2306.

Resolution re Indian Mercantile Marine. 1542-1543. ’

Resolution re India’s participation in the British Empire Exhibition of
1924. 2592-2593.

Resolution re resignation of Mr. Montagu. 3708-3708.

Resolution re suppression of traffic in women and children. 2230-2231.

Resolution r¢e Women’s franchise. 2086-2087.

See *“ Questions and Answers.”

SARWAR KHAN, M. MOHAMMAD—
Question regardmg the case of —, Extra Assxsta.nt Commmoner,
North-West Frontier Province. 3778-3779.

SASTRI, Ricer HonourasLe SRINIVASA—
Question regarding instructions to and deposition of — at the Wash-
ington Conference. 2162-2163.
Question regarding the instructions given to the —— regarding the Dis-
armament Conference. 1827-1828.
Question regarding the cost of the delegation of —— to America. 1828.

SCHAMNAD, Sauis Barapur MAHMOOD—
Delhi University Bill. 2465-2466.
Indian Finance Bill (Budget). 3505, 3514, 3515.
Resolution re committee of enquiry into the causes of the Moplah
outbreak. 2942-2943.
Resolution re release of Ali Brothers. 2915-2918.
Resolution re relief for distressed parts of Malabar. 2723-2724. _
Resolution regarding withdrawal of Martial Law in Malabar. 2362,
2963, 2264-2265, 2266, 2279.
See “° Questions and Answers. ”’

SCIENTIFIC INSTRUMENTS—
Question regarding restrictions on the sale of —. 3398,

SEARCHLIGHTS— _ .
Question regarding — on railway trains. 1676-1677.

SECRETARIAT(S)—
Question regarding disparity between scales of pay in — and Attached
offices. 1593. ,
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SECKETARIAT(S)—contd.

Question regarding duties performed by clerks in Attached offices and the

~ *different ——. 3148.

Question regarding improvement in the starting pay of the Second
Division clerks of the —. 1389-1390.

Question regarding the Indianisation of the posts of Secretaries, Deputy
Secretaries, etc., in the ——. 1405-1408. h

SECRETARIAT SERVICE—

Question regarding the Hailey Committee’s report on the Imperial —.
1386. _

Question regarding pay and personnel of the superior —. 3395-3396.

" BECRETARIAT STAFF—
Question regarding the grant of further relief to the —— on the lines
of the Army Headquarters reorganisation. 1385-1388.

SECURITIES—
Question regarding —— from newspapers under the Press Act. 2156-
2157.

SELF-GOVERNMENT—
Question regarding despatch to Secretary of State on the Assembly’s re-
solution regarding curtailment of the ten years’ limit regarding
further advance in the grant of —. 1441.

SESSIONS TRIAL— _

Quastion regarding the grant of jurisdiction to the jury in cases of —.
1566.

SHAFI, HoNouraBLe S1r MIAN MUHAMMAD—

Budget. 'Education Department (Temporary Establishment). 3187-
3189, 3190.

Congratulations on Honours bestowed on the Honourable President 'of
the Legislative Assembly and certain members of the Executive
Council of His Excellency the Governor General. 1451-1452.

Delhi University Bill. 2472, 2481-2482, 2491-2493, 2496,

Resolution regarding suppression of traffic in women and children.
2239,

Resolution regarding improvement of medical education in India. 2292-
2296, 2297, 2301, 2308, 2307.

SHAHAB-UD-DIN, CHAUDHURI—

Budget. Army Department. 8203-3205.

Budget. Delhi. 3371,

Budget. General Administration. 3313.

Budget. Indian Postal and Telegraph Department {working expenses).
3138-3139.

Budget. Taxes on Income. 3074.

Indian Inco:ge Tax Bill. 2583.

Resolution r¢garding the Foreign and Political service and military
officers*in judicial or administrative posts. 2552-2553.

BHAHANI, Mz. 8. C.—
Budget. Assistgnt Collector (one for Madras). 3018, 3020.
Budget. Central India. ‘3375.

, " ' . 0 HY
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SHAHANI, Me. 8. C.—contd.

Budget. Civil Veterinary Service. 3254-3255, 3256. °

Budget. Customs. 3028-3030. .

Budget. Education Department. (Temporary Establishment). 3191.

Budget. Educational Commissioner. (Temporary Establishment). 3192.

Budget. General Administration. 3213.

Budget. General discussion. 2852-2863.

Budget. Meteorology. 3233. ‘

Budget. Legislative Assembly (One Ceremonial Officer). 3167-3168.

Budget. Salt. 3080.

Budget. Stationery and Printing (including expenditure in England).
3333.

Budget. Taxes on Income. 3070-3071.

Civil Marriage (Amendment) Bill. 1623-1625.

Delhi University Bill. 1897-1900.

Demands for Supplementary grants. 2988.

Hindu Coparcener’s Liability Bill. 3701.

Indian Finance Bill (Budget). 3426-3427, 3442-3443, 3448, 3158, 3481-3483,
3524, 3533, 3552.

Indian Income Tax Bill. 1918, 1924, 1925, 1929.

Motion for the election of the Members of the Standing Finance Com-
mittee and the proposed functions of it. 2973, 2074, 2977.

Resolution regarding abandonment of the policy of repression. 1725-
1727.

Resolution regarding abolition of impressed labour, conveyance and pro-
vision. 1885-1886.

Resolution regarding abolition of posts of Divisional Commissioners.
3666.

" Resolution regarding elected standing committees to be attached with

the several departments of the Government of India. 1776-1778.
Resolution regarding establishment of Railway Industries. 2709.
Resolution regarding prohibition of traffic in minor girls. 2608-2609.

SHARP, Mr. H.—

Budget. Archzology. 3239-3241.

Budget. Pay of establishment—superintendence and provision for
travelling allowance —— superintendences 3246-3247.

Budget. Public Health. 3248, 3249.

Civil Marriage (Amendment) Bill. 1806.

Delhi University Bill. 1611-1612, 1892, 1907-1912, 1991, 2402-2403, 2467-
2474, 2476, 2476-2478, 2479, 2480, 2485-2486, 2487-2488, 2489-2490, 2495,
2497, 2498.

Motion that the report of the Joint Committee on the Delhi University
Bill be taken into consideration. 2465.

Resolution regarding Foreign and Political service and military officers
in judicfal or administrative posts. 2548. ‘

Resolution regarding opening of ports of Calcutta and Chltta,gong for
pilgrim traffic. 2961-2966.

Resolution regarding utilisation of the indigenous systems of medicine.
1523-1527, 1531.

’
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SIKHS—
Question re the proportion of certain Railway appointments held by —.

1372.

SIM, Mr. G. G.—
Amendment of Standing Orders. 2424.
Indian Income Tax Bill. 1920, 1923, 1924, 1927, 1928, 1929, 1932-1933,
1934, 1935, 1936, 1938, 1939.
Indian Income Tax Bill. 1991-1992, 1994, 1996, 2000-2001, 2006, 2012, 2013,
2014, 2015, 2016, 2017, 2018, 2019, 2025, 2026, 2027, 2029, 2030, 2031, 2032,
2033, 2034, 2035, 2036, 2568-2569, 2583.

SIMLA ALLOWANCE CODE—

“Question regarding the revision of the —. 1391-1392.
SIMLA EXODUS—
Question regarding yearly cost of the —— of the Government of India.’
1340-1341.

S8IN, MAUNG MAUNG—
Oath of Office. 1657.

SIND—
Question regarding new canal projects in the Punjab affecting irriga-
tion in —— 1820-1821.

BINGH, RAJA KUSHALPAL—
See ‘“ Questions and Answers. ”’

SINGH, RANA UMANATH BAKSH—
Civil Marriage (Amendment) Bill. 1800-1802.

SINHA, Basv ADIT PRASAD—
Resolution regarding measures for providing cheap and speedy justice
in India. 3671-3674.

SINHA, Basu AMBICA PRASAD—
Budget. General discussion. 2887-2888.
See “ Questions and Answers. *’

BINHA, Basv BAIDYANATH PRASAD—
See ‘“ Questions and Answers,

BINHA, BEOHAR RAGHUBIR—
Budget. General discussion. 2873-2875.
Indian Income Tax Bill. 2568.
Resolution regarding Committee on new Arms Rules, 1920. 2249-2250.
See “ Questions and Answers.

SINHA, Rar Bamsour LUCHMI PRASAD—
See * Quesfions and Answers.

SOHAN LAL, Ra1 BAHADUR BAESHI—
Budget. Railways. 3120-3121.
Budget. Taxés on Income. 3053.
Civil Marriage (Amendsent) Bill. 1802-1803.-

» ' . ! -
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SOBAN LAL, Rar Basapur Barsui—contd. .
Code of Oriminal Procedure (Amendment) Bill. 2068-2070.
Indian Finance Bill (Budget). 38515.
Indian Penal Code (Amendment) Bill. 2630.
Indian Penal Code (Amen('iment) Bill. 3814.
See ‘ Questions and Answers. ”’
SOLDIER—
Question re the cost of an Indian and British — and officer respectively
of the Army in India. 3002-3004.
SOR COAL SCHEME—
Question re the —. 3728-3729.
SOUTH AFRICA—
Question re disabilities of Indians in ——. 2103-2104,
Resolution r¢ equality of status for Indians in —. 2308-2342,
SOUTH INDIAN RAILWAY—
Question re overcrowding of trains on the —. 1400-1401.
Question re the income and expenditure of the —. 1401.
SPENCE, Mr. R. A—
Amendment of Standing Orders. 2411-2412, 2413, 2414.
Budget. Allowances. (Overtime and Holiday). 3027.
Budget. Archmology. 3238-3239.
Budget. Aviation. 3264.
Budget. Foreign and Political Department. (Pay of Officers). 3178.
Budget. Forest (Headquarters charges). 3100.
Budget. (General discussion). 2784-2787.
Budget. Income-tax Officer (One Special Madras). 3065.
Budget. Indian Postal and Telegraph Department (Working expenses).
3135.
Budget. Indian Stores Department (One Chief Controller). 3279.
Budget. Joint Stock Companies. 3277.
Budget. Legislative Assembly (One Ceremonial Officer). 3185, 3167.
Budget. Miscellaneous. 3341-3342.

Budget. Stationery and Printing (including expenditure in England).

3334.
Budget. Taxes on Income. 3050-3051, 3052.
Demands for Supplementary grants. 2988.
Indian Factories (Amendment) Bill. 1479-1482,
Indian Finance Bill (Budget). 3412, 3461-3462, 3471, 3502-3503, 3509, 3511,
3512, 3517-3519, 3524, 3625, 3526, 3550, 3576.
Indian Income-tax Bill. 2007, 2024.
Point of information regarding adjournment of the House. 1641.
Resolution re appointment of Council Secretaries. 3817-3820, 3831.
Resolution re Committee on Currency and Exchange. #4852-1853.
Resolution re elected standing committees to be attiched with the
different Departments of the Government of India. 1771-1773.
Resolution re equality of status for Indians in South Africa. 2328-2320.
Resolution re Indian Mercantile Marine. 1547-1548. =

See ** Questions and Answers.” , .
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STAFF—
Question re discontent among the —— of the attached offices. 1594.
Question re grading of Kuropean and Indian —— on railways. 1590.
Question re proportion of Indians on the — of railways. 1589-1590,

Question re superior — of railways in India and reﬂsed scale of

salaries. 1588.
STAFF SELECTION BOARD—

Question re business of the ——. 3147-3148.

Question re candidates who have passed the —— examination. 3782-3783.

Question re certificate of physical fitness demanded by —. 3146-3147.

Question re Committee to inquire into the working of the —— 2164.

Question re educational standard fixed by the — for war service can-
didates. 1372.

Question re —— examinations. 1378-1379.

Question re examinations held by the —. 1685-1586.

Question re exemption of any Assistant or clerk from the written test of
the —. 1390.

Question re recognition of war services by the —. 1389,

Question re posts for passed candidates of the —. 1388-1389.

Question re publication of particulars of —’s examination in the news-
papers of Assam and Dacca. 1337.

Question re gervice rendered by passed candidates of the —. 3784-3785.

Question re temporary men in the Secretariat who have not passed the
—— test. 3783-3784.

Question re whether the father of the Secretary of the —1s also a
Member of the same Board. 1337.

STAMPS—
Budget. —— (including expenditure in England). 3091-3097. »
Budget. Reduction of demand under head ——. 3091-3097.
Question re Government contract for the supply of — and stamped ,
paper. 3774.

STANDING COMMITTEES—
Resolution re elected —— to be attached with the different departments
of the Government of India. 1755-1789.

STANDING FINANCE COMMITTEE—
Motion by Sir W. M. Hailey for the election of the Members of the —
and the proposed functions of it. 2971-2077.

Election of —. 3680.
Members elected to serve on the Public Accounts Committee and the
—. 3745.
STANDING ORDER 38—
Ruling og ——. 1452-1453.
STANDING DRDER(S)—
Amendment of ——. 1490-1509.
Amendment of the ——. 2404-2427.

'‘Amendment ‘of — 61 made in proper form. 2568,
'Amamdmm}t of the —r. 2039-2047.

» : ] .
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STANDING ORDER(S)—contd.
Election of Members of Select Committee on —. 1610. ‘
Governor General’s assent to —— as amended by Legislative Assembly.
2689.
Presentation of report of Select Cdlmittee on —. 2128,
Ruling re procedure in proposing amendments to —. 1497-1498,
Belect Committee on ——. 1614-16156.
When amendments of —— are sent to Select Committee by order of the
Assembly the Assembly is not committed to the principle involved.
2047,

STATEMENT (LAID'ON THE TABLE)—
—— re action taken by Government on Resolution passed by the Legis- *
lative Assembly and Council of State. 2901-2906.

—— re an accident at the Craddock Colliery, a cholera epidemic at tho
Ekhlara COolliery and the possession of certificates of competency by
the Managers of collieries in the Pench field. 3723.

—— re average salary of officers of the Indian Civil Service in 1911 and

1921. 1490.
—— re average salary of officers of the Indian Civil Bervice in 1911 and
1921. 2559.

—— re cost in payment of conveyance allowance to Government servants
and Members of Indian Legislatures residing at Raisina. 2967.
—— re exodus of coolies from the tea gardens in Assam. 1489-1490.
—— re Holy Places in Palestine and Syria. 3734
—— of Municipalities that have made or promised to make contri-
butions towards the maintenance of national educational institutions.
2099,
—— re number of appointments of the subordinate accounts service filled
' by members of the different communities in the office of the Account-
ant General, Posts and Telegraphs, Calcutta. 1891.
—— re numbers of cases relating to breach of contract of service. 2442-
2443,
—— re number of national schools and colleges opened since 1st January
1921. 1943-1944.
—— re postal articles assessed to customs duty. 3555.
—— re recruitment on Postal appointments in the Dacca Range. 1333-
1334. -
—— re resolutions passed by the Council of State and Legislative
" Assembly during the Delhi session, 1921. 1602-1608.
—— re uniformity of treatment in the case of persons convicted under the
Seditious Meetings Act and the Criminal Law Amendment Act. 2560.
—— re warrant of arrest of the Khan of Agror. 1334-1335.

STATEMENT OF DEMANDS—

Question re omission of 25 Assistant Engineers of the Benga.l Na.gpu.r
Railway from the — for 1922-1923. 3015.

STATION HOSPITALS—
Question re Indian trained Lady Superintendents of +— to be dl.rect.ly
responsible to officers commanding. 2168,

L
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STATION MASTERS—
Question re posts of —— held by Indians and Europeans on the N. W.
Railway. 3727,
STATION STAFF—
Question re —— and first class compartments. 1561.

STATIONERY AND PRINTING—(INCLUDING EXPENDITURE IN
ENGLAND)—

Budget. ——. 3331-3340.
Budget. Reduction of demand under head —. 3333-3340.

STERLING RESERVE—
Question re —— in 1922-23. 3619.

BTERLING BECURITIES—
Question re —— held by different countries and banks. 1398

BTORES—
Question re classes of — for India under sub-head Currency for wl:uc.b
32 lakhs is budgetted in Demand No. 57. 3744-3746.
Question re military surplus — destroyed by fire at Bombay. 1570.

BTORES DEPARTMENT—
Question re Indians in superior establishment of —— of State Railways.
1841-1842,
Question re Indians in the —. 2344-2345. )
Question re resolution on the subject of stores purchased. 3313-3317.

BTRIKE—
Question r¢ — on the East Indian Railway. 1613-1614.
Question re action against instigators of —— on railways. 3317-3338.

STUDENTS—
Question re technological —— sent abroad. 2814-2820. a

SUBORDINATE ACCOUNTS SERVICE—
Question re appointments in the —. 1568.
Question re educational qualifications for the — and the Military
Accounts Department. 3392.
Question re unfavourable position of Public Works Department and Rail-
way Accountants as compared with the —, 3740.

SUBRAHMANAYAM, Rao Bamapur C. B.—
Amendment of Standing Orders. 2415-2416, 2425.
Budget. Agriculture. 3249.
Budget. Conveyance allowance of Members of the Legislature. 3173-
3174.
Budget. *Customs Recreation Club. 3024.
Budget. *Indian Stores Department (One Chief Controller). 3285-3286.
Budget. Ports and Pilotage. 3226-3228,
Civil Procedure (Amendment) Bill. 2180, 2448-2449,
Hindu Coparcener’s Liability Bill. 3701.
Indian Etfnigration Bijl. 2194-2197, 2200.
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SUBRAHMANAYAM, Rao Bamanur O. 8.—contd.

Indian Factories (Amendment) Bill. 1468.

Indian Finance Bill (Budget). 3477-3479, 3568-3561.

Indian Income-tax Bill. 1927, 1996-1998, 2011-2012, 2020, 2569-2570, 2583-
2584,

Police (Incitement to disaffection) Bill. 2678-2680.

Resolution re abolition of the distinctions between votable and non-
votable items in the Budget. 1953-1959.

Resolution re appointment of Qouncil Becretaries, 3820-3822.

Resolution re Committee on Railway Risk notes. 2060-2054, 2059-2960.

Resolution re establishment of Railway Industries in India. 9697-
2699, 2704, 2705.

Resolution re equality of status for Indians in South Africa. 2325.

Resolution re improvement of medical education in India. 2300. .

Resolution re India’s participation in the British Empire Exhibition of
1924 2597-2508.

Resolution re prevention of over-crowding on railways. 1548-1651, 1587-
1559.

Resolution re release of Ali Brothers. 2920-2921.

Resolution re representatives of India to Imperial and International
conferences. 3641-3642.

Resolution re resignation of Mr, Montagu. 3711-3712.

Resolution re suppression of traffic in women and children. 22385-2237.

Resolution re withdrawal of Martial Law in Malabar. 2205-2261, 2262,
2281.

Resolution re Women’s franchise. 2099-2101.

See ** Questions and Answers.”’

SUJAR—
Question re quantities of foreign —— and molasses imported into India.
3320.

SUKEKUR BARRAGE—
Question re the assistance of the Government of India in financing the
—— project. 2056. '
Question re resolution in connection with the —. 2053-2084.

SUNLIGHT TREATMENT—
Question re Indian Medical men to study the —— of tuberculosis at
Copenhagen. 2052.

SUPERANNUATION ALLOWANCES AND PENSIONS—
Budget. —— 3331.

SUPERINTENDING ENGINEERS—
Question re abolition of the posts of Divisional Commissioners and —
and Sanitary Engineers. 2393. *

SUPERIOR POSTS8—
Question re Indians in —— under the Government of India. 1588.

SUPPLEMENTARY GRANTS— N
Demands for —. 2979-2088. ‘
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SURAJ BAKSH SINGH, RAJA—
See ‘' Questions and Answers.”’

SURVEY OF INDIA—
Budget. ——. 3231-3233.

Budget. Reduction of demand under head —, 3231-3233.
T
TALIK PRINTING PRESS—
Question re forfeiture of the security of the —. 3000.
TAXES ON INCOME—
Budget. ——. 3047-3076.
* Budget. Reduction of demand under head ——. 3047-3060, 3068-3076.

Budget. Beard of lnland Revenue. 3061-3062.
Budget. Income-tax Officers (One Special) Madras. 3062-3086.
Budget. Punjab. 3066-3088.
TECHNICAL TRAINING—
Resolution re of Indian and Anglo-Indian youths. 2503-2533.

TELEGRAPH CHECK OFFICE—

Question re improved scale of pay for junior clerks in the —. 3788
3789.
TELEGRAPH COMMITTEE—
Question re recommendations of the —, 1921. 2499-2500.

TELEGRAPHIC COMMUNICATION—
Question re —for Chapai, Nawabganj and Kansat. 1388-1369,

TELEGRAPH DEPARTMENT— .
Question re research work carried out in the —. 2435,

TELEGRAPHISTS—
Question re schools for training men and women —, 2283-2284.
Question re —— transferrred from local to general scale. 2348
Question re transfers of general scale —. 1351-1358.

TELEPHONE—
Question re cost of —— connection between Simla and Delhi. 1341.

TEMPERANCE— .
Question re saction taken on —— resolution passed by the Assembly.
2068. .

TERRITORIAL FORCE—
Question re the Indian —. 2172-2174.

THACKERSEY, Siz VITHALDAS D.—
Amendmeht of Standing Orders. 2433-2434,
Budgets Uurrency. 3288-3289.
Budget. "Customs. 3030, 3032, 3033,
Budget. General discussion. 2794-2799.
Budget. Indian Stores Department (One Chief Controller), 3253-3234,
Budget. ?li.lwayu. 3123-3124.
0 L ]
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THACKERSEY, Sig VITHALDAS D.—conid.
Budget. Salt. 3084. ‘

Budget. Stamps (including expenditure in England). 3065.
Budget. Taxes on Income. 3050.
Indian Electricity (Amendment) Bill. 1463

Indian Factories (Amendment) Bill. 1464, 1465, 1466, 1467, 1471, 1472,
1473, 1474, 1475, 1476, 1477, 1480, 1481, 1485, 1486.

Indian Finance Bl]l (Budget). 3438-3441, 3444, 3447, 3461, 3464, 3488 3489
3470, 3471, 3507-3509, 3542, 3578, 3579, 3596.

Indian Income-t.ax Bill. 1921-1922, 1926, 2000, 2001, 2024, 2028, 2029, 2030,
2031, 2032, 2035-2036.

Resolution re Committee on Currency and Exchange. 1842-1846, 1863-
1866.

Resolution re establishment of Railway industries in India. 2689-2694,,
2711-2712.

Resolution re Indian Mercantile Marine. 1539-1540,

Resolution re re-appropriation between demands in the matter of reduc-
tions. 3383, 3389.

See * Questions and Answers.”’
THIRD CLASS COMPARTMENTS—

Question re reasons for the construction of big —. 2166-2167.
Question re regervation of —. 2166.

TICKET COLLECTORS—

Question re allegations against some Guards amd —— of the Ambala-
Kalka Railway. 1442.

TIME-SCALE OF PAY—

Question re calculation of date of increment in cases of transfer to —.
« 3787,

TIRURANGADI MOSQUE—
Question re surrounding of —. 2346-2347.
TRAFFIO—

Question re mileage and — on State railways in Indm in 1910-11 and
1920-21. 1824.

TRAFFIC CANVASSERS—
Question re passes for —— on the North Western Railway. 3012.

TRAFFIC INSPECTORS (TRANSPORTATION)—
Question re increased employment of Indians as ——on the North
Western Railway. 3001-3002.
TRAFFIC IN MINOR GIRLS—
Resolution re prohibition of —. 2598-2615.

TRAFFIC IN WOMEN—
Resolution re supression of — and children. 2221-2240.

[3
TRAIN SERVICES—

Question re reduction of — on the Bengal and North-Western Railway..
1614. €

Question re through —— between Hyderabad apd Ahmedabcld. 2052-2053.

' - . ¢ [
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TRAINING SCHOOLS— )
Qgeabion re — for men and women telegraphists. 2283-2284.

TRAVELLING ALLOWANCE—
Question re the grant of increased — to Government servants. 1585.

TREASURY BALANCE—
Question re total amount of reserves and —. 1398.

TREATY WITH AFGHANISTAN-—
Question re cost of the —. 1368-1370.
TREATIES—
Question re —— between the British Government and Indian Btates.
1838.
See ““ Afghan and Anglo-Japanese.”

TRUSTS— ,
The Charitable and Religious (Amendment) Bill (Mukundaraja
Ayyangar)—
Motion for leave to introduce. 3816.
Adopted. 3817.
Introduced. 3817.
See Bill.
TUBERCULOSIS—
Question re Indian medical men to study the sunlight treatment of —
at Oopomhagen. 2062.

U

&

UNIVERSITIES— .
Question re — in the United Provinces, Punjab and Bengal 1381.
URDU—

Question re plac‘ing of — on the syllabus of the Indian Civil Service
examination, 1563-1564.

\'A

VERNACULARS—
Question re questions in the —. 1366.
VILLAGEBS—
Question re transfer of —— from Bihar and Orissa to Bengal. 1509,
1593, 3773-3774.
VINCENT, Honourasre S1r WILLIAM—
Address of welcome to His Royal Highness The Prince of Wales. 1448,
Allotmeént of time to Lala (irdharilal Agarwala to move for leave to
introduce his Code of Civil Procedure (Amendment) Bill. 2221,

Amendment ,of Standing Orders. 1490-1500, 1504, 1509, 2404-2405, 2408,
2409-2410, 2411, 2412, 2413.
] ]
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VINCENT, HonourasLe Sik WILLIAM—contd. -

Benares Hindu University (Amendment) Bill. 2183-2184,

Budget. Army Department. 3205-3206, 3207.

Budget. Civil Works—(including expendlt-ure in England). 3307 )

Budget. Conveyance allowance of Members of the Legls]ature. 3174.

Budget. Coorg. 3372. .

Budget. Delhi. 3371,

Budget. Executive Council. 3155-3157.

Budget. General Administration. 3208.

Budget. Stenographer to the Governor General (2nd Personal). 3152-
3153.

Civil Marriage (Amendment) Bill. .1619-1620.

Civil Procedure (Amendment) Bill. 2048-2049, 2179-2180, 2402, 2444, 2446,
2454, 2456, 2450, 2463, 2464, 2465.

Code of Civil Procedure (Amendment) Bill. 1891-1892.

Code of Criminal Procedure (Amendment) Bill. 1610-1611, 2064, 2070-
2071.

Code of Criminal Procedure (Amendment) Bill (Amendment of Section
4). 2073.

Code of Criminal Procedure (Amendment) Bill. 2837.

Code of Criminal Procedure (Amendment) Bill {Sections 107 and 144).
2644-2646.

Criminal Tribes (Amendment) Bill. 3690-3691, 3749.

Hindu Ceremonial Emoluments Bill. 3799-3800, 3805-3806, 3810 3812,

Hindu Coparcener’s Liability Bill. 3701 ’ '

Indian Criminal Law Amendment Repealing Bl]l 2404.

Indian Lunacy (Amendment) Bill. 2075-2076, 2245-2246.

Indian Official Secrets Bill. 2910, 2911, 3650.

Tndian Penal Code (Amendment) Bill 2651-2652, 3814.

ﬂreﬁt Act 1839 Amendment Bill. 1654-1658.
Motion for adjournment to discuss the appointment of Bir Henry
- eeler as Governor of Bihar and Orissa. 38400.

}&;‘ for ad]ournment. to discuss the conduct of the Deputy Gommls-
sioner of Delhi in prohibiting a public open-air meeting on the 23rd
March. 3791-3792, 3837, 3838-3840, 3843,

Motion for adjournment to discuss the East Indian Railway strike. 2396.

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1455, 1456, 1459.

Motion for adjournment to discuss the position of Indians in Kenya.
2178-2179.

ﬂotion for adjournment to discuss the resignation of Mr. Montagu.
3017.

Motion for adjournment to pass a vote of confidence in Mr. Montagu. -

' 2401-2402.

Motion for postponement of resolution re policy of repression. 1509,
1510, 1511.
Motion for postponement of presentatiop of Report of Select Committeo
: on Code of Criminal Procedure (Amendment) Bill. 2073.
Police Incitement to Disaffection Bill. 2047-2048, 2677-2678, 2680, 2682,
2683.
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VINCENT, Honourasie Siz WILLIAM—concld.

Present position as regards the Burma Reforms. 3780, 3781.

Prefs Law Repeal and Amendment Bill. 3685, 3686, 3687, 3689-3690.

Ranchi Mental Hospital Bill. 3745-3749. )

Resolution re abandonment of the policy of repression. 1449, 1682-1692,
1732-1734.

Resolution ¢ abolition of posts of Divisional Commissioners. 3661-3663.

Resolution re appointment of a Committee to examine Sections 124-A,
153-A and 500 of the Indian Penal Code and Section 108 of the Code
of Oriminal Procedure. 1744-1746, 1753-1754..

Resolution re appointment of Council Becretaries. 3822-3827, 3829-3830,
3832-3833.

. Resolution re Committee of Inquiry into the causes of the Moplah out-

break. 2939-2941.

Resolution re Committee on New Arms Rules. 2252-2254.

Resolution re elected standing committees to' be attached with the
different departments of the Government of India. 1769-1764, 1773,
1780-1781, 1781-1782.

Resolution re establishment of a Privy Council in India. 2733-2734,
2736.

Resolution re Foreign and Political service and military officers holding
judicial or administrative posts. 2553-2555, 2556.

Resolution re Indianisation of the Services. 2360-2369, 2374, 2375, 2376,

© 9377, 2378, 2385, 2386, 2387, 2388, 2390, 2391,

Resolution «o meagures for providing cheap and speedy justice in India.
3670-3671. .

Resolution re release of Ali Brothers. 2932, 2933, 2934, 2937-2938.

Resolution re relief for distressed parts of Malabar. 2720-2723, 2725,
2726.

Resolution e representatives of India to Imperial and Internatiodal

\R{Qonferencea. 3632-3635, 3642, 3643-3644, 3649, 3650-3651.
solution re resignation of Mr. Montagu. 3709-3711.

Resolution re separation of the Andhra Districts from the Madras
Presidency. 2110, 2119-2121. ' .
Resolution re suppression of traffic in women and children. 2221-2224,

92996, 2227, 2228-2930, 2231, 2232. -

Resolution re withdrawal of Martial Law in Malabar. 2261, 2262, 2263,
2276-2279, 2280, 2281.

Resolution r¢e Women’s franchise. 2080-2081, 2093, 2094, 2097.

Bituation in Guntur. 1943, 1947.

Special Laws Repeal Bill. 2403-2404.

Statement laid on the table re¢ number of cases relating to breach of con-
tract of service. 2442-2443,

Statement of Government Business. 1448-1449, 1948, 2063, 2105-2108, 2286,
2503, 2689, 3149-3150, 3626.

Lot

VISHINDAS, Mr. HARCHANDRAI—
Amendment of Standing Orders. 2408-2409, 2412, 2415.
Budget. General Discussion. 27564-2759.
Indian Emigration Bill. 2191-2192, 2213.
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VISHINDAS, Mr. HARCHANDRAI—contd.

Indian Finance Bill (Budget). 3413, 3414, 3479-3481, 3503, 3530-3531,
3552, 3577-3578.

Motion for adjournment to discuss the policy of Government in regard
to the political situation. 1457.

Motion for postponement of resolution re policy of repression. 1509,

Resolution re abandonment of the policy of repression. 1449,

Resolution re Committee on retrenchment. 2147-2148.

Resolution re establishment of a Privy Council in India. 2731-2733.

Resolution re establishment of Railway industries in India. 2706-2707.

Resolution re resignation of Mr. Montagu. 3708-3709.

Resolution re separation of the Andhra Districts from the Madras Pre-
sidency. 2110.

Resolution re suppression of traffic in women and children. 2234-2235.

Resolution re withdrawal of Martial Law in Malabar. 2269, 2273-2275,
2279.

See ““ Questions and Answers. ”’

VOLUNTEERS—
Question re treatment of Congress or Khilafat —. 1584,

VOTE— ;
Question re the official —— in the Indian Legislature. 1576.

VOTABLE AND NON-VOTABLE—

Question re powers of Government to convert non-votable. inte -rotebly
items of expenditure (and supplementary questions on the subject).
2626-2629.

w

WAGHORN, CovoneL W. D.—

Budget. North Western Railway (working expenses). 3131.

Budget. Railways. 3112-3113.

Demands for Supplementary Grants. 2989-2990.

Indian Finance Bill (Budget). 3466-3467.

Motion for adjournment to discuss the East Indian Railway Btrike.
2397-2399.

Resolution re Committee on Railway Risk Notes. 2957-2059.

Resolution re Foreign and Political service and military officers in
judicial or administrative posts. 2550-2551.

Resolution re prevention of overcrowding on railways. 1569.

WAGONBS— .

Question re appointment of Indian Senior Government Inspectors of
Railways to watch the distribution of ——. 1820-1830.

WAJIHUDDIN, HAJI— )
Budget (General discussion). 2782-2784.
Civil Marriage (Amendment) Bill. 1799-1800.
Indian Finance Bill (Budget). 3417, 3511-3512, 3534-3536, 3545.
Indian Income Tax Bill. 2002-2004, 2015-2018.

8
[l
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WAJIHUDDIN, HAJI—contd. E _
Regplution re Committee of Inquiry on expulsion from cantonments.

2124-2128. . .
Resolution re opening of ports of Chittagong and Calcutta for Pilgrim
 Traffic. 2960-2961, 2066.

. Resolution re relief for distressed parts of Malabar. 2719-2720.
See * Questions and "Answers. »

WAITING ROOMBS—
Question 7e —— at Mahesh Khunt. 1613.

. WALKER, De. NORMAN— o ) ) )
«  Question re cost of deputation of — to India in connection with Medi-
cal Training in India. 2440.

"WAR ALLOWANCES— _ o
Question re — for Imperial establishments in Delhi and the Punjab.
2350.

WAR LOANS— )
Question re repayment of the amount of principal of —. 2751,

WARRANT OFFICERS— :
Question re status of Conductors and Military Assistant Surgeons as
Warrant Officers. 1336-1337.

WASHINOTON -0ONFERENQOE—
Question re instructions to and deposition of Mr. Bastri at the —.

2162-2163.
WATER SUPPLY—
Question re defective —— oen Bombay, Baroda and Central India Rail-
way. 1508-1600. « ’
WATER TAPS—
Question re —— in Government quarters at Simla. 1384-1385.
WATERWAYS—
Question re maintenance of —— in India. 2174-2176.

WAY, Me. T. A. H—
Civil Procedure (Amendment) Bill. 2452.
Code of Criminal Procedure (Amendment) Bill. 2641.
Indian Finance Bill (Budget). 3514-3515.
Oath of Office. 1513.

Resolution re Indianisation of the Bervices. 2359-2360.
Resolution re resignstion of Mr. Montagu. 3717.

WAZIRISTAN MILITARY OPERATIONS—

Question re%casualties and cost of the -—- against the frontier tribes
1435-1434.

WEBB, 81z MONTAGU—
Budget. Army Department. 3109-3800.

Budget. Customs. 3041-3042.
. N



3

130 " INDEX TO LEGISLATIVE ASSEMBLY DEBATES,

WEBB, Sie MONTAGU—contd.
Budget. General Discussion. 2831-2837.
Budget. Railways. 3119-3120.
Indian Finance Bill (Budget). 3417-3418, 3423, 3441-3442, 3460, 3470, 3481,
3505-3507, 3539, 3587-3691, 3616-3617.
Oath of Office. 1657. ) )
Resolution re abandonment of the policy of repression. 1718-1720.

Resolution re re-appropriation between demands in the matter of re-
duction. 3387.

See *“ Questions and Answers.

WHEAT—
Question re export of ——. 1591.
Resolution re stoppage of export of —— and wheat flour (declared with-
drawn). 2108.
WHEAT FLOUR— -
Question re export of —— in 1921. 1568.
Question re Ralli Brothers'and export of — 1568.
WIRELESS—
Question re India in the Empire —— Scheme. 1581
Question re India’s attitude towards the Empire —— Scheme. 1581-
15682.
Question re staff engaged on — work (commercial and masamesd) im
India. 2437. s
WIRELESS COMMUNICATION—
Question re application for license for —— between India and Eng-
*  land. 2439.
WIRELESS STATIONS— *
Question re fixed — licensed in India. 3005-3006.
Questiop re grant of licenses for fixed ——. 3006.

Question re installation and working of — in India. 2434.

WIRELESS TELEGRAPHY—, . _ )

Question re particulars about Major Lee and his research work in —.
2438.

Question re training of Indians for Wireless Telegrah Section of the —.
2438..

Question re training of Afghan students in —. 2439.

Question re training and enlistment of young Indians for —. 3006
3007. .

WIRELESS TELEGRAPHY AND TELEPHONY—' )
Question re expenditure on research and experimental work on —in

India. 2438. . v, )
Question re particulars of officers engaged in research work on —in
India. 2437. .

Question re publication of the reports on —— by the Telegraph Depart-
ment. 2436. . 1
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YAMIN KHAN, Mr. MUHAMMAD—
Budget. General Discussion. 2868-2870.
| Civil Marriage (Amendment) Bill. 1644-1647.
Motion for adjournment to discuss the conduct of the Deputy Commis-
sioner of Delhi in prohibiting a public open-air meeting on the 23rd
March. 3846-3847. .
Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1979.
Resolution re appointment ef a Committee to examine Bections 124-A,
153-A. and 500 of the Indian Penal Code and Section 108 of the Code
of Oriminal Procedure. 1746-1748,
* Resolution re¢ Committee of Inquiry into the causes of the Moplah out-
break. 2947-2949. : .
Resolution re Foreign and Political service and military officers in judi-
cial or administrative posts. 2547-2548.
Resolution re release of Ali Brothers. 2934-2037.
See ‘‘ Questions and. Answers. "

YEOTMAL-DHAMANGAON RAILWAY— ,
Question re construction of the Akola-Basim and —. 2153.

z L]

ZAHIRUDDIN AHMED, KaaN BAHADUE— i
Civil Marriage¢{Amendmert) Bill. 1642
Indian Finance Bill (Budget). 3438, 3569-3570, .
Resolution re abolition of distinctions between votable and non-votable
items in the Budget. 1961. .
Resolution e abolition of impressed labour, conveyance and provision
1875-1876.
Resolution re Indianisation of the Bervices. 2379-2381.
Resolution re prevention of overcrowding on railways. - 1556.
Resolution re release of Ali Brothers. 2919-2920. -
Resolution re utiliation of the indigenous system of medicine. 1529
Resolution re withdrawal of Martial Law in Malabar. 2267-2270.
Resolution re Women’s franchise. 2094.
ZAIBUN NISA BEGUM—
Question re proposed memorial of Princess —. 2068.

ZOOLOGIOCAL SURVEY— ‘
Budget —. 3236. -

N
L ]
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